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LOK SABHA DEBATES 

LOKSABHA 

Tuesday, March 17, 1992IPhaiguna 27, 
1913 (Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chaiij 

WELCOME' TO THE SPEAKER OF THE 
HOUSE REPRESENTATIVES OF THE 
PUBLIC OF TRINIDAD AND TOBAGO 

[English] 

MR. SPEAKER: Honourable Mem-
bers. at the outset. I have make an 
announcement. 

On my own behalf and on behalf of the 
han. Members of the House. I have great 
pleasure in welcoming Her Excellency Miss 
Occah Seapaul. Speaker of the House of 
Representatives of the Republic of Trinidad 
and Tobago. who is on a visit to India as our 
honoured guest. 

She arrived Delhi on 16 March. 1992 
morning. She is now seated in the Special 
Box. We wish her a happy and fruitful stay in 
our country. Through her we convey our 
greetings and best wishes to the President. 
Prime Minister, the Parliament. the Govern-
ment and the friendly people of the Republic 
of Trinidad and Tobago. 

MR. SPEAKER: Question No. 285 is 

postponed. Now Question No. 286. Shri 
Sreenivasa Prasad. Shri Kodakani Gow-
dana Shivappa. Both are absent. Question 
No. 287. Shrimati Basava Rajeswari. 

11.00 hrs. 

ORAL ANSWERS TO QUESTIONS 

[English] 

Laws Relating to Women 

+ 
·287. SHRIMATI BASAWA RAJES-

WARI: 
SHRI RAM NARAIN BERWA: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government have reo 
cently reviewed the laws relating to women; 

(b) if so. whether any loopholes have 
been found therein; 

(c) if so, whether the Govemment pro-
pose to bring in amendments to plug the 
same; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF HOME 
AFFAIRS AND SPORTS AND THE RE-
PLACEMENT qr= WOMEN AND CHILD 
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DEVELOPMENT) (KUMARI MAMATA 
. BANERJEE): (a) to (d). Laws relating to 
women are dealt with in different Ministries 
and Departments depending upon the sub-
ject matter. Review of the laws is a continu-
ous pr:ocess. The National Commission for 
Women has a mandate to examine various 
laws relating to women which provide 
constitutional and legal safe-guards to them. 
The Department of Women and Child Devel-
opment is reviewing the four legislations with 
which it is concerned i. e. The Dowry Prohi-
bition Act, 1961; the Commission of Sati 
(Prevention) Act. 1987; !he Indecent Repre-
sentation of Women (Prohibition) Act, 1986 
and The Immoral Traffic (Prevention) Act. 
1958. These acts were discussed in detail in 
a Workshop held in January 1991. The rec-
ommendation of the Workshop are under 
consideration. 

SHRIMATI BASAVA RAJESWARI: Mr. 
Speaker, Sir, there are various acts like 
Dowry Prohibition Act, the Commission of 
Sati (Prevention) Act, the Indecent Repre-
sentation of Women (Prohibition) Act, the 
Immoral Traffic (Prevention) Act etc. In spite 
of so many acts, the the dowry deaths, rape 
cases, nude processions, selling of girls to 
various countries and offering of girls as 
'Devadasis' are on the increase. The inde-
cent representation of women over the T ele-
vision and magazines is also on the in-
crease. So, will the hon. Minister assure me 
on the floor of the House that she would bring 
an amendment to the various laws in this 
Session itseH to remove the loopholes? If 
not, why? 

KUMARI MAMATA BANERJEE: Mr. 
Speaker. Sir, I appreciate the sentiments 
expressed by the han. Member. The Gov-
ernment had passed so many laws in the 
House, but due to poor implementation. 
women are not getting proper justice and the 
atrocities are increasing day by day. This is 
a fact. That is why, our Department has 
decided to thoroughly examine the Acts. In 
this Ses~ion itseH we wish to bring amend-
ments to thjl ~wry Prohibition Act and, the 

Commission of Sati (Prevention) Act to make 
these acts more effective and more strin-
gent. 

SHRIMATI BASAVA RAJESWARI: Sir. 
the National Commission for Women has 
been set up recently under the chairmanship 
of Shrimati Jayanti Patnaik. I would like to 
know from the hon. Minister whether the 
Commission has the powers to examine the 
laws affecting women to suggest remedial 
measures to the Government and also to 
receive complaints to try such cases and call 
for the connected papers before Commis-
sion. When will this commission be going to 
give suggestions for the Government to 
remove various loopholes. If they have al-
ready given, what are those sugestions? If 
they have not given, why there is delay in 
giving such suggestions? 

To eliminate the problem like prostitu-
tion and devadasi... 

MR. SPEAKER: Do not do like that. If 
the question is too big. you will not get 
pointed reply. 

SHRIMATI BASAVA RAJESWARI: 
They should make efforts to eliminate this 
prostitution and devadari system and inde-
cent representation of women. The Govern-
ment should think of giving economic inde-
pendence to women. May I know from the 
hon. Minister whether the national perspec-
tive plan has given effect to such economic 
independence to women? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): If the hon. Member would kindly 
see the Act which has brought this Commis-
sion i.nto existence. the functions of the 
Commission are fairly comprehensive which 
include all the points which the han. Member 
has referred to. I do not want to waste the 
time of the House because it is an Ad 
passed by the House and any hon. Members 
can have a reference to that. 
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So far as other question is concerned, 
as my esteemed colleague has pointed out, 
it is a fact, that what needs to be done has not 
been done to the extent it should have been 
done. It is in this context, the Department has 
undertaken a review of these laws that are in 
existence. Some of these laws are not being 
administered by this Department. But still 
with the other Departments, we will try to 
liaise and see that these Acts become effec-
tive instrumenf to give protection to the 
women of the coiJntry. 

[ Trans/ation] 

SHRI RAM NARAIN BERWA: Mr. 
Speaker, Sir, the hon. Minister has stated 
that the department of women has submitted 
its recommendation in January 1991. 
Through you, I would like to know whether 
the recommendations which were given in 
January 1991, have been given statutory 
effect and the law Commission reviewed 
the Act in 1983 and one member of the Law 
commission has opinee that the amend-
ments which have been made are of very 
ordinary nature and are not adequately strin-
gent. When are you going to refer it to the law 
commission to give it a statutory effect. 

KUMARI MAMATA BANERJEE: Mr. 
Speaker,Sir, I would like to tell the hon. 
Member that in January 1991, a workshop 
was organized on women and child develop-
ment and it gave its recommendations. The 
procedure is that after receiving the recom-
mendations the Government has to examine 
them. The Government has examined them 
and a decision has been to being forward an 
amendment so as to make the Dowry Prohi-
bition Act and Sati Prevention Act mQre 
strong. Through you, I rS{jiJest the hon. 
Minister to take up this matter seriously and 
bring forward necessary legislation. 

SHRI ARJUN SINGH: The hon. Mem-
ber is aware that representa,tions to woman 
at the Panchayat and other levels have al-
ready been implemented in many States. A 
model legislation in this regard has already 

been suggested and one is pending before 
this House to be passed. 

So far as Parliament and the legisla-
tures are concerned, this is a wider question 
and should be considered in the wider con-
text. 

SHRISUNllDUTT:AlltheseActshave 
been passed by this august House. They 
depict a rozy picture about the women of our 
country. But still the women are at a loss. 
There have been a lot of atrocities towards 
women and despite the Dowry (Prohibition) 
Act and Sati Prevention law that has been 
passed. In 1989, there were 4600 dowry 
death cases. There are certain lacunae in 
the Acts. It is the job of the Government to 
find out why these Act are not being imple-
mented properly. There is tremendous suf-
fering. There is child abuse and child prosti-
tution. Sir, all these Acts are useless, if they 
are not implemented properly. So, I would 
like to ask the hon. Mini~er as to what is to 
be done really so that these Acts are imple-
mented properly. 

SHRI ARJUN SINGH: The hon. Mem-
ber has a very aeditable record entering to 
see that the problems concerning woman 
and children are attended to and \ would like 
to compliment him on that. , would like to say 
very candidly that is a fact that as of today, 
various laws giving protecf.on to women are 
not being imptemanted in the manner in 
which they should be. I have already said 
this point. One aspect is the amendment of 
those laws to make them much more strin-
gent and laws of evidence and all that would 
also have to be amended so that they-do not 
have to run from pillar to post to get the fact 
and to get conviction in each case. On the 
other hand, merely making laws alone is not 
going to help.You will have to aeat that 
atmosphere in which all of us have a role, 
where the exploitation of women and chil-
dren is not only an offence in the eyes of law 
but also in the eyes of the society. 

SHRIMATI MAlINI BHATTACHAR-
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AVA: Since the Women's Commission has 
now been set up, we know that the examin-
ing of the various laws, their monitoring and 
implementation are going to be within the 
purview of the Women's Commission. But 
nonetheless, the executive duty lies with the 
Government and my question concerns that. 
It is a hard fact that so far as laws regarding 
women are concerned, whether they are 
labour laws or laws for the prevention of 
social abuses, very few complaints are bdged 
even now. And even when complaints are 
lodged, there are even fewer cases of con-
viction. So, I would like to know from the 
Government, fro(l1 the hon. Minister, whether 
the Government is considering extension of 
legal facilities in the States so as to make 
justice available to women, particularly to 
the poorer sections of women. 

SHRI ARJUN SINGH: I am sure that the 
Commission for Women will place its deci-
sive role in all these matters and regarding 
the anxiety of the hon, Member about the 
implementation of the laws in the real capac-
ityto give protection, I have already said that 
there is much to be desired. But we will 
certainly see that these laws will become 
more stringent. The fact is that now thre is 
greatersens of awareness Previously, people 
would not like to come and report cases. 
Now, cases are being reported and are being 
tried and convictions are also made. But I still 
say that more needs to be done. I am sure 
that the collective action ot the society in this 
matter will make all the difference. Whatever 
laws have to be amended and rules to be 
framed will be done with the consent of this 
august Parliamt!nt. 

Cleaning of Gangotrl Basin 

+ 
*288. SHRI SHANKERSINH 

VAGHELA: 
SHRI ATAL BIHAR I 

VAJPAYEE: 

Will the Minister of ENVIRONMENT & 
FORESTS be pieased to stIDe: 

(a) whether two big industrial houses 
have offered support for cleaning of the 
Gangotri basin; . 

(b) if so, the details thereof; 

(c) the decision taken by the Govern-
ment in this regard; 

(d) the reasons for unchecked pollution 
load on the river in that area; and 

(e) the steps proposed for restoring the 
water quality of Ganga? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (c). No 
offer has been made to the Government by 
any big industrial house for cleaning of 
Gangotri Basin. 

(d) Pollution load on the river in the 
Gangotri region is on account of discharge of 
human and animal excreta in the catchment 
area and throwing of garbage by pilgrims, 
tourists and inhabitants. 

(e) The steps initiated to control the 
pollution of River Ganga in the Gangotri 
region include: 

(i) Special Area Development Author-
ity has been set up by the Govern-
ment of Uttar Pradesh to check 
environmental degra-dation 01 the 
Gangotri Region. 

(ii) Growth of tourism in Gangotri 
R~ion is being discouraged. 

(iii) Building activity is being discour-
aged in the area. 

(iv) Construction of Sulabh Shaucha-
layas along the route to Gangotri 
has been taken up by the Govern-
ment of Uttar Pradesh. 
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SHRI SHANKERSINH VAGHELA: Mr. 
Speaker, Sir, the han. Minister has given a 
reply that no big industrial houses have 
made any offer to the Government. I have a 
cutting of the 'limes oflndia' dated 6.6.91 in 
which it has been said .... 

MR. SPEAKER: Newspapers should 
not be quoted here. 

SHRI SHANKARSINH VAGHELA: Sir, 
the Indian Mountaineering Federation has 
said that T ata and Birla have given a big 
offer. If it is not so then leave it, but will the 
Government do something to inspire the big 
industrial houses or the other people to 
donate money for cleaning of the Gangotri 
basin and checking pollutant loads on the 
river. 

[English] 

SHRI KAMAL NATH: Sir, I will dispel 
this doubt aboutthe newspaper report, which 
is there in the mind of the han. Member. That 
is not the scheme which is submitted to the 
Government. It is an NGO scheme of the 
Himalyan Environment Trust and the Indian 
mountain neering Federation. They have 
interacted with two or three big business 
houses and prepared a scheme costing about 
Rs. 25lakhs. So, it is a scheme between the 
NGOs and the big business houses. It is not 
a scheme which has Peen presented to the 
Government by anybody. Of course, if there 
is any such scheme, we shall support it. 

Regarding the other aspect as to what 
the Government is doing in this regard, I 
would like to say that this stretch, which 
oovb~ !he area in the Gangotri basin, is not 
that much heavily poiii.-:~. In fact despite all 
the pollutant loads, which I have staled, tne 
water is sti!l of ~:'l~~g quality. As of now, 
there is no such scheme envisaged by the 
Centre other than I have mentioned. 

SHRI SHANKERSINH VAGHELA: Mr. 
Speaker, Sir, in reply to part (c) of the ques-
tion you have mentioned the U. P. Govern-
ment. I would like to ask the Central Govern-
ment whether it will share the expenditure 
made by the U. P. Government or whether 
you have any scheme of your own for the 
purification of the Ganga as was the position 
when Shri Rajiv Gandhi's Government was 
in power? It you have a scheme of your own 
then what is the amount earmarked for it and 
how much will you give to the U. P. Govern-
ment? 

SHRI KAMAL NA TH: Sir, Uttar Pradesh 
Government has made its own scheme which 
has been mentioned. It the Uttar Pradesh 
Government formulates such a scheme in 
which help of the Central Government is 
needed, or funds are needed than we shall 
certainly think about this and we shall help 
them. Besides this, today there is no Central 
Government scheme, even then, the State 
Government and the Central Government 
are working very closely on it. There is no 
such need for the Central Government to 
formulate a separate scheme. It the State 
Government, has any scheme it can it to the 
Cntral Government it will definitely help them. 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker Sir, I beg your pardon, for coming 
late. 

MR. SPEAKER: No, NO, you have come 
in time. I was about to ask, you reached here 
before that. 

SHRI ATAL BIHARI VAJPAYEE: No, I 
did not hear, what reply you have given. 

MR. SPEAKER: YG .... this is all right. 

SHRI KAMAL NATH: I shall again give 
'!:3 rANIv 
- --~'I' 

SHRI ATAL BIHAR I VAJPAYEE: It is 
not right to trouble yourself again and again. 
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Mr. Speaker, Sir, the hon. Minister has given 
a reply that tourists are being discouraged 
but the fact is that the tourists are going 
there. Temporary resorts lire being made for' 
them. Small shops are also being opened 
there. The area is being polluted due to influx 
oftourists there. I would like to know that how 
you are stopping the tourists and the second 
thing is that if no industrialist has offered his 
services or money for this purpose then 
whether the hon. Minister, who himseH is a 
resourceful person, will take help of the 
industrialists and inspire them to invest 
money. 

SHRI KAMAL NATH: Sir, 1he Central 
Government has discussed this matter with 
the State Government. The hon'ble member 
is right that tourists are still going there and 
it is a fact that they are polluting the area But 
the State Government has not made any 
scheme to discourage them or encourage 
them upto now. Time and again, it has been 
said that some tents may be pitched there 
and sign-boards should be fixed there to 
create awareness among the tourists. As far 
as the question of big business houses tak-
ing part in this is concerned the Government 
has not re::eived any such proposal, but as 
I was saying in reply to the last question, the 
Himalayan Mountaineering Trust and the 
Indian Mountaineering Federation have 
talked to big business houses for the pur-
pose of making a scheme in this regard. If 
they want any help from us, we will certainly 
talk with the big business houses and try to 
help these non-Governmental Organizations. 

MR. SPEAKER: Shri Kuppuswamy ..... . 
We are giving an opportunity to Kanyakumari 
to extent help in regard to Gangotri. 

[English] 

SHRIC. K. KUPPUSWAMY: I would 
like to know whether the Government of 
India have received any propo~1 from tl".", 
Tamil Nadu Government in order to being a 
big scheme to control the pollution at Tripura 

caused by the Dyeing and Bleaching facto-
ries. 

I would also like to know whether the 
Government of India received any proposal 
from the Tamil Nadu Government to bring a 
major scheme in order to control the pollu-
tion from the ACC Cement Factory, Coimba-
tore by which the nearest agriculture lands 
are affected. 

MR. SPEAKER: This is about Gangotril 

SHRI C. K. KUPPUSWAMY: The hon. 
Minister should reply. This is very very im-
portant. 

MR. SPEAKER: It is not even about the 
entire Ganga River. It is about Gangotri onlyl 

SHRI KAMAL NATH: The hon. Member 
has moved from Gangotri to Tamil Nadu! 

MR. SPEAKER: I thought you are 
moving from Kanya Kumari to Gangotri! 

SHRI KAMAL NATH: Never thereless, 
under the National River Action Plan, which 
is being propose, the Central Pollution Control 
Board has identified major stretches of rivers 
all over the country. We all know, the Ganga 
Action Plan was only for Ganga and for 

• major tributaries of the Ganga. But the new 
Plan which is being made, the National River 
Action Plan, will cover major polluted areas 
of rivers all over the country. Should the hon. 
Member desire to bring any specific polluted 
stretch to my notice, I shall be happy to 
receive the same and we shall consider it. 

Filaria cases 

*290. DR. P. VALLAL PERUMAN: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of Microfilaria carriers ' 
and Chronic Filaria cases reported in the 
country du'ring 1991, State-wise; 
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(b) the funds allocated for the National 
Filaria Control Programme during 1992-93; 
and 

(c) whether the funds allocated are 
adequate for treating all the breeding places 

, by chemicals and bio-environmental meth-

ods? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARES (SHRIMATI D. K. THARAOEVI 
SIDDHARTHA): (a) to (c). A statement is laid 
on the table of the House. 

STATEMENT 

<a) The number of Micro-filaria carriers and chronic filaria cases as reported by the Statel 
UT Governments during the calendar year 1991 is annexes. 

(b) and (c). No separate allocation of funds has been made in the Annual Plan 1992-93 
for the Filaria Control programme. Filaria control activities would be undertaken as a part of 
the National Malaria Eradication Programme with effect from 1 st April. 1992. 

ANNEXURE 

STATEWISE PARASITOLOGICAL DATA FOR THE YEAR 1991. 

SI. Name of the Statesl Number No+Ve No. + Ve 
No. Union Territories Examined for for . 

, .. mf. Disease 

1. Andhra Pradesh 31515 8447 3953 

2. Assam 529 6 2 

3. Bihar 32897 234 704 

4. Goa Information awaited 

5. Gujarat 14376 n 11 

6. Karnataka 11981 186 144 

7. Kerala 17214 318 299 

8. . Madhya Pradesh 38089 134 187 

9. Maharashtra 47904 14039 3126 

10. Orissa 1392 40 181 

1'. TamiiNadu 143571 '188 604 

12. Uttar Pradesh 51817 1002 1884 

• 
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SI. Name of the States! Number No+Ve No. + Ve 
No. Union Territories Examined for for 

mf. Disease 

13. West Bengal 2740 179 4~ 

14. Pondicherry 7730 112 48 

15. A& N Islands 12579 42 36 

16. Daman & Diu No Data 

17. Lakshadweep Information awaited 

Grand Total:- 4,14,334 19404 11643 

"Information Provisional Subject to change based on report received upto 12.3.92. 

DR. P. VALLAL PERUMAN: As per the 
statement given by the hen. Minister, nearly 
8 per cent of the cases examined are either 
microfilaria carriers or chronic micro-filria 
cases. It really shows an alarming ligure for 
our country. So, it needs a separate mission 
to counter it. But the hon. Minister says in his 
annual budgetary plan for 1992-93 that no 
separate fund allocation has been made and 
filarial control programme will be undertaken 
as a part of the NationalMalarial Eradication 
Programme. 

Will the han. Minister explain why he 
condQ,res no separate allocation is required 
for filarial control programme? 

THE MINISTER OF HEALTH AND 
FAMIL YWELFARE (SHRI M. L FOTEDAR): 
The hon. Member is correct in saying that we 
have taken it as a part of the anti-malaria 
programme. That does not mean that we 
have given it up. But its national character is 
reduced to the extent that there shoold not 
be a separate thing like anti-malaria pro-
gramme. It should be part the anti-malaria 
programme. ! think it does not make any 
difference whether we make it a part of the 

anti-malaria programme or have a separate 
organisation. 

DR. P. VALLAL PERUMAN: Only in 
Uttar Pradesh, Maharashtra, Tamil Nadu 
and Andhra Pradesh, the filaria cases are 
high. I would like to knowthe reasons thereof 
and whether the Government propose to 
take special measures to tackle this higher 
incidence of filaria in these States. 

SHRI M. L FOTEDAR: So far as Tamil 
Nadu is concerned, this disease has come 
down very drastically, thanks to the efforts to 
of the State Government. The State Govern-
ment has taken initiative. Some preventive 
measure also have been taken. Similarly, 
other State Government also have to take 
the similar, initiative so that the disease is 
controlled. This, to some extent, is prevent-
able because Larvicide, is one of the chemi-
cals that has to be sprayed at an appropriate 
time. The people also have to take some 
appropriate measures so that this disease 
does not spread. 

SHRI RAM NAGINA MISHRA: Mr. 
Speaker, Sir, through you I would like to 
know from the hon. Minister and would like to 
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request him that Filaria is so much wide-
spread inthe eastern districts of Uttar Pradesh 
that perhaps no village is untouched. This 
disease is present there for a long time and 
the menace has not lessened. The Kalazar. 
Malaria and Filaria have struck deep in the 
Terai region of Uttar Pradesh. You had prom-
ised that you would go to that area and make 
a tour but you have notfulfilled your promise. 
I would like to know from the hon. Minister, 
through you that in view ofthe intensity of this 
widespread disease in this region would you 
do something by way of giving more from 
your side as Central help to the State Gov-
ernment and try to make free that region 
from diseases like filaria. 

SHRI M. L FOTEDAR: I can assure the 
hon. Member that whenever you want I shall 
be ready to undertake a tour of that area. 

SHRI RAM NAGINA MISHRA: Hon. Sir, 
I have been making a request for a long time, 
but you never gone there till today though 
you had made a promise to the effect. 

SHRI M. L. FOTEDAR: As far as control 
on Filaria is concerned, for this the total 
commitment of political will of the State 
Government is necessary. I understand that 
the Government of that State is giving quite 
a lot of attention towards this. As it is centrally 
sponsored scheme. Therefore, we will pro-
vide help in on 50-50 percent basis under 
this scheme. I assure you that we shall 
continue it is a centrally sponsored scheme. 

SHRI RAM NAGINA MISHRA: Hon. Sir, 
it is for everyone. In the eastern region, this 
disease has spread in a very dreadful way. 
Wh«t help you will provide to stop it? I would 
like to know from you whether you will in-
crease the grant in aid to more than 50 per 
cent. 

[English) 

DR. KRUPASINDHU BHOI: As per the 
statement of the hon. Minister, it has been 
stated that Filaria contro', activities would be 

undertaken as a part of the National Malaria 
Eradication programme with effect from 1 st 
April 1992. I feel this is a sort of a bureau-
cratic reply. The point is that the ICMR has 
done a detailed survey in the country about 
the people who are exposed to Filaria the 
people who can be the carriers of Filaria, 
people who can suffer from the Chronic 
Filarial Disease. Based on that survey,S per 
cent of the population is exposed to Filaria 

" and out of the 25 per cent, up to 10 per cent 
of the people are carriers of the Filarial 
disease. So, 25 millon people in our country 
are the carriers of the Filarial Disease. The 
facts are gigantic. Chronic Filaria cases are 
increasing. Further, mosquitoes are preva-
lent in our country. The Quils mosquito and 
the Idis mosquito are found in Kerala. There-
fore, the Chronic Filaria cases are increas-
ing. How is the Minister telling that without a 
National Filaria Eradication Programme he 
is going to curb the problem of Malaria and 
Filariasis in our country? In the 1992-93 
budget provision, money has been trun-
cated. How is he going to curb this problem? 
The mosquitoes are resistant to the spraying 
of chemicals. The spraying is required forthe 
general variety. 

SHRI M. L. FOTEDAR: There is a differ-
ence between Malaria and Filaria. The logis-
tics are quite different. The hon. Member has 
quoted some figures. He said 25 million 
people are carriers of Filaria Though some 
of the figures are available with me - I have 
gone through the figures - I will frankly and 
candidly share with this august House that I 
am myself not convinced how this survey 
had been conducted. I have ordered the 
officers to find out actually what it the facto-
rial position in the country about this disease. 
Till then I will not be able to share the 
information with this House unless I am 
personally convinced that the figures given 
to me are hundred percent correct according " 
to the evaluation by the Department. 

DR. RAM CHANDRA DOME: Sir, as 
per the Minister's statem"ent, Filaria is a 
major public hjalth problem whereas Ma-
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!aria and Encephalitis are also the major 
public health problems till today. The prog-
ress of these diseases is static. And it is felt 
that majority of the victims are mainly from 
the poorest of the poor sections of the soci-
ety. There is a Malaria Control Programme 
which is a national programme to eradicate 
malaria and for eradicating filaria, there is a 
Vector Control Programme. The Govern-
ment is unsung DDT as the main 
drug ... (Internptions) 

MR. SPEAKER: You ask the question. 
What is your question? 

(Interruptions) 

DR. RAM CHANDRA DOME: Now 
mosquitos have developed resistance to DDT 
in controDing the vector. Also, it causes the 
environmental problem. (IntetTUptions) 

MR. SPEAKER: Please ask the ques-
tion. This information is already available 
with all of us. 

(Intem.ptions) 

DR. RAM CHANDRA DOME: In view of 
the increase in the resistance, part (a) of my 
supplementary to the Minister is whether the 
Govemment is going to change its Vector 
Control Programme. My suggestion is to use 
Malathion in place of DDT. (Interruptions) 

MR. SPEAKER: I gave you the opportu-
nity. But you are not using it properly. 

DR. RAM CHANDRA DOME: Part (b) of 
my supplementary is, whether the Govem-
ment is ready to provide the mosquito nets at 
a subsidised rates to the poorer sections of 
the society and whether the Government is 
going to increase the Budget allocation for 
that this year. There is a radical curtailment 
of nearly two crores of rupees in this Anti-
Malaria and Filaria Control PrOgramme. I 
would like to know whether the Govemment 
is going to combat this mc;>r public health 
problem by increasing the Budget alloca-

tions or not. This is my supplementary ques-
tion. 

SHRI M. l. FOTEDAR: I can tell the 
hon. Member that it is not the question of 
increase or decrease. We have kept about 
Rs. 50 crores in this Malaria Control Pro-
gramme during the current year. So far as 
the Filaria Programme is concemed, for thi 
the people also have to take the initiative. 
is not the question of the poor and the ril' '. 
is a question of the people living in lat 
environment so that they take suffident 
precaution to see that this mosquito does r t 
bite them. Perhaps, the hon. Member Ilim-
self is a medical scientist and he kno\\ nat 
this mosquito bites during time and blc' . 
has to be taken for clinical purpose during 
night time. I would request the hon. Mem- . 
bers that he must approach the State Gov-
ernment to provide mosquito nets for the 
poor and the needy. (Interruptions) 

[T rans/ation] 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, what is expected from a 
Government which is not able to will mosqui-
toes even I 

(EngOsh] 

SHRI M. L FOTEDAR: You ask the 
hon. Member. 

Pollution Around Coal Min •• 

*291. SHRI HARADHAN ROY: Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government have re-
ceived any representation regarding pollu-
tion and environmental degradation in and 
around coal mines in West Bengal and other 
State; 

(b) if so, the details thereof; and 
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(c) the action taken by the Government (v) Network of ambient air quality 
and ambient water quality 
monitoring stations have been 
set up; 

in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). (vi) A scheme has been initiated to 

give assistance to clusters of 
small scale industrial units for 
setting up common effluent 
treatment plants. 

Yes, Sir. The Government have received 
representations on insufficient stowing of 
sand coal mines ofthe Coal India Limited, on 
. iilil-restoration of mined areas and on pollu-
, Jh caused by industries around coal mines. 

" ,101 
: .~~) Steps have been imitiated for taking 

necesSary action for stowing the voids after 
exnaction of coal and for restoration of the 
mined land through an approved environ-
mellli ,'management plan. Government have 
alt ?taken various steps to control pollution 
by industries around coal and the details 
thereof are mentioned in the statement laid 
on the Table of the House. 

STATEMENT 

Steps taken by the Government to 
control pollution by industries around coal 
mines:-

(i) 

(ii) 

(iii) 

(iv) 

Effluent and emission stan-
dards have been preascribed 
under the Environment (Pro-
tection) Act, 1986; 

Environmental guidelines have 
been involved for siting and 
operation of industries. 

Industries have been asked to 
comply with consent require-
ments of the State Pollution 
Control Board to Hmit the dis-
charge of effluents and emis-
sions within the stipulated 
standards; 

Fiscal incentives are provided 
for installation of pollution 
control equipment and also for 
the shifting of pollution indus-
tries from congested areas; 

(vii) 

(viii) 

An industry, operation or proc-
ess which has commenced 
production on or before 16th, 
May 1981, and has shown 
adequate proof of at least 
commencement of physical 
work for establiShment of fa-
cilities to meet the specified 
standard within a time-bound 
programme, to the satisfac-
tion of the concerned State 
Pollution Control Boars, shall 
comply with such standards 
latest by the 31st December, 
1993. 

An industry, operation or proc-
ess which has commenced 
production after 16th day of 
May, 1981 but before the 31 st 
day of December, 1991, and 
has shown adequate proofof a 
least cmmenement of physi-
cal work for establishme~ of 
facilities to meet the specified 
standards within a time-bound 
programme, to the eatisfac-
tion of the conce~ned State 
Pollution Control Board, shall 
comply with such standards 
latest by the 31st day of De-
cember, 1992. 

SHRI HARADHAN ROY: Sir, during to 
unscientific and star mining, gas, fire subsi-
dence is taking place almost every day in 
and around coal mines causing serious pol-
lution, environmental degradation. As a result, 
more than ten towns and about 1 00 mauzas • 
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covering three lakhs population have been 
declared unsafe for human lives and proper-
ties. And the people have been told to vacate 
those areas. On being pressurised by the 
aggrieved people, the Department of Coal, 
Ministry of Energy constituted a group for 
advance environmental planning in Ran-
igunj coal fields on 25.3.88 with Dr. H. B. 
Ghosh as the Chairman. Dr. Ghosh submit-
ted a report on 5.11.88. My question is 
whether the Ministry of Environmental and 
Forests is aware of such Committee and its 
recommendations? If not, whether the Min-
istry of Environment and Forests in consulta-
tion with the Ministry of Coai will jointly under-
take to implement those recommendations? 

SHRI KAMAL NATH: Sir. there is a 
report. There was an expert Committee 
constituted for the abetment of pollution in 
this region. And this air pollution problem -
not only the air pollution problem but also the 
contamination of the Damodar river which is 
passing through that area - was considered 
as very serious. This report has been re-
ceived and steps are being taken. There 
have been consultations with the Depart· 
ment of Coal. Now. for all coal mining proj-
ects. environment management plan is being 
made and steps are being taken to further 
prevent the severe degradation which is 
taking place in the entire coal belt of this 
region and the Damodar river flowing through 
that region. 

SHRI HARADHAN ROY: I would like to 
know whether the Government of West 
Bengal have submitted a memorandum for 
setting up a statutory organisation for opera-
tion/restoration with clearly defeinded roles 
and objectives like sources of funds etc; for 
planning. implementing and monitoring in-
volving the West Bengal Government. 

Also, I would like to know whether the 
Department of Environment and Forests 
received any preliminary status report f 
unstable areas of Ranigun) coal fields made 
~,'/ CMPDIL. 

SHRIKAMALNATH:'Sir, a nodal agency 
has been set up and the nodal agency is 
DVC, which has been identified to work as 
such and which will work in collaboration 
with the West Bengal Government with the 
Bihar Government and the Central Govern-
ment, to look into the problems of this area. 

Regarding specific report of CMPDIL, I 
am unable to say anything. 

[ Translation] 

SHRI TEJSINGHRAO BHONSLE: Mr. 
Speaker, Sir. in Maharashtrathere are some 
open coal mines especially at Umred and 
Kamphal Kalre in Ramtek area. In this area, 
these open mines are creating the pollution 
problem. The mines from which smoke and 
dust are discharged which later on mix with 
air are quite close to the villages. May I know 
whether the Government has got any pro-
gramme to afforestation around these open 
mines to prevent the environmental pollu-
tion? 

SHRI KAMAL NATH: We gave talked to 
Western Coal Fields for the restoration of 
that area and evolving of a scheme so that 
regeneration of that area is possible. As far 
as . the question of open Cast Mines are 
concerned. it is a fact that the coal dust is 
spread within a vast area. Environment 
Management Plan is given to every coal 
mine before sanction and then alone the 
scheme for cal mine is accepted. As per 
condition laid down in the plan. It is specified 
as to what is to be done when the mine is in 
operation and when it is closed. 

[English] 

MR. SPEAKER: Shri Basu Deb Acharia. 
I hope you are not going to speak aTter this, 
between 12 noon and 1 o'clock. 

SHRI SOMNATH CHATTERJEE: Bet-
ter allow him now; not in the Zero Hour! 

SHRI BASU DEB ACHARIA: None of 
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the instructions given here are being fol-
lowed by the Coal India. I request the hon. 
Minister to visit one of the coal mines, either 

. EClof BCCl. "he visits Sudamdi Washery, 
he can see for himseH as to how the effluents 
from the washery are polluting the river 
Damodar. The river Damodar is not less 

. polluted than the river Ganga. I asked previ-
ously also a question about the pollution of 
the river Damodar. 

May I know from the hon. Minister that 
when these instructions from the Coal India, 
what action the Government of India pro-
poses to contemplates to take against this 
company. Because a number times this 
question was raised about the environmental 
pollutions. 

MR. SPEAKER: You have asked a very 
good question. Now you are polluting the 
question! 

SHRI BASU DEB ACHARIA: May I know 
what action is proposed to be taken by the 
Environment Ministry whose instructions are 
not followed by the Coal companies. 

SHRI SOMNATH CHATTERJEE: 
Apart from the de-nationalisation! 

SHRI KAMAL NA TH: The coal washer-
ies are a major source of pollution along with 
industrial discharge in the Damodar river. It 
is unfortunate but true that belt of the Dame-
dar river is perhaps one of the most polluted 
stretches of any river in the country. So much 
so that the high concentration of oil and 
grease - oil is also coming out of washeries, 
bits are coming out ofwasheries; slurry is the 
oil in the bits-has rendered the river into a 
biological desert. The water which is used 
from this river for irrigation has started affect-
ing agriculture also. There is no doubt on 
this; the waseherise have played a very 
major role coupled with industrial effluents. 
Where any specific case of Coal India, BCCl 
or ECl violating any condition is brought to 
my notice, I shall certainly take action. 

But I would also additionally like to in-
form the Member that for this area we have 
included if in the Ganga Action Plan Phass " 
and Rs. 35 crores expenditure has been 
tentatively worked out starting works onef-
fluent treatment plants, common treatment 
plants etc. to do seine restration of the river 
belt in this particular area . 

[Translation] 

SHRIMA TI RITA VERMA: Mr. Speaker, 
Sir, in continuation to the question asked by 
Shri Acharia, I would say that the hen. Min-
ster has given a long list of his works, by 
which it apears that he has himseH visitedall 
the coal belts. It is a fact that if a person 
moves about moves about in Raniganj, 
Dhanbad and Asansol, his hands and face 
would be completely tanned. I would request 
the hon. Ministerto pay a visit there ... (/nte,-
ruptions) Whereveryou go in these areayour 
body will be tanned due to coal dust. I would 
like to request the hon. Minister that he 
should positively go there. (Interruptions) He 
has said that so work has been done to 
prevent air and water pollution. I would like to 
know from the hon. Minister whether a"l 
worK is being done in this direction or not, 
whether there is any machinery to revlew 
this work which can review the work at a 
particulartime. Whether any report has been 
presented by such machinery if at an it is 
existing? As the hon. Minister has said that 
if any such case has been brought under his 
notice. (Interruptions) 

MR. SPEAKER: Please don't spoil such 
an excellent question. Further details spoil 
the question. Please be seated. 

SHRIMA TI RITA VERMA: He would 
take some action only when it is brought to 
his notice. (Interruptions) 

[Eng/ish] 

MR. SPEAKER: I do not say pollution; 
but diluting. 
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( Interruptions) 

MR. SPEAKER: Is there any machin-
ery? Is there any report? 

( Interruptions) 

[ Translation] 

SHRI KAMAL NATH: Mr. Speaker, Sir, 
there is no such machinery or agency ... 
(Interruptions) I am ~a1ling you the fact. If you 
have got any suggestion, I am ready to 
accept it. today ... (Inte"uptions) ...... H you 
listen me then I will be able to tell you 
something. There is no particular agency for 
this area. When we get some information 
from time to time, we undertake a study of 
the area. We have our regional offices in 
various parts of the country and we call for 
information in this regard from these offices. 

Sports Talent In Rural Areas 

*292. KUMARI UMA BHARTI: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether the Government are con-
sidering any scheme for identification of 
sports talent from rural areas for proper 
coaching; 

(b) if so, the details of the efforts made 
in this regard; and 

(c) if not, the reasons therefor? 

[English} 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS AND 
THE DEPARl)AENT OF WOMEN AND 
CHILD DEVELOPMENT) (KUMARI 
MAMATA BANERJEE): (a) and (b). The 
following are the schemes for identification . 
of sports talent and proper coaching, under 
which the talent is overwhelmingly drawn 
from the rural areas: • 

(i) National Sports Talent contest 
scheme 

(ii) Special Area Games Scheme 

(iii) Sports Project Development area 
Scheme. 

Rural Schools are also provided 
assistance upto Rs. 1.00 lakh for develop-
ment of play ground and purchases of non 
consumable sports equipment without 
insisting on any matching contribution. 

(c) Does not arise. 

[ Translation] 

KUMARI UMA BHARTI: Mr. Speaker, 
Sir, it is quite unfortunate that in our country 
politics has crept into games to a great 
extent, because of which we lag behind in 
the sports of international level despite hav-
ing promising talents. Its main reason is that 
the rural sports talents do not get adequate 
encouragement. Therefore, I would inform 
the hon. Minister through you, that these 
three schemes to identify the sports talents 
are meant onlyforthechildren who are going 
to school in villages and cities; but what 
about the children who accompany buffa-
loes to pastures, who work in fields. Such 
children have very good skill in horse-riding, 

. swimming, archery and kabaddi, Such chil-
dren do not go to schools, but these children 
can be good sportsmen and can bring lau-
rels to the country and eam a fame for the 
nation. May I know whether there is any 
agency with the Government to search such 
children and the encourage them? Sec-
ondly, such good sportsmen should be given 
nutritious diet, may I know whether they 
would be providsd with any special monthly 
financial· assistance for that? 

KUMAR I UMA SHARTI: Mr. Speaker, 
Sir, it is a fact that the sports performance of 
our country is extremely poor. Therefore ..... 
(Inte"uptions) 
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It is good to speak the truth, It is a single 
man's fault but I should say that the sports 
has been neglected in the oountry after inde-
pendence Today ... (lnt9ffuptions) Please 
listen, you have given me a chance to speak. 
(/nt9ffuptions) ... There are only few such 
oountries which are ahead in sports and they 

.are playing better as well, such as China, 
Japan, Korea, Taiwan but in our country 
those who are only players, get nothing in 
turn and they are subject to neglection. We 
are trying from right now in this direction. H 
we don't try right now, we won't be able to do 
anything. It will not take much time, but 
giving priority to sports is the need of the 
Hour and this should not be bneglected in 
any way. Therefore... (lnt9ffuptions) ... 
Please, listen to me, what is going to be 
done. (lnt9ffuptions) In response to the 
question asked by Kumari Uma Bharti I 
would like to inform about the steps being 
taken by the Department ot promote sports 
in rural areas. It is proposed to build 78 
Sports Project Development Area Centres 
and 100 Community Development Project 
Blocks. Special attention will be paid to-
wards the poor and underfed children de-
prived of educational facilities, having lot of 
talent. (Inteffuptions) 

It has got nothing to do with politics but 
only with sports. 

MR. SPEAKER: This is connected with 
sports and no politics is involved. 

( Int9ffuptions) 

KUMAR I MAMATA BANERJEE: The 
Government is prepared to spend money on 
the Sports Project Development Area Centres 
being set up to train, educated and enoour-
age sports talent. These Centre are being 
organised by the Sports talent. These Centres 
are being organised by the Sports Authority 
of India. 

KUMARI UMA BHARTI: Mr. Speaker, 
Sir, first of all, I would like to thank the hon. 
Minister, through you, for the enthusiasm 

being displayed by her to give all possible 
enoouragement to sports talent in the ooun-
try. Sir, through you, within half a second I 
would like to submit one more thing that 
whenever there is Question - Answer Ses-
sionbetweentwoladyMembersintheHouse, 
signs of insanity are clearly demonstrated by 
a few hon. Members. Same thing was also 
whiteness on an earlier occasion when 
question were being asked from Kumari 
Girija Vyas. Therefore, I would like to request 
you to give a direction in the House that the 
hon. Members suffering from such a disease 
must mend their ways and do not indulge in 
male chauvinism through touthe day in their 
mind. 

( Int9ffuptions) 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH) Mr. Speaker, Sir, I would like to 
submit that there is nothing like that. We do 
not want to cause any obstruction. That's 
why your question is being replied to by the 
hon. Lady Minister. 

[English] 

MR. SPEAKER: Good question; good 
reply, Now let us oome to the question. 

[ T rans/ation] 

KUMARI UMA BHARTI: Mr. Speaker. 
Sjr, through you, I would like to submit that 
.there are a number of rural sports being 
played in the country for centuries, but with 
the influence of the Britishers these sports 
like Kabaddi, Kho-Kho and number of other 
tribal sports could not be promoted. I need 
not mention the names here. I would like to 
know whether there is a proposal to encour-
age these sports and to make these popular 
at the national level? 

KUMARI MAMATA BANERJEE: Be-
sides recognised rural sports, a number of 
other rural sports will have to be identified in 
an effort to promote these sports. Attention 



31 Oral Answets MARCH 17,1992 Oral AnSW91S 32 

cannotbepaidlDwardseverysportbutgames 
like Kabaddi and Kho-Kho are recognised 
sports. But in the case of international com-
petitions the Government has to pay atten-
tion to only those sports which are played 
worldwide. 

With a view to pay attention towards 
rural sports, championships at State level 
used to be organised in the districts under 
NSTCS Scheme annualy. But now round the 
year completions will be organised in rural 
areas by the nodal youth clubs and in this 
way lot of talent could be spotted for in the 
rural areas. 

SHRI VIRENDRASINGH: Mr. Speaker, 
Sir, the question of Kumari Uma Bharti has 
been replied to by the hon.lady Minister, but 
I want that may question be replied to by 
Kunwar Sahib. (Interruptions) 

Mr. Speaker, Sir, the Govemment has 
informed us ab9ut the National Sports T al-
ent Search Scheme and Special Area Sports 
Scheme which is meant to spot sports talent 
and give proper training to these sportsper-
sons. I would like to submit that there is a 
need to pay attention towards traditional and 
rural sports. For example Archery is the 
traditional sport of tribals and swimming is 
the traditional sport of boatmen. Equestrian 
events can be encouraged among farmers 
who nonnally go to fields on horse back and 
shooting is the traditional sport of a few 
trbes. 

\ wou\d 'ike to Know whether the Gov-
emment have got any scheme to set up 
special training centres lor these particular 
trbes ? H not, then why the persons not 
having any connection with these sports 
have become sports administrators. I would 
like to know the Government the attitude at 
these sports administrators towards the 
sportspersons of the rural area,s and the role 
being played by them? 

KUMARI MAMATA BANERJEE: Mr. 
Speaker, Sir, the Government has formu-

lated Special Area Schemeforthe backward 
areas in the Five Year Plan and other 
schemes are also being formulated to iden-
tify and encourage talented persons in vil-
lages. In the field of Archery a Scheme is 
being formulated. 

SHRI RAMESH CHENNITHALA: Mr. 
Speaker, Sir, in r!lral areas training is not at 
all being given to talented sportspersons. 
Just now the han. Minister informed us about 
the scheme to build stadia in the villages to 
provide an opportunity for training. I would 
like to know whether the pending applica-
tions from States for stadia will be speedily 
disposed, so that these stadia could be built 
immediately? 

KUMARI MAMATA BANERJEE: Mr. 
Speaker, Sir, the Central and the State 
Govemments equally share the cost of build-
ing Stadia. « there is any specific project 
proposal then the Central Government ap-
proves it. 

(Eng/ish) 

SHRI CHETAN P. S. CHAUHAN: Sir, 
every time when the Asian Games or the 
Olympics take place, we do not do well and 
we come back and there is mass critidsm. 
So, I would just like to ask two questions. 
Firstly, is the Govemmentthinking of making 
sports compulsory in schools? Secondly, 
will the Government consider going reserva-
tion to outstanding sportsmen in the'jobs? 

SHRI ARJUN SINGH: I am verygratetul 
to the han. Member, who himself is a great 
sportsmen of this country, for focussing at· 
tention on the overall development of sports 
in this country. You might recollect, Sir, that 
I made a humble request to you in the last 
Session that it would be in the fitness of 
things that this honourable Parliament have 
a special discussion on sports. 

MR. SPEAKER: I have made an an-
nouncement that the two subjects, namely, 
women and sports, will be discussed. 
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SHRI ARJUN SINGH: Thank'you very 
much, Sir. lean assure the hon. Memberthat 
the question of sports cannot be looked at 
from one angle along. When an event takes 
place, whether it is in the national or an 
international sphere, all our attention is di-
verted to it and the results flowing out of that 
even becomes the subject matter of either 
controversy or sometime applause also. I 
think that it is time that this country adopted 
a sustained policy and an Action Plan, 
whereby the talent that lies hidden in this 
country gets a proper opportunity to build up 
and display its capacity and win laurels for 
this country, in which all the suggestions 
made by the hon. Member will also fall. 

SHRIMATI OIL KUMARI BHANDARI: I 
would like to draw the attention of the hon. 
Minister to the slogan 'Catch them young' in 
the rural areas to identity the talents in rural 
children. I would like to know from the hon. 
Minister how far this scheme has been suc-
cessful, how many children have been iden-
tified and how many children are being trained 
at present. 

KUMARI MAMATABANERJEE: Sir, we 
have recognised many sports. But we have 
identified a few sports like athletics, archery, 
badminton, boxing, hockey, table tennis ... 

SHRIMATI OIL KUMARI BHANDARI: 
Sir, my question was how many children 
have been identified under the slogan 'Catch 
them young'. 

KUMARI MAMATA BANERJEE: Sir, as 
this is not related to this question, I need a 
separate notice. 

MR. SPEAKER: You can send the reply 
in writing. . 

KUMARI MAMA TA BABNERJEE: Hthe 
hon. \1ember asks. I will send it. 

[ Translation] 

SHRI SHRAVAN KUMAR PATEL: Mr. 

Speaker. Sir. first of alJ;fjtould like to con-
gratulate the hon. Ministel!'Kurnari Mamata 
Banerjee for giving unambiguous replies 
bereft of politics. Just now, Sbri Chauhan 
askedabouttheAsianandOlymplcGames ... 
(Interruptions) '-~(" 

MR. SPEAKER: We are running short 
of time, Please be briet otherwise you will not 
get reply. 

SHRI SHRAVAN KUMAR PATEL: I will 
take only a minute. In the last Asian and 
Olympics performances of Indian contin-
gents were pitiable. The main reason for it 
according to sports analysts was large par-
ticipation in many a discipline by Indian 
contingent and shortage of funds. I would 
like to impress upon the hon. Minister the 
need to indentify selected disciplines so as 
to improve the standard of sports contin-
gents. 

KUMARI MAMATA BANERJEE: 15 
disciplines have been identified and the 
Government will pay attention towards them. 

MR. SPEAKER: Question Hour over. 

WRliTEN ANSWERS TO QUESTIONS 

[English] 

Diversion of Forest Land for Non-
forest Purposes 

*286 SHRI V. SREENIVASA 
PRASAD: 

SHRI KODAKANI GOWDANA 
SHIVAPPA: 

Will the Minister ENVIRONMENT AND. 
FORESTS be pleased to state: 

(a) the total area of forest land diverted 
for non-forest purposes during the last one 
year; 
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(b) whetherlt18 Union Government have 
decided t.o ~.". ...• ate. J11QII¥8. ..... rs to the State 
Govern~,~uch .• 8rsion; 

(c) it _. the detailS thereof; and 
-"!l1f "_ -:~~, 

(d) the reasons. for decentralisation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONEMTN AND FOR-
ESTS (SHRI KAMAL NATH): (a) During the 
Calendar year 1991, an area of 625.21 ha. 
of forest land has been diverted for hon 
forest purposes in the country under the 
Forest (Conservation) Act, 1980. 

(b) No, Sir. 

(c) and (d). Do not arise. 

Sugar Cess 

*289. SHRI SHASHI PRAKASH: Wilj 
the Minister of FOOD be pleased to state: 

(a) the total amount of sugar cess col-
lected from various States during the last 
three years, State-wise; 

(b) the total amount of loans disbursed 
to the States from the Sugar Development 
Fund during the above period, State-wise; 

(c) the details of factories in Uttar 
Pradesh which had been sanctioned loan 
from the Sugar Development Fund during 
1991-92; 

(d) the details of the loan applications 
pending and the reasons therefor, State-

. wise; and 

(e) the steps being taken by the Gov-
ernment to clear them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) A statement showing the 
amounts of sugar cess collected from sugar 
factories in various States during the last 
three years is at statement-I. 

(b) A statement giving State-wise dis-
bursement of loans from the Sugar Devel-
opment Fund for modernisation/rehabilita-
tion and for Cane Development Schemes to 
sugar undertakings during the last three 
years is at statement-II. 

(c) A statement giving the names of 
sugar undertakings in Uttar Pradesh which 
have been sanctioned loans from the Sugar 
Developement Fund for modernisation/re-
habilitation and for Cane Development 

. Schemes, alongwith the amounts sanc-
tioned, during the year 1991-92 upto 
15.2.1992 is at statement-III. 

(d) and (e). As on 15.2.1992, applica-
tions received from 97 sugar undertakings 
were pending for loans from the Sugar 
Development Fund for modernisation/reha-
bilitation and for cane development 
schemes. A list indicating the names of 
these undertakings is at statement-IV. These 
applications could not be processed due to 
non-receipt of required information/docu-
ments, utilisation certificatelimpact report of 
earlier cane loans etc. The sugar undertak-
ings have been advised to complete the 
stipulated formalities. 
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STATEMENT·I 

Written Answers 38 

Amounts of Sugar Cess Collected from Sugar Factories in Various states during 1988-
89, 1989-90 and 1990-91 

(In thousands of Rupees) 

State 1988-89 1989-90 1990-91 

2 3 4 

Gujarat 8,60,40 9,47,96 8,83,54 

Uttar Pradesh 38,06,57 36,83,17 39,73,28 

Maharashtra 40,87,25 42,32,07 51,97,18 

Karnataka 11,48,26 10,90,66 10,31,50 

West Bengal 2,77 2,24 2,13 

Orissa 38,02 14,34 5,07 

Chandigarh 3,06,49 3,62,38 4,25,96 

Kerala 15,37 20,92 11,40 

Tamil Nadu 12,24,00 15,91,81 14,74,53 

New Delhi 3,78,38 4,65,20 3,95,28 

Goa 13,05 11,29 13,52 

Andhra Pradesh 8,37,32 7,05,63 7,97,15 

Madhya Pradesh 1,27,57 89,78 95,09 

Rajasthan 9,21 17,94 22,45 

Bihar 4,73,65 4,81,69 4,30,62 

Meghalaya 23,04 20,69 20,15 

1,33,51,35 1,37,37,77 1,47,78,85 
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STATEMENT-IV 

Names of Sugar Undertakings whose Ap-
plications for Loans from the Sugar Devel-
opment fund for HodemisationlRehabilita-
tion and for Cane Development Schemes 
were pending as on 15th February, 1992. 

51. No. 

1 

(A) 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Name of sugar mil 

2 

5UGARCHANE DEVELOPMENT: 

BIHAR 

MIs. Bihar State Sugar Corpora-
tion ltd., 
Unit: Banmanki, Purnea, Bihar. 

MIs. Bihar State Sugar Corpora-
tion ltd., 
Unit: Sugauli, Bihar. 

MIs. Bihar State Sugar Corpora-
tion ltd., 
Unit : Motipur, Bihar 

MIs. Bihar State Sugar Corpora-
tion ltd., 
Unit : Goraul, Bihar. 

MIs. Bihar State Sugar Corpora-
tion ltd., 
Unit: lauriya, Bihar. 

MIs. Bihar State Sugar Corpora-
tion ltd., 
Unit : New Savan, Bihar. 

MIs. Bihar State Sugar Corpora-
tion ltd., 
Unit : Warisaliganj, Bihar. 

MIs. Cawnpore Sugar Works ltd., 
Marhowrah, District Saran, 
Bihar. 

51. No. 

1 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

Name of sugar miN 

2 

MIs. Harinagar Sugar Mills ltd., 
Harinagar, District Champaran, 
Bihar. 

HARYANA 

MIs. Sonepat Coop. Sugar Mills 
ltd., Sonepat, Haryana. 

MIs. Panipat Coop. Sugar Mills 
ltd., Panipat, Haryana 

MIs. The Kemal Coop. Sugar Mills 
ltd., Kamal, Haryana 

MIs. Meham Coop Sugar Mills ltd. 
, Meham, Haryana. 

KARNATAKA 

MIs. Siruguppa Sugars & Chemi-
cals ltd., Desanur, Sellary, Kama-
taka. 

MIs. Siruguppa Sugars & Chemi-
cals ltd., Gauribidanur, District 
Kolar, Kamataka. 

MIs. Raibag Sahakari Sakkare 
Karkhane Niyamit, Raibag, District 
Belgaum, Karnataka 

GOA 

MIs. Sanjivani Sahakari Sakhar 
Karkhana ltd., Dayanand Nagar, 
Post TlSka, Goa. 

TAMILNADU 

MIs. The Cheyyar Coop. Sugar 
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51. No. 

1 

19. 

20. 

21. 

22. 

23. 
I 

24. 

NatT19 of sugar mill 

2 

Mills Ltd. Anakkavoor-Thenthan-
dalam, Taluk Cheyyar, District 
Thiruvannamalai-Sambuvarayar. 
Tamil Nadu. 

MIs. Rajshree Sugars & Chemi-
cals Ltd., Varadaraj Nagar, P.O. 
Vaigai Dam, District Madurai, Tamil 
Nadu. 

GWARAT 

MIs. Shri Talala Sahakari Khand 
Udyog Mandli ltd., (Gir) Talala, 
DistriCt Junagarh, Gujarat. 

ANDHRA PRADESH 

MIs. Nizamabad Coop. Sugar 
Factory ltd., Sarangapur, Ni-
zamabad Mandai, District Ni-
zamabad, Andhra Pradesh. 

ORISSA 

MIs. The Cooperative Sugar In-
dustries Ltd., Panipoila, P.O. BaIu-
gaon, District Puri, Orissa. 

PUNJAB 

MIs. The Faridkot Coop. Sugar 
Mills ltd., Faridkot, Punjab. 

MIs. The Jagraon Coop. Sugar 
Mills ltd., Ludhiana, Punjab. 

25.' MIs. Budhlada Coop. Sugar Mills 
Ltd., Budhlada,.Bhatinda, Punjab. 

26. MIs. O!jwal Sugars, Ltd., G.T. 

SL No. 

1 

27. 

28. 

NatT19 of sugar mil 

2 

Road, Mukerian, District Hoshiar-
pur, Punjab. 

UTTAR PRADESH 

MIs. The Kisan Sahakari Chini Mils 
ltd., Jahangeerpur, District Bu-
landshahr, Uttar Pradesh. 

MIs. U.P. State Sugar Corporation 
Ltd., Unit : Baitalpur, District Dea-
ria, Uttar Pradesh. 

29. MIs. U.P. State Sugar Corporation 
ltd., Unit: Dearia, District Dearia, 
Uttar Prade3h. 

30. 

31. 

32. 

33. 

MIs. The Kisan Sahakari Chini Mils 
Ltd., Sathiaon, Azarngarh, Uttar 
Pradesh. 

MIs. Dhuriapar Kisan Sahakari 
Chini Mills ltd., Gazipur, District 
Gorakhpur, Uttar Pradesh. 

MIs. The Kisan Sahakari Chini Mils 
ltd., Anoopshahr, District Buland-
shahr, Uttar Pradesh. 

MIs. The Sarjoo Sahakari Chini 
Mills Ltd., Belrayan, Khan, Uttar 
Pradesh. 

34. MIs. The KJSan Sahakari Chini Mils 
Ltd., Sitarganj, District Nainital, 
Uttar Pradesh. 

35. MIs. The KlSan Sahakari Chini Mils 
Ltd., Gadarpur, District Nainital, 
Uttar Pradesh. 
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51. No. 

1 

36. 

37. 

38. 

39. 

Name of sugar min 

2 

MIs. The Kisan Sahakari Chini Mills 
Ltd., Sampurnanagar, Kheri, Uttar 
Pradesh. 

MIs. The Kishan Sahakari Chini 
Mills Ltd., Nanpara, District Bahra-
ich, Uttar Pradesh. 

MIs. The Kisan Sahakari Chini Mills 
Ltd., Morna, District Muzaffamagar, 
Uttar Pradesh. 

MIs. The Kisan Sahakari Chini Mills 
Ltd., Ramala, District Meerut, Ut-
tar Pradesh. 

40. MIs. The Kisan Sahakari Chini Mills 
Ltd., Nanauta, District Saharanpur. 
Uttar Pradesh. 

41. 

42. 

43. 

44. 

45. 

46. 

MIs. The Kisan Sahakari Chini Mills 
Ltd., Sarsawa, district Saharanpur. 
Uttar Pradesh. 

MIs. U.P. State Sugar Corporation 
Ltd .• Unit: Shahganj. District Jaun-
pur. Uttar Pradesh. 

MIs: U.P. State Sugar Corporation 
Ltd.. Unit: Nawabganj. District 
Gonda. Uttar Pradesh. 

MIs. The Kisan Sahakari Chini Mills 
Ltd .• Ghosi. Mau. Uttar Pradesh. 

MIs. The Kisan Sahakari Chini Mills 
Ltd., Tilhar. Shahjahanpur. Uttar 
Pradesh. 

MIs. The Kisan Sahakari Chini Mills 

51. No. 

1 

47. 

48. 

49. 

50. 

51. 

52. 

53. 

54. 

55. 

56. 

Written AnSW8ts 52 

Name of sugar mill 

2 

Ltd .• -Gajraula. Moradabad. Uttar 
Pradesh. 

Mis. The Kisan Sahakari Chini Mils 
Ltd., Satha. Aligarh. Uttar Pradesh. 

MIs. The Kisan Sahakari Chini MiUs 
Ltd.. Sheikhupur. Badaun. Uttar 
Pradesh. 

Mis. The Kisan Sahakari Chini Mills 
Ltd .• Rasra. Ballia. Uttar Pradesh. 

MIs. The Kisan Sahakari Chini MiOs 
Ltd., Karimganj. Farrukhabad. Ut-
tar Pradesh. 

MIs. The Kisan Sahakari Chini MiHs 
Ltd .• Sultanpur. Uttar Pradesh. 

MIs. The Kisan Sahakari Chini MiAs 
Ltd.. Bilaspur. Rampur. Uttar 
Pradesh. 

Mis. The Kisan Sahakari Chini MiHs 
Ltd., Poyan. Shahjahanpur. Uttar 
Pradesh. 

MIs. The Kisan Sahakari Chini Mills 
Ltd.,Majhola. Pilibhit. Uttar 
Pradesh. 

Mis. The Kisan Sahakari Chini Mills 
Ltd .• Mahmudabad, 5itapur, Uttar 
Pradesh. 

MIs. The Klsan Sahakari Chini Mills 
Ud .• Nadehi. Nainltal. Uttar 
Pradesh. 
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51. No. 

1 

57. 

58. 

59. 

60. 

61. 

62. 

63. 

Name of sugar min 

2 

MIs. The Kisan Sahakari Chini Mils 
Ltd.,Bajpur, Nainital, Uttar 
Pradesh. 

MIs. Bilaspur Kisan Sahakari Chini 
Mills Ltd., Bisalpur, Pilibhit, Uttar 
Pradesh. 

MIs. The Kisan Sahakari Chini Mils 
Ltd., Puranpur, Philibhit, Uttar 
Pradesh 

MIs. The Kisan Sahakari Chini Mils 
Ltd., Semikheda, Bareilly, Uttar 
Pradesh. 

MIs. The KeshiSahakari Chini Mills 
Ltd., Aurai, Varanasi, Uttar 
Pradesh. 

MIs. Cawnpore Sugar Works Ltd., 
Gauri Bazar, District Dearia, Uttar 
Pradesh. 

MIs. The Basti Sugar Mills Co. 
Ltd., P.O. Sugar Factory, Basti, 
Uttar Pradesh. 

MAHARASHlRA 

64. Shree Panchaganga Sahakari 
. Sakhar Karkhana Ltd., Ganga-
nagar, Ichalkaranji, District KoI-
hapur. 

65. The Kopperagaon Sahakari 
Sakhar Karkhana Ltd., Gautam-
nagar, P.O. Kolpewadi, Taluk 
Koperagaon, District Ahmednagar. 

66. Sangamnerbhag Sahakari Sakhar 

51. No. 

1 

67. 

68. 

69. 

70. 

71. 

72. 

Name of sugar mill 

2 

Karkhana Ltd., Amrutnagar, P.O. 
Sangamner, District Ahmednagar. 

Shirpur Shetkari Sahakari Sakhar 
Karkhana Ltd., Shivajinagar, 
(Dahiwad), District Dhule. 

Karmaveer Kakasaheb Wagh 
Sahakari Sakhar Karkhana Ltd., 
P.O. Kakasahebnagar, Distt. Na-
sik. 

Vasant Sahakari Sakhar Karkhana 
Ltd., Kasoda, 'Taluk Erandol, Distt. 
Jalgaon. 

Ashok Sahakari Sakhar Karkhana 
Ltd., Ashoknagar, P.O. Karegaon 
Factory, Taluk Shrirampur, Distt. 
Ahmednagar. 

Shree Warana Sahakari Sakhar 
Karkhana Ltd., Warana Nagar, 
Taluk Panhala, Distt. Kolhapur. 

Rajgad Sahakari Sakhar Karkhana 
Ltd., Nigade, Talul( Bhor, Distt. 
Pune. 

73. Shankar Sahakari Sakhar 
Karkhana Ltd., Kusumnagar-
Waghalwada, P.O. Golegaon, Ta-
luk Bhokar, Distt. Nanded. 

74. Krishna Sahakari Sakhar Karkhana 
Ltd., P.O. Shivnagar, Distt. Sa-
tara. 

75. Shri Kondeshwar Sahakari Sakhar 
Karkhana Maryadit, BaMara. Distt. 
Amravati. 
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51. No. 

.1 

76. 

Name of sugar mill 

2 

Pamer Sahakari Sakhar Karkhana 
Ltd., Taluk Parner, Distt. 
Ahmednagar. 

n. N,asik Sahakari Sakhar Karkhana 
Ltd., Paise, Distt. Nasik. 

78. Gangapur Sahakari Sakhar 
karkhana Ltd., Raghtmathnagar, 
Distt. Aurangabad. 

79. Shriram Sahakari Sakhar 
Karkhana Ltd., Phaltan, Distt. 
Satara. 

80.· Pravara Sahakari Sakhar 
Karkhana ltd., Pravaranagar, Distt. 
Ahmednagar. 

81. The Sanjivani (Takli) Sahakari 
Sakhar Karkhana Ltd., P.O. Shin-
gangapur, Distt. Ahmednagar. 

82. 

83. 

84. 

Gadhinglaj Taluka Sahakari 
Sakhar Karkhana Ltd., Gadhinglaj, 
Distt. Kolhapur. 

Godavari Mahar Sahakari Sakhar 
Karkhana Ltd., Shankarnagar, 
Distt. Nanded. 

Vasant Sahakari Sakhar Karkhana 
Ltd., Pusad, P.O. Pophali, Distt. 
Yavatmal. 

85. Kannad Sahakari Sakhar 
Karkhana Ltd., Kannad, Distt. 
Aurangabad. 

86. The Malegaon Sahakari Sakhar 
Karkhana Ltd., Malegaon BK, 

51. No. 

1 

Name of sugar mill 

2 

P.O. Shivnagar, Taluk Baramati, 
Distt. Pune. 

87. Bhogawati Sahakari Sakhar 
Karkhana Ltd., Tulshidasnagar, 
Taluk, Barsi, Distt. Solapur. 

88. Kalambhar Vibhag Sahakari 
Sakhar Karkhana Ltd., Gandhi-
nagar, Distt. Nanded. 

89. Shri Vridheshar Sahakari Sakhar 
Karkhana Ltd., Adinathnagar, P.O. 
Vridheshwar Factory, Distt. 
Ahmednagar. 

90. Samarth Sahakari Sakhar 
Karkhana ltd., Anjushnagar, P.O. 
Wadigodri, Taluk Ambad, dist. 
Jalna. 

91. Yeshwant Sahakari Sakhar 
Karkhana ltd., distt. Sangli. 

92. 

93. 

94. 

95. 

96. 

Mula S.S.K. Sonai, Distt. 
Ahmednagar. 

Pravara S.S;K. Ltd., Pravaranagar, 
Distt. Ahmednagar, Maharashtra. 

MODERNISATIONIREHABILIT A-
TIO~: 

MIs. Kisan Sahakari Chini Mills 
Ltd., Ghosi, Uttar Pradesh. 

MIs. Pandavapura Sahakari 
Sakkare Karkhana, Pandavapura, 
Karnataka. 

MIs.· Sharda Sugar Mills, Palia 
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SI. No. Nams of sugar mill 

1 2 

Kalan, Distt. Kheri, Uttar Pradesh. 

97. MIs. Andhra Sugars, Tanuku, 
Andhra Pradesh. 

[ Translation] 

Medical fllcflltles to Poor 

·293. SHRI RAMKRISHNA 
KUSMARIA: 

SHRI PRABHU DAYAL KATH-
ERIA: 

Will the Minister of HEAL TH AND 
FAMilY WELFARE be pleased to state: 

(a) whether Government hospitals pro-
vide life saving drugs and other medicines 
free of cost to the poor; 

(b) if not, the reasons therefor; 

. (c) the other facilities which are pro-
vided to the poor in Government hospitals; 
and 

(d) the criteria laid down for this pur-
pose? 

THE MINISTER OF HEALTH AND 
FAUll YWELFARE (SHRI M.L FOTEDAR): 
(a) to (d). The indoor patients in General 
wards of the Central Government Hospitals 
are provided drugs/medicines, diet and in-
vestigations free of cost. In addition, out-
door poor patients are also provided certain . 

medical facilities free of cost. 

[English] 

Funds from international Sugar 
Organisation 

·294 SHRI BAlRAJ PASSI: 
SHRIMATI MAHENDRA 

KUMARI: 

Will the Minister of FOOD be pleased 
to state: 

(a) whether the Union Government 
propose to avail. funds from the Interna-
tional Sugar Organisation for development 
of sugar industry; 

(b) if so, the details thereof; 

(c) the time by which the funds are 
likely to be received; and . 

(d) the details of the projects for which 
the funds are proposed to be utilised? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOOOI): (a) to (c). International Sugar 
Organisation does not directly provide funds 
for development of sugar industry. Funds 
are available in the Second Account of the 
Common Fund for Commodities, which 
considers proposals sponsored by the In-
ternational Sugar Organisation for grant of 
financie in accordance with the rules and 
regulations framed in this regard. 

(d) National Sug~r Institute, Kanpur, 
Sugarcane Breeding Institute, Coimbatore 
and Indian InstitUte of Sugarcane Research, 
lucknow have been requested to formulate 
projects for submission to the Common 
Fund for Commodities through the Interna-
tional Sugar Organisation for seeking funds. 
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[ TlalJslation] 

Cancellation of Trains 

·295~ SHRI ARJUN SINGH YADAV: 
SHRI KASHIRAM PANA: 

wiil the Minister of RAILWAYS be 
pleased to state: 

(a) the number of trains cancelled dur-
ing the last three years in the country; 

(b) the reasons therefor; and 

(c) whether the Government propose 
to restore these trains; and 

(d) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a) to (d). During 
the last 3 years as many as 61 pairs of slow 
moving passenger trains· have been with-
drawn permanently on account of poor pa-
tronisation or rationalisation of services on 
those sectors. These services are not pro-
posed to be restored. A number of trains 
get cancelled due to accidents, breaches, 
bandhs etc. These cancellations are of a 
temporary nature and are restored on at-
taining normalcy. 

However, 25 pairs of trains have been 
temporarily cancelled from January, 1992 
in order to clear the extra rush of peak 
season freight traffic. These will be restored 
progressively in April, 1992. Another 23 
pairs of trains have been cancelled due to 
diffICUlt law and order situation in Punjab 
and Assam. These will be restored after the 
State .Governments give clearance for their 
restoration. 

[Eng/ish] 
Wagon for Southern Railway 

*296. SHAI A. CHARLES: Will the Min-

ister of RAILWAYS be pleased to state: 

(a) whether there is shortage of wag-
ons. especially in the Southern Railway; 

(b) whether the shortage of wagons 
has aff~ed the movement of foodgrains to 
Kerala; and 

(c) if so, the steps proposed to be 
taken by the Government to meet the short-
age? 

THE MINISTER OF RAILWAYS (SHRI 
CK JAFFER SHARIEF): (a) Temporary 
shortage of wagons is felt particularly for 
piecemeal loading during the peak season. 

(b) No, Sir. Foodgrains move from 
Punjab, Haryana, Madhya Pradesh and 
Andhra Pradesh to Kerala and these are 
moved as per programme, to meet the re-
quirement of Public Distribution System. 

(c) Does not arise. 

Import of LocomotWU 

·297 SHRI AMAL DATTA: 
PROF. UMMAREDDY VE-

NKATESWARLU: 

Will the ~inister of of RAILWAYS be 
pleased to state: 

(a) whether the Government imported 
electric locomotives several years ago; 

(b) if so, the number, description, source 
and price thereof; 

(c) if not, whether the proposals to 
import electric locomotives have been much 
delayed; 

(d) if so, the reasons therefore and the 
financial loss suffered as a result 
thereof; 
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(e) the object of buying electric 1oco-
motives and to what extent that has been 
fulfdled; 

(f) whether any new contracts have 
been finalised in this regard recently; and 

(g) if so, the details thereof alongwith 
the extent and source of funds allotted for 
this purpose? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a) Yes, Sir. 

(b) 18 nos. received in 1988. 6 nos. 
6000 HP 25 kV AC Bo-Bo-Bo Type Thyris-
tor locomotives from ASEAlSweden· for 
total FOB value of SEK 109,935,979 (in-
cluding spares). 12 nos. 6000 HP 25 kV AC 
as 6 nos. Bo-Bo-Bo and 6 nos. CO-CO Type 
Thyristor locomotives from Sumitomo/Ja-
pan for total FOB value of 'II 5,278,370,600 
(including spares). 

(c) and (d). Do not arise. 

(e) These High Horse Power Electric 
locomotives with the then latest thyristor 
technology, having higher speed capabili-
ties were imported to evaluate their per-
formance in actual service condition on 
Indian Railways and then to consider series 
manufacture of High Horse Power locomo-
tives of the acceptable design in India. 
These locomotives are under estensive 
service trials to evaluate their performance 
covering various perameters. 

(f) No, Sir. 

(g) Does not arise. 

*298. SHRI ANNA JOSHI: 
SHRt CHETAN P.S. 

CHAUHAN: 

Will the Minister of FOOD be pleased 
to state: 

(a) the total number of sugar factories 
in the country; 

(b) the number of factories out of these 
which are sick; 

(c) the total loss of revenue as a result 
thereof, State-wise; and 

(d) the measures taken to revive the 
sick sugar factories? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) As on 15.2.1992, there were 
405 installed sugar factories in the country. 

(b) Under the provisions of the Sick 
Industrial Companies (Special Provisions) 
Act, 1,35, companies which become sick 
have to be referred to the Board for Indus-
trial and Financial Reconstruction (BIFR). 
BIFR has reported that since 1987, 12 ref-
erence relating to sugar factories have been 
received in which appropriate action is being 
taken under the provisions of the aforesaid 
Act. Information regarding sick sugar facto-
ries in the Cooperative and Public Sectors 
is not maintained 

(c) There is no direct loss of revenue to 
the Central Government as excise dutyl 
cess is levied and collected on all sugar 
produced by such factories. 

(d) Sugar factores which have capacity 
less than 2500 TeD are to be given priority 
in licensing if they undertake expansion to 
the aforesaid minimum economic capacity. 
as per the licensing policy guide6nes an-
nounced vide Press Note dated 8.11.1991. 

Further, out of the 12 sugar mills whose 
references are pending before the BIFR, 
loans from the Sugar Development Fund 



63 Written AnSMJIS MARCH 17,1992 

have been sanctioned to 3 miHs for rehabili-
tationlmodernisation and to 4 mills for cane 
development schemes. 3 Loan applications 
are under consideration. 

World Bank Assistance for Technical 
Education 

*299. SHRI HARISH NARAYAN 
PRABHU ZAN1YE: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the amount of World Bank Assis-
tance for technical education during the last 
three years; 

(b) the amount spent so far out of it; 
and 

(c) the reasons for non-utilisation of the 
remaining funds? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The World Bank has agreed to 
provide credit assistance of Special Draw-
ing Raights (SDR) 373.3 miHion over the 
period 1990-99 under two projects for 
modernising and upgrading Technician 
Education covering AICTE recognised poly-
technics in 16 States and one Union T erri-
tory. 

(b) Against the above credit, SDR 6.08 
million have been utilised upto the end of 
February, 1992. 

(c) The first project became opera-
tional on 5.12.1990 and the second on 
29.1.1992. After making detailed prepara-
tions for project implementation, the States 
have started incurring expenditure and 
claiming reimbut'sement against the credit. 

~tromNRI. 

·300. S\iR\ P .G. M"RA" "NAN: WI\\ 

the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government propose 
to invite private investment from the Gulf-
based NRls for the development of the 
railway transport infrastructure in the coun-
try especiaUy for the Konkan Railway Proj-
ect; and 

(b) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a) Yes, Sir. 

(b) Meetings with representative groups 
of NRls in Saudi Arabia, Dubai and Sharjah 
were held recently. The response from the 
NRls was encouraging. 

[ Translation] 

Pantry Cars on Long DIstance Trains 

*301. SHRI MANKU RAM SODHI: Will 
the Minister of RAILWAYS be pleased fa 
state: 

(a) whether catering facilities provided 
in Mahanadi and Amarkantak Expresses 
are not adequate; 

(b) whether there is any proposal to 
provide pantry cars on all long distance 
trains, including Mahanadi and Amarkantak 
Expresses, for providing better catering 
facilities; . . 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARtEF): (a) Catering fa-
cilities for passengers by these trains are 
considered adequate. 

(b) No, Sir. 
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(c) Does not arise. 

(d) Pantry Car service is provided only 
on selected trains where condidered justi-
fied and feasible. 

[English] 

Conservation of Forts 

·302. SHRI S.B.SIDNAL: Will the Min-
ister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: • 

(a) the names of forts identified for ex-
tensive conservation, State-wise; 

(b) the measures taken/proposed to be 
taken to renovate these historic forts; 

(c) whether the Government propose 
to invite private companies for the renova-
tion work; and 

(d) if so, the details thereof? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) A statement of the centrally 
protected forts, St~e-wise, identified for 
special conservation work during 1991-92 
is attached. 

(b) The following measures are taken 
for the conservation and preservation of the 
protected forts: 

(i) Structural conservation 

(ii) Chemical preservation 

(iii) Environmental Development 

(c) and (d). The conservation of the 
centrally protected forts is normally taken 
up by the Archaeological Survey of India 
{AS I). However, the SASI can consider as-
signation of such warQ to private agancies, 

if such otters are received and the agencies 
have the. requisite expertise. 

STATEMENT 

List of centrally protected forts state-wise 

ANDHRA PRADESH 

1. Golkonda Fort at Hyderabad 

2. Warangal Fort at Warangal 

3. Fort at Udayagiri 

4. Fort at Gandikote 

5. Fort at Chandargiri 

ASSAM STATE 

1. Fort at Dimapur 

BIHAR STATE 

1. Old Fort Jaunpur 

2. Rohtas Fort 

DELHI (UNION TERRITORy) 

1. Tughlaqabad Fort 

2. Adilabad Fort 

3. Kotla Ferozshah 

4. Red Fort 

5. Purana aila 

GOA STATE 

1. Fort Aguada 

GWRATSTATE 

, . Fort at Champaner 
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2. Fort at Diu 2. Fort at Chitradurga 

3. Fort at Daman 3. Fort at Badami 

HIMACHAL PRADESH 4. Fort at Bidar 

1. Kangra Fort Kangra 5. Fort at Gulbarga 

J & K STATE PANJAB STATE 

1. Fort at Ramnagar 1. Bhatinda Fort. at Bhatinda 

KERALA STATE RAJASTHAN STATE 

1. Fort at Anjengo ~. Fort at Chittaurgarh 

MADHYA PRADESH 2. Fort including Ancient temple at 
Jaisalmer 

1. Gwalior Fort at Gwalior 
3. Ranthambhor Fort at Sawai Mad-

2. Old Mughal Fort at Hoshangabad hopur 

MAHARASHTRA STATE 4. Ancient Fort with monuments at 
Bfharatpur 

1. Daulatabad Fort at Aurangabad 
5. Fort "Of Kumbhalgarh at Udaipur 

2. Gavilgarh Fort at Amravati 
TAMIL NADU 

3. Panhala Fort at Kolahapur 
1. St. George Fort at Madras 

4. Shivneri Fort at Junnar 
2. Rajagiri and Krishanagiri Fort at 

5. Bassein Fort at Thane Gingee 

6. Fort at Bandak 3. Fort at Vellore 

7. Pauni Gate and Fort Wall Pavni 
UTTAR PRADESH 

8. Raigad Fort Raigad 

9. Janjira Fort Raigad 1. Agra Fort at Agra 

10. Sindudurg Fort Malwan 2. Jhansi Fort at Jhansi 

KARNATAKA STATE 3. Fort WaH and Gate at T albehet 

1. Fort at Devanahalli 4. KaJinger Fort at Banda 
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Ecological Imbalances In Gangotrl 
Area 

·303. DR. R. SRIDHARAN: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Geological Survey of 
India has conducted any survey recently 
about the ecological imbalances in the 
Gangotri are in the Himalayas; 

(b) if so, the details thereof; 

(c) whether the glaciers of the Hima-
layas are changing trends; 

(d) if so, the details thereof including 
their impact; and 

(e) the steps taken or propose to be 
taken by the Governent in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (d). The 
Gangotri glacier has been under study from 
time to time by Geological survey of India 
(GSI) since 1935. The glacier has been 
showing a persistent recessional trend. It 
has vacated an area of 0.243 sq. km during 
the last 55 years, i.e. 1935 to 1990, out of 
which 0.196 sq. km was vacated during the 
last 13 years i.e. 19nto 1990. According to 
the Geological Survey of India, the reason 
for tt:le glacier's recession could be the eco-
logical imbalance in the area 

(e) A statement is attached: 

STATEMENT 

(e) The steps taken to protect the ecol-
ogy 01 the Gangetri region include: 

1. Gangotri National Park is pro-
posed to be set up under \he 
Wildlife (Protection) NJ, 1972. 

2. A Special Area Development 
Authority has been set up by the 
Government of Uttar Pradesh to 
check environmental degrada-
tion of the Gangotri region. 

3. A Master Plan for development 
of Gangotri region is being pre-
pared which aims at laying spe-
cial stress on preserving the 
ecology of the region. 

4. Growth of tourism in the region 
is being discouraged. 

5. Moutaineering Expeditions to the 
Gangotri area by various organi-
sations and individuals are being 
discouraged. 

6. Building activity in the area is 
being restricted. 

7. Ban on commercial felling is 
being continued. 

8. Use of alternate sources of en-
ergy is being ecouraged in the 
area to minimise the use of wood 
as tuel. 

New Ayurvedic Colleges 

*304. SHRI LAXMINARAYAN PAN-
DEYA: 

SHRI B.L. SHARMA PREM: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Government propose 
to open new Ayurvedic Colleges in 1992-
93~and 

(b) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMilY WELF~E (SHRI M.L FOTEDAR): 



71 Written AnswelS MARCH 17, 1992 Written Answ8Is 72 

(a) No, Sir. 

(b) Does not arise. 

*305. SHRlMAll SHEELA GAUTAM: 
PROF. K.V. THOMAS:· 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the estimated number of leprosy 
patients in the country; 

(b) the number of leprosy patients 
treated and cured during the last three 
years State-wise; 

(c) the number of patients who died 
during the above pariod; 

(d) the percentage of children infected 
by leprosy; and 

(e) the amount allocated forthe leprosy 
eradication programme during 1989-90 and 

FAMILY WELFARE (SHRfM.L FOTEDAR): 
(a) It is estimated that at present there are 
about 2.5 million leprosy patients in the 
country. 

(b) State-wise number of leprosy pa-
tients under treatment and discharged as 
cured during the last three years (1988-89, 
1989-90 and 1990-91) are give at the state-
ment attached. 

(c) No separate figures are maintained 
for leprosy deaths as hardly any patient 
dies because of leprosy. 

(d) Children belwo age of 14 constitute 
15.20 per cent of total number of leprosy 
patients. 

(e) Actual Expenditure incurred un-
der National leprosy Eradication Pro-
gramme during 1989-90 and the estimated . 
Expenditure in 1990-91 are as under:-

Year Expenditure 
(Rs. in lakhs) 

1990-91? 1989-90 2101.12 

THE MINISTER OF HEALTH AND 1990-91 2306.42 
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Process for isolation of Hyaluronic 
Acid for Ophthalmic SUrgery 

3243. SHRI BHERU LAL MEENA: Will 
the Minister of HEAL 1H AND FAMILY 
WELFARE be pleased to state: 

. (a) whether scientists of CSIR Centre 
for Biochemicals have standardised a proc-
ess for the isolation of Hyaluronic Acid 
useful in pothalmic surgeries; 

(b) whether it would help reduce the 
total cost incurred on cataract surgery; and 

(c) if so, the details thereof and the 
steps proposed to be taken by the Govern-
ment in this regard? 

THE MINISTER OF STATE 1N THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI OK THARA DEVI 
SIDDHARTHA): (a) and (b). Yes, Sir .. 

(c) The Scientists of C.S.I.R. Centre for 
Bio-chemicals have standardised a proc-
ess for the isolation of Hyaluronic acids. Hy-

.aluronic acid is used in: 

geon's charges etc. It is expected that the 
cost of indigenous product will be substan-
tially less as compared with the cost of 
comparable available internationally. 

An agreement has been signed for the 
release of process for commercialisation 
so that product becomes available to pa-
tients in India. 

[ Translation] 

institutes of Managerne,:,t . 

3244. SHRI SUSHIL CHANDRA 
VERMA: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the number and names of Institutes 
of Management being run with the Central 
assistance; 

(b) the amount of expenditure incurred 
during the last three years, year-wise and 
the number of students trained.in each insti-
tution; 

(c) whether the Government reviewed 
1. Intra ocular Lens Surgery the working of these institutions; 

2. Corneal Transplantation (d) if so, the outcome thereof? 

3. Perforating Comeal injuries-repair. (e) whether the Government propose 

Hyaluronic acid is also used as a sub-
stitute to replace natural vitreous. The find-
in~ of the process are a subject of patent 
application and it will not be in public inter-
est to give fUll. details of the process .. The 
product isolated, however, satisfies the 
chemical and physical properties required 
for the grade used in ophthalr_nic surgery. 

Hyaluranic acid is one of the compo-
nents involved in the total .cost of the Cata-
ract Surgery. Other costs include intf1lH)CU-
lar lens (if an implant is to be made). Sur-

to set up more such Institutes; and 

(f) if so, the detils aIongwith the pr0-
posed locations thereof? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Four Indian Institutes of 
Mangament located at Ahmedabad, CaI-

. cutta, Bangalore and lucknow are being 
run with the Central assistance. 

(b) As per the attached statement. 
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(c) and (d). The Government of India 
has constituted a Review Committee under 
the Chairmanship of Dr. V. Kurien, Chair-
man, National Dairy Development Board. 
The Committee is yet to submit its report. 

(e) and (f). Due to financial constraints 
the Central Govemment is not proposing to 
set up any new Indian Institute of Manage-
ment during the 8th Plan. 
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[Eng/ish] 

Pollution Control by Mathur. Refinery 

3245. SHRI GEORGE FERNANDES: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleaspd to state: 

(a) whether the Mathura Refinery has 
installed pollution control device by Decem-
ber,1991; 

(b) if so, the total cost incurred thereon; 
and 

(c) if not, the ac:tiontaken against the 
Refinery under the Pollution Control Act? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
Yes, Sir. Mathura refinery have taken pollu-
tion control measures at a cost of about Rs. 
11 Crores. 

(c) Does not arise. 

Increase In Prices of Bread In Deihl 

3246. SHRIMATI RITA VERMA: 
SHRI DAITATRAYA BAN-

DARU: 
SHRIMATI MAHENDRA 

KUMARI: 
SHRIMATI DIPIKA H. 

TOPIWALA: 

Will the Minister of FOOD be pleased 
to state: 

(a) whether the Government have re-
cently increased the prices of bread in Delhi: 

(b) if so, the details thereof; 

(c) whether the Government are aware 
that some retail traders are charging more 
than the prescribed price; and 

(d) if so, the action taken by the Gov-
ernment in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). Bread manufacturers 
in Delhi are reported to have revised bread, 
prices from Rs. 4.20 to As. 5.50 per 800 
gms loaf with effect from 23rd December, 
1991. 

(c) and (d). Delhi Administration has 
reported that the Weights & Measures Wing 
of their Food & Supplies Department main-

. tains a vigil on the activities qJ the traders 
dealing in packaged commodities. During 
the period December, 1991 to 11th March, 
1992, this Wing is stated to have carried out 
checking· of 176 retail bread traders and 
launched prosecution against 124 persons. 

Air Conditioned Trains 

3247. SHRI SYED SHAHABUDDIN: 
Will the Minister of RAILWAYS be please<'; 
to state: 

(a) the comparative expenditure of 
energy in a totally airconditioned train and a 
totally non-airconditioned train of standard 
number of bogies; 

(b) the total numbrS of pairs of aircon-
ditioned trains, zone-wise; 

(c) the number of trains out of these 
which are fully airconditioned; and 

(d) the total daily airconditioned capac-
. ity of the railways? 

T,HE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) to (d). Information is being 
collected and will be laid on the Table of the 
House. 



PHALGUNA Xl, 1913 (SAKA) 

can.IrucIIan of BrTr 1SJ1r-Khurda 
...... ,Une 

3248. SHRI MRlITYUNJAYA NAYAI<: 
Wil1he Minister of RALWAYS be pleased 
to .... : 

(a) whether there is a long standing 
proposal for construction of Banangir-Phu-
banH<hurda railway line on S.E. Railway; 

(b) the stage at which the project stands 
at prese.nt; and 

(c) the estimated cost thereof and when 
the work is IiwIy to comm.nce thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-
LIKARJUN): (a) Yes, Sir. 

(b) and (c). A preliminary study carried 
out in 1985 examined two alternative align-
ments. The first alignment was without 
touching Phulbani. 292 km in length, and its 
cost was assessed at As. 274.9 erores. The 
seoond alignment via Phubani with steeper 
gradient was 363 km long and its cost was 
As_ 4n.S crores. The State Government 
preferred the first a1ignement which was 
considerably shorter and cheaper. 

Accorcfmgly, a survey was carried out 
in 1986 and updated in 1991 tor the pro-
posed Khurda Road-Balangir new Broad 
Gauge Railway line without touching Phul· 
bani. . 

The propOsal for taking up this line was 
sent to the Planning Commission in Febru-
ary, 91 but keeping in view the acute re-
source constraint and the unremunerative 

nature of the project. Planning Commission 
haw not 8JlPR)V'8d taking up of the project • 

World Bank .AIded Pro ject for Family 
W ....... ProgI.Juna 

3249. SHRI R. SURENDER REDDY: 
Win the Minister of HEAlTH AND FAtAllY 
WELFARE be pleased to stat.: 

(a) whether a World Bank aided project 
has been launched in Haryana to promote 
the family welfare programme; 

(b) if so, the amount involved thereon. 

(e) whether the Govement propose to 
introduce such type of projects in other 
States also; 

(d) if so, the details thereof; and 

(e) the total amount sought for imple-
menting the family welfare programmes in 
all the States, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) and (b). Yes; India 
Population Project-VII (IPP-VII) has been 
launched in Haryana with the assistance of 
World Bank w.e.f. 1990-91 to 1994-95 to 
promote the family welfare programme at a 
total cost of Rs. 42.42 crores. 

(c) and (d). Similar World Bank aideC:I 
projects have also been launched il1 a 
number of other States, details of which are 
given in the Statement-I enclosed. 

(e) A Statement-I! giving the State-
wise details for 1991-92 is enclosed. 
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STAn.:NT .. 

__ "'111S 9& 

AIoc;:afion clUads II) ... .,., Stales dtriJg 1991-92 

(Rs. in LaIttbsJ 

Ancha Pradesh 42115.99 

Arunachal Pratesh 10UO 

Assam 1654J7 

Bihar 4335..74 

Goa 100.30 

QIjarat 2816.75 

Haryana 1196..96 

tmIachaI Pradesh 964..D8 

Jammu & Kashmir 939.D6 

Kamataka 2652-74 

KanIIa 1557 ... 

Madhya PradeSh 4351.19 

YaharashIra 4780.21 

Manipur 271.19 

Maghalaya 
1 ___ 

IiImram 11-8.84 

NagaIand 132.40 

Orissa 2at1D 

Punjab 1<117.44 

Rajasthan 2154..93 

Siddm 110.62 
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22. TamU Nadu 

23. Trtpura 

24. Uttar Pradesh 

25. ·West Bengal 

Total 

Cadre Review of Para Medical Staff . 

3250. SHRI MAHESH KANODIA: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Government propose 
to constitute a High Powered Committee to 
undertaken the Cadre Review of the Para 
Medical Staff under Union Govemment so 
as to enhance their pay scales and for 
opening up of new promotional avenues; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. THARAOEVI 
SIDDHARTHA): (a) No, Sir. 

(b) Does not arise. 

Pollution by RIMnd Super Thermal 
Power Project 

3251. SHRI BHAGEY GOBAR DHAN: 
Win the Minister of 'ENVIRONMENT AND 
FORESTS be J?leased to state: 

Ca} the areas of forest land taken over 
bv the Rlhand Super Thermal Power Proj-
ect; 

(Rs. in Lakhs) 

3602.36 

231.25 

8187.70 

4790.35 

54035.15 

(b) whether the affected peopte are 
. mainly tribals; 

(c) if so, the measures taken by the 
Governent for their rehabilitation; 

(d) whether the Project is causing all 
round pollution beyond permisible limits; 
and 

(e) if so, the steps taken by the Gov-
ernment to check pollution and the outcome 
thereof? 

THE MINISTER OF STATE IN THE 
MINtSTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) 744 hec-
tares. 

(b) Yes, Sir. 

(c) Rehabilitation of oustees is to be 
done as per the norms of the Government 
and guidelines enunciated by the Supreme 
Court of India in Writ Petition No. 1061/82 
Banwasi Ashram Vs. State of Uttar Pradesh. 

(d) No, Sir. 

(e) Does not arise. 
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Payment of Voluntary Agencies for 
Study on F.mlly Welfare 

3252. SHRI SANAT KUMAR MANDAI..: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether a large sum was given to 
the voluntary agencies during 1990-91 and 
1991-92 for conducting statistical and se-
cial Research studies in the field of family 
welfare; 

(b) if so, the details thereof; 

(c) the details of the guidelines or pro-
cedure laid down for assigning such studies 
to the voluntary agencies and how the 
amount payable to ltlem is determined; and 

(d) the salient features of the reports 
submitted by each of these agencies and 
reaction of Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 

WELFARE (SHRIMATI OK lHARADEVi 
SIDDHARTHA): (a) to (d). During the years 
1990-91 and 1991-92, two adhocstudies in 
the field of Family Welfare costing about 
Rs. 19.66 lakhs war approved commis-
sioned. Besides, a National Family Health 
Survey, covering 19 States and one Union 
Territory in a pahsed manner, has baan 
sanctioned as a part of a US $ 2.4 million 
USAID assisted project for strengthening 
Population Research Centres in the coun-
try. In this survey selected consultancy 
organisations are also involved. The stud-
ies are entrusted to agenciaslorganisations 
on the basis of requisite experience in the .. 
area of study, infrastructure and organisa-
tional ability, besides recommendation ,by 
specific Committee (s) that may have been 
appointed for the purpose. The amount 
payable for the agencies varies from study 
to study depending upon the sample size, 
questionaire design, survey methodology, 
type of respondents, area to be covered 
and other relevant paramenters. The study 
details and the salient findings ere given in 
the statement attached: 
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StartIng 'Of KanchenJunga Express 
from New Allpurduar 

3253. SHRI PIUS TIRKEY: Will the 
Minister of RAJlWAYS be pleased to state: 

(a) whether the Government are con-
templating to start the Kanchenjunga Ex-
press from New Alipurduar instead of Cooch-
Behar in the N.F. Railway for the conven-
ience of. the commuters of adjacent areas; 

(b) if so, the detzils thereof; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) 255712558 Kanchanjunga Express 
scheduled to run between Guwahati and 
Sealdah via New Alipurduar and New 
Cooch-Behar is at present cancelled be-
tween New Jalpaiguri and Guwahati due to 
security restrictions imposed by the Gov-
ernment of Assam. 

Charges for First Class and Air CornU-
tloned Coaches 

3254. SHRt SHANKARRAO KALE: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the operation cost of First 
Class and Air Conditioned passenger 
coaches incurred by the railways is much 
more than what is cha~ as fare from 
passengers; 

(b) if so, the loss suStained by the Rail-
ways on this account during the year 1990-
91;and' 

(c) whether thera is any proposal to 

charge fare equal to the cost incurred 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHAt MAL-
LlKARJUN): (a) Yes, Sir. 

(b) The loss for the year 1990-91 will 
be available in July, 1992. However, the 
loss on First Class and Air Conditioned 
passenger coaches during the year 1989-
90 is As. 151.97 crores and Rs 6.58 crores, 
respectively . 

(c) Presently no such propsal is under 
consideration. 

TlCketless travelling 

3255. SHRI VISHWANATH SHASTRI: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the number of surprise checks con-
ducted against ticketless travel in Gora-
khpur (NER) and Mugal sarai (NR) since 
Outober, 1991; 

(b) the number of passengers appre-
hanedeD during these checks; and 

(c) the amount recovered froM them as 
fine? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Total 460 checks were 
conducted during October 1991 to Febru-
ary 1992 

(b) 2,695 persons were apprehen-
ded. 

(c) Rs. 1.10 lakhs were recovered as 
judicial fine. 

• 
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IIIIrkatIng StrNgies to Augment 
earnings 

3256. SHRI RAM LAKHAN SINGH 
YADAV: 

SHRIMATI BASAVA RAJE5-
WARI: 

Win the Minister of RAILWAYS be 
pleased to state: 

(a) whether his Ministry have formu-
lated an action plant to achieve reduction in 
operating costs and other expenditure to 
evolve marketing strategies to augment 
earnings and prwenting eYaSion d reve-
nue; 

(b) if so, the details thereof and the 
extent of its implementaron along with sue-
ass achieved in this regard so tar; 

(c) whether survey has alsO been con-
ducted through any oonsultancy orgamisa-
tions in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-
LIKARJUN): (a) Yes, Sir. 

(b) The Action Plan aims at cost ron- . 
troI, cost reduction and various 8COIl91nY 
measures, evolving marketing strategies to 
increase earnings, and plugging leakages 
of revenue. All a result of these measures,. 
the earnIngS have increased and expenses 
contained. The operating ratio is expected 
to improve from 92.0'% in 1990-9110 90.3"'-
in 1991-92. 

(c) No, Sir. 

(d) Does net arise. 

3257. SHm P.M. SAYEED: Will the 
Minister of RALWAYS be pleased to state: 

(a) whether there is a demand from 
passengers and otherOiga lisalions for s1Dp-
page of Guwahati and Shramjivt Express85 
at Amroha Station; 

(b) if so, the action taken by the Gov-
ernment thereon; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE 1M THE 
MINISTRY OF RAILWAYS (SHRf MAl-
UKARJUN): <a) Yes, S"1r. 

(b) and (c). Examined but stoppage of 
560915610 AvadtY Assam ExpnIss and 24011 
2402 Shramjivi Express at Amroha has not 
been found presently feasible. 

[T tanslation) 

Norms of esse for RacognJrlon of 
Schools 

3258. SHRI NAWAl KISHORE RAI: 
WiD the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Central Board of Secon-
dary Education (CBSE) have fixed any 
norms in regard to recognition of schools; 
and 

(b) if so, the details thereof? 

THE MlNtSTER OF HUMAN RE-
SOURCE .DEVELOPMENT (SHRf ARJtJN 
SINGH): (a) No, Sir. Central Board of Sec-
ondary Education does not r8CXlgi lise 
schools. It only aIfiIiaIes ~sdIooIs wI*h 
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haw either been reoognised by the Dirac- . 
Date of Education of the concerned State! 
Union Territory or have obtained a No 
Objection CertificaIe from them. after thev 
satisfy the ClOt IditioIIS laid down in the Affii-
ation Bye laws of the Board. 

(b) Does not arise. . 

RIse In Prtcas of Eatables In Tnllm 

3259. SHRI .8HAGWAN SHANKAR 
RAWAT: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the details of the rise in prices of 
eatables and soft drinks in trains during the 
rears 1990-91 and 1991-92; and 

(b) the details of income and expendi-
tJre on these services? 

llIE MINISTER OF STATE IN THE 
MINISTRY OF RAIlWAYS (sHRI MAl-
lIKARJUN): {a} Tarlf for various edbles 
and beverages which are uniorrnly appli-
cable on all trains during 1990-91 and 1991-
92 is giYen in the statement attached. Tariff 
of other items including soft drinks is fixed 
by Zonal Raitways taki1g into account fac-
tors like market prices. etc. and they vary 
from ~i1way to Railway. 

(b) The income and expenditure, sepa-
ratety tor services of edties, soft drinks, 
etc. in trains is not maintained. 
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'.1pfOV8I'fI8I1ts In Worktng of F.C~ 

3260. SHRI PRAKASH V. PAnL: WiD 
the Minister 01 FCX>D be pleased to state: 

(a) whether the Bureau 01 Industrial 
Costs and Prices (B1CP) has recommended 
ceItain improvemen1s in the woOOng 01 the 
Food Corporation of India; 

(b) if so, the details thereof; and 

(c) the action taken bv the Govement 
on these recommendations? 

THE MINISTER OF STAlE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). The main recommen-
dations include suggestions for cost minimi-
sation and oonsumeT satisfaction, greater 
delegation and accountability 01 regional 
offices, effecting economy in stafI and ad-
ministration, improving storage facilities and 
their utilisation and the like for achieving 
better operational efficiency. These also 
include measures for controlling increasing 
trend 01 f«fKIgrain losses during storage 
and transit and rationalising the working of 
labour •• has brought together findings on 
actual cost 01 FCI and viability 01 its Opera· 
tions as compared with relevant parame-
ters in the market. The recommendations 
are aimed at improving operatinal efficiency 
and reduction 01 costs. 

(c) The Government constituted an 
Empowered Committee to examine the 
report. The Empowered Committee has 
given its recommendations which are in the 
process of finaIisation bv the Government. 

[TranslaOOn) 

Allobnent of Parcel Goods Handling 
Works 

3261. DR. SAKSHUI: Will the Minister 

of RAILWAYS be pleased to state: 

(a) the criteria prescrbed for a1loting . 
parcelgoods handling works 01 railways 
cooperative societies vis-a-vis contractors; 

(b) whether there is any provision for 
reservation of such oontracts to Labour 
Cooperative Societies, if so, the details 
thereof; and 

(c) the number 01 workers cooperative 
societies for hand!ing of parcels goods work-
ing on Western and Central Railways? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) and (b). The criteria for 
allotment of work to a Labour Cooperative 
Society on Railways are that it should be a 
registered, genuine and bonafide Coopera-
tive Society. In accordance with Govern-
ment's policy to encourage labour coopera-
tive movement ·on the Railways, genuine 
cooperative !about contract societies of ac-
tual workers are generally considered for 
goods/parcels handling contracts without 
call of tenders and irrespective of the value 
of contract, subject to performance being 
satisfactory and rates being reasonable. 

(c) Western Railway-Six 

Central Railway - One. 

Admission of Students In Hostels of 
Deihl University 

3262. SHRI ANAND RATNA MAURYA: 
Will the Minister of HUMAN RESOURCE 
DEVElOPMENT be pleased to state: 

/ 

/ 
(a) the number of students admitted in 

the hostels of the Delhi University every 
year; 

(b) the number of students applied for 
admission into these hostels during the last 
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three years and the number of students 
provided ~is facility, year-wise; 

. (c) whether any step is being taken for 
the construction of more hostels in the Uni-
versity; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). According to the infor-
mation furnished by the University of Delhi, 
its hostels can accommodate a total of 988 
students. The position regarding the num-
ber of students who applied for admission 
to these hostels during the last three years 
and the number of students admitted to the 
hostels is as follows:-

Year No. of No. 
Applicants Admitted 

1989-90 1517 700 

1990-91 1721 769 

1991-92 1728 790 

(c) and (d). the University is expected 
to augment its hostel capcity by 396 seats 
during the VIII Plan. 

(e) Does not arise. 

[English] , 

Inadequate Training Aids In Rural 
. Schools 

3283. SHRI SUDHIR SAWANT: Wlil 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether rural sChools have inade-
quate training aids; 

(b) if so, the steps being tat<en to en-
sure proviSion of these aids in all the schools; 
and 

(c) the grants provided for this purpose 
to Maharashtra during the last three years? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): <a) Yes, Sir. 

(b) The centrally sponsored scheme of 
Operating Blackboard interalia provides for 
certain essential teaching and learning 
material to all the primary schools in the 
country, including blackboards, maps, 
charts, a small library, toys & games equip-
ment etc. So far 4.05 lakh primary schools 
comprising 3/4 of the total primary schools 
in the country have been covered under the 
scheme. The scheme will continue tiD 
completion during the 8th Plan. 

(c) The central assistance so far sanc-
tioned to Govt. of Maharashtra since the 
inception of the Scheme is:-

(Rs. in Lakhs) 

1987-88 545.03 

1988-89 

1989-90 788.33 

1990-91 612.22 

1991-92 1984.81 

Computerised Reservation Offices In 
North Deihl 

3264. DR. C. SILVERA: WlII the Minis-
ter of RAILWAYS be pleased to state: 

(a) whether computerised reselVatier 
offices have been opened in Delhi; 
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(b) if so, the locations, timings of each 
office including number of counters opened 
at each office for outward, onward and 
return journeys; 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-
LlKARJUN): (a) Yes, Sir. 

(c) whether Government propoges to 
open one computerised reservation office 
in North Delhi for the convenience of the 
public of that area; and 

(b) A statement is attached. 

(c) Yes, Sir. 

(d) if so, the details thereof and if not, 
the reaons thereof? 

(d) It is proposed to open a computer-
ised rese~ation office at New Azadpur in 
North Delhi Area. 

STATEMENT. 

I. List of locations of Computerised Reservation Offices in Delhi area where outward 
requests are serviced: 

Name of location Timings 

IRCA Building 0745 hrs. to 21.00 hrs. 
(Sundays 0745 hrs. to 1400 hrs.) 

Delhi Main -do-

Sarojini Nagar -do-

Nizamuddin 0745 hrs. to 2000 hrs. 

Kirti Nagar 

Vikas Marg Ext. 

NOIDA 

ITB New Delhi 
Station (For foreign 
tourists only) 

Delhi Shahdara 

(Sundays 0745 hrs. to 1400 hrs.) 

-do-

-do-

1000 hrs. to 1600 hrs. 
(Sundays 0745 hrs. to 1400 hrs.) 

0730 hrs. to 1300 hrs. 
(Sunday closed) 

0745 hrs. to 2000 hrs. 
(Sundays 0745 hrs. to 1400 hrs.) 

No. of countelS 
(During peale hoUIS) 

55 

14 

11 

6 

6 

4 

2 

6 

6 
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Name of location Timings No. of counters 
(During peak hours) 

II. List of locations of Computerised Reservation offices in Delhi area where 
onward/return journey requests are serviced: 

Sarojini Nagar J 
Old Delhi 

0900 hrs. to 2100 hrs. 
(for Howrah) 

3 
3 
6 IRCA Building 0800 hrs. to 200 hrs. 

(for Bombay & Madras) 

[ Translation] 

CGHS Hospitals/Dispensaries In 
Rajasthan 

3265. SHRI KUNJEE LAL: Will the 
Minister of HEALTH AND FAMILY WER-
FARE be pleased to state: 

(a) the location-wise number of dispen-
saries/hospitals under Central Government 
Health Scheme in Rajasthan. district-wise; 
and 

(b) the places where such dispensa-
ries/hospitals are proposed to be set up 
during the Eighth Five Year Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) CGHS is functioning in 
R,ajasthan at Jaipur only. There is no CGHS 
Hospital in that State. CGHS Allopathic 
Dispensaries are ~ted in Jaipur as indi: 
cated below:-

1. Chaura Rastha No. 1 

2, Janta Colony. 

3. Bajaj Nagar. 

4. Station Road. 

5. Jyoti Nagar. 

(b) There is no proposal to set up new 
dispensaries/hospitals is Rajasthan in the 
Eighth Five Year Plan. 

[English] 

Procurement of Foodgralns 

3266. SHRI J. CHOKKA RAO: Will the 
Minister of FOOD be pleased to state: 

(a) the total quantity of foodgrains 
(wheat and rice) procured by the Food 
Corporation of India during 1990-91 and 
during the current year. State-wise; and 

(b) the rates at which wheat anQ rice 
were procured and released to each State 
during the above period together with the 
quantity of subsidy provided. if any? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Statement-I is attached. 

(b) Minimum Support Price of wheat for 
procurement for Central Pool was fixed at 
Rs. 215/- and Rs. 225/- per quintal for 
1990-91 and 1991-92 Rabi Matbting sea-
sons respectively. StatelJlent-1i showing pro-
curement prices of levy rice for 1990-91 
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and 1991-92 Kharif MarKeting Seasons is 
attached. 

Central issue prices of wheat and rice 

WHEAT 

Effective from 

1.5.1990 

28.12.1991 

RICE 

Common 

25.6.1990 289/-

28.12.1991 

(Ex-FCI godown), uniformly applicable 
throughtout the country, are as 
under:-

(Rs. per quintal) 

C.I.P. 

Rs.2341-

Rs.280/-

Fine Superiine 

349/- 370/-

4371- 458/-

Subsidy amounting to Rs. 24501 crares for 1990-91 and Rs. 2597 crares (as on date) 
for 1991-92 financial years has been provided by the Government. 
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Effect of PestIcIdeS on Marine Life 

3267. DR. RAVI MALLU: Win the Min-
ister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether pesticides are threatening 
marine life as per findings of the National 
Institute of Oceanography; 

(b) if so, the details of the losses suf-
fered during the last three years on this 
account; and 

(c) the steps taken or proposed to be 
taken by the Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAl NATH): (a) Incursion 
of pesticides in marine aquatic environment 
is known to be harmful to the marine life. 

(b) There is no quantified a data avail-
able regarding the losses to marine life on 
account of presence of pesticides in marino 
aquatic environment. 

(c) The following steps have been taken 
by the Government to check the use of 
pesticides harmful to health and environ-
ment:-

(i) Only those pesticides which are 
safe for human beings, animals 
and the environm8l'lt. are al-
lowed to be registered for use in 
the country. 

(ii) Farmers are trained in safe and 
judicious pse of pesticides. 

(iii) many highly texic pesticides 
have been banned or refused 
registratiost· 

(iv) Integrated Pest Management 
approach is being encouraged 

to reducelminimise the over-
dependenee on pesticides. 

Unauthorised Structures on Railway 
Land In Bombay 

3268. SHRI MOHAN RAWALE: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the number of unauthorised struc-
tures on railway land belonging to Central 
Railway and Western Railway in Bombay; 

(b) the efforts being made to remove 
these unauthorised structures; 

(c) the total number of unauthorised 
structures removed so far and the' number 
of structures which are yet to be removed; 
and 

(d) the time by which all these struc-
tures are proposed to be removed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) The number of unauthor-
ised structures on land belonging to Central 
and Western Railways is 14015 and 7495. 
respectively. 

(b) Efforts are made to remove these 
structures under Public Premises (Eviction 
of Unauthorised Oocupants) kt. 1971. 

(c) The unauthorised structures re-
moved so far are 1042 and 865 on Central 
and Western Railways. respectively. 14015 
Nos. on Central Railway and 7495 Nos. on 
Western Railway are yet to be removed. 

. (d) Due to extensive and time consum-
ing litigation the precise time by which these 
can be removed cannot be indicated. 
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exploitation of Women 

3269. SHRI PAWAN KUMAR BANSAl: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government are aware 
of the continued exploitation of women in 
different fields; and 

(b) if so, the steps proposed to be 
taken to check it? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARI MAMATA BAN-
ERJEE): (a) and (b). The Government views 
with great concern the exploitation of women 
in India in various fields and is committed to 
check it. A number of steps have been 
taken in areas such as legislation, educa-
tion, awareness generation, economic em-
powerment, legal literacy, counselling, le-
gal aid, enforcement, support to voluntary 
agencies, publicity compaings etc, with a 
view to elevating the status of women which 
would reduce their exploitation and vulnera-
bility to social, cultural an~ economic 0p-
pression. This is a continuing process. 
Government has also set up the National 
Commission for women to ensure due rep-
resentation of women in all spheres, to 
check discrimination against women and 
for redressal of their grievances. The main 
task of the Commission is to study and 
monitor an matters relating to the constitu-
tion and legal safeguards provided for 
womem, to review the existing legislations 
concerning women and suggest emend-
ments, wherever necessary. It will also look 
into the complaints and take suo mota notice 
and action of the-cases involving depriva-
tion of the rights of women. 

[Ttanslation] 

casualties Du_ to Consumption of 
Adult_pated Food and Spurious Uquor 

3270. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of HEAlTH AND FAMILY 
WELFARE be pleased to state the number 
of casualties reported on acount of con-
sumption of adulterated food and spurious 
liquor during 1991, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): Administration of the Pre-
vention of Food Adulteration Act, 1954 is 
generally done by the Food (health) Au-
thorities of the States and Union Territories, 
who monitor the eases of food adulteration 
and consequent casualities, if any. 

As per information made available to 
this Ministry, there has been no casualty 
due to consumption of adulterated food and 
spurious liquor during the year 1991 in the 
states of Himachal Pradesh, Jammu & 
Kashmir, Kerala and Sikkim. 

[Eng/ish] 

Hoarding of Wheat 

3271. SHRI BAPU HARI CHAURE: 
SHRI JEEWAN SHARMA: 
SHRI DEVENDRA PRASAD 

YADAV: 
SHRI RAM BADAN: 
SHRI PRAKASH V. PATIL: 

Will the Minister of FOOD be pleased 
to state: 

(a) whether big farmers and traders all 
over the country are hoarding wheat for 
profiteering purpose; and 

(b) if so, the corrective steps taken or 
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proposed by the Government to unearth the 
hoarded foodgrains? 

THE'MINISTER OF STA~ OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). No maximum stock 
holding limits have been fixed b¥ Govern-
ment in respect of farmers. To increase 
availablility of wheat and stabilise prices, 
Central Government have decided that the 
maximum stock holding limits for wheat 
should not exceed 250 qlls. for wholesalers 
and 50 quintals for retailers. State Govern-
ments/Union Territory Administrations were 
intimated of this decision on 7th February, 
1992 and asked to give effect to this deci-
sion with immediate effect and also to en-
force it vigorously. The State Govljll11entsl 
Union Territory Administrations carry out 
checks in this regard. 

Adma.lon In MMtIcllI Co, .... 

3272. KUMARI PUSHPA DEVI SINGH: 
Will the Minister of HEAlTH AND FAMILY 
WELFARE be pleased to state: 

. (a) the criteria for admission in Govern-
ment Medical Colleges; 

(b) whether seats earmarKed for Sched-
uled Castes and Scheduled Tribes are filled 
in Admission; and 

(c) if not. the stepe taken b¥ the Gov-
ernment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMIlY 
WELFARE (SHRIMATI O.K. THAAADEVI 
SIDOHARTHA): (a) In its recommendation • 
on Graduate Medica1 Education, the Medi-
cal Council of India has prescribecf the 
crhria relating to age, minimum educa-
tional quatifications, procedure for deter-
mining merit *. for admission to medical 
~. 

As per directions of the Supreme Court, 
15% of the MBBSIBDS seats and 25% of 
Post Graduate seats in the recognised 
Government MedicaVOebtai Colleges in the 
country are fined up purely on merit deter-
mined on the basis of All India Entrance 
Examination conducted b¥ the Central Board 
of Secondary Education (CBSE) for admis-
sion to undergraduate courses and the All 
India Institute of Medical Sciences, New 
Delhi (AIIMS) for admission to Post-gradu-
ate courses respectively. While broadly 
conforming to the criteria relating to mini-
mum educational qualifications, etc. pre-
scribed by the Medical Council of India, 
each StatelUnion Territory has its own 
procedure for admission in the medical 
colleges under its control. Selection of the 
canndidates for seats allocated from the 
Central Pool to the beneficiary StateJUnion 
Territory!Centrai Ministries is done b¥ them 
in accordance with their own criteria and 
procedure. 

(b) and (c). The Central Governent 
have prescribed the reserVation percent-
age of 15% and 7.5% for admission of 
Scheduled easte and Scheduled Trbe 
students respectively in the various medical 
colleges under its control. The reservation 
quota for the Scheduled Caste and Sched-
uled Tribe candidates is largely filled up 
through the students belonging to these 
cat8g9ries. 

[ Translation] 

3273. SHRI DEVI BUX SINGH: 
SHRI MUKUL WASNIK: 
SHRI RA TILAl VARMA: 
DR. RAMESH CHAND 

TOMAR: 
SHRIMATI BHAVNA 

CHIKHllA: 
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SHRI ARVIND TULSIRAM 
KAMBLE: 

Will the Minister of FOOD be pleased 
to state: 

(a) the total number of licences issued 
against the applications received from the 
State Governments for setting up of sugar 
mills during 1989-90 and 1990-91, State-
wise; 

(b) the district-wise details thereof; 

(c) wnether the Government propose 
to give priority to the unemployed youths 
belonging to Scheduled CasteslScheduled 
Tribes, skilled unemployed youths and the 
handicapped in issuing the licneces for the 
Sugar Mills; 

(d) if so, the details thereof; and 

(8) if not, the reaons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). State-wise and Dis-
trict-wise details of total number of Letters 
of Intent/Industrial Licences issued against 
the applications received from the entre pre-
oeurs for selting up of new sugar mills 
during 1989-90 and 1990-91 is at state-
ment 

(c) to (e). No such priority is given. The 
applications received from entrepreneurs 
are considered in accordance with the Li-
censing Policy guidelines announced vide 
Press Note dated 8.11 .1991. 

STATEMENT 

State-wise and District-wise details of total number of /etters of intentlindustriallicences 
issued against the applications received from the entrepreneurs (or setting up on new 

Sugar MiUs during 1989-90 and 1990-91 

51. No. Name of the Factory 

UTIAA PRADESH 

1. MIs. Titawi Sugar Works Ltd., 
Trtawi, Dislt. Muzaffarnagar. 

2. MIs. The Dhampur Sugar Mills Ltd., At-Rouzagaon, 
Teh. Ram Sanehi Ghat, 
Dist!. Barabanki. 

3. MIs. Vivek Ganna Pvt. Ltd., 
Ramgarh, Teh. Misrikh, 
Dist!. Sitapur. 

4. MIs. K.K. Bajoria 
Agota, Dislt. Bulandshahr. 

5. MIs. Mukesh Jasnani Modern Silk House, 

Date of isue of LOI 

7.8.90 

12.4.90 

12.4.90 

7.8.90 

26.10.90 
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SI. No. Name of the Factory 

1 2 

At-Gadaura, Distt. Maharajganj. 

8. MIs. Jaga1ijlt Sugar Mills Co. Ltd., 
Dhanaura, Distt. Moradabad. 

7. MIs. The Dhampur Sugar Mills Ltd., 
At-Asrnoli, Distt. Distt. Moradabad. 

B. MIs. Win-Medicare Ltd., 
Malakpur, Distt. Meerut. 

9. MIs. Shri Harish Candra Singh, 
Jaswantnagar, Distt. Etawah. 

PUNJAB 

10. MIs. Oswal Sugars Ltd., 
Mukerian. Distt. Hoshiarpur. 

11. MIs. The Punjab State Fedn. of Coop. 
Sugar Mills Ltd .• Dasurya 
Distt. Hoshiarpur. 

12. MIs. Punjab State Fedn. of Coop. 
Sugar Mills Ltd., 
Kapurthala. Disn. Kapurthala. 

13. MIs. Punjab State Fedn. of Coop. 
Sugar Mills Ltd., Patran, Distt. Patiala. 

14. MIs. Punjab State Fedn. of Coop. 
Sugar Mills Ltd., Amloh, Distt. Patiala. 

15. MIs. Punjab Agro Industries Corpn. Ltd., 
Around Lopoke, Distt. Amritsar. 

16. MIs. Punjab State Fedn. of Coop. 
Sugar Mills Ltd., Baba·Bakala, 
Distt. Amritsar. 
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Date of isuB of LOI 

3 

26.10.90 

26.10.90 

7.B.90 

1.2.91 

23.3.90 

26.10.90 

5.3.91 

7.3.91 

7.3.91 

S.10.90 

7.3.91 
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SL No. Nams of the Factory 

1 2 

ANDHRA PRADESH 

17. MIs. Shree Kailas Sugars and Chemicals Ud., 
Peruvuncha, Distt. Khammam. 

18. MIs. Sugantham Sugars Ud., At. Nindra Village, 
Nindra Mandai, Distt. Chittoor. 

KARNATAKA 

19. MIs. Bannari Amman Sugars Ltd., 
At AJaganchi Village, 
Tal. Nanjangud, Distt. Mysore. 

MAHARASHTRA 

20. Mis. Ghodganga SSK Ltd., 
Nhanare, Distt. Poona 

MADHYA PRADESH 

21. MIs. The Bhopal Sugar Industries Ltd., 
Babai, Distt. Hoshangabad. 

ORISSA 

22. Mis. Industrial Promotion and Investment 
Corpn. or OrisSa ltd., Boudh, 
Distt. Phulbani. 

23. MIs. Industrial Promotion and Investment 
Corpn. of Orissa Ud., 

Bhanjanagar, Distt. Ganjam. 

HARYANA 

24. MIs. United Vanaspati ltd., Naraingarh, 
DIstt. AmbaIa. 

WriltBn AnswelS 146 

Date of ;SU8 of LOI 

3 

12.10.89 

7.11.90 

25.7.90 

12.4.90 

3.5.90 

26.10.90 

26.10.90 

13.2.91 
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51. No. Name of the Factory Date of isue of LOI 

1 2 3 

TAMil NADU 

25. MIs. Tamil Nadu Coop. Sugar Fedn. ltd., Gummudipoondi, 
Distt. Chengai Anna. 

27.7.90 

26. MIs. Tamil Nadu Coop. Sugar Fedn., Chinnasalem, 
Distt. South Armt. 

12.4.90 

[English] 

Violation of GPO Guidettnes by 
BIhar Wat.- and Sewage Board 

3275. SHAI SRIBALLAV PANI 
GRAHl: 

DR. A.K.PAlEL: 
DR. LAXMINARAYAN PAN-

DEYA: 
SHRI BHUPINDER SINGH 

HOOOA: 

Win the Minister Of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Bihar Water and Sew-
age Board violated the guidelines issued by 
the Ganga project Directorate and spent 
excessive amount on projects under the 
Ganga Action Plan while the main objec-
tives remain unfulfilled; 

(b) if so, the details thereof; and 

(c) the action taken by the Government 
in this regard and the outcome thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (c). The 
increase in expenditure on all the 45 
schemes except three undertaken in Bihar 

under the Gonga Action Plan by Bihar Rajya 
Jal Parishad (formerly Bihar State Water 
and Sewage Board) has been within 10% of 
the total sanctioned amount for 'the same. 
In 3 schemes, the expenditure has ex-
ceeded 10 per cent of the sanctioned cost 
for which detailwd justification has been 
asked from the State Government. 

Out of a total of 45 schemes under-
taken in Bihar, 32 schemes have been 
completed so far. All the schemes of sew-
age treatmemtn and a few schemes of 
interception and diversion are in various 
stages of completion. The objectives of the 
Action Plan would be fuHilled only after all 
the schemes are completed by December, 
1993. 

There is no instance of any violation of 
guidelines of Ganga Project Directorate in 
this regard. 

Alleged Wheat Scandal 

3276. SHRI JEEWAN SHARMA: Will 
the Minister of FOOD be pl~ased to state: 

(a) whether attention of the Governent 
has been drawn to the newsitem regarding 
'Wheat Sc8ndal' appearing in the Hindus-
tan Times dated February 15, 1992; 
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(b) if so, the facts thereof and the 
action taken by the Government in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Yes, Sir. 

(b) The decisions to export wheat were 
taken in August, 1990 and April, 1991 by 
the Government in order to generate for-
eign exchange resources for meeting the 
critical balance of payments situation. Sub-
sequently, it was noticed that the procure· 
ment of wheat during April..June, 1991 had 
declined sharply by about 35 lakh tonnes as 
compared to the previous year. As a matter 
01 precaution the Government decided in 
September, 1991 to restrict the export of 
wheat during 1991-92 to 8 lakh tonnes. The 
wheat supply position was reviewed on a 
continuing basis and it was decided in 
January, 1991 that no further export of 
wheat may be undertaken beyond the firm 
coritractual obligation already entered into 
by the STC/MMTC. During 1991-92 (upto 
29.2.92) the STCIMMTC exported 6.72 lakh 
!onnes of wheat, of which 4.19 lakh tonnes 
have been exported by MMTC and 2.53 
lakh tonnes by STC. The MMTC has ex-
ported mostly on C & F basis at around US 
$ 116 per tonne inclusive of a freight ele-
ment of about US $ 13 per tonne. The 
exports of STC have been mostly around 
US $ 95 per tonne on FOB basis. Alongwith 
the decision to curtail the quota for export of 
wheat, the Government decided on 15th 
January, 1992 to make arrangements for 
import of 10 lakh tonnes of wheat with a 
view to increase the availability of foodgrains 
and to contain the rise in prices. No con-
tracts for import of wheat have been con-
cluded so far. 

In october, 1991 it was noted that there 
was a disconcerting upward trend in the 
open market prices of wheat. In order to 
relieve the pressure on prices, the Govern-

ment decided to resort to open market sale 
. of wheat. The sale is not only open to roller 
flour mills, but also to other purchasers viz.; 
wholemeal atta chakkies, atta chakkies, 
bread manufacturers, and Government 
controlled organisations like Super Bazar, 
State Civil Supplies Corporation, Consumer 
Cooperatives etc. 

There is at present no control on the 
prices of wheat products. 

[ Translation] 

Restoration of Trains 

3277. SHRI UPENDRA NATH VERMA: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government prppose to 
restore the Trains suspended during the last 
one year in the Chhota Nagpur Santhal 
Paryan~ area of Bihar; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYS OF RAILWAY (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) Does not arise. 

Passenger Train on Aurangabad· 
Manmad·Dound·Pune·Bombay Section 

3278. SHRI YASHWANTRAO PATIL: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Gov8rnment propose to 
introduce a new Passenger TTain on Auran-
gabad-Manmad-Dound-Pune-Bombay sec-
tion; and 

(b) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MAL-
MINISTRY OF RAILWA YS (SHRI MAL- LlKARJUN): (a) No, Sir. The existing p/at-
LlKARJUN): (a) and (b). Consequent upon form are adequate for the present volume of 
conversion of Manmad-Aurangabad Metre traffic handled at Pilibhit. 
Gauge section into Broad Gauge, following 
BG services have already been introduced/ (b) Does not arise. 
extended on Aurangabad-Manmad-Bombay 
and Aurangabad-Daun-Manmad -Pune (c) No, Sir. 
sections from February, 1992: 

I. Au rangabad-Manmad -Bombay 
section: 

1351/1352 Bombay-Aurangabad 
Passenger/Express. 

II. Aurangabad-Manmad-Daund-Pune 
section: 

(a) 1321/1322 Daund-Manmad Passen-
ger extended upto Aurangabad. 

(b) 1603/1604 Daund-Manmad Passen-
ger extended upto Aurangabad. 

Stations in Pilibhit Area 

3279. DR. P. R. GANGWAR: Will the 
Minister of RAILWAYS be pleased to state: 

(a \ whether the Government propose to 
construct new Platform and expend the ex-
Isting ones in Pilibhit, Uttar Pradesh keeping 
In view the heavy rail traffiC there: 

(b) if so, the'detai!s thereof: 

(c) whether there is any proposal to 
develop and beautify the various railway 
stations in Pilibrllt and adjoining places: 

(d) the amount spent on the mainte-
nance of these stations during the last three 
years, station-wise: and 

(e) the amount propose to be spent fer 
the purpose during 1992-93? 

THE MINiSTER OF STATE IN THE 

(d) and (e). Railways do not keep sta-
tionwise details of expenditure on mainte-
nance. 

Train service on Jaipur-Todarai Singh 
Route 

3280. SHRI RAM NARAIN BERWA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the number of trains proposed to be 
provided on Jaipur-Mallpura-Toda Singh 
route; 

(b) whether a number of trains has been 
curtailed on this route: and 

(c) if so, the reasons therefqr? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) At present, there is no pro-
posal to introduce any new train. 

(b) and (c). One pair of train has been 
Withdrawn due to poor patronisation. 

[English] 

Decentralisation of Incentive-Based 
Scheme of Family Planning 

3281. SHRI MORESHWAR SAVE: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Government propose to 
decentralise the incentive-based scheme for 
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motivating people to adopt family planning 
norms; 

(b) if so, the reasons therefor; and 

(c) the estimated amount likely to be 
saved as a result thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) and (b). There is no 
incentive based scheme motivating people 
to ado pte family planning norms. However, 
under the Scheme of Compensation for loss 
of wages to acceptors of sterilisation/IUD 
insertion, the Central Government pays to 
the StatelUTs a sum of Rs. 200/180/12 for 
each case of tubectomy/vasectomy/IUD 
insertion. Out of amount allocated for each 
case, Rs. 100 in case of vasectomyltubec-
tomy and Rs. 9/- in case of IUD insertion is 
paid to the acceptor as compensation of loss 
of wages and the remaining amount is spent 
on drugs, dressing, diet and transport etc. 
This Scheme i proposed to be modified lor 
the following reasons: -

(i) The available funds under the 
scheme should be distributed 
amongst the States and UTs based 
on their actual birth rate reduction 
efforts rather then on the basis of 
number of sterilisations and Introa 
Uterine Device (IUD) insertions 

. from year to to year. 

(ii) It is necessary to propagate a 
genuine cafeteria besed approach 
to increaSing contraceptive preva-
lence rates insterl of emphasizing 
on a few specific methods such as 
sterilisation and IUD insertion alone. 

(iii) It is necessary to increasingly 
propagate the use 01 spacing de-
vices of contraception with a view 
to cover a greater number of 

younger age couples with high fer-
tility potential. 

(iv) It is necessary to give greater flexi-
bility to StateslUTs to plan the utili-
sation of available resources for 
optim ising the results of population 
control efforts. 

(c) No savings are likely to accure. 

Meningitis Deaths in Tribal District of 
Bastar 

3282. SHRI PARAS RAM BHARD-
WAJ: 

SHRI SHRAVAN KUMAR 
PAllL. 

SHRI VIR ENDER SINGH: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to the news item 
captioned '725 meningitiS deaths in Bastar' 
/appearing in the 'National Herald' dated 
February 17,1992; 

(b) if so, the facts thereof; 

(c) the allocation under tribal sub-plan 
made for the region; and 

(d) the reaction of Union Government in 
regard to proper utilization of the money 
allocated for welfare of tribals of that area 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI. 
SIDDHARTHA): (a) Yes. Sir. 

(b) According to the information fur-
nished by the State Government for the 
period 1-1-1992 to 20-2-1992 the cases and 
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deaths due to meningitis and diarrhoeal 
diseases were as under: 

Meningitis 

Diarrhoeal 
Diseases 

Cases 

68 

758 

Deaths 

12 

53 

(c) A sum of Rs. 300.21 lakhs were 
allocated under Tribal Sub-plan for 1991-92 
for Madhya Prad.9sh under major health 
schemes in the central sector. 

(d) Funds are placed at the disposal of 
the State Government who have proper utili-
sation thereof. 

[T I3Ilsiation} 

Leprosy Units in Maharashtra 

3283. SHRI VILAS MUTTEMWAR: Will 

the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state; 

(a) the total number of leProsy treat-
ment, rehabilitation and upliftment units in 
Maharashtra district-wise; and 

(b) the number of voluntary organisa-
tions in the State engaged in this work dis-
trict-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) District-wise total num-
ber of leprosy treatment, rehabilitation and 
upliftment units engaged in related activities 
in the State of Maharashtra is shown at 
Statement-I enclosed. 

(b) The district-wise number of volun-
tary organisations engaged in leprosy work 
in the State of Maharashtra is shown at 
Statement -II enclosed. 

STATEMENT_' 

S.No. District Number of Units 

2 3 

Raigad 

2. Ratnagiri 

3. Sindhudurg 

4. Thane 

5. Dhule 

6. Jalgaon 

7. Nashik 

8. Ahmednagar 
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S.No. District Number of Units 

2 3 

9. Pune 2 

10. Solapur 

11. Kolhapur 

12. Sangli 2 

13. Satara 

14. Aurangabad 

15. Beed 

16. Jalna 

17. Nanded 2 

18. Latur 

19. Osmanabad 

20. Parbhani 

21. Akola 

22. Amravati 

23. Buldhana 

24. Yaotmal 

25. Bhandara 

26. Chandrapur 2 

27. Gadchiroli 

28. Nagpur 

29. Wardha 2 
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5. ' / District Number of Units 
~--------------------------------------------

2 

30. Gr. Bombay 

Total 

S.No. District 

1 2 

1. Raigad 

2. Ratnagiri 

3. Sindhudurg 

4. Thane 

5. Dhule 

6. Jalgaon 

7. 

8. 

9. 

10. 

Nashik 

Ahmednagar 

Pune 

Solapur 

11. Kolhapur 

12. Sang Ii 

"\3. Satara 

14. Aurangabad 

15. Beed 

16. Jalna 

STA TEMENT-II 

3 

2 

29 

Number of voluntary organisation 

3 

3 

4 

2 

5 

10 

3 
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S.No. District 

1 2 

17. Nanded 

18. Latur 

19. Osmanabad 

20. Parbhani 

21. Akola 

22. Amravati 

23. Buldhana 

24. Yaotmal 

25. Bhandara 

26. Chandrapur 

27. Gadchiroli 

28. Nagpur 

29. Wardha 

30. Gr. Bombay 

Total 

Depletion of Ozone Layer 

3284. SHRr VrLASRAO NAG 
NATHRAO GUNDE-
WAR: 

SHRr NARAIN SINGH 
CHAUDHARY: 

SHRI SAN AT KUMAR 
MANDAL: 

Number of voluntary orf1anisation 

3 

5 

2 

2 

10 

55 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to sta!e: 

(a) whether the Government have con-
ducted any study on the consequences of 
ozone depletion on environmental protec-
tion in India: 

(b) if so, the outcome to the study; 
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(c) the names of the Industries which 
are adversely affecting the ozone layer; 

(d) whether the Government propose to 
passe out the cholorofluorocartbons chemi-
cals (CPCs ) which are destroying the ozone 
layer; and 

(e) if so, the progress made so far in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
Scientific studise oonductedover many years 
in various institutions in India and other 
countries have shown that depletion of strato-
spheric ozone has adverse impacts on human 
and animal health, plants, grasses and 
aquatic life. 

(c) Ozone depletion is caused by Chlor 
of luorocarbons (CFCs) and halons which 
are used chiefly in the air-conditioning and 
refrigeration industry as propellants, for 
aerosol sprays, for plastic foam blowing, 
modern fire fighting, as solvents by the elec-
tronics and metal cleaning industries, etc. 

• (d) and (e). With a view to formulating 
the basic approach which should be adopted 
in preparing the national strategy for the 
phasing out of ozone depleting substances 
such as CFCs, halons, and other chemicals 
and for adopting of substitute substances! 
technologies, a Task force has been set up 
by the Ministry of Industry. 

[English] 

Improvement of Bhadrakh 
Station 

3285. SHRI AAJUN CHARAN SETHI: 
Will the Minister of RAILWAYS pe pleased 
to state: 

,) the improvements proposed for the 
dev.··· 'pment of Bhadrakh Railway Station in 
Khulu.l Road Division of South Eastern 
Railway during the year 1992-93; 

(b) the details of the improvements 
suggesl",d by the local public especially 
people's representative; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKAAJUN): (a) As a measure of improve-
ment, work of provision of a new foot over 
bridge in lieu of the existing one is proposed 
to be completed during 1992-93 at a cost of 
Rs. 21.19 lakh. 

(b) The improvements suggested are 
increase in reservation quota, raising of 
platform, improvement in the functioning of 
public address system and provision of basic 
passenger amenities at Bhadrakh Station. 

(c) Reservation Quota: The existing 
reservation quota adequately meets the 
present demand of traffic and there is no 
proposal to increase the same at present. 

Raising of platform:- Work of raising of 
platform will be proposed for inclusion in 
Railway's future Works Programme subject 
to availability of funds and comparative needs 
of various stations. 

Public Address system: - Station staff 
have been instructed to make announce-
ment:, on the public address system. 

Basic Passenger Amenities: -Basic 
passenger amenities as per norms based on 
the volume of traffic handled have already 
beer provided at Bhadrakh. 
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TIger Project in Sarlska Sanctuary 

3286. SHRI DEVENDRA PRASAD 
YADAV: 

SHRI RAM BADAN: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the cost of TlQer Project set up in 
Sariska Sanctuary and time by which the 
project is likely to be completed; 

(b) whether the Government are aware 
of the discontentment amofIQ the local people 
for setting up of this project and the irregu-
larities In allotment of land to oustees; 

(c) if so, the details-thereof; and 

(d) the remedial steps being taken by 
the Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (d). The 
information is beifIQ collected and will be laid 
on the Table of the House. 

Reservation in Minority Institutions 

3287. SHRI RAM VILAS PASWAN: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(al whether fifty percent seats are re-
served for persons belonging to minorities in 
minority colleges and universities and the 
remaining fifty percent enrolment is done on 
the basis of open competition; 

(b) the percentage of seats reserved for 
students belonging to Scheduled Castes 
and Scheduled Tribes in minority coUeges 
and Universities; and 

(c) the percentage and number of stu-
dents belonging to SCs and STs enrolled in 
various colleges and universities of minori-
ties during the last three years? 

. THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (al and (b). According to existifIQ 
instructions, 15% of seats in all courses are 
to be reserved for students belonging to 
Scheduled Castes and 7 1/2% for Sched-
uled Tribes in Central Universities and its 
Colleges. These instructions apply to minor-
ity colleges also. This Department has not 
issue any instructions for reservation of 50% 
seats in minority colleges. State Govern-
ments have prescribed different percent-
ages of reservation in accordance with the 
percentage of population of Scheduled 
Castes and Scheduled Tribes in the total 
population of their State. 

(c) Information is being collected and 
will be laid on the Table of the House. 

Operation Black Board Phase IV 

3288.SHRISURENDRAPALPATHAK: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have re-
ceived proposals from the Government of 
Uttar Pradesh regarding Operation Black 
Board Programme Phase -IV; and 

(b) if so, the details thereof and the 
action taken by the Government in this re-
gard? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (al Yes, Sir. 

(b) A proposal for coverage of 4695 
schools in 156 Mun~ Area under the 
scheme of Operation Black Board has been 
received from t)le Govt. of Uttar Pradesh. 
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However, this has not been sanctioned in 
1991-92 because of a slow pace of imple-
mentation of phases sanctioned earlier. 

[English) 

Conversion of Mangalore-Hassan Line 

3289. SHRIV. DHANANJAYAKUMAR: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether there is any proposal to 
convert the Mangalore-Hassan metre gauge 
railway line into broad gauge; and 

(b; if so, when the proposal is likely to be 
implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) Yes, Sir. 

(b) The proposal has been included in 
the Action Plan launched by the Railways for 
gauge conversion of selected MG lines to 
SG to move toward unigauge in the country. 

[ Translation) 

Rail Yatrl Niwas 

3290. DR. LAL SAHADUR RAWAL: 
DR. C. SILVERA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Rail Yatri Niwas have been 
constructed all over the country; 

(b) if so, the location thereof alongwith 
charges fixed for different categories of 
accommodation and the details of loss/profit 
in respect of each Niwas during the last one 
year; 

(c) whether the facilities of Yatri Niwas 
can be availed of by all passengers; 

(d) if so, the details thereof; 

(e) whether the Government propose to 
constrct more such Yatri Niwas in future; and 

(f) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b). Rail Yatri Niwas 
have been constructed at New Delhi and 
Howrah only. A Statement showing charges 
fixed and profitAoss is attached. 

(c) and (d). Since Yatri Niwases are 
extension of retiring rooms facilities, bonafide 
passengers of all classes can avail of this 
facility, on payment of prescribed charges. 

(e) and (f). Construction of Rail Yatri 
Niwases at Gorakhpur and Ujjain has al-
ready been taken up at a cost of Rs. 29.09 
lakh and Rs. 48.851akh, respectively. 

STATEMENT 

ATNEWDELHI 

Type of Room Tariff 

Double Bedded Rs. 175/- per room per day. 
(with attached bath rooms) 
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Type of Room 

Double Bedded 
with common bath rooms) 

Four Bedded 
(Dormitories) 

Five and six Bedded Rooms 
(Dormitories) 

Tariff 

Rs. 150/- per room per day. 

Rs. 50/- per bed per day. 

Rs. 45/- per bed per day. 

ATHOWRAH 

A. C. Double Bedded Rooms 

Non-A. C. Double Bedded Room 

Non A. C. Three Bedded Rooms 

Five and seven Bedded Rooms 
(Dormitories) 

Profit eamed during the year 1990-91. 

New Delhi Yatri Niwas 

Howrah Yatri Niwas 

[English] 

Anganwadi Services 

3291. SHRI RAM TAHAL CH-
OUDHARY: 

SHRI RATILAL KAUDAS 
VARMA: 

SHRI KASHIRAM RANA: 
SHRI HARIKEWAL PRASAD: 
SHRI SHRIKANTA JENE: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether there is any proposal for 

Rs. 300/- per room per day. 

Rs. 200/- per room per day 

Rs. 225/- per room per day. 

RS.50/- per bed per day. 

Rs. 12.70 lakh 

Rs. 01.57 lakh. 

the expansion of Anganwadi services in the 
country; and 

(b) if so, details thereof State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELQPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND DEVELOP-
MENT OF WOMEN AND GHlLD DEvEL-
OPMENT) (KUMARI MAMATA BANER-
JEE): (a) and (b). The Integrated Child 
Development Service (ICDS) scheme is 
expanding in a phased manner since its 
inception in 1975. So far 2506 Centrally 
Sponsored and 188 State sponsored proj-
ects have been' sanctioned. It is proposed to 
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expand this scheme to cover all the Commu-
nily Development Blocks and Urban Slums 
aphased manner. However. the pace of 
expansion would depend upon the in availa-' 
bilily of funds. The State-wise details. there-
fore. cannot be worked out at this stage. 

Use of Kerosene Lamps 

3292. SHRIMATI SUSEEL GOPALAN: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether there is any proposal to use 
high tech: lamps by railway staff for check-
ing railway installation at night. instead of 
?utmoded kerosene lamps; 

(b) if so. the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b). Yes Sir; Battery 
operated lamps are being progressively in-
troduced in place of kerosene operated Hand 
Signal lamps. In the first phase guards & 
drivers are being oovere.d. 

(c) Does not arise. 

Austerity Drive 

3293_ SHRI PANKAJ CHOUDHARY: 
SHRI BHAGEYGOBARDHAN: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the measures being taken by the 
Railways to implement the austerity drive; 

(b) the eoonomy effected as a result 
thereof; 

t· 

(c) the reduction in expenditure in terms 
of percentage; • 

(d) whether prevention of wastage also 
forms a oonstituent of austerity drive; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) An Action Plan has been 
launched to oontain expenditure by cost 
oontrol.oost reduction and eoonomy meas-
ures. Further. 10% DOT telephone lines 
have been surrehdered and the budgetary 
allocation for travelling expenses reduced 
by 20 per cent. 

(b) and (c). The impact of post-budget-
ary factors like higher rates of Dearness 
Allowance. devaluation of rupee. increase in 
the price of coal. electricity etc. as also the 
0051 of inputs required for movement of 
additional traffic over and above the original 
target has been largely absorbed by the 
economy measures. 

(d) Yes. Sir. 

(e) Does not arise. 

Students In Kendrlya Vldyalaya. 
Moscow 

3294. SHRI MUHIRAM SAIKIA: 
DR. SUDHIR RAY: 

Will the MinisterofHUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of students in standard 
XI and XII each session in the Kendriya 
Vidyalaya. Moscow (Russia) during the last 
three years; 

(b) whether there is any proposal to 
close down the Humanities stream in the 
Vidyalaya; and 

(c) if so. the reasons therefor? 

THE MINISTER OF HUMAN RE-
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SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): <a) 

1988-89 1989-90 1990-91 

XI 10 8 11 

XII 14 8 11 

(b) No, Sir. 

(c) Does not arise. 

[Translation] 

Projection of antiques In Neelkanthesh-
war, Rajasthan 

3295. SHRI RAM BADAN: Will the 
Minister of HUMAN RESOURCE DEVEL-
0pMENT be pl8ased to state: 

(a) whether most of the antiques have 
been stolen from NeelkantheshwarinRajgarh 
(Rajasthan); and 

(b) if so, the detarls of steps proposed to 
be taken by the Government to protect and 
preserve these antiques? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Only 5 sculptures were stolen 
from Neelkantheshwar temple, Rajgarh, 
District Alwar, Rajasthan on 28.6.1988. But 
of these, two have been recovered with the 
help of police. Necessary follow up action is 
on for retrieving of the remaihing ones. 

(b) Archaeological Survey of India has 
provided armed Police guards at the monu-
ments and sculpture .shed at this Rlace. 
Besides, posting of Security Officer, .tch-
and-ward has been strenthened. Adequate 
measures have been taken to protect and 
preserve the antiques at site. 

(English] 

Renewal of Tracks In Orissa and Bihar 

3296. SHRI SRIKANTA JENA: 
SHRI SUKDEO PASWAN: 
SHRI RAM TAHAL CH-

OUDHARY: 

Will the Minister of RAILWAYS be 
pleased to state: 

<a) the railway lines which were ap-
proved and taken up for renewal during the 
Seventh Plan in Orissa and Bihar; 

(b) the extent of work completed so far 
in each case; and 

(c) the steps proposed to ~ taken to 
complete the work on schedule? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) and (b). Length of Railway 
Tracks in km. approved for renewal in the VII 
Plan and completed so far are as foHows: 

Bihar Orissa 

Approved 1264 547 

Completed 1135 481 

(c) The balance of the approved 
renewals are programmed for completion 
in 1992-93. 

National Commission for Women 

3297. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT-be pleased 
to state: 

(a) whether t~ Goyernment have. re-
cently set up a National Commission for 
Women; 
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(b) if so, the nature of its constitution and 
the areas of its jurisdiction; 

Cc) whether the Commission has met 
since its constitution; 

(d) whether representatives from differ-
ent State Governments were invited to elicit 
their views on different aspects of women 
development in various circumstances; 

(e) if so, the details thereof; 

(f) if not, whether different voluntary 
organisations engaged in welfare of women 
are likely to be given opportunity to express 
their views in the forth-coming meetings; 
and 

(g) whether the Commission's report 
will be laid on the Table of the House? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND DEPART-
MENT OF WOMEN AND CHILD DEVEL-
OPMENT) (KUMARI MAMATA BANERJEE): 
(a) to (g). The Government has constituted 
the National Commission for Women on 
31.1.1992. The Commission consists of a 
Chairperson, five Members and a Member-
Secretary. Its jurisdiction extends tothe whole 
of India except the State of Jammu & Ka-
shmir. 

The Commission has started function-
ing and has had one meeting since its con· 
stitution. The State Government have been 
requested to send their "iews on different 
aspects of development of women. The 
Commission has commenced the process of 
interacting with voluntary organisations and 
individuals who are engaged in the field of 
welfare of women to solicit their views. 

The National Commission tor Women 
Act 1990, also provides tor the constitution of 
Committee in which individuals other than 
the Members of the Commission can also be 
co-opted as Members to study issues and 
problems relating to women as decided by 
the Commission from time to time. 

The National Commission for Woman 
Act 1990 provides that the Annual Report of 
the Commission and Audit Report would be 
laid before each House of Parliament by the 
Government after the reports are received 
together with a Memorandum of Action to be 
taken on the recommendations ccntained 
therein, to the extent they relate to the Cen-
tral Government. 

[ Trans/ation) 

Encephalitis and Kala-Azar in U. P. and 
Bihar 

3298. SHRI MOHAN SINGH: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) the number of persons died of en-
cephalitis and Kala-Azar in Eastern Uttar 
Pradesh and Bihar between August and 
October, 1991; 

(b) the causes of spreading of such 
diseases; and 

(c) the remedial measures taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) As per the reports of 
State Government the number of persons 
died <Woe to Japanese Encephalitis and Kala-
azar ~ the State of Bihar Eastern Uttar 
Pradesh are as under:-
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JAPANESE ENCEPHALITIS 

S. No. Name of State Deaths during Total No. of 

Aug. 

1. Bihar NIL 

2. Uttar Pradesh NIL 

KALA-AZAR 

1. Bihar 99 

2. Uttar Pradesh NIL 

(b) Kala-Azar is spread by a vector 
called sand fly. The sandflies breed in Shady, 
damp and warm places and are killed by 
DDT spraying. As part of the National Ma-
laria Eradication Programme, DDT was being 
sprayed in all endemic districts of the coun-
try. As a spin-off ofthe spraying the sand flies 
were also killed. 

During sixties, Kala-azar almost 
disppeared from the Country because of 
collateral benefits of insecticidal spraying 
under National Malaria Eradication Pro-
gramme. Spraying operations were with-
drawn from these areas because these en-
tered maintenance phase of eradication. This 
resulted in gradual build up of sandfly popu-
lation resulting in spread of Kala-azer in 
Bihar & West Bengal. 

Japanese Encephalitis. 

Japansese Encephalitis is a viral dis-
ease transmitted by bite of an infected 
mosquito. These mosquite breed in irrigated 
tracts mostly in paddy cultivated field areas. 
The problem is compounded by presence of 
pigs, which act as natural amplifier hosts. 
This disease is generally reported in epi-
damics. 

deaths 
Sept. Oct. 

3 11 14 

26 516 542 

216 73 388 

01 01 02 

(c) Following measures are being un-
dertaken to control Kala-azar in Bihar: 

Systematic case detection and 
treatment of all patients with drugs like 
Sodium Stibo Gluconat, Pentamidine etc. 

Interruptions of transmission 
through vector control by undertaking resid-
ual insectional spraying in affected ares with 
two rounds of DDT. 

Improvement of general sanitaiion 
in and around the house to eliminate breed-
ing ground of sandfly, the vector for Kala-
azar. 

Intensification of health education, 
activities for disease prevention. 

Central Government is also provid-
ing required quantities of insecticide - DDT 
5% wdp and Pentamidine Isothionate, the 
imported drug and Sodium Antinomy Glu-
canate, first liva drug available indigenously 
as Central assistance to Govt. of Bihar. 

Traning of medical and para-medi-
cal personnel in the diagnosis and treatment 
of Kala-azar cases. 
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Following measures were being under-
taken to control Japanese Encephalitis in 
Uttar Pradesh: 

Issue of Guidelines for prevention 
and control of Japanese Encephalitis to the 
District Health Authority. 

Stocking adeguate quantity of in-
secticide, for vector control and medicines 
for management of Japanese Encephalitis 
cases. 

Intensive fogging operations in the 
affected area. 

Arrangement for the timely trans-
portation of patients treatment centres. 

- Deputing mobile teams to super-
vise arrangements for assisting the District 
Health Staff in the control of Japanese En-
cephalitis. The Government of India has 
been providing assistance in the form of 
insecticides to the State Government for 
undertaking control measures. 

[English) 

Meeting of State Food Minister. 

3299. SHRIMAll BASAVA RAJES-
WARI: Will the Minister of FOOD be pleased 
to state: 

(a) whether a meeting of the Food Min-
isters of States was held on February 28, 
1992; 

(b) if so, the number of States attended 
the meeting; 

(c) the main subjects discussed and the 
decisions arrived at the meeting; 

(d) whether any concrete proposal has 
been evolved for simultaneous dehoarding 

of foodgrains in an the States concerned; 
and 

(e) if so, the time by which these sug-
gestion are likely to be implemented and if 
not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) No, Sir. 

(b) to (e). Do not arise. 

Closure of Regional Languages library 

3300. SHRI RAMAMURTHEE K. TIN-
DIVANAM: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: . 

(a) whether the Regional languages 
Library in Tulsi Sadan has been closed for 
over two years; 

(b) if so, the reasons thereof; and 

(c) when the library is likely to be reo-
pened? 

THE MINISTER OF HUMAN RE-
SOURCE DEVElOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir. 

(b) The building in which the Regional 
Languages Library was functioning had been 
declared by the Central Public Works 
Department(CPWD) as dangerous for occu-
pation. This made it imperative to renovate 
the building. The work of renovation was 
started by the CPWD in December, 1989. 

(c) The CPWD have indicated that the 
work will be completed by May, 1992. 

Opening of Kendrlya Vldyalaya Abroad 
3301. PROF. RASA SINGH RAWAT: 

Will the Minister of H_UMAN RES'. DURCE 
DEVElOPMENT be pleased to state: 
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(a) whether the Govemment prOpose to 
open Kendriya VJdyalayas abroad; 

(b) if so, the details of the countries! 
cities where the proposed Vidyalayas are to 
be opened; 

(c) the expenditure likely to be incurred 
thereon; and 

(d) the names of the AgencieslMinis-
tries Ikely to bear the said expenditure? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) There is no decision at present 
toopen any more Kendriya Vidyalayaabroad. 

(b) to (d). Do not arise. 

Upgradatlon of Oncology Wings of 
lledlcal Colleges under NCCP 

3302. SHRI SOBHANA DREESWARA 
RAO VADE: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether the Govemment propose to 
upgrade the Oncology Wings of selected 
Medical Colleges under the National Cancer 
Control Programme; 

(b) if so, the details thereof indicating 
the names of medical colleges where such 
upgradation is likely to be undertaken; 

(c) the amount assistarice to be given to 
each ofthecollegeslhospitals in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) to (c). Under National 
Cancer Control Programme, a new scheme 
for development of Oncology Wings in se-

lected medical coIlegesihospltals wan\~}n 
those areas whore at present canCer,tr~­
ment facilities are not available, was intro-
duced during 1990-91. Central assistance 
upto Rs. 1.00 crores in suitable instalm~ts 
is provided in this scheme to the institution 
through the concemed State Govemme~ts 
for purchase of equipments. The expendi-
ture on civil works and staff etc. are to be met 
by theconcemed State Government/Organi-
sations. Under this scheme financial assis-
tance were provided to Oarbhanga Medical 
College, Bihar and Agional Medical QaJle{Je, 
Imphal during 1990-91. During the cl!f,rent 
year 1991-92 financial assistance have.b,e,en 
provided to each of the concern8l;l .• ~late 
Govemment for development of OllCQlogy 
Wings in the following Institutions:-

1. Nizam's Institute of Medical Sci-
ences, Hyderabad. 

2. Silchar Medical College and Hos-
pital, Silchar. . 

3. Jawaharlal Nehru Mediqa),College, 
Ajmer. . , . '; 

4. Baba Rahg~v Das Medical Col-
lege, Gorakt\p\Jr •. 

5. North Bengal Medical College, Sil· 
iguri. 

6. Govt. Medical College Jammu. 

7. Lala Lajpat Rai Medical Qollege. 
Meerut. 

Facilities at Kendrlya V,dYJlJaya 
Hamlrpur 

3303. PROF. PREM DHUMAL: WillI' 
Minister of HUMAN RESOURCE DEVE 
OPMENT be pleased to refer to the re; 
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given to Unstarred Question No. 852 on 
February 2nd, 1991 and state: . 

(a) whether any steps have been taken 
to improve physical facilities at Kendriya 
Vldyalaya Hamirpur (H. P.); 

(b) if so, details thereof; and 

(c) if not, reasons thereof? 

THE MINISTER of HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). The construction of a 
permanent school building has been en-
trusted to the Central Public Work Depart-
ment. 

(c) Does not arise. 

Conv .... lon of Bangalore-MlraJ Line 

3304. SHRI V. KRISHNA RAO: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government propose to 
undertake the conversion of Bangalore-Mi-
raj metre gauge line into broadgauge; and 

(b) if so, \he details thereof and when it 
is likely to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS ··(SHRI MAL-
L1KARJUN): (a) Yes, Sir. 

(b) Conversion of Bangalore to Mira; 
Metre gauge line into broad gauge has been 
covered in the three projects for gauge 
conversion, namely, Bangalore-Hubli, 
Hospet-Hubli-Goa (with linked fingers) and 
Miraj-Londa which have been included in.he 
budget proposals for 1992-93. COmpletion 
will deperid upon the availability of resources 
in the coming year. 

Propouls for Development of 
SpoI18 

3305. SHRI D. D. ~IA: 
SHRI P. M. SAYEED: 
SHRI RATIlAL VARMA: 
SHRI DILEEPBHAI SANG-

HANI: 
SHRI K. MURALEE 

DHARAN: 
SHRIMATI KRISHNENDRA 

KAUR (DEEPA): 
SHRI ANNA JOSHAI: 
SHRI ARJUN SINGH YADAV: 
SHRI CHETAN P. S. 

CHAUHAN: 

• Will the Ministarof HUMAN RESOURCE 
DEVELOPMENT be pleased to S!Me: 

(a) the number of proposals received 
from the State GQyemmentfor development 
of Sports, construction of stadia/and sports 
training centres· during the last one year, 
State-wise; 

(b) the number of such schemes sent by 
autonomous sports and voluntary organisa-
tions, State-wise; 

(c) the number of such schemes ap-
proved of are under consideratin; and 

(d) the amount sanctioned forthe imple-
mentation of the approved schemes, State 
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMeNT OF'YOUlJi 
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHIlll 
DEVELOPMENT) -: (KUMARI MAMATA 
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BANERJEE: (a) to (d). The number of State- sanctioned is indicated in the Statement 
wise proposals racaived, incIucfmg the pro- enclosed 
posaIs of autonomous sports and Voluntary 
CMganisalions, during 1990-91. the number This includes the proposaJs received 
of proposaJs sanctioned and the amount from rural schools. 
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SUgarcane Price 

MARCH 17, 1992 

3306. SHRIANKUSHRAORAOSAHEB 
TOPE: Will the Minister of FOOD be pleased 
to state: 

(a) the details of the statutory minimum 
sugarcane price fixed and actual price paid 
to the farmers during 1989-90 and 1990-91 ; 
and 

(b) the commission being charged by 
the Sugarcane Growers Cooperative Socie-
ties at present? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI):(a)Statement-ishowingtherange 
of minimum sugarcane price notified and the 
actual cane price paid to the farmers by the 
sugar factories in different States during the 
seasons 1989-90 and 1990-91 is attached. 

(b) Statement-ll showing details of 
commission payable by sugar factories to 
sugarcane growers cooperative societies in 
different States as on Jannuary, 1992 is 
attached. 
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STATEIENT-II 

Details 01 Commission Payable by Sugar Faetories to Sugan::ane GtoMn Cooperative 
Societies in DifffH'I!n States, as on January, 1992. 

1. Bihar 15 Paise per quintal of cane 

2. Haryana 50 Paise per quintal of cane 

3. Madhya Pradesh 8 Paise per quintal of cane 

4. Punjab 50 Paise per quintal of cane 

5. Uttar Pradesh 5% on Statutory Minimum Price of sugarcane. 

(Based on information furnished by State Governments. In respect of other States, as per 
infomation available, the above commission is not being levied. 

Putlckle. In Dalry..ct Agrlculluntl 
ProcIucts 

3307. SHRilOKANATH CH-
OUDHURY: 

SHRI BHUPINOER SINGH 
HOOOA: 

WiI the Minister of HEAl. TH AND 
FAMILY WELFARE be pleased to stale: 

(a) whether any steps have been taken 
. to moniIor the level 01 pesticides and other 
such harmful substances in dairy and agri-
cultural products in diffenN1l parts of the 
country; 

(b) if so, the detaits thereof; and 

(e) if not, the reasons therafor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEAlTH AND FAML Y 
WElFARE (SHRIMATI D. K. THARADEVI 
SI)I)HARTHA): (a) 10 (e). Under the pr0vi-
sions 01 the Pnwention of Food Adulteration 
Id. 1954 and Rules madIt 1henIunder, sat. 
..... lC8lim1sof pesticide and oIher harm-
ful subetancaa residtIes in dairy and ~ 
1UrIII producIs have been IIIid ~. 

The StateNnion T errilory Governments 
have time and again been requested to keep 
strict vigil on quality of tood sold in the 
markets. 

Montrul Protocol on CFCs 

3308. SHRI MUKUl BAlKRISHNA 
WASHIK: Win the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 

(a) the details of the Montreal Protocol 
and the signatories of this intemationaltreaty 
to phase out the production of suspected 
ozone-depleting chlorof luorocarbons 
(CFCs); and 

(b) the position of India in that regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND f0R-
ESTS (SHRI KAMAl HATH); (a) Copies of 
the Montreal P1OtDcoI aIongwilh the amend-
ments to the Protocol adopted during lon-
don meeting or the Parties in June, 1990 are 
available in Partiament Lbrary for r .... nce 
by Han".. Members. The details of the 
countries which have signedlndliedlac-
cededlapprovedl • :r.apted the Montr.aI 
PtutocoI (1987) n the AmencImenIs to the 
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Montreal PIOIIDc:OI 818 given in Statement I 18. Czed10sbvakia 
and n respectively. 

19. Denmalk 
(b) The Government have decided 10 

join the Montreal Protocol after the amend- 20. Ecuador 
mems to the Protocol adopted at London in 
June, 1990 come into foroe. 21. Egypt 

STATEMENT-I 22. Fiji 

List 01 Countries which have SignsdIRsti- 23. FU11and 
fiedlAccededlApprovedlAccepted the 
Montreal Protocol, 1987:- 24. France 

1. Argentina 25. Gambia 

2. Australia 26. Germany. FA 

3. Austria 27. Ghana 

4. Bahrain 28. Graece 

5. Bangladesh 29. Guatemala 

6. Belarus 30. Hungary 

7. Belgium 31. Iceland 

8. Botswana 32. Indonesia 

9. Brazil 33. Iran 

10. Bulgaria 34. Ireland 

11. BurKina Faao 35. Israel 

12. Cameroon 36. Italy 

13. Canada 37. Japan 

14. Chile 38. Jordan 

15. Congo 39. Kenya 

16. China 40. l.i)yan Anb Jamahiriya 

17. Costa Rica 41. Liechtenstein 
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42. Luxembourg 66. Thailand 

43. Malawi 67. Togo 

44. Malaysisa 68. Trinided and Tobago 

45. Maldives 69. Tunisia 

46. Malta 70. Tuekey 

47. JAexico 71. Uganda 

48. Morocco 72. Ukraine 

49. Netherlands 73. United Arab Emirates 

so. New Zealand 74. U.K. 

51. Nigeria 75. Uruguay 

52. Norway 76. U.S.A. 

53. Panama n. Venezula 

54. Philippines 78. Yugoslavia 

55. Poland 79. Zambia 

58. Portugal 80. EEC 

STA TEIENT - II 
57. Russian Federation 

List of Countries which have Ratified the 
58. Senegal Amendm~nt to the Montreal Protocol:-

59. Sing3pore 1. Canada 

60. South Africa 2. China 

61. Spain 3. Denmark 

62. Sri Lanka 4. Finland 

63. Sweden 5. Germany 

64. Switzerland 6. Ireland 

65. Syrian Arab Republic 7. Japan 
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8. Maldives

9. Mexico

10. Netherlands

11. New Zealand

12. Norway

13. Russian Federation

14. Sweden

15.. U.K.

16. U.S.A.

17. EEC

Chamarajnagar-MeHupalalyam LIne and
ConveraIon of My8Ofe-Chamar.janagar .

Line

3309. SHRI H. D. DEVEGOWDA: Will
the Minister of RAILWAYS be pleased to
state:

(a)whetheroonstruction of broadgauge
railway line from Chamarajanagar to Met-
tupalaiyam via Sathyamangala and conver-
sion of Mysore-Chamarajanagar meter-
gauseline intobroad-gauge are proposed to
be taken up; and

(b) if so, the details thereof?

THE MltilSTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir.

(b) Does not arise.

[Tmnslation]
Computerisation of Passenger Resar-

vatlons

3310. SHRI SWAMI SURESHA-

NAND:
DR. SAKSHIJI:
SHRI GIRDHARI LAL BHAR-

GAVA:
SHRIMATI CHANDRA

PRABHAURS:
SHRI K. MURALEE

DHARAN:

Will the Minister of RAILWAYS be
pleased to state:

(a)The criteria adoptedfor identification
of railway stations for providing computer-
ised passenger reservations facility;

(b) the stations where the work relating
to computerised reservations have been
completed and commissioned;

(c) the station selected for providing this
facility during 1992-93; and

(d) the funds allocated for this purpose
during 1991-92 and 1992-93, Station-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAl-
LlKARJUN): (a) Stations for providing
Computerised Passenger Reservation facil-
ity are identified based 0,D the reservation
workload, giving preference to important
stations such as State Capitals, Headquar-
ters of Zonal Railways etc.

(b) Station where computerised reser-
vation facility have been commissioned in
full are: Oelhi, Bombay, CalO1tta, Madras,
Hyderabad, Bangalore, Ahmedabad,
Lucknow, Bhopal, Patna, Guwahati,
Allahabad, Jammu Tawi , Jaipur, Kanpur,
Jodhpur, Bhubaneshewar,Cuttack, Tribvan-
drum, Puri, Madurai, Tiruchi, Coimbatore,
Amritsar, Asansol & dhanbad.

(c) Names of stations selected for
computerised passenger reservation sys-
tem during, 1992-93 including those spilled
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over from 1991-92 Works Programme are: 
Agra, Varanasi. Gorakhpur. Waltair. Er-
naIwIam Vadodara, Surat, Nagpur. Pune, 
GwaIior, ludhiana, Shimla, Chandigarh. 

Tatangar, 8i1aspur, Ranchi, Mangalore, 
Indore, Jabalpur, Vljayawada and TlOJpati. 

(d) A Statement is attached. 
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[English] 

Private Nursing Home. for Treatment of 
CGHS Beneflclarle. 

3311. SHRI G. MADEGOWDA: 
SHRI C. P. MUDALA GIRI-

YAPPA: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the hospitals and private nursing 
homes recognised for treatment of the Central 
Government employees under C. G. H. 
Scheme in Bangalore city; 

(b) whether there is any proposal to 
recognise some more private nursing homes 
in Bangaiore city for the treatment of Central 
Government employees under the Central 
Government Health Scheme and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) to (c). All State Govern-
mentlMunicipal Hospitals and the following 
four autonomous Institutes at Bengalore city 
are recognised for treatment of CGHS bene-
ficiaries:-

(i) NIMHANS. 

(ii) Kidwat Memorial Institute of Oncol-
ogy. 

(iii) Shri Jayadevi Institute of Cardiol-
ogy. 

(iv) San jay Gandhi Accident and Re-
habilitation Centre. 

No Private NurSing Home has been 
recognised for treatment of CGHS benefici-
aries due to financial constraint. 

Vlkrokl-Turb ... and Bmaby-Kalyan-
Rahure Rail Lines 

3312. SHRI RAM KAPSE: WiD the 
Minister of RAILWAYS be pleased to state: 

(a) whether proposals for construction 
of railway lines from Vikroli to Turbhe and 
Bombay-Kalyan-Murbad-Rahure sections 

• are pending with the Government; 

(b) if so, the details thereof and the 
stage at which proposals stands at present; 
and 

(c) the action taken so far in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) to (c). (i) Bombay-Kalyan is 
already an existing rail line and passenger 
services run thereon. 

(ii) There is , at present, no approved 
proposal for construction of Vikroli-turbhe 
and Kalyan- Murbad- Rahure new railway 
lines. 

[ Trans/ation) 

Conservation of Santhal and Paharla 
Literature 

3313. SHRI SURAJ MANDAL: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) the details of the institution in Bihar 
working of the conservation of ancient litera-
ture of Santhals and Pahariya; 

(b) whether the Gol(ernment provided 
adequate assistance to these institutions; 
and 

(c) if so, the details thereof? 
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THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI AAJUN 
SINGH): (a) There are no Central Govern-
ment Institutions in Bihar working for the 
conservation of ancient literature of San-
thals and Pahariya 

(b) and (c). Do not arise. 

[Eng/ish] 

Statutory Status to NatIonal Council for 
Teachers Education 

3314. DR. KARTIKESWAR PA TRA: Will 
the Minister of HUMAN RESOURCE DE-
VelOPMENT be pleased to state: 

(a) whether the Government pro'lXlseto 
give statutory status to the National Cuneil 
for Teachers Education; and 

(b) if so, the details alongwith the rea-
sons therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI AAJUN 
SINGH): (a) and (b). Yes Sir, in view of the 
provisions made in the National Policy on 
Education (NPE), 1986, and Programme of 
Action (PDA) prepared for implementation 
of NPE. The NPE state 'National Council for 
Teacher Education will be provided the 
necessary resources and capability to ac-
credit institutions of teacher education and 
provide guidance regarding curricula and 
methods.' The POA prepared for implemen-
tation of NPE states that "NCTE has not 
been able to guide the system of Teacher 
Education. Some of the difficulties are inher-
ent in its constitution. To remedy this, it will 
be conferred autonomous and statutory 
status." 

It is, therefore, proposed to confer statu-
tory status on the National Council for T sacher 
Education, inter-alia, 

(a) to create mechanism for determina-
tion and maintenance of standards of Teacher 
Education; 

(b) to regulate institutions of teacher 
education with a view to phasing-owt-sub-
standard maJpractising institutions; 

(c) to lay emphasis on continuing edu-
cation of teachers; 

(d) to reduce the gap between supply 
and demand of trained personnel. 

[ Trans/ation] 

Computer ~ducatlon In Kendriya 
Yiclyalayas 

3315. SHRI NARAIN SINGH-
CHAUDHARY: Will the Minister of HUMAN 
RESOURCE DEVelOPMENT be pleased 
to state: 

(a) whether the Government have for-
mulated a scheme to impart computer edu-
cation in Kendriya Vidyalayas; 

(b) if so, the details thereof; 

(c) whether this is to be imparted through 
some private institutions; and 

(d) if so, the details thereof and the 
conditions therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI AAJUN 
SINGH): (a) to (d). Excepting the CLASS 
(Computer Literacy Awareness Scheme for 
Schools) there are no other Computer 
Courses in the Kendriya Vidyalayas. How-
ever some computer firms have offered a 
scheme of computer literacy to Kendriya 
Vidyalaya students on a voluntary basis. 

Under the scheme in the premises of 
Kendriya Vldyalays after class hours, com-
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puter literacy can be taught by the firm to 
those students who volunteer to pay some 
fee to the firm. This scheme,on an experi-
mental basis, is being proposed for some 
selected Kendriya Vidyalays in Delhiforwhich 
some firms have made offers and the re-
sponse of the students is being assessed. A 
fee of Rs. 400/- per year per head for classes 
I to V, Rs. 45/- for classes VI to vm and Rs. 
500/- for classes IX to XII has been pro-
posed. 

[EngHsh) 
Funds for Schools and Collages· 

3316. DR. ASIM BALA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT 
be pleased to state the funds allotted to 
Kendriya Vidyalayas, Navodaya Vidyal-
savas, Indian Institute of Technology and 
Engineering Colleges separately, during last 
two years, year-wise? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): A Statement is attached. 
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Allocation of Funds for Con8lrUct1on of 
Hostels 

3317. SHRI RATILAL VARMA: 
SHRI ANNA JOSHI: 
SHRIMATI KRISHNENDRA 

KAUR (DEEPA): 
DR. LAXMtNARAYAN 

PANDDEYA: 
PROF. MALINI BHAT-

TACHARAYA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of proposals received 
from various State Governments for alloca-
tion of funds for construction of Hostels for 
WorlYng Women during each of the last 
three years: state-wise; 

(b) the number of proposals approved 

so far, State-wise; 

(c) the number of those still under con-
sideration; and 

(d) the details of the amount sanctioned 
for the approved proposals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND DEPART-
MENT OF WOMEN AND CHILD DEVEL-
OPMENT) (KUMARI MAMATA BANER-
JEE): (a) to (d). A Statement showing Statel 
Union Territory-wise the number of propos-
als received, approved, under consideration 
and the amount sanctioned far the approved 
proposals for the co.nstruction of Hostel 
Buildings for Working Women with Day-eare 
Centres for Children dUring the year 1988-
89, 1989-90 and 1990-91 is attached. 
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UGC Grants to Journals 

3318. SHRIMATI GEETA MUKHER-
JEE: 

SHRI NANI BHAT-
TACHARYA: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the U. G. C. has prescribed 
certain norms for providing grants to their 
journals; 

(b) if so, the details thereof; 

Cc) whether college teachers have ex-
pressed their dissatisfaction with the norms; 

(d)whetherthe Government propose to 
review them; 

(e) if so, the details thereof; and 

(1) if not, the reasons therefor? 

THE MINISTER OF HUMAN· RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). University Grants 
Commission provides grants to eligible col· 
leges for purchase of books and journals in 
ac:q)rdance with the prescribed terms and 
conditions. For under-graduate departments. 
the college has the freedom to select books 
and journals to be purchased from the UGC 
grants. A postgraduate department is eli-
gible for UGC assistance only if it subscribes 
to atleast three standard academic joumals. 
UGC has appointed Expert Committees to 
determine the standard of academic jour-
nals subscribed to by colleges. 

(c) to (f). There has been a newspaper 
report about dessatisfaction of some teach-
ers of Agra University regarding the decision 
to the Expert Committee not to recognise a 

Journal published by Agra University as a 
standard academic journal. According to the 
information furnished by UGC, the Commis-
sion is guided by the views of the Expert 
Committee while determining suitability of 
postgrad .. ate department for receiving de-
velopment assistance. 

Koraput-Rayagada Line 

3319. SHRI K. PRADHANI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the progress made so far in con-
struction of Koraput-Rayagada railway line; 

(b) whether the project is behind sched-
ule resulting in escalation of coast of con-
struction; 

(c) if so, the details thereof and the 
reasons for the delay; and 

(d) the steps being taken forthe expedi-
tious completion of the project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) 86% upto January' 92. 

(b) and (c). The project is targetted for 
completion by June' 92 at an estimated cost 
of Rs. 348.85 crores. There have been slip-
pages mainly on account of delay in acquisi-
tion and clearance of forest land by State 
Government, cyclone of unprecedented 
severity in May '90, heavy rains and pro-
longed monsoon in 1990-91 and abnormal 
increase in the about and material rates by 
Orissa Government. 

(d) Full funds and other assistance as 
required by the Railway for completing this 
work as per programme have been pro-
vided. 
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Regional Offices of Kendrlya 
Vldyalay.a. 

3320. SHRI SANTOSH KUMAR GANG-
WAR: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the number and places of Regional 
Offices su~rvising the working"or Kendriya 
Vidyalayas and the number of such 
Vidyalayas being supervised by each Re-
gional Office; 

(b) whether it is proposed to open some 
more regional Offices; and 

(c) if so, the details along with the names 
of the places and the time by which these are 
likely to be opened? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI AAJUN 
SINGH): (a) A Statement is Annexed. 

(b) The Board of Governor of Kendriya 
Vidyalaya Sangathan in its 55th meeting 
held on 12.1.92 has approved creation of 
three additional Regional Offices provided 
the expenditure is met from within the ap-
proved Budget. 

(c) There is no decision about the loca-
tion of these offices. 
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[ Translation] 

Satna-Rewa-Beoharl Line 

3321. SHRI ARVIND NETAM: Will the 
Minister of RAILWAYS be pleased to state: 

(a) when the survey of Satna-Rewa-
Baghawar-Byohari rail line was conducted 
and the estimated cost thereof; 

(b) whether the Government have ac-
corded approval to Rewa-Byohari section of 
this route; 

(c) if so, the provision made inthe budget 
for this year for the said line and the progress 
of the construction thereon; 

(d) the time by which the said rail-way 
~ne is likely to be completed; and 

(e) if not, the reasons therefor? 

THE MINISTER 0'1= STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) The survey was completed 
in 1989-90. The cost of new line based on 
1989-90 prices was Rs. 101.6 crores. 

(b) No, Sir. 

(c) and (d). Do not arise. 

(e) Constraint of resources. 

Inspection of Warehouses of F_ C_ '- In 
Gujarat 

3322. SHRI DILEEPBHAI SANGHANI: 
Will the Minister of FOOD be pleased to 
state: 

(a) the stock position of the food items 
stored in the warehouses of the Food Corpo-
ration of Gujarat as on 31 December, 1991; 

. 
(b) whether any differences have been 

found between the stock register and the 
stock position after the inspection of these 
warehouses; 

(c) if so, the details thereof; and 

(d) the action taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) The stock position of food-
grains with Fel inGujarat,ason31-12-1991, 
was as under:-

Item In '000' T onnes 

Wheat 260.8 

Rice 189.8 

(b) No, Sir. 

(c) and (d). Do not arise. 

[English] 

Grants to AIIMS 

3323. ~HRI BRAHMAN AND MANDAL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the details of the annual grants pro-
vided to the All India Institute of Medical 
Sciences, New Delhi for research in medi-
cines during each of the last three yea~; 
and 

(b) the annual allocations made by the 
said Institute for free distribution oJ medi-
cines amongst patients during that period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) 
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Year 

988-89 

1989-90 

1990-91 

Allocation 
(As. in Iakh) 

14.00 

14.40 

18.07 

(b) As. 1.00 crores was provided for 
purchase of medicines each year. All 
medicines purchased against the alloca-
tion ,are distributed free to the patients 
admitted in general ward. 

[ Translation] 

Con.tructlon of Hoepltala In Deihl 

3324. SHRt MADAN LAL KHURANA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE' be pleased to st.ate: 

(a) whether sanction was accorded for 

the construction of two hospitals in Delhi with 
five hundred beds and seven hospitals with 
one hundred beds during the Fifth Five Year 
Plan; , 

(b) if so, the eastimated cost of these 
hospitals at that time; and 

(c) the prograss of construction of these 
hospitals and eastimated cost thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
'WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) Delhi Administration has 
informedthat during the Fifth Five Year Plan 
, Planning Commission approved constuc-
tion of two SOO-bedded hospitals and five 
100-beddecl hospitals. 

(b) and (c). Approved outlay, progress 
of construction and estimated cost thereof 
are indicated in the enclosed statement. 
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Wagon Manufacturing Unit In Sa-
hlbganJ 

3325. SHRI SIMON MIRANDI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government propose 
to set up a wagon manufacturing unit in Sa-
hibganj to remove the difficulties being faced 
in the transportation of coal and precious 
stones from that area; 

(b) if so, the details in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) There is no proposal to set 
up wagon manufacturing unit at Sahibganj. 

(b) Does not arise. 

(c) By and large no difficulty is faced in 
meeting the requirement of wagons at Sa-
hibganj, Incidentally, location of wagon 
manufacturing unit in any particular area is 
in no way linked with the shortage of wag-
ons, if any, in that area. 

Doubling of Patna-Gaya Railway Line 

3326. SHRI RAJESH KUMAR: 
SHRI UPENDRA NATH 
VERMA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether any survey had been con-
ducted for the doubling of Patna-Gaya rail-
way line; 

(b) if so, the details thereof and the 
action proposed to be taken in this regard; 
and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL· 
UKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) Doubling is taken up when the 
section capacity of the existing single line 
section is saturated. This section has not 
yet reached this stage. 

Decline in Outlay for Education 

3327. SHRI NITiSH KUMAR: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 

(a) whether the average expenditure 
incurred on primary education out of total 
funds allocated for education has declined 
over the years; 

(b) the average expenditure on primary 
and higher education out of total funds 
allocated under Education Head; 

(c) the details of expenditure incurred 
on education in each five year plan so far; 

(d) the reasons for decline in the outlay 
for education; and 

(e) the remedieal steps taken by the 
Government in this regard? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). Details are given in the 
statement attached. It would be 58en that 
the proportion of budgetted expenditure by 
the Centre and State Govts. on primary 
education had increased from 30% in the 
Sixth Plan to 37.7"10 in the Seventh Plan. 

(d) Does not arise. 

(e) FolloWing the NPE, 1986 a new 
thrust has been given to universalisation of 
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elementary education. A number of pr0-
grammes have been launched for achieve-
ment of U.E.E. which include: 

(i) The provision of primary schools 
within 1 km. walking distance of all habita-
tions with a population of 300. In the case of 
SC/ST habitations, the norm is relaxed to 
include habitations with population of 200; 

(ii) Improvement of physical facilities in 
primary schools under the centrally spon-
sored scheme of Operation Blackboard; 

(iii) Establishment of District Institutes 
of Education and Training for improving 
teacher effectiveness; 

(iv) Provision cl part-time non-formal 
education to school drop-outs, girts and 
woriting children; and 

(v) Provision of incentives such as free 
uniform, free text-books, attendance schol-
arships, mid-day meals to SCIST children 
and girls. 



263 Wnlten AnsMJfS MARCH 17,1992 Wnlten AnstNIS 264 

c: 0 0 ,g 0 0 0 0 0 0 q 
0 0 0 0 0 .~ ~ c-; c-; cD cD N ~ :;, It) ...... co co 0; Q) 

~ 
N It) ...... N ...... 

~ W .l!! 
.,!!! § ~ 
11.. 
!ll .E 
.~ ~ 
~ II) 

Cb ~ -s :;, 
.~ 

~ .E !£ 
c: ~ -B gc: N 10 0- M N ~ 0-~ ~~ N II) cD cci ~ gi g -6 c:~ ~ ~ ~ ~ 1.0 .Q :;, 0 0 0 ~ 0 0 0 ... ~i2 

(') 0 0 0 0 0 0 
Cb 

~ ,...: N N cD c-; c: .c: -6..c:: 0 Q) .2 .S'll C') Q) ~ M U) N ::r:: I.O~ N C') co N 11 "" ~ ::s 
5i .c: "Q 

.~ 
CD 

c: c: .g ::r:: 0 
CI) 

~ :; .... -6 .... 
Z "Q 

1.0 c: 
III 

~ 
CI) 

:E a. 
~ 

)( III CI) 

~ Cb 

~ e 
~ 
ll.i .9 
c: CI) 
0 Ii!' 
~ R ~ CD co R C 

<0 CD ,...: CI) 
~ ~c: II) ci ~ cD ~ ~ 

~ 
II) ~ ~ ~ ~ i:.g e 0 CI) 

0 0 0 0 0 a. 
S Cb ~ (\j 0 0 ~ 0 0 0 ,...: ~ (I) ~:;, 0 0 0 cD ,...: ci ...... 
eel mi2 II) II) C') ~ ...... co <II co Q) N N C') co N CI) g Ul 

CI) 

i ..c: 
e. c 

!!! 
~ til 
:;, a. 
~ .f: 
c: '" §. !!! 

::s 
QI c: .2' 
c: c: c: c: c: til U. 

if c: c: til til til til a:: ~ c: ..!!! ..!!! a:: a::: a::: a::: 
~ 0... g. 2: :;; :;; .. - > Z .c: .... 



265 WriIten AnSW91S PHALGUNA 27, 1913 (SAKA) Written Answers 266 

Radio Communications System on 
Northern Railway 

3328. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether his Ministry has a proposal 
to establish a mobile radio communication 
system between Delhi and some other 
stations in Northern Railway; 

(b) if, so, the amount earmarked for 
implementing that proposal; and 

(c) The names of different stations 
proposed to be connected with mobile radio 
communication network during eighth plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Yes, Sir. On New Delhi-
Mughalsarai Section. 

(b) Rs. 15.37 crores. 

Cc) The Eighth Plan proposals are not 
yet finalised. 

[English] 

A...,.,.tlon of Jobs for Sportamen 

3329. SHRI RAMESH CHENNITHALA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there is reservation for 
sportsmen in various Central Government 
departments and undertakings; 

(b) if so, the details thereof; and 

(c) if not, the steps proposed to be 
taken to encourage sportsmen by offering 
them jobs in such departments and under-
takings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTS OF 
YOUTH AFFAIRS AND SPORTS AND 
WOMEN AND CHILD DEVELOPMENT) 
(KUMARI MAMATA BANERJEE): (a) to (c). 
Appointments to meritorious Sports per-
sons can be made in relaxation of the 
Recruitment Rules to any post in Group 'C' 
or Group '0' in Central Government, where 
under the Recruitment Rules the post is 
required ~ permitted to be filled in by direct 
recruitment otherwise than through Union 
Public Service Commission. This is subject 
to the provision that in any year these 
inclUding all other reservations under exist-
ing orders do not exceed 50% of the total 
number of vacancies proposed to be filled 
by direct recruitment. A committee under 
the Chairmanship of Secretary, Department 
of Youth Affairs and Sports has bean set up 
to go into the question of providing incen-
tives for sports persons in employment and 
the Committee will be submitting its report 
shortly. 

Assistance for Project Elephant 
Scheme 

3330. SHRI M.V.V. MURTHY: WiH the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whelherthe Union Government have 
released financial assistance to State Gov-
ernments under the Project Elephant 
Scheme during the last two year; 

(b) if so, the details thereof State-wise; 
and 

(cl if no~, the reasons therefor? 

THE MINISTER OF 'STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAl NATH): (a) and 
(b). Elephant Project Scheme has been 
approved only during the current financial 
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y~ar. Information about funds releasedlal-
. located to the States thereunder are set out 

in the statement attached . 
(c) Does not arise. 

STATEMENT 

S.No. Name of the State 
covered under this 

project. 

1. Andhra Pradesh 

2. Kamataka 

3. Kerala 

4. Orissa 

5. Tamil Nadu 

6. West Bengal 

7. Bihar 

8. Assam 

9. Meghalaya 

10. Uttar Pradesh 

11. Arunachal Pradesh 

Total 

Handling of Railway Works 

3331. SHRI JITENDRA NATH DAS: 
WiD the Minister of RAILWAYS be pleased 
to stale: 

(a) whether the system of accomplish-
ing aU the railway wortc;s departmentally has 
been abolished and the private contractors 

(Rs. In /akhs) 

Funds released! 
allocated during 

1991-92. 

08.00 

20.00 

20.00 

15.00 

10.00 

10.00 

10.00 

15.00 

02.00 

11.26 

07.00 

128.26 

are being engaged for the purpose; and 

(b) if so, reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b). The Railways have 
the system of executing certain ,works 
departmentally and others through contrac-
tors. The system is continuing. 
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Kozhlkode SbdIon (d) if not, whether such a Committee or 
study-group is likely to be constituted in this 

3332. SHAI K. MURALEE DHARAN: regard? 
Win the Minister of RAILWAYS be pleased 
to state: 

<a) the details of works to be under-
taken for expansion of Kozhikode Station; 
and 

(b) the funds sanctioned for this pur-
pose during 1992-93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN) : (a) Works of provision of 
second class waiting hatl and carriage 
watering arrangement at estimated cost of 
As. 9.73 lakh and Rs. 10.40 lakh respec-
tively are proposed to be taken up during 
1992-93 at Kozhikode railway station. 

(b) Rs. 5.00 lakh. 

Baby-friendly Hospitals to promote 
breast feeding 

3333. SHRI RAM NAil<: Will the Minis-
ter of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Government are aware 
that World Health organisation and the 
United Nations International Children'S 
Emergency Fund have initiated the concept 
of baby-friendly hospitals to promote breast 
feeding; 

(b) whether the breast feeding has 
declined in urban areas of the country and 
the advertisements for promoting bottle-
feeding have increased; 

~c) whether a Committee or study group 
to study the new concept with a view to 
introduction of the same in the country has 
been constituted; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (SHRIMATI 0.1(. THARADEVI 
SIDDHARTHA): (a) Yes, Sir. 

(b) A study conducted by Indian Coun-
cil of Medical Research revealed that upto 
97% mothers were breast feeding their 
babies at six weeks. 

(c) and (d). Indian Medical Association, 
a voluntary organisation of medical practi-
tioners, have organised a meeting of vari-
ous experts on 27th March, 1992, to discuss 
the possible criteria and guidelines for rec-
ognitiOn/registration of hospitals as baby-
friendly. 

[ Translation) 

Clearance to Okleshwar Project 

3334. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 

<a) whether the proposal or environ-
mental clearance for Okleshwar Project of 
Madhya Pradesh is under consideration of 
the Government since last one and a haH 
year; 

(b) if so, the reasons therefor; and 

(c) the time by which the project is 
likely to be cleared? 

"-= 
THE MINISTER OF STATE IN THE 

MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) No, 
Sir. 

(b) and (c). Proposal for Okleshwar 
Project of Madhya Pradesh has not so far 
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been referred for environmental clearance. 

[English) 

SessIon of Indian History Congress 

3335. SHRIMATI OIL KUMARI BHAN-
DARI: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether 52nd Session of the Indian 
History Congress was held at New Delhi 
recently; 

(b) if so, the States and Union Territo-
ries represented in that Congress; 

(c) whether some controversy over 
issue of membership of Congress had taken 
place; 

(d) if so, the details thereof; 

(e) the objectives of holding such 
Congress; 

(f) whether Govemment proposes to 
resolve the issue of membership of Indian 
History Congress; • 

(g) if so, the details thereof; and 

(h) if not, the reasons therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (h.). According to information 
furnished by Indian History Congress, in 
pursuance of its objective of promoting and 
encouraging the scientific study of Indian 
History, the Congress held at 5200 Session 
in Delhi from 21-23rd February, 1992. It 
was attended by over 1700 delegates drawn 
from different parts of the Country and a 
few from abroad. All the States and Union 
Territories were represented at the Con-
gress. 

Government is aware of newspaper 
reports on the proceedings of the Session. 
However, the Indian History Congress is a 
voluntary organisation of historians which 
manages its own affairs. 

[Ttans/ation] 

Reply to Jetters from M_P_s 

3336. SHRI RAM SAGAR: 
SHRI ARJUN SINGH 
YADAV: 
SHRI RAJNATH 
SONKAR.SHASTRI: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number of letters received by 
his Ministry from the members of Parlia-
ment during August-December 1991; 

(b) the number of letters out of these 
acknowledged and replied; and 

(c) the reasons for not considering the 
remaining letters? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) 7,935. 

(b) 4,686. 

(c) All letters addressed to the Minis-
ters of Railways are considered and replies 
issued, if called for, on receipt of informa-
tion as necessary from the Zonal Railways 
and other field units. 

[English] 
Popularlslng of Condoms 

3337. SHRI NARAIN SINGH 
CHAUDHURY: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 
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<a> whether some countries are popu-
larising condoms for use by women; and 

(b) if so, the details thereof; and the 
steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE <SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) Various types of female 
condoms are being developed in the USA 
and some European Countries. 

(b) Two out of three types of female 
condoms under development are loose 
'sheaths that fit inside the vagina and the 
other is a latex panty with a built in condom. 
These products are under 1rials in these 
countries and are likely to be approved and 
availabl8 in some c:A these countries shortly. 
The Indian Council of Medical Research 
has been requested for undertaking trials of 
female condoms in India. 

Admission of Students In Schools 

3338. SHRI GURUDAS KAMAT: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether Government have decided 
to admit students in modeVcomposite 
schools in Delhi by lottery system; 

r-
(b) if so, the reasons thereof; 

(c) whether this scheme is likely to be 
introduced in aided schools also; and 

(d) if so, the details thereof? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Yes, Sir. Delhi Ad-
ministration has decided to provide edmis-
sion to the students of first standard by 
lottery system in the composite model 

schools from the academic session 1992-
93, as the Delhi Administration felt that 
students should not be subjected to tests to 
this stage. 

(c) and (d). No, Sir. It would not be 
proper to impose such a system on the 
aided schools, which are run by private 
trusts and societies. 

Vacancy of Teachers In Andaman .. 
Nicobar Islands 

3339. SHRI HARIN PATHAK: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased 10 state: 

(a) whether there are inadequate teach-
ers in the Senior Secondary schools in 
Andaman & Nicobar islands; 

(b) if so, the details theraof, subject-
wise; 

(c) whether some schools teachers 
have been transferred to Andaman & Nico-
bar Islands and they are not yet joined their 
duties; and 

(d) if so, the steps taken by the Gov-
emment in'this regard? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI AAJUN 
SINGH): (a) to (d). The information is being 
collected and will be laid on the Table of the 
Sabha 

Youth Hostels In Rajasthan 

3340. SHRIMATI KRISHNENDRA 
KAUR (DEEPA): WiD the Minister of HU-
MAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of youth hostels at 
present in Rajasthan along with their loca-
tions; 
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(b) whether there is any proposal to 
construct more youth hostels in Rajasthan; 
and 

(c) if so, the details thereof and the 
amount sanctioned therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND (DEPART-
MENT OF WOMEN AND CHILD DEVEL-
OPMENT) (KUMARI MAMATA BANER-
JEE): (a) Two Youth Hostels, one at Jaipur 
and one at Jodhpur are functioning in Ra-
jasthan. 

(b) and (c). Government of India has 
already approved the construction of three 
more Youth Hostels at Udaipur, Kota and 
Ajrner in Rajasthan. However, no amount 
has been released for the construction of 
these hostels so far, as the State Govern-
ment has yet to nand over the fully devel-
oped plots of land for their construction. 

SUper Computer from U.S.A. 

3341. DR. Y.S. RAJASEKHAR REDDY: 
Win the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the United Stated has 

Computer to Indian Institute of Science, 
Bangalore. 

(b) Doesn't arise. 

(c) Taking into consideration the devel-
opment of Computer Technology in India in 
the last three years, the Institute is °also 
exploring the possibility of alternative plans. 

[ Translation) 

Metro Railway between Baroda and 
Bharuch 

3342. SHRI CHANDUBHAI 
DESHMUKH: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether there is any proposal to 
construct metro rail link between Baroda 
and Bharuch in view of heavy density of 
passenger traffIC between those cities; and 

(b) if so, the details thereof and the 
steps taken so far in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-
lIKARJUN): (a) No, Sir. 

(b) Does not arise. 

since cancelled the sale of the much publi- [English] 
cised super computer to the Indian Institute 
of Science, Bangalore; 

(b) if so, the reasons therefor; and 

(c) the other alternative arrangements 
made in this regard? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Government of India has not 
received any infOrmation regarding cancel-
lation by United States of sale of Super 

C:G.H.S. Dispensaries In Deihl 

3343. DR. (SHRIMATI) PADMA: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of ARopathic, Ayurvedic 
and Homoeopathic C.G.H.S. dispensaries 
in Delhi, location-wise; 

(b) whether; Government propose to 
set up more Ayurvedic and Homoeopathic 
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dispensaries in Delhi during Eighth Plan; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) There are 84 Allopathic 
dispensaries. 13 Ayurvedic dispensaries! 
Units functioning under CGHS Delhi. list of 
dispensaries locationwise placed at the 
statement attached. 

(b \ There IS a proposal to set up 10 
AvurvedlC and 10 Homoeo-pathic dispen-
sanes all over India including Deihl In the 
draft Eighth Five Year Plan. The establish-
ment at the dispensaries would be subject 
to availability of funds. The location has not 
been identrfie\l. 

(c) In View ot (b) above. the question 
does not arisb 

List of Allopathic Dispensaries Func-
tlOOIng Zonewise in DelhilNew Delhi (84 
Dispensaries \ 

East Zone 

1 . Darya Ganl 

2. Chandni Chowk 

3. G.K.G. (Gandhi Nagar Krishna Nagar 
& Geeta Colony) 

4.Shahdara 

5. Subzi Mandi 

6. Laxmi Nagar 

7. Mayur Vihar 

8. Vivek Vihar 

9. Kingsway Camp 

10. Rajpur Road 

11. Pul 8angash 

12. TImarpur 

13. Yamuna Vihar 

North Zone 

1. Ashok Vihar 

2. Delhi Cantt. 

3. Dev Nagar 

4. Hari Nagar 

5. Inder Puri 

6. Janak Puri-I 

7. Janak Puri-II 

8. Karol 8agh 

9. Nangal Raya 

10. Nafaina 

11. Rajinder Nagar 

12. Patel Nagar-I 

13. Pashchim Vihar 

14. Pusa Road 

15. Patel Nagar-II 

16. Palam Colony 

17. Pitampura 

18. ~ajouri Garden 
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19. Sunder Vihar 

20. Shakurbasti 

21. Tilak Nagar 

22. Moti Nagar 

23. Tri Nagar 

South Zone 

1. Andrews Ganj 

2. Hauz Khas 

3. Dakshinpuri 

4. Jangpura 

5. Kalkaji-I 

6. Kalkaji-II 

7. Kasturba Nagar-I 

8. Kasturba Nagar-II 

9. Kidwai Nagar 

10. lajpat Nagar 

11. laxmibai Nagar 

12. Malviya Nagar 

13. Moti Bagh 

14. M.B. Road 

15. Muniraka 

16. Nanakpura 

17. Nauroji Nagar 

18. Netaji Nagar 

MARCH 17,1992 

19. R.K. Puram-I 

20. R.K. Puram-" . 

21. R.K. Puram-III 

22. R.K. Puram-IV 

23. R.K. Puram-V 

24. R.K. Puram-VI 

25. Sarojini Nagar-I 

26. Sarojini Nagar-II 

27. Sarojini Nagar Market 

28. Srinivaspuri 

29. Sadiq Nagar 

Central Zone 

1. Central Sectt. 

2. Chankaya Puri 

3. Chitragupta Road 

4. Constitution House 

5. Faridabad 

6. Gole Market-I 

7. Gole Market-II 

8. Ghaziabad 
, 

9. Gurgaon 

10. lodi Road-I 

11. lodi Road-II 
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12. Minto Road 

13. North Avenue 

14- Pahar Ganj 

15. Pandara Road 
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16. President Estate 

17. Pragati Vihar 

18. Telegraph Lane 

19. South Avenue 



283 Written Answent MAHCH l'.l~~ 

(j) 

..c: .~ 

1 ~ 
't)QI 
~.~ 

~ ~ ~ (.)~ ..c::. iii iii 'S 
~ ~.l.! iii ..c::. ~ III r:: i!: i!: C) lIS C) C) (ij ..c::. 111 '11'£ 51' lIS If c:J> 111 CCI :> ::::E lIS 111 <!) 

:~i 
m c: z z 51' ::::E ::::E z "2 lIS lIS Qi Qi -a ·N iii 

~ z CD Q) > III 1\i r:i ..c::. .0 (5 (5 ..c::. 
c:: ~~ CD t1! ::> ::> 

~ <II :;) CCI 
.g 0 :i£ a.. a.. a.. a.. < C/) <!) 0 Q.. 

~ ~~ 
~ ~(,) 

~ QI 
~ ~ 
.!::: 

~ 
't) c:: 
I'G 
.l!l 

i ~ N en .j u) <.0 r-: ex) ai N M 

<l! ,;5 
U) 
c: 
Q.) 
Q. 

.!(! a 
t3 
<ll c: 
;:) 

~ 
"0 
t:: 
Cll 

.1,1 Qi -£ iii i!: Cll g- O> IIJ 
t1! ::::E 

QI Z - CD tl ::::E > (5 W <II 
0 I- 0 0 

:::t: (/) ~ ~ 
U) >- III CCI 
:::t: CJ) <II <1J 
~ () c C 

<II <II 
(,) X a. a. - III .!!! 
0 I- 'S -c -< .!a a.. .Q .Q 
-J 0 ..c::. ..c::. 

W 16 iii 

~ 
Q a. 
0 g <II 

0 0 0 
::x: E E 

0 o· 
::x: :r: 

~ 

N 



285 WrlthM AnslMHS PHAlGUNA 27,1913 (SAKA) Wrirten Answers 286 

'" .~ -'= .... iii 'i~ "0 .!i2 III ~ "l:l <I> 0 z ::::E 1 ~.~ cr. ~ > 
, 

iii <II lii iii iii iii 0 
~"l:l a "0 E E 01 iii If If If ..c:. 
~.~ c: ~ ~ ..c:. III 01 (.) :::J Os Z III Z Z Z III £ (!) :iij- :::J :::J c: 01 'c 
'" III n.. n.. 0 d) a. Z 'c 'c 'c 

~ cr. III lD .:!£ .~ "0 
~~ 3: ~ ~ 01 III :iij- :e :e :e- c: 

:E 5 'g C :::J Cii III 
~~ CD ci ci 

d) III III d) III ..c:. 
(.) Z (!) ::::E Z z z (/) (/) (/) (.) 

~~ 
~8 
q;:q, 

-s 

t ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ ~ d' ~ 

Vi 

E 
~ 
:::J n.. 
~ 'c 
ci III 

(!) 

~ III 

= 
~ 
<II c: Q 

~ .~ 
.!!! c: 
"0 :::> 
.Y .Y ..c: ..c: 
! ! 
2 2 
0 0 
E E 
0 0 

:J: :J: 



287 Written Answers MARCH 17, 1992 Written Answers 288 

tI) ,S! 
:§~ 
it ~ co 
"i~ c: c: 

'fi=e Q) co .~ >- iii 
'E !II c: .s:: iii :;; >- ..2 ~,~ 'c -g til , til ~ :> ~ til iii C!:) .§ til a: 8 co caS (!) £ .D :; E iii z ,;.2- Cl 'I:: a. :; iii til Z ::s .><: ~ E :E "C 'E ~ 

0 ,2- til .:>t! Cl 
Q) _g! (,) .s:: ::..:: ~;q: 'E ~ c: til c: C/) III 

~ '" ~ til .s:: til "C til til .s:: ci 
~~ 

0 ::E a: ..., CI) z .5 c... c... CI) ..J 

e8 
~Q) 

S 

~ N M ~ N M -i Lti u) ,...: ,to ~ N M 
-.: 
(/) 

c: 
Q) 

'E 
til 

~ C!:) 
III :; :E '2- III .s:: a: CI) 

,<:i ~ c: c: 
:::> :::> 
.2 .Y 
.s:: ! iii 
Q. 
0 i Ql 
0 0 
E E 
0 0 

:I: :J: 



289 Written AnsW91S PHALGUNA 27, 1913 (SAKA) Written AnswelS 290 

~ «i iii u.i ...; N M «i It) cD r...: ex) c»' .,...: 

(i) 

cu 
C) 
III 
Z iii 
III -e II z 
::;) 

'til ~ III :x: 
. .: :td 
c c 

';:) 
';:) 

.2 .2 .r::. .r::. 
[ lii 

Q. 

i i 
o. 0 
E E 

~ 
0 x: 

r...: 



291 Written Answers MARCH 17,1992 Written Answers 292 

'" .~ 
..c: '-' 
"" !II ~ :g 
"tl Q) a. :II Q) S} "C E 'J) C 13'5 !II J) !II 

= <II U "0 -, :l -' ~ ,~ iii , (!) ::; 'II c: c 
c: .§ >. 0 CD (l) .c !II-£: Cl III (I) fR- <II ::; . r:I: > > a. g: \11 !II U a. . ;: ;: « « !II Z :iij" !II :iij" ~ ::; ,..~ E 

.:L l!! > (I) .c .c::: 0, 
.~ !!! ~ "0 :S ~ Cl as a. r '5 ~ 

~:q: Qj III "iij c: cI5 "iij c: E '(ij" 0 0 CD 

~~ 
:::r:: Cl "") ~ « ::.:: ~ t= ;r z rn -

e8 
~Q) 

-£: 

~ c-.j c<i «i ,..: c-.j c<i «i ,..: C\I c<i ,..: N M 

-.: 
(/) 

GI 
:l c: 
Q) 

~ 
> 

:iij" « 
iii .c 

.:L 'S "iij E 0 ::.:: i= en 
:t:! .t:! .~ c: c: 
::::> ::::> ::::> 
.SO! .!.! .SO! 
.t::. .t::. .t::. 
lii lii lii a. a. a. 
0 0 0 
<II GI <II 
0 0 0 
E E E 
0 0 0 :::r:: :::r:: :::r:: 



293 Written AnSW9IS 

Ql 
<II 
:;:) o :r 
c: 
Q 
5 
.'!:: ;;; 
C 

8 

.0 

PHAlGUNA 27.1913 (SAKA) Written AnSIW'lS 294 

E "0 til til :; 0 
a. a:: 
~ ai 
ci ::E 
!O£ "" c c 
::l ::l 
.!.l .2 .s::. .s::. 
iii iii a. a. 
0 0 
II> CD 
0 0 
E E 
0 0 
~ ~ 



295 WriltBn Answers MARCH 17,1992 

II) 
.~ 

§lii 
"0 ~ ~ ~ 

i!. s; J £. (ij iii 'c "fi~ ~ ·0 I"l 0> Iii ~ .r. ~ III E ~.Q '1:J ·c 'c a. m Z (!) <II 
~ ~ ." 0 CG :> Z <'.:' II! CG tIS'S ." 0 C) 'c (!) C) GI z 'iii '" .r. :; ·;l :i a:: .D ~ ~ 

iii "t) CG ~. -g 'm 'e ~ C1. 
~ ~ c:: 

~ lI: N :.:: ,1:: .s::. <II -E .~ )( "C ::J 
~:q: 0 

~ 
<II .r. III :2 til c: til a: C) C1. 0 0 0 a:: ~ ...J c( :r 

~~ e8 
~QI 

'S 

~ N M ..j iii Q ....: ~ N M ..j ~ 

-.: 
(I) 

.j ~ E 
III Z !! 

:::E ::J 

~ 
C1. 

CIt X (5 
(!) ~ a: 
i- i- i-III :i III II) 
c:: c c: 
& <II & Q. 
II) '" .!Q C5 =-:3 "0 
.2 .2 .2 
"0 u j CIt QI 

:::::e C':: ~ C':: 
::::J ::J ::::J W >- ~ ~ .... c( 

C/) 
> C/) 

0 
i5 w 

~ N M > a:: 
~ -< 



297 Written AnswetS PHAlGUNA 27,1913 (SAKA) Written AnSWBIS 298 

(I) 
.!! 

~lii 
~ .~ 

I :;< 
"i§. ]; , ~ 

"5'6 E 2 > :> "§ iij 
ill 

(ii iij 

~.~ E E E E t1l 01 fi fi i' 
~ .r:. :, Q. n! 01 Z Z Z 111£ r: ~ ~ ~ 01 '" Z t1l 

.(1) t1l :;, :; :;) :;) :;) '" a. ~ '2 z :5 'c 'c III 

:~~ 
a.. a.. a.. a.. a.. CD .x :iij- :~ :2 ~ t1l C ·2 :Ii :Ii :Ii :Ii :Ii :g c: lIS ;) 'c 

~q: ci. a: a: a: a: as .r:. <I! Q; <I! as as :;) 

~~ 
~ z (.) z z CJ) CJ) CJ) ~ 

e(!) 
<0 

<II -s 

~ N M -<i on w r--: cO m ci ~ N M -<i on 
~ _, 

tI) 

.j 



MARCH 17,1992 

'" .i! ..c:: '-.-o::1Q CD 
~ ~ '" ~QI -0 CD ::l CD 

~.~ 
0 iii 

! CD "0 t'CI c :r 
;:) t1I ~ 

til 'Vi .s::. 
~~ c c ~ 

....I C W .c. "0 CD i CD (I) >- .s::. Q lii OJ t'CI III 
cq-s > > aI CD a. S c: OJ aI 0 OJ £ < < !!! III III al ex:: c 

:~i 
to '" .t:: til ::> 

.r. .s::. "0 ~ t:J) 'Vi :2 Z e aI CD .:.t: 
t: :; c 

~ 
~ c: CD > '" til 

tiS- 0 0 t'CI ~ 
0 ~ CD aI ::l :; .s::. 

U"'( z en Q.. () Q.. 0 ~ Q.. Q.. en 
~~ e(!) 
~o 

<II 
'S 

~ 
.,..; N co; ~ II') cD ~ N co; ~ It) 

_, 
(I) 

CD 
::J 
C lii CD 
> OJ 
< til 
..r::: Z 
to: > 
0 GI 

Z a 
~ ~ m IIIJ 

II> 
C c 
GI GI a. a. 
'" .!11 6 -0 
0 .Q 
'5 "0 
GI GI 
2: ~ 
::J ::> 
>- >-
< ct 



Jj iLlI_I ~ IJrt# ..... J 

~ '" r-~ cO oi c:) 

-.; 
tI) 

iii g» 
Z 

iii ::x: 
:t! c 
::> 
.2 
-0 
GI 
~ 
::J 

~ 

C 
<II 
"0 
iii 
(!) 

§ 
o n;-a: 

N L") <i iii 

. 
:; 
a. 
~ c as ..., 

cO N 

III :; 
c.. 
0> c 
<II ..., 
~~ 
::> 
..Q 
-0 • ~ 
::J 
>. -< 



303 ~AnSMHS MARCH 17, 1992 

II> .!! 
:§:& 
3: ~ 

!l Q. 
>. E 

U~ Ri III c III "0 iii iii !"'=! >. = ..Q (.) 111 Qj i» 111 i» a: c 8 ~ ... 0 ~ 
..r= :E Qlii Z 111 ::> a: c z :;: 

.;j. iii (.) ~ 2- 0 III d > 
iii E :; 111 "0 :; tJ) :c III ~ E .r::. ~ .... Q. C III tJ) Q. as :lC ~ • 

B~ 
'(if 111 Gi iii c E '(if ::> x .~ 111 ..r= d ...1 Z 0 Q.. ~ i= a: (!) ...1 en :::E > 

'qj6 
~o 
"(. 

ii 

~ M C\i M ~ C\i M ~ ~ C\i co; -¢ .; 

OJ 

Q. 
E 

"E III Ri (.) tJ) c >. as as III c Z (.) ~ 0 

:c III 111 'E C» E' 
Cii c :::> x 
0 ~ (!) as 

...1 

·i ..... ,ti 3:i c ·c c 
:::> :::> :::> :::> 
.9 .5.1 ,5.1 ,5.1 

" " "0 "0 
Q) GI (I) GI 
C: C: ~ C: 
:;:, :::> :::> 
>. >. >- >. 

! <t « « « 
I 
I 

I cci en ci ...: 

I' 



PHAL.GUNA Zl. 1913 (SAKA) 

.., 
.~ 

1~ 
l!. :u :u ..c:: .!!! 
U1:l Ii' :u .s= 
~.s.! 11 Cl "'0 :> 
"-!i 

z m m E 
CIS tl. z . .J:J ·;1 .~ :li- .sf :li- CIS E 

"'0 U .,., ~ .>C ai "'0 .>C 
~ 

til 

"iI~ 
m iii ~ 

ca iii as 

~~ 
~ ::.:: en ::.:: u.. !l. 

~8 
"'(CD 

-!i 

(ij 
.s= 

11 :> 
E tl. E u 

ai I· 
::E D-

. ..i ;..i 
c c: 
::J ::J 
.!.! .!.l 
"'0 i CD 
~ c= 
::J ::J 
>- ~ oc( 



l Tr(flSfationj

--~3~O~7~~Wi~nn~-~e-n-A~n-s-w-e-ffl"""""M~~A~R~C~H~17~,·1~9~9~2~"""'~nSWeffl ~

Ioodqrains 1'1 other parts of the countrv:

Free ~e;L If fact! lies to Poor

331V~SHR SURAJ8HANU SOlANKI:
Will the Minister of HEALTH AND FAMILY
\\'EtFARE t -ple~ ed \0 state:

( ) whet er G vernmont propose to
provide free med' I (acJliIies in the public
hospitals 10 the peopie living below poverty-
line; and

(b} it so the details thereof?

THE MIN!STER OF STATE IN THE
MINiSTRY. or: HfAI T~ ANO FAMILY
WELfARE (!:>HRIMATI D,K THAaADEV!
S1Dm-lART4-lf,,)' (a) ;>,od tb}, Th~ indoor
paeienL in Gove~n"'e'11Hospltals me pro-
vidp.d rnedi<:e!l faciLie~ free of cost, Pl10r

outd r pati~nts ?,re••J""-O p-rol/'ki9d ""le;!'lical

f~ciliHes 1re"l of c ~t

Raid!> orl Hoarders Of Foodprains

3345 SHRI GOPINATH GAJA-
PATH I:
SHRI GURUDAS KA-
MAT'
SHRI SIMON MARANDI:

Will the Minister of FOOD be pleased
to state:

(a) whether raids were conducted 011

various traders in Delhi and a large quantity
of hoarded rice has been recovered from
them during the current year;

(b) if so, the details thereof alongwith
the quantity of rice recovered and the esti-
mated value thereof;

(c) whether such raids have also been
conducted against the hoarders of

(::!} if SO, 11, State-wise details thereof
alongwith the foodgrains recovered; ..

(ej the action taken so far against such
traders; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD (SHRI TARUN
GooOI)' (a) Yes, Sir.

(b) Durino the raids/checkings con-
ducted !11 th9 premises belonging to 18
traders '0 Delhi. a quantity of 2,91,857
quintals of rice was found hoarded. Besides
flce, some Quantities of paddy, pulses,
oitseeds and coarsegrains were also de-
tect(,r! The total value of the rice and other
fnodg;ains recovered is estimated over Rs.
54 crores FIRs have been lodged in two
r:~se'i.

In addition. Delhi Pohee had also under-
taKen ched<ings in 46 cases in respect of
traders in foodgrains, fair price shops, kero-
sene oil depots and vehicles carrying
foodqrains leading to filling of FIRs ift 8
cases in the first fornighf of February, 1992,

(cl to (fI The information is being col-
lected and will be laid on the Table of the
House.

Gram Shlksha Karyakram In Blhar

3346. SHRI LALlT ORAON: Will the
Minister pt HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) the details ot the amount allocated
to various States, by the Union Government
and UNICEF under the "Gram Shiksha
Karyakram" being run jointly by the Union
Government, UNICEF and the State Gov-
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emments during the last three years; State-
wise; 

(b) the names of the various districts in 
Bihar, where this programme has been 
implemented and the extent of amount spent 
during the above period; 

(c) the year-wise number of women in 
Bihar benefited under this scheme till 31 st 
January, 1992; and 

(d) the amount proposed to be allo-
cated to Bihar for this purpose during 1992-
937 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). UNICEF have informed 
that they do not assist any programme 
entitled "Gram Shiksha Karyakram" in Bihar 
or any other state, being run jointly by the 
Union Govemment, State Govemment and 
UNICEF. However pre-project activities of 
'Bihar Education Project were initiated in 
three districts of Rohtas, West Champaran 
and Ranchi. An Amount of Rs. 1.81 crores 
was released by UNICEF in the year 1991-
92. h is too early to specify the number of 
beneficiaries. In the Budget for 1992-93, an 
amount of Rs. 12 crores has been pro-
posed for the Bihar Education Project. 

expenditure on Aerial Seeding 

3347. SHRI BHUPINDER SINGH 
J:>oDA: Will the Minister of ENVIRON-
\/lENT AND FORESTS be pleased to state: 

(a) the total expenditure incurred on 
lerial seeding measures in afforestation 
.rogrammes during the last three years; 
Ind 

(b) the success rate of such aerial 
,eeding programmes in terms of the expen- . 
liture incurred vis-a-vis other afforestation 
neasures7 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) Total 
Central assistance provided to the States 
for Aerial Seeding during the three year 
period from 1988-89 to 1990-91 was Rs. 
4.66 crores. 

(b) The success rate of aerial seeding 
operation of not comparable with normal 
plantation operations; aerial seeding is not 
like silviculture, horticulture or agriculture 
operations, which are conducted under 
controlled conditions, whereas aerial seed-
ing is not executed under similar conditions. 
Moreover, it is possible to assess the suc-
cess of a plantation programme on the 
basis of saplings actually planted and the 
plants that survive. The same yard-stick 
cannot be applied to aerial seeding, which 
involves release of seed from the air. The 
cost norms of the two operations are also 
significantly different. The Central assis-
tance provided for aerial seeding work under 
the Centrally Sponsored Scheme of the 
National Wastelands Development Board 
is limited to Rs. 650 per hectares whereas 
the cost of afforestation normally varies 
from Rs. 7000 to Rs. 10,000 per hectare. 

[ Translation] 

Review of operation blackboard 
programme 

3348. SHRI DAU DAYAL 
JOSHI: 
SHRIMATI VASUND-
HARA RAJE: 
SHRI LALIT ORAON: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government have re-
viewed the implementation of Operation 
Blackboard programme; 
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(b) if so, the details thereof alongwith 
the outcome thereof; 

(c) the progress made so far in the 
implementation of the programme, State-
wise; 

(d) whether the Government have re-
ceived any complaints as to the misappro-
priation of funds allocated under the pro-
gramme from any of the States; 

(e) if so, the details thereof; and 

(f) the remedial steps taken by the 
Government in this regard? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir. 

(b) The Working Group on Early Child-
hood Education and Elementary Education 
set up for formulation of Eighth Five Year 
Plan reviewed the scheme of Operation 

Blackboard and recommended that the 
scheme should continue till completion 
during the VIII Plan and the minimum norm 
should be expanded to 3 teachers and 3 
classrooms wherever enrolment in a school 
justified it. 

h also recommended a version of 
Operation Blackboard for upper primary 
schools. 

(c) The information is given in the at-
tached statement. 

(d) Yes, Sir. 

(e) Complaints of misappropriation of 
funds have been received from the States 
of Bihar, Haryana. Rajasthan. Madhya 
Pradesh and Manipur. 

(f) The concerned State Governments 
have ordered enquiries into these com-
plaints. 
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Satal Karamcharis In Schools of 
M.e.D. 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): According to the information fur-
nished by the Municipal Corporation of Delhi, 
the latest available seniority list of Safai 
Karamcharis viz. as on 22.6.1988 oontaiI\; ... r 
the names of over 1000 part time sa;; 
Karamcharis, out of which officials up to S. 
No. 320 have been offered regularisation; 
and about 190 have joined as regular Safai 
Karamcharis. The inter-se seniority of the 
remaining part time Safai Karamcharis is as 
below:-

3349. SHRI GlRDHARI LAL BHAR· 
GAVA: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
refer to the reply given on November 26, 
1991 to Unstarred Question No. 759 and 
state the inter-se seniority list of the existing 
part-time safai Karamcharis in M.C.D. 
Schools together with their postings? 

1. Smt. Premvati Police Colony 

2. Smt. Baleswari Gokalpuri-2 

3. Smt. Lakshmi Oevi Mangolpuri 

4. Smt. Maya Oevi Uttam Nagar-1 

5. Smt. Ninnala Pochanpur(80ys ) 

6. Smt. Kamlesh Onkar Nagar-1 

7. Smt. Savitri Oevi Tajpur kalan 

8. Smt. Ramvati Oakshinpur No.1 

9. Smt. Bahuteri 7-8 Raghubir Nagar 

10. Smt. Panneshwari Madangir Janatagam 

11. Smt. Shanti Oevi New Anand Nagar-1 

12. Smt. Maya Oevi Nand Nagari 8-2 

13. Smt. Dharamvati Nand Hagan C-1 

14. Smt. Ramo Oevi Nand Nagar; 0-2 

15. 5mt. Kailash Tatarpur 

16: Smt. Kamala Oevi 1212 Peschimpuri 

17. Smt. Santra Oevi Mukhmelpur 

15.7.76 

15.7.76 

15.7.76 

15.7.76 

15.7.76 

15.7.76 

21.7.76 

22.7.76 

24.7.76 

25.7.76 

25.7.76 

26.7.76 

26.7.76 

26.7.76 

26.7.76 

28.7.76 

28.7.76 



321 Wrlrten AnsWIHS PHALGUNA 27,1913 (SAKA) Wrttt.n Answers 322 

18, Smt. Shaila Devi Mandoli(girls) 1.8.76 

19. 8mt. Kiran Devi Bholanath Nagar-2 2.8.76 

20. 8mt. Bharpai Palam village 2.8.76 

21. 8mt. Harchandi Devi Sam Nagar 4.8.76 

22. 8mt. Rajani Jwala Nagar-2 7.8.76 

23. 8mt. Mamer Panjabi Bagh Extension 11.8.76 

24. 8mt. Kamala Lajpat Nagar-3 16.8.76 

25. 8mt.Shanti Sultanpur A-2 16.8.76 

26. Smt.Prema Mangolpuri-C 20.8.76 

27. Smt. Sardari Sultanpuri-B 25.8.76 

28. Smt. Kamala Jantagarh-1 25.8.76 

29. Smt. Maya Devi Nandnagari B-2 26.8.76 

30. 8mt. Anguri Devi Bhorgarh 28.8.76 

31. <. 8mt. Shanti Devi Kalkaji K Block 1.9.76 

32. Smt. Sheila Subash Mahalia 4.9.76 

33. 8mt. Bala Himanyupur 4.9.76 

34. Smt. Shiksha Nassirpur 13.9.76 

35. 8mt. Maya Devi Mukha~i Nagar old 19.9.76 

36. Smt. Baleshwari Seelampur-B 1.10.76 

37. Smt. Maya Devi Dhichanu Kalan (girts) 4.10.76 

38. Pyarelal Malkaganj-1 18.10.76 

39. BrijlalKasturba Nagar 1.11.76 

40. Smt. Chandro Devi Shadipur-2 1.11.76 

4'_ Smt. Prakashi Pratabkunj Keshavpuram 1.11.76 
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42. Smt. Phoolkumari Mashigarh 15.11.76 

43. Smt. Prakasho Jamuma Bazar 20.11.76 

44. Smt. Phoolvati Mangolpuri-L 27.11.76 

45 Harswaroop Ganeshpura-1 1.12.76 

46. Smt. Shanti Devi Jwala Nagar-1 7.12.76 

47. Smt. Poonam Watirpur Village-2 22.12.76 

4S. Smt. Kala Devi Jwalapuri 24.12.76 

49. Smt. Saroj R.K.Puram-S 1.1.77 

50. Smt. Dhanno Pratap Bagh 12.1.77 

51. Smt.Bhateri Jhadodakalan 12.1.77 

52. Smt. Kirpa Devi T ajpur Pahari 1S.1.77 

53. Smt. Mona Devi Dilshad Garden 1.2.77 

54. Smt. Saroj Bala Arvind Nagar-1 1.2.77 

55. Smt. Chotan Devi Jahangirpuri-A-2 1.2.77 

56. Smt. Krishna Devi Sultanpuri B-2 1.2.77 

57. Smt. Shiv Narayan J.J. Nangloi 17.2.77 

5S. Deen Dayal Anarkali 1.3.77 

59. Smt. Shakuntala J & K Block 11.3.77 

60. Smt. Chandravati Seelampur village 1.4.77 

61. Smt. Mam Kaur Rajouri South 5.4.77 

62. Smt. Kailash Kumari Shahpur Jat 1S.4.77 

63. Smt. Giarsa Inderlok 18.4.77 

64. Smt. Santra Devi 22 West Patel Nagar 1.5.77 

65. Smt. Premvati Mehrauli-2 2.5.77 
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66. Smt. Prakash . Subashnagar Park 2.5.77 

67. Smt. Manohari Devi Ramnagar Nursery 6.5.77 

68. Shri. Shivlal J.J. 1-2 16.7.77 

69. Smt. Shanti Devi Shriniwaspuri 20.7.77 

70. Smt. Kamlesh Narela Mandi-I 20.7.77 

71- Smt. Rajrani Dakshinpuri No.2 23.7.77 

72. Smt. Shakuntala Govindpuri 1.8.77 

73. Shri. Rumal Singh TughJaquabad Village 1.8.77 

74. Smt. Kamala Jahangirpuri -A 1.8.77 

75. Smt. Kanta Devi Mahendra Park-l 7.8.77 

76. Smt. Atro Shivaji Park 'l5.8.77 

77. Smt. Bimla Jungpura Bhagal 25.8.77 

78. Smt. Kamlesh Tamoor Nagar 25.8.77 

79. Shri. Suresh Ashok Vihar-B 1.9.77 

80. Smt. Devi Rani Hauz Khas Village 14.9.77 

81. Smt. Sarvati Mangolpuri-E 17.9.77 

82. Smt. Shakuntala Devi J.J. Shadipur 19.9.77 

83. Smt. Summi Devi New S99mapuri~2 24.9.77 

84. Smt. Kishan Devi Dakshinpuri-l 1.10.77 

85. Smt: Santosh Kumari Bhajanpura-B 18.10.77 

86. Smt. MaIno Devi Multani Dhanda-' 0 22.10.77 

87. Smt. RapaJa Shadipur-l 24.10.77 

88. Smt. Prembati Prahladpur-B 25.10.77 

89. Shri Omprakash Dhansa(gil1s) 26.10.77 
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90. Smt. Pram Oariyapur Khurd 1.11.77 

91. Shri Nain Singh Deputy Ganl 1.11.77 

92. Smt. Oami East Patel Nagar 7.11.77 

93. Shri Santram Hari Nagar L -Block 16.11.77 

94. Smt. Bhateri Katevra 24.11.77 

95. Smt. Ombati Siddharath Basti 1.12.77 

96. Shri. Ramesh Chand Palam New 1.12.77 

97. Smt. Ishwari Katra khen-1 1.12.77 

98. Smt. Sardari Oevi Taharpur 1.12.77 

99. Smt. Santosh Kunclla Dhasiram 5.12.77 

100. Smt. Raja Devi Gali Kasimjan 5.12.77 

10L Smt. Sarala Devi Ashok Vihar Pocket 24.12.77 

102. Smt. Bala Devi Nangloi Said an 21.1.78 

103. Smt. Shanti Oevi Babarpur-l 7.2.78 

104. Shri Surender RK.Puram-6 8.2.78 

105. Smt. Ramrati Jeevnagar-2 16.2.78 

106. Smt. Kunta Oevi Nehru Kutia-, 17.2.78 

107. Smt. Maya Devi Ramnagar Extn.1 23.2.78 

108. Smt. SaVltri Kanganhen 1.3.78 

109. Smt. Dropati Dakshinpuri No.3 1.4.78 

110. Smt. Jagwanti Mandoli Village 1.4.78 

111. Smt. Krishna ~ukundpur 1.4.78 

112. Smt. Shakuntala Khayata New-2 10.4.78 

113. Smt. T da Oevi Bapupark 1.5.78 
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114. Smt. Angoori o.Wi Kalc.aji K-BJock 3.5.78 

115. Smt. Chandro Oevi Satwadi 6.6.78 

116. Smt. Sonni Oevi Mahila CoIony-2 11.7.78 

117. Smt. Shanti Oevi Oakshinpuri No.3 20.7.78 

118. Smt. Omwati Devi Punjabi Bagh Road 21.7.78 

119. Smt. Prem Sagarpur Old 21.7.78 

120. Smt. Surjo Mati Bagh-2 31.7.78 

121. Shn Dulichand Mandawali-2 1.8.78 

122. Shn Vijay Vinobhapuri 1.8.78 

123. Smt. Shanti Oevi Manglapuri 1.8.78 

124. Smt. V,mla Vasant Gaon 1.8.78 

125. Shn . Ameerchand Oakshinpuri Extn. 2. 1.8.78 

126. Shri . Ranbeer Madangeer Jantagarh 1.8.78 

127. Smt. Shanti Devi Haveli Aima Khan-2 4.8.78 

128. Smt. Parmeshwari Suhanpuri-3 7.8.78 

129. Shn .Shripal Trilokpuri-3-1 8.8.78 

130. Smt. Vimla Saraswati Bhandar 8.8.78 

131. Smt. Krishnlal Bhatl Mines 10.8.78 

132. Smt. Shanti Devi Nandnagari. 0-4 11.8.78 

133. Smt. Jagvir Singh Kalyanpuri-16-1 19.8.7a 

134. Smt. Parmeshwari New Jail Singh 22.8.78 

135. Smt. Varna Devi Vijay Mahalia 23.8.78 

136. Smt. Sharda Raj Nagar-I 28.8.78 

137. Smt. Ramo Devi Nandnagari. 0-2 1.9.78 
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138 .. Shri . Ramesh Kumar Shahpur 1.9.78 

139. Smt. Maya Devl Kalyanpuri-3 1.9.78 

140. Smt. Daya Devi Kalyanpuri-12 2.9.78 

141. Smt. Brahmo Devi Kalyanpuri-5 2.9.78 

142. Smt. Rajrati Shalimar Gaon-2 14.9.78 

143. Smt. Maya Devi Khajoori Khas 18.9.78 

144. Smt. Jamna Devi Anand Parbat-2 20.9.78 

145. Smt. Nepali Nandnagari A-4 24.9.78 

146. Shri Pratap Sarvpria Vihar 26.9.78 

147. Smt. Maya Devi Gandhi Nagar No.1 26.9.78 

148. Smt. Atro Ganesh Nagar-2 27.9.78 

149. Shri . Bishan Singh Pahari Emli-1 27.9.78 

150. Smt. Sharda Rani GanthaGhar 3.10.78 

151. Smt. Vimla Devi Ashokpark Main 3.10.78 

152. Smt. Raja Mahalia Dasan 12.10.78 

153. Smt. Kamlesh Shalimar-A 14.10.78 

154. Smt. Wema Wazirabad Gaon-l 14.10.78 

155. Smt.Kamlesh YamunaVihar C-4 19.10.78 

156. Smt. Roshani Jahangirpuri-G 21.10.78 

157. Smt. Shankula Narela Mandi 1.11.78 

158. Smt. Krishna Devi 22-B Dev Nagar 4.11.78 

159. Shri.Yogesh Jahangirpuri-E 11.11.78 

160. Smt. Darshana Devi Majlispark-l 16.11.78 

161. Smt. Sumitra Devi Trilokpuri-27 18.11.78 
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162. Smt. Chajia Dakshinpuri No.2 18.11.78 

163. Smt. Vldya Rangpuri Pahari 20.11.78 

164. Smt. Vidyawati Samaipuri New-2 5.12.78 

165. Smt. Sharwati Sriniwaspuri-I 13.12.78 

166. Smt. Foolo Devi Mangolpuri-M 19.12.78 

167. Smt. Omi J.J.Colony 1.1.79 

168. Smt. Jaiwanti J.J.ColooY-2-11. 1.1.79 

169. Shri . HukamSingh Badarpur-2 1.1.79 

170. Smt. Jaswanti Kailashnagar 8.1.79 

171. Shri . HoshiarSingh Han Nagar Ghanta Ghar-2 15.1.79 

172. Smt. Shanktula Kuncha Chalan-2 16.1.79 

173. Smt. Kanta Devi Gali Pahievi Wali 1.2.79 

174. Smt. Nirmla Devi Kanjhawala 1.2.79 

175. Smt. Kamla Aandhchini 8.2.79 

176. Smt. Virmati Mangeshpur 16.2.79 

In. Smt. T arawati Jahangeerpuri-B 19.2.79 

178. ~mt. Jhallo Hastshala 1.3.~ 

179. Smt. Leela Brijpuri-2 11.3.79 

180. Smt. Shakuntala Bakarwala 20.3.79 

181. Smt. Nirmal Bhagwanpur KOOra-1 23.3.79 

182. Smt. Narvadha Balbir Nagar-1 28.3.79 

183. Smt. Saroj Jangpura-l 1.4.79 

184. Smt. Phoolwati East of Kailash 1.4.79 

185. Smt. Santosh Mangolpuri-S 1.4.79 
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186. Smt. Rajwani Jahangeerpuri-F 2.4.79 

187. Smt. Asharani Circular Road-1 14.7.79 

188. Shri .Gurdayal Damkal Kendra-1 16.7.79 

189. Smt. Chhoti Devi Nathpura 16.7.79 

190. Shri .Shyamlal Neemari Gaon-1 16.7.79 

191. Smt.Vimla Dakshinpuri No.1 17.7.79 

192. Smt. Meena Devi Vishawkarma Nagar-1 18.7.79 

193. Smt. Reshma Jeevanpark-2 19.7.79 

194. Smt. Mitro Jahangirpuri K-2 20.7.79 

195. Smt. Memwati Ohkla 20.7.79 

196. Smt.BaIa Asoia 20.7.79 

197. Smt. ChameH Deyi Alipur 21.7.79 

198. Smt. Dayawati East Lakshmi Market-2 1.8.79 

199. Smt. Muni Devi Hojrani Urdu 1.8.79 

200. Smt. Krishna Jiya Sarai 1.8.79 

201. Shri .KaJicharan Shastri Park-I 1.8.79 

202. Shri . Sultan Singh Shalimar 1.8.79 

203. Smt. Parmeshv.vari Jwala Hen 1.8.79 

204. Smt. Hukmo Deyi Sultanpun-A-1 1.8.79 

205. Smt. Sumitra Khera (Boys) 1.8.79 

206. Smt. Kanta DDA Narayana 1.8.79 

207. Smt. Sayitri Mangolpuri·P 2.8.79 

208. Smt. Burfi Deyi Sadatpur 3.8.79 

209. Shri . Ramkishan Hasanpur 7.8.79 
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210. Smt. Kela Devi Kakaji Central 13.8.79 

211. Smt. Kirpa Devi Aali 13.8.79 

212. Smt. Santosh Kumari Yamuna Vihar C-10 16.8.79 

213. Smt. Vimla Sultanpuri-D 17.8.79 

214. Smt. Vimla Devi A Block S. Nagar 18.8.79 

215. Smt. Shakuntala Ajpalatpur 1.9.79 

216. Smt. Bala Devi Nanak Heri 1.9.79 

217. Smt. Kanti Devi Jyoti Colony 15.9.79 

218. Smt. Virma Devi Modi Mill 1.10.79 

219. Smt. Balbiri NathuSingh Colony 10.10.79 

220. Smt. Kailash Devi R.K.Puram Sector 5, 16.10.79 

221. Shri . Jasram Dakshinpuri Extn.3, 17.10.79 

222. Smt. Nando Rani Bagh-I 30.10.79 

223. Smt. Atro Devi Trilokpuri-27 2.11.79 

224. Smt. Sulekha Sheikh Sal ai 7.11.79 

225. Shri. Ram Kishan rlgari No. 2 17.11.79 

226. Smt. Ratno Locoshed-2, 1.12.79 

227. Smt. Omwati DDA Narayana 1.12.79 

228. Smt. Ashrafi Amar Colony 23.12.79 

229. Smt. Maya DDA-2 1.1.80 

230. Smt. Chhitra Poorvi Rohtash Nagar 16.1.80 

231. Smt. Santosh Devi G.B. Road 20.1.80 

232. Smt. Shakuntala Devi Majlis Park-2 21.1.80 

233. Smt. Muni Devi Amarpuri-l 22.1.80 
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234. Smt. Chothi Devi Gandhi Nagar-2 12.80 

235. Smt. Rajrani Ghee Mandi (girls) 52.80 

236. Smt. BabIa Himilton Road 52.80 

237. Smt. Ramesh Shivpuri-2 82.80 

238. Smt.Saroj Gila Colony-13-2 15.2.80 

239. Smt.Suresh Deyi Paprayat (Girts) 1.3.80 

240. Smt. Vimla Devi Jairani Bagh 5.3.80 

241. Smt.Sharwati Mohammadpur 11.3.80 

242. Smt.Muni Deyi KadkadDuma 14.3.80 

243. Smt.Chander Bhan More Sarai 19.3.80 

244. Smt.Rajinder Singh Sarai Peepal Thala-l 1.4.80 

245. Smt.Sumitra Ganeshnagar-l 1.5.80 

246. Smt.Biswani Masjid Moth-1 6.5.80 

247. Smt.Vimla Mari Gate 31.5.80 

248. Smt.Bala DDA Slum 1.7.80 

249. Smt.Veerpal Panchsheel Garden 5.7.80 

250. Smt.Ragrati Swatantra Nagar 15.7.80 

251. Smt.Sumitra Malviya Nagar 15.7.80 

252. Smt.Bhaten Dakshinpuri No.4 15.7.80 

253. Smt.Ragrati Tughlaquab3d Ext~. 15.7.80 

254. Smt.Krishna Kumari Satyawati 15.7.80 

255. Smt.Suresh Chand Bunbird Road 26.7.80 

256. Smt.Kamala Deyi Chandiwalan 31.7.80 

257. Smt.Kanta Devi Chah Tuti-I 1.8.80 
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258. SmI.IIaIanuI Singh Tril*puri-16-1 1..8.80 

259. SmlKamIash Khichadi Paw-l 1A80 

280. Sml~ Mas;d Malh-2 1.1.80 

261. Smt.PhooIwaIi MacIar9r Camp-1 1.1.80 

262. SmLSukhdev Madangir Phase-2 1.1.80 

263. Smt.Sharwati Devi Jagatpuri-2 1.1.80 

264. Smt.Daya wati Pandav Nagar-t 9.1.80 

265. SmlSurashwaia Khura Bad 11.1.80 

266. Smt.Prasono Devi Nandnagari. 8-4 11,1.80 

267. Smt.Kela Devi Jahangirpuri-I-I 11.1.80 

268. Smt.Kishan chand Pritampura-CP 16.8.80 

269. . Smt.Kusumlata Chunamandi (Girls) 16.8.80 

270. Smt.Vimla Khera G.T. Road 19.8.80 

271. Smt.Sheela Ghonda 21.8.80 

272. Smt.Shanti Devi A-5. Paschim Vihar 23.8.80 

273. Smt.Munni Devi Mangolpuri-T 25.8.80 

274. Smt.Sumitra Vasant Gaon 25.8.80 

275. Smt.Suresh Devi Jagatpuri 1.9.80 

276. Smt.Richipal Singh Saraswati Nagar 1.9.80 

2n. Smt.Vimla Devi Seelampur Phase-3 1.9.80 

278. Smt.Sheela Devi Chauhan Nagar-2 1.9.80 

279. Smt.Chando Devi Jagjivan Nagar 1.9.80 

280. Smt.Kamlesh Mukherjee Nagar 1.9.80 

281. Smt. Kanta Jahangirpuri. EE 1.9.80 
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282. Smt. Premwati Circular Road-2 4.9.80 

283. Smt.SohaniDevi Nand Nagari, F-1,2 8.9.80 

284. Smt. Chand Kaur Mangolpur Kalan 8.9.80 

285. Smt. Shanti B-2. Raghuvir Nagar 17.9.80 

286. Smt. Om Pafkash Uttam Nagar New 18.9.80 

287. Smt. Omwati Hari Nagar Ghanta Ghar 19.9.80 

288. Smt. Maya Devi Tulsi Nagar 19.9.80 

289. Smt. Reena Devi Maujpur-l 23.9.80 

290. Smt. Vanni Devi Mangolpuri. 0 Block 1.10.80 

291. Smt. Chandro Mangolpuri. K Block 1.10.80 

292. Smt. Phoolwati Chhokhandi-i 1.10.80 

293. Smt. Rajbala Khanjhanla (Girts) 1.10.80 

294. Smt. Kela Poonth Khurd (Girls) 1.10.80 

295. Smt. Mamchand DDA Janta Grah-2 1.10.80 

296. Smt. Mara Devi Jaimata Market 4.10.80 

297. Smt. Maya Devi Dakshinpuri Extn. 5 20.10.80 

298. Smt. Satya J.K.S. 1.11.80 

299. Smt. Chand Kaur Salahpur 1.11.80 

300. Smt. Vidya Harkesh Nagar 7.11.80 

301. Smt. Indro Pahari Dheeraj-2 14.11.80 

302. Smt. Chameli Vishal Enclave 15.11.80 

303. Smt. Sundri Devi Lalita Block S.Nagar-17 17.11.80 

304. Smt. Santra Devi Lajw!'!nti Garden 18.11.80 

305. Smt. Nirmala Devi Radhapuri-1 1.12.80 
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306. Smt. Meana Kumari MadanPUr Khadar 1.12.80 

307. Smt. Krishna Rani Bagh-2 . 1.1:?80 

308. Smt. Vinasho Gurmandi 1.12.80 

309. Smt. Ramwati Ashoknagar-1 1.1.81 

310. Smt. Sheelawati Usmanpur 1.1.81 

311. Smt. Veenarani Najfgarh-ll2 5.1.81 

312. Smt. Ramrati Isapur(Boys) 21.1.81 

313. Smt. Meana Devi West Rohtas Nagar-1 27.1.81 

314. Smt. Virma Sarai Kale Khan 1.2.81 

315. Smt. Wiho Devi Raghuvir Nagar B-3 1.3.81 

316. Smt. Vimla Devi Andha Mughal 2.3.81 

317. Smt. Ramkali Wazirnagar Katla 2.3.81 

318. Smt. Somwati Jangpura-B-I 2.3.81 

319. Smt. Prakasha Mangolpuri..J Block 19.3.81 

320. Smt. Rampyari Pritampura, G.P. 1.4.81 

321. Smt. Meena Pram Nagar-B 1.4.81 

322. Smt. Veena Madanpur Khadar 1.4.81 

323. Smt. Yashodha New Bhola Nath Nagar-2. 2.4.81 

324. Srnt. Chandro Devi . Malviya Nagar-2. 6.4.81 

325. Smt. Shyamlal Khanpur Gaan 14.4.81 

326. Srnt. Shymo Devi Devali 14.4.81 

327. Srnt. Omkali Babir Nagar Extn-2 16.4.81 

328. Srnt. Brhamwati Radhapuri-2 22.4.81 
_' 

329. Smt. Vinila Siraspur-G, 11.7.81 
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330. Smt. Sukhveeri Budhvihar-2 15.7.81 

331. Smt. Surat Singh Jaitpur 15.7.81 

332. Smt. Shanti Devi Trilokpuri-22-2 17.7.81 

- 333. Smt. Rajwatti Kalyanwas-2 17.7.81 

334. S'!'t. Angoori De ... i Trilokpuri-22-1 17.7.81 

335. Smt. Bhagwatti Pushp Vihar-Sect.3 22.7.81 

336. Smt. Rammurti Mangolpuri-Ext. 25.7.81 

337. Smt. Vimla Deyi Kadamsareef-2 28.7.81 

338. Smt. Phalo Deyi Gannda-North 1.8.81 

339. Smt. Ramo Deyi Katra Ishwari Bhayan 1.8.81 

340. Smt. Sharda Deyi Behgampur 1.8.81 

341. Smt. Jaipal 
. < 

Karawal Nagar-1 1.8.81 

"'. 342. Smt. Sher Singh Seelampur-F-3 1.8.81 

343. Smt. Om watti 22-West Patel Nagar 1.8.81 

300M. Smt. Mahendri Owl Nandnagri-E-2 8.B.81 

345. Smt. Rajee Deyi Saraswati Vihar 11.8.81 

346. Smt. Santram Yamuna Vihar-C-4 13.8.81 

347. Smt. Shanti Deyi Shakurpur Tamil 16.8.81 

348. Smt. Premwatti Trilokpuri-32-2 16.8.81 

349. Smt. Dhano Deyi Wooradi-Y 18.8.81 

350. Smt. Attarkali Kiritinagar Main 21.9.81 

351. Smt. Santosh AnandVihar 2.9.81 

352. Smt. Shanti Deyi Dilshad Colony 12.9.81 

353. Smt. Asharani Mangolpuri H 12.10.81 
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354. Smt. Veematti De-ra Jee 14.10.81 

355. Smt. Bhagwani QutabgaFh 4.11.81 , 
356. Smt. Kailasho Krishivihar 27.11.81 

357. Smt. Vimla New Basti Sarai-2 6.12.81 

358. Smt. Usha Devi Vishkarma-2 1.1.82 

··.359. Smt. Budhsingh Gurunankpura 1.1.82 

360. Smt. Kiranwala Harkesh Nagar 1.1.82 

361. Smt. Santosh Sindhu Girls. 1.1.82 

362. Smt. Kamla Turkman Road-1 19.2.82 

363. Smt. Shakuntala Devi Jahangirpuri J-1 25.1.82 , 

364. Smt. Mahinderi Devi Jahangirpuri-2 26.1.82 

::i65. Smt. Roshni Devi Saveda 1.2.82 

lt3SS. Smt. Rajveer Mangolpuri-F 26.3.82 

367. Smt. Vimla Devi Sagarpur·2 1.4.82 

368. Smt. Permashwari Hozrani Hindi 1.4.82 

369 Smt. Saraswati Khera Khurd 1.4.82 

370. Smt. Neehalo Garhi Mandu 15.4.82 

, 371. Smt. Brahmwatti Ramnagar-2 22.4.82 

372. Smt. Asha Devi Gall Babbookhan 1.5.82 

373. Smt. Maya Bhajanpur-V-I 1.5.82 

374. Smt Gyano Devi Doriwalan-2 1.7.82 

375. Smt. Chamankali West Vinoodnagar-2 5.7.82 

376. Smt. Shanti Devi Trilokpuri-7-2 5.7.82 

3n. Smt. Shanti Devi Vaishlt Park 5.7.82 
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378. Smt. Seetaro Devi Mangolpuri-W 5.7.82 

379. Smt. Sumarti New Ashok Nagar-2 9.7.82 

380. Smt. Kamlesh Gautam Vihar-1 13.7.82 

381. Smt. Sumitra Nand Nagari-I 13.7.82 

382. ~mt. Ramratti Pushp Vihar-5 14.7.82 

'383. Smt. Vidyawatti Gokuipur Harijan basti 14.7.82 

·384. Smt. Tasveero Sultanpuri-I-2 15.7.82 

385. Smt. Prakasho' lade sarai 20.7.82 

386. ·Smt. Sudesh Pusha Campus 1.8.82 

387. Smt. Omi. Nimari 1.8.82 

388. Smt. Rumali Gokalpuri New 1 1.8.82 

389. Smt. Koshalya Navada (Girls) 1.8.82 

390. Smt. Phool SinQh Gond; 1.8.82 

391. Smt. Kalasho Shakarpur (Boys) 1.8.82 

392. Smt. Vimla Kadamsarai I 2.8.82 

393. Smt. Kamala Trilok puri-32-1 3.8.82 

394. Smt. Rano Shivpuri I. 3.8.82 

395. Smt.Prem Watt; New Roshan pura 18.8.82 

396. Smt. Om watti TlQri No.2 21.8.82 

397. Smt. Sheela Devi Gokaipuri-2 25.8.82 

398. Smt. Prem Watt; Yamuna Vihar-V 1.9.82 

399. Smt. Mahindri Gokuipuri 1 1.9.82 

400. Smt. Shyamkali Tuglaquabad Extn. 1.9.82 

401. Smt. Kalawati R.K.Puram-1-V 1·9.82 
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402. Smt. Rukhei Radheshyam Park-2 8.9.82 

403. Smt. Laxshmi Audhogik Area-A 20.9.82 

404. Smt. SukhYeeri Pandav Road-2 27.10.82 

405. Smt. Geeta Deyi Azadpur 16.10.82 

406. Smt. Kamlesh Mayurvihar-2 19.10.92 

407. Smt. Shyamo Devi Basti Reger Tank 1.11.92 

408. Smt. Ishwari Devi Ney Sarai 1.11.92 

409. Smt. Bhaloo Devi Nangal Thakran 1.11.92 

410. Smt. Ramkali Mangolpuri-P 5.11.92 . 

411. Smt. Raj BaJa Zalpur 5.11.82 

412. Smt. Janki Devi Mayapuri 9.12.82 

413. Smt. Salyawatti Katra Chajju Pandit 9.12.82 

414. Smt. Raja Adarsh Nagar 16.12.82 

415. Smt. Kiran Kumari Darya Ganj Nursary 18.12.82 

416. Smt. Kaloo Deyi Gajipur . 1.1.83 

417. Smt. Shanti Devi Indian Air Lines 7.1.83 

418. Srtrt. Puspa Dakshinpuri-4 14.1.83 

419. Smt.Savitri Mansarovar Garden 1.1.83 

420. Smt. Phoolwati Zatarrabad-2 24.1.83 

421. Smt. Sangeeta Wazeedpur Jhakram 12.83 

422. Smt. Meana Devi Central Rohtash Nagar 14.2.83 

423. Smt. BaJa Malviya Nagar Extn-I 102.83 

424. Smt. Kala Devi C-4E Janakpuri 12.2.83 

425. Smt. Kiran Lalkaun 142.83 
0 
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42&. SIIIL ,._'"".:-"-j .... G.T ..... 16.2..83 

48. SIIIL SaIuaIa DIIIii ... Sdana 21.2.83 

428. SIIIL s-an DIM PiaI""",-I 11..3.83 

429.. SIIIL ICa8hIap llinlallanli-2 16.3.83 

43D.. SIIIL fIIIIaI DIM TIiniIIp' ........... 1.4..83 

431. SIIIL 0mMIIIii tIaIIai 2.4.83 

432.. SlllLa. .... Ghond IChas Enclave 5..4.83 

433.. SIIIL Sl*Jdoana vp,,...."" 9..4.83 

434.. SIIIL ...... l..a8.- Block 5-2 65.83 

435.. SIIIL Map DIM Audholik 1.7.83 

436.. SIIIL IIanooi Kumar A;naiGale 7.7.83 

GT. SIIIL KusuIn Rani G.T. RcaI-I 7.7.83 

438. SIIIL PuIqJa 8asti Palljahion 8.7.83 

G9. SlllLLlltas.aIi ......... Park East 18.7.83 

440. SIIIL RaIan DIM 5uIiqui-C 20.7..83 

441. sa.. Prall A..G.Paschin. w.. 29.7.83 

442- SIIIL s.mstt Chand Mahala 2 1.8.83 

443.. sa.. Veena East RohIas Nag.-2 6.8.83 

444. sa.. ..... a'Iti Nahaqu 1.8.83 

445. sa.. Ram KiShan Yamuna Vihar rr 10 13.8.83 

446.. sa.. Usha Rani RP.S. 28.8..83 

447. sa.. Poonam Magzine Road-2 28.8..83 

446. sa.. Uaena CenIraI RehIash Nagar-2. 5.9.83 

449. sa.. KamIash FaIaUIgh 19.9..83 
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450_ Snc. Raj 8aIII Vbsp.Ri G_G. 1.10.83 

451_ Smt. Ramwalti Khera (Girls) 1.10.83 

.62- Smt. l.ajwanIi Kamla Nagar D- 5.10.83 

453_ Smt. Maya Devi Id Gha New-I 6.10.83 

454. Smt. Allar Singh GuIabi Bagh 8.10.83 

455_ Smt. Prakesh Devi Karvala waI 19.10.83 

456. Smt. SanIDsh Maer Sarai 9.11.83 

457. SmLPram Kumari Farrash Bazar-I 15.11.83 

458. Smt. Om Walli ShaIaemar U.K 17.11.83 

459. Smt. Milhlesh Shaleemar A.B. 18.11.83 

460. Smt. Shymo Devi Shaleemar V.K. 1.12.83 

461. Smt. Ratno Kalyan Vas No.2 12.12.83 

462. Smt. KanIa Devi Kalyanpuri-7 2.1.84 

463. Smt. Roshni Devi Khidki 2.1.84 

464. Smt. Shanti Devi P.T.S. 4.1.84 

465. Smt.Darshana Kamrudhi Nagar 7.1.84 

466. Smt. Shayamo Devi Jagatpur-B 9.1.84 

467. Smt. Veena Sundemanhi 9.1.84 

468. Smt. Shakuntala Jagjeevan Nagar 11.1.84 

469. Smt. Dharma Devi Pritampura U.U. 13.1.84 

470. SmL Prakasho South BhOlanath Nagar-II 20.1.84 

471. Smt. Jagdish Lakaun 21.1.84 

472. Smt. Maya Devi Nand Nagari 0-4 1.2.84 

473. Smt.Pram TIlak Nagar-1 10.2.84 
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474. Smt. BaJeshwari Guru Ram Das Nagar 15.2.84 

475. Smt. Jaggo G.V. Hath 15.2.84 

476. Smt. Raj L.apat Nagar-4 18.2.84 

4n. Smt. Veena Devi East Seelampur-2 28.2.84 

478. Smt. Lakshmi Devi B-2. Janakpuri 21.2.84 

479. Smt. Ramesh Chattarpur 21.2.84 

480. Smt. Roshani Devi Bijawasan (Girlsl) 22.2.84 

481. Smt. Kamala Sanwal Nagar 25.2.84 

482. Smt. Lakshmi Devi Seva Nagar N-2 29.2.84 

-483. Smt. leelsavti Trilokpuri-62 3.3.84 

484. Smt. Rajwati Sanjay Colony-2 7.3.84 
0 

485. Smt. Samai Kaur OkhIa-2 9.3.84 

486. Smt.Sumitra Pasti Chameliyan 15.3.84 

487. Smt. Chandravati Bhoregarh 21.3.84 

488. Smt. Kailashwati GautamNagar 2.4.84 

489. Smt. Indrakali Raghuvarpura-2 6.4.84 

490. Smt. Saroj Dallupura 7.4.84 

491. Smt. SheRa Khidki (Girls) 19.4.84 

492. Smt. Giano Devi Kakrola 18.5.84 

493. Smt. Mukera J.J. Camp. Naraina 18.5.84 

494. Smt. Santosh Devi Panka Road-112 18.5.84 

495. Smt. Ashok Kumar Shakurpur I-BIock 16.7.84 

496. Smt. Seema Karampura East-2 17.7.84 

497. Smt. Satya Devi New Multan Nagar 21.7.84 
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498. Smf. Sheila Tughlaquabad 1.8.84 

499. Smt. Premwati Puthkhurd New (Girls) 1.8.84 

sao. Smt. Kanhiya lal ~ncha Pandit-2 '6.8.84 

501. Smt. Sharda Rani Srinagar-I 7.8.84 

502. Smt. Ashok Kumar Gautampuri 11.8.84 

503. Smt. Sarwati MangoIpuri-M 19.8.84 

504. Smt. Raghuvir Singh Srinagar Nigam-2 1.9.84 

505. Smt. Suresh Nandvihar-2 1.9.84 

506. Smt. Kashmiri RaiJarh-l 1.9.84 

507. Smt. Neelam Jahangirpuri-H 5.9.84 

508. Smt. Saroj T aj)ur Pahari 6.9.84 

509. Smt. Shakun1ala Devi D.T.C. Colony 12.9.84 

510. Smt. Sharada Sultanpuri-G 13.9.84 

511. Smt. Savitri Nand Nagari O-Block 15.9.84 

512. Smt. Ashlati Khajuri Khas 17.9.84 

513. Smt. Anita Subhash Mahalia 17.9.84 

514. Smt. Shakuntala Kondli-l 1:".9.84 

515. Smt. Krishna Devi Sultanpuri-B 21.9.84 

516. Smt. Jeevani Mangalapuri 24.9.84. 

517. Smt. MaIn Kaur Sagarpur New 8.10.84 

518. Smt. Bishan laI Nandnagari-E 8.10.84 -
519. Smt. lakshmi VlVek Vihar 12.10.84 

520. Smt. Ramrati 4 Block Raghubir Nagar 12.10.84 

521. Smt. Rishalo Malikpur-2 15.10.84 
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522. Smt. Ranbiri KaJyanvas-2 19.10.84 

523. Smt. Krishna Devi Jatiangirpuri-H-2 22.10.84 

524. Smt. Ramvati Shankarpur Nagar 29.10.84 

!i25. Smt. 'Mahendri Mayur Vihar-I 12.11.84 

526. Smt. Risalsingh J.J. Nangloi NO.3 15.11 84 

527. Smt. Bhagwati Kondli-2 4.11.84 

!i28. Smt. Sheila Devi Kuraini 2~, i ~ .84 

529 Smt. Bimla Ka.savpura(girls) :'1:1.1184 

530. Smt. Mamchandi West Vishwas Nagar-I 1.12.84 

531. Smt. Vmnati Janta Quarter, Paschimpuri 1.12.84 

532. Smt. Roshani Devi Trilokpuri-28 8.12.84 

533. Smt. Raj Dulari Krishan Nagar F-2 8.12.84 

534. Smt. Krishna Devi Bhaklavarpur 3.12.84 

535 .. Smt. Saraswati Aram Bagh Nursery 1.1.85 

536. Smt. RaPt" Brahampuri Old 1.1.85 

537. Smt. Veermati Ghonda 1.1.85 

538. Smt. Ratno West Azadnagar-2 1.1.85 

.539. Smt. Raj Singh Sha6mar Bagh 1.2.85 

540. Smt. Rajveer Singh Dhoomanhela 1.2.85 

541. Smt. Raj Kumar T rilokpuri-16 2.2.85 

542. Smt. Darshan Devi Shahpur Jatt 1.3.85 

543. Smt. Pushpa Mansarowar Park-2 1.3.85 

544. Srnt. Sumarti Devi East Old Silampur-I 2.3.85 

545. Smt. Rarndas MohaRa Kharia 6.3.85 
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546. Smt. Reshma Mahendra Park-I 8.3.85 

547. Smt. Satvir Khera(Girls) 15.3.85 

548. Smt. Santosh Nangal Rai-2 27.3.85 

549. Smt. Krishna Devi Shalimar V.V. 25.3.85 

550. Smt. Kamlesh Jahagirpuri-C 28.4.85 

551. Smt. Sabbo Dwi Kishan Ganj-l 1.5.85 

552. Smt. Indrawati Ghandoli 1.5.85 

553. Smt. Phakira Jagatpuri-G 1.5.85 

554. Smt. Maya Devi Shantiwan 6.5.85 

555. Smt. Phoolwati Jahangirpuri-E-2 15.5.85 

556. Smt. Brahmo Rjapur 16.5.85 

557. Smt. Maya Ashok Nagar-E 1.7.85 

558. Smt. Rajvir LaFat Nagar-2 13.7.85 

559. Smt. Pram Uasjid Tahvar khan 15.7.85 

560 .. Smt. Mahipal GokaJpur 11.7.85 

561. Smt. Saesh Ram Fatehpur Ben 22.7.85 

562. Smt. Swarup singh DESU Colony 1.8.85 

563. Smt. Mala yamuna Vihar-C.B.I. 1.8.85 

564. Smt. Rajwati GOkalpur Harijan Basti 1.8.85 

565. Smt. Banwari lal Silampur Phase-3 1.8.85 

566. Smt. Sumitra Hakikat Nagar 1.8.85 

567. Smt. Shanti Devi Tutesar Wal 1.8.85 

568. Smt. Sumitra Mahavir Enclave 1.8.85 

569. Smt. Barfi Devi Jagjivan Nagar Phase-2 9.8.85 
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570. Smt. Mange Ram Seva Nagar West-2 12.8.85 

571. Smt. Ninnala Devi Kaparshera. 22.8.85 

572. Smt. Vania Devi Margin Bandh-2 1.9.85 

573. Smt. UnnUa Indrapuri ~.9.85 

574. Smt. Maya Devi BaJjit Nagar-1 10.9.85 

575. Smt.Veana East Vmod Nagar 1.10.85 

576. Smt.Shanti J.J. Madipur-2 5.10.85 

577. Smt. Santra Devi Sultanpuri- A. 1 25.10.85 

578. Smt. Santra Devi Pitampura-S.P .. 2.11.85 

579. Smt. Anita Simapuri 0Id-2 15.11.85 

580. Stnt. Shanti Budhela Village 10.12.85 

581. Smt. Sharda Dev; Tdak Nagar No.3 16.12.85 

582. Smt. Shanti Devi Angoori Khidhi 26.12.85 

583. Smt. Mahendri Kalyanpuri-5-2 1.1.86 

584. Smt. Sumitra Devi Vlharipur 4.1.86 

585. Smt.Saroj Garndi-2 8.1.86 

586. Smt. Mukesh Ashok Nagar-I 13.1.86 

587. Smt. lmerti Devi Keshopur-I 13.1.86 

588. Smt. Vijay Kumar R.K. Puram-3 (Girls) 15.1.86 

"" 
589. Smt. Kamla Devi Garhi Bakhtaver Singh 20.1.86 

590. Smt. Veena Devi Brhampur Old-I 1.2.86 

591. Smt. BaJeshwari Tekhand Bat 1.2.88 

592. Smt. Joginder Singh Shakarpur-2 5.2.86 

593. Smt. Surender Kumar Model Town-20 27.2.86 
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594. Sntt. NirmaJa PyareIaJ Road-2 1.3.86 

595. Smt. Surender Kumar D.T.C. Colony 1.3.86 

596. Smt. Phool Kumar Wakner (girls) 1.3.86~ 

597. SmL Shanti Pardabagh Nursery 1.3.86 

598. Smt.RoshniDevi Shakti Nagar-Ext. 1.4.86 

599. Smt.Kanta Vkaspuri V. Block 1.4.86 

600. Smt. Kamla Tilak Nagar-No.3 1.4.86 

601. Smt. BaJa Jangpura-B-2 1.4.86 

602. Smt. Karnwal Singh Shakarpur f:xt. 1.4.86 

603. Smt. Meera Devi Kotla 1.4.86 

604. Smt. Karnlesh Sunder Nanhi 1.5.86 

605. Smt. Bhangati Dhasipura 15.7.86 

606. Smt. Rumali Subhash Park-' 17.7.86 

607. Smt. Roshani Ramnagar Bh2 23.7.86 

608. Smt. Kamla Devi S.Deri Colony 29.7.86 

609. Smt. Nafe Singh Sultanpuri iA.l 1.8.86 

610. Smt. Maya Devi • Khichripur-2 (8.86 

611. Smt. Darshana Bagh Karekhan 1.8.86 
Sudama Nagar 

612. Smt.Saroj Yamuna VJhar-V.l 1.8.86 

613. Smt. Shakuntala Wazirabad 1.8.86 

614 . Smt.Tansukh Chand Nagar-D, Block 4.8.86 

615. Smt. Santosh Jahageerpuri-O,2 6.8.86 

616. Smt. lakshmi Devi Shalimar-V,T. 11.8.86 

617. Smt.Premwati Old Simapuri Urdu 30.8.86 
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618. Smt. Sunila Peeragarhi-2 1.9.. 

619. Smt. Budho Devi Chauhanvag .. Urdu 30.8.86 

620. Smt. Ruckmani Devi Dirla line 5.9.86 

621. Smt. Kanti Devi Nand Nagari-A2 10.9.86 

622. Smt. Nirmala Budhvihar-I 13.9.86 

623. Smt. Premwati Pana Udhan (Girl) 19.9.86 
t 

624. Smt. Rani Devi Pitampura-E 25.9.86 

625. Smt. Krishana Shalimarbagh New 1.10.86 

626. Smt. Kalicharan Dilshad Garden 14.10.86 

627. Smt. Kamla Devi Runhola 15.10.86 

628. Smt. Nawab Kaur Pitampura L.U. 15.10.86 

629. Smt. Jay Kishan DTC Colony 13.11.86 

630. Smt. Angoori Devi Maidan Garhi 1.12.86 

631. Smt. Brahmwati Kilokadi B-2 1.12.86 

632. Smt. Taro Devi Paharganj-2 4.12.86 

633. Smt. Jagwati Teliwara-1 1.1.87 

634. Smt.Nanha Roshanara Road 1.1.87 

635. Smt. Samei Devi Tilak Vihar Punjabi 1.1.87 

636. Sint. Kanta Devi Pratap Bagh-II 23.1.87 

637. Smt. Sanjay Sadar Bazar 1.12.87 

638. Smt. Vijay Begampur(girls ) 18.2.87 

639. Smt. Raj bala Prashant Vihar 9.3.87 

640. Smt. Sona Devi Ashok Nagar-54 11.3.87 

641. Smt. ChandrapaJi Nehru Vihar 17.3.87 
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642. Smt. Bina Uttam Nagar-New 1.4.87 

643. Smt. Virmo Devi Nand Nagri G-II 1.4.87 

644. Smt. Omvati Daulatpur-B 2.5.87 

645. Smt. Vimla Devi Ashok Vihar Phaselll 5.5.87 

646. Smt. Babu Singh Kothi Kale Khan 6.5.87 

647. Smt. Santosh Guru Angad Nagar 7.5.87 

648. Smt. Sushila Timarpur 22.6.87 

649. Smt. Sumitra Devi Raffar Pur(Girls) 27.6.87 

650. Smt. Rajesh Kumar Neh Sarai 1.7.87 

651. Smt. Rajvati Trilokpuri-31 5.7.87 

652. Smt. Hawa Singh J.J. Nangloi 15.7.87 

··653. Smt. Vijayender Jamuna Vihar 0-11 25.7.87 

654. Smt. Kanta Nandnagari L Block 29.7.87 

655. Smt. Nirmala Bajanpura 1-8-87 

656. Smt. Rajkumari Bhik Singh Colony 11-8-87 

657. Smt. Shiksha Devi Nandnagari A-II 12-8-87 

658. Smt. Kamal Nandnagari F 2/1 12-8-87 

. 669. Smt. Shakuntala New Seemapuri-I 14-13-87 

660. Smt. Vijendra Singh Mot; 8agh-1I 14-8-87 

661. Smt. Satwati J J Nangloi 17-8-87 

662. Smt. Sundarlal Trilokpuri-28 22-8-87 

663. Smt Rajendri New Ashok Nagar-I 1-8-87 

664. Smt. Saroj T rilokpuri-III 1-9-87 

665. Smt. Anita Holambhi Khuard 1-9~87 
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666. Smt. Santosh Jagatpuri-I 5-9-87 

667. Smt. *t!imla Nehru Nagar-I 9-9-87 

668. Smt. Shakuntala Nand Vihar-l 10-9-87 

669. Smt. Santosh Dilshad Garden 10.9.87 

670. Smt. Meena Devi Lado sarai 2.10.87 

671. Smt. Maya Devi Acharya Niketan 5.10.87 

672. Smt. Shakuntala Harsh Vihar 8.10.87 

673. Sn t. Ashok Kumar Pushp Vihar-4 9.10.87 

674. Smt. Suresh GuruTeg Bahadur Nagar 14.10.87 

675. Smt. Rajvati Damkal Centre-II 17.10.87 

676. Smt. Vimala West Vi nod Nagar 20.10.87 

677. Smt. Kamla Madanpur Aabas 27.10.87 

678. Smt. Nirmal R.K. Puram-12 1.11.87 

679. Smt. Kamlesh Shakarpur I Block 1.11.87 

680. Smt. Jagvati J J Old-I 1.11.87 

681. Smt. Satpal Moti Bhagh II 1.10.87 

682. Smt. Krishna Kadkardunma 2.11.87 

683. Smt. Sarla Devi Chuna Mandi 4.11.87 

684. Smt. Kamla Krishna Kunj 12.11.87 

685. Smt. Kamla Devi Hamidpur 13.11.87 

686. Smt. Vasan!i Devi Mangolpuri-J 19.11.87 

687. Smt. ,Jaybir Singh Ashok Vihar 
Civil lines 1.12.87 

688. Smt. Ramvati Pitampura-H . 1.12.87 

689. £mt. Sita Devi Madangir Village 1.12.87 
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690. Smt. Ramkishan Sultanpur Majra 1.1.88 

691. Smt. Mithilesh Mayur Vihar Phase II 16.1.88 

692. Smt. Raghbiro Kamruddin Nagar 1.2.88 

693. Smt. Shanti Devi Pahar Ganj-New l.2.88 

694. Smt. Neelam Chandarshekhar Azad Colony 1.2.88 

695. Smt. Laxmi Chand Barah Hindu Rao 12.2.88 

696. Smt. Nirmala Devi Gudwa-I 15.2.88 

697. Smt. Mukesh Mantola I,ll 10.4.88 

[ Trans/arion] 

Pollution around Bokaro 

3350. SHRI BARE LAl JATAV: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether t"'e attention of Govern-
ment has been drawn to the newsitem 
captioned "vishakt ho chuka hei Bokaro va 
iske aspass ka paryavaran" appearing in 
the Rashtriya Sahara dated February 13, 
1992; 

(b) if so, the facts thereof; and 

(c) the steps being taken by the Gov-
ernment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) Yes, 
Sir. . 

(b) and (c). The Chandrapura thermal 
power plant and the Bokaro Steel Plant 
have been operating without appropriate 
pollution control equipment thereby caus-
ing excessive pollutjgn in the area. Orders 

have already been placed to provide the six 
generating units of the Chandrapura ther-
mal power station with the required pollu-
tion control devices. Steps have been initi-
ated by the Bokaro Steel Plant to comply 
with the standards within a stipulated time-
frame. 

[Eng/ish] 

New Compartments In Long Distance 
Trains 

3351. SHRI DATTATRAYA BANDARU: 
Will the Mini "I!er of RAILWAYS be pleased 
to state: 

(a) whether the Government have 
decided to attach new compartments with 
cushioned seats in long distance trains for 
the convenience of the communters; 

(b) if so, the details thereof; and 

(c) the number of such coaches to be 
attached to Eas~ Coast Express? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) and (b). As far as possible, 
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new and cushioned sleeper coaches are 
being attached on long distance MaillEx-
press trains and second class coaches on 
intercity day time express trains. 

(c) The rakes of East Coast Express 
are already having 19 such coaches. 

Coverslon of Guwahatl-Tlnsukla 
Section 

3352. SHRI BALIN KULI: 
SHRI PROBIN DEKA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is any proposal to 
convert the metre-gauge line into broad-
gauge from Guwhati to Tinsukia; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Yes, Sir. 

(b) Conversion of Guwhati-Tinsukia 
section is included in the Action Plan for 
gauge conversion taken up by the Rail-
ways. Conversion of Guwhati-Lumding sub-
section (181 Km) has been included in the 
Railway Budget for 1992-93. 

(c) Does not arise. 

Terminal Facilities at Guwahatl 

3353. SHRI UDDHAB BARMAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whethertherminal facilities for broad-
gauge trains in guwahati are inadequate; 

(b) if so, whether there is any plan to 

construct more terminal facilities there; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Terminal facilities at 
guwahati are adequate for the maintenance 
of existing trains. 

(b) and (c). Work of Guwahati-New 
Guwahati-Augmentation of terminal facili-
ties Phase-I at an estimated cost of Rs. 
62.04 lakhs is targetted for completion in 
1992-93. An auxiliary freight terminal at 
Jhalukbari near Guwahati has also been 
planned and land being acquired. 

Mal-Nutrition 

3354. SHRI V.S. VIJAYARAGHAVAN: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to st:lte: 

(a) the number of people in India af-
fected by mal-nutrition related diseases in 
1991, state-wise; 

(b) the regions where they are mainly 
concentrated ; 

(c) whether the Union Government have 
assessed the exa~~ nature of mal-nutrition 
among the population; and 

(d) the measures taken by the Govern-
ment to combat this menace? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI O.K. THARADEVI 
"sIDDHARTHA): (a) According to surveys 
conducted by National Nutrition Monitoring 
Bureau (NNMB) in the States of Andhra 
Pradesh, Gujarat, Karnataka, Kerala, Ma-
harashtra, Madhya Pradesh, Tamil Nadu, 
Orissa, Uttar Pradesh and West Bengal. 
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(i) The diets of about 47% of rural school children (1-5 years). 
households are energy dificient. 

(ii) About 50% of adults on the basis 
of Body Mass Index are suffering from 
chronic energy deficiency (BMI) value 
less than 18.5) 

(iii) About 9% of pre-school children 
(between 1-5 Years) suffer from se-
vere forms of malnutrition (Body 
weight for age less then 60% of NCHS 
standards.) Another 44% of chi I -
dren suffer from moderate degree of 
Malnutrition (Body weithth between 
60-75%). 

(b) Households belonging to lowsocio-
economic group of population (in rural as 
well as urban areas) suffer from the prob-
lem of malnutrition. 

(c) The nature of mai-nutrition among 
the population is as follows: 

(i) Protein Energy 'Malnutrition; 

(ii) Vitamin A Deficiency; 

(iii) Iron Deficiency Anaemia; 

(iv) Iodine Deficiency Disorders. 

(d) To improve average consumption 
of nutrients in the vulnerable groups, Gov-
ernment of India have initiated a number of 
programmes: 

(i) Supplementary feeding pro-
gramme under the scheme of inte-
grated Child Development S e r v -
ices (ICDS) is implemented to fill the 
critical calorie gap in pre-school chU-
dren and women during pregancy and 
lactation. 

(ii) Vitamin A distribution programme 
to prevent Vitamin 'A' deficiency ¥I pre-

(iii) Distribution of Iron and Folic Acid 
Tablets programme (Anaemia, Prophy-
laxis programme):- distribution of 
Iron and Folic Acid Tablets to pregnant 
and lactating women and children 
upto 10 years and to family planning 
acceptors. 

(iv) Supply of iodised salt to prevent 
Iodine deficiency disorders. 

(v) Supply of foodgrains on subsi-
dised rates to the poor through public 
distribution system. 

Report on Railway Management 

3355.SHRISHRAVAN KUMAR PATEl: 
Will the Minister of RAIL WAYS be pleased 
to state: 

(a) whether the Committee headed by 
Shri D.V. Chandra, Adviser (Planning), 
Railways, constituted to go into the financial 
conditions and resource management of 
the railways has submitted its report; 

(b) if so, the main observations and 
recommendations made in the report; and 

(c) the decisions taken in the light 
thereof and the action taken thereon? 

THE MINI~TER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) No, Sir. 

(b) and (c). Do not arise. 

New Halts for Express Trains on 
Vljayawada-Vlsakhapatnam Route 

3356. SHRI K.V.R. CHOWDARY: Will 
the Minister of RAILWAYS be pleased to 
state: 
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(a) whether there is any proposal to 
open new halts for stoppage of Express 
trains on Vijayawada-Visakhapatnam route; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) No. Sir. 

(b) Does not arise. 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

KamatAka 

Kerala 

Madhya Pradesh 

Maharashtra 

Nagaland 

Orissa 

Punjab 

Rajasthan 

[ TTansiation1 

Funds for Bridges of Railway safety 
funds 

3357. SHRIMATI SUMITRA MA-
HAJAN: Will the Minister of RAILWAYS be 
pleased to state: the funds allOcated out of 
Railway Safety Works Fund for construc-
tion of railway over bridge, State-wise break-
up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): The funds accrued to th" State 
Govts. for reimbursement from Railway 
Safety Works Fund during 1990-91 are 
indicated below: 

(Rs in thousand) 

16,19 

5,69 

22,00 

12.25 

4,56 

30 

1,71 

7,4;3 

6,05 

13,53 

36,77 

60 

4,01 

8,82 

12,69 
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1 Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

. Total 

(Rs in thousand) 

15.87 

9 

43,04 

20.03 

?., . 
.• " 't --_ .... _-_._------_._------------

[English] 

Financial Assistance by USAID to Uttar 
Pradesh 

3358. SHRI RABI RAY: Will the Minis-
ter of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the USAID has offered 
~financial assistance for decreasing the total 

fertility rate in Uttar Pradesh; 

(b) if so. the details thereof; and 

(c) the time by which the programme is 
going to be launched in Uttar Pradesh? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH ;:,NO FAMILY 
WELFARE (SHRIM ..... ~· ,,;.. THARADEVI 
SIDDHARTHA): (a) Yes please. 

(b) USAID have offered a very sizeable 
package of assis!=:mce amounting to $ 325 
million (i.e. over Rs. 800 crores) for im-
provement of Family Welfare P~ramme in 
Uttar Pradesh over a period of 10 years. 
Initially, the project would be launched in 32 
poor performing districts, whiCh had a birth 
rate of 39 per 1000 population or more as 
pel • :?91 census. 

~) Broadly speaking. the project aims at 
decreasing tile Total Fertility Rate in U.P. 
from a level of 5.4 (1982) to less than 4 and 
increasing Couple Protection Rate from 
about 35.5% (March, 1991) to 50% by 2002 
AD. The project would aim at identifying the 
gaps in different districts between the re-
quiremep' and the ,,-tual AV<'IiI""",rty of 
services so as to prepare need-based. 

Constitution of CommHtees 

3359. SHRI PRATAPRAO B. 
BHONSLE: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether some committees is being 
constituted at the Ministry level; 

(b) if so, the names of these commit-
tees with criteria for selection of its mem-
bers; and 

(c) tenure of office of members of these 
committees with benefits attached to the 
members of the committees? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Yes, Sir. 

(b) and (c). A statement is attached. 
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Departure time of Andhra Express 

3360. SHRI NANDI YELLAIAH: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government have re-
ceived representations for a change in the 
departure timing of Andhra Express for 
Hyderabad for the convenience of passen-
gers on the route; and 

(b) if so, the action taken by the Gov-
ernment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Yes, Sir. 

(b) Examined but not found feasible at 
present due to operational difficulties. 

[ Translation) 

Conversion of Farrukhabad-Kanpur 
Section 

3361. SHRI UDAY PRATAP SINGH: 
Will \,1e Minister of RAILWAYS be pleased 
to state: 

(a) whether there is a scheme for gauge 
conversion of railway line from Far I vkhabad 
t? Kanpur on Northern Railway; and 

(b) if so, the details thereof and the 
action taken so far in thiS regard? 

THE MINISTER OF S"TA"TE IN "THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) K.:npur to Farrukhabad via 
Northern Railway ;c; already on Broad 
Gauge. However, Kanpur to Farrukhabad 
on North Eastern Railway IS on Metre 
Gauge. 

(b) The work Of conversion of Kanpur-
Farrukhabad-KasganJ is Included in the 

Action Plan for gauge conversions and is 
planned to be taken up during the VIII Five 
Year Plan. 

Re-Namlng of Samraha Station 

3362. SHRI SUKDEV PASWAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government propose 
to change the name of Samraha (Bihar) 
Railway Station after the name of late Shri 
Fanishwar Nath Renu; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) and (c). As per existing policy, any 
change in the names of the existing stations 
can be made only with the recommendation 
of the State Government concerned and 
with the concurrence of the Ministry of Home 
Affairs. No such proposal duly recom-
mended by the State Government and 
concurred in by Ministry of Home Affairs 
has been received. 

[English] 

Programme for Aids prevent"'n 

3363. SI1RI K.V. THANGKABALU. NIII 
tTle Ministet 0' H'C:AlIH ANU fAWl','( 
WELFARE be pleased to state: 

(a) the number of livluntary organisa-
tions engaged in AIDS prevention or:" 
gramme which h~'.'~ ,c,ce,ved flilailcia' 
assistance from the Union Government 
during 1991-92; and 

(b) the areas of activities 01 these or-
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ganisations and the achievements made 
including that of the Population Services 
International? 

THE MINISTER OF STATE IN THE 
MINISTRY OF 'HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. lHARADEVI 
SIDDHARTHA): (a) and (b). No financial 
assistance was given to voluntary organi-
sations engaged in AIDS prevention pro-
gramme during 1991-92 under the National 
AIDS Control Programme. 

[ Translation) 

Basic facilities to passengers In trains 

3364. SHRIMATI GIRLlA DEVI: 
SHRI SIMON MARANDI: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether necessary facilities pro-
vided to passengers in trains running in 
Eastern and Western Uttar Pradesh and 
Bihar are inadequate; and 

(b) if so, the details of the action taken 
in this regard during each of the last three 
years, State-wise? 

lHE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b). The Passenger 
amenities in the coaches are provided as 
per the recommendations of Passenger 
Amenities Committee on All India basis and 
there is no discrimination whatsoever in 
regard to any state/region etc. while provid-
ing such facilities. 

[English] 

Restoration of Trains in Samastipur 
Division 

3365. SHRI BHOGENDRA JH)\: Will 

the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government have 
decided to restore th~ passenger trains 
suspended in Samastipur division, in view 
of public demand; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN lHE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) to (c). OUt of 23 trains 
cancelled in Samastipur Division in 1990, 
the following two pairs of trains have been 
restored: 

-(1) 415/416 Passenger on Saharsa-
Samastipur section w.e.f. 01-12-1991. 

(2) 321/322 Darbhanga-Jaynagar 
Passenger w.e.f. 25-01-1992. Restoration 
of other trains is at pre!?ent neither feasible 
nor justified. 

[ Translation] 

Affore .. tatloil Programme In U.P. 

3366. SHRI HARI KEWAL PRASAD: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the details of various afforestation 
programmes being launched in Uttar 
Pradesh, district-wise; and 

(b) the number of seedlings planted 
during each of the last three years and the 
number of plants survived, district-wise and 
year-wise? 

THE MINISTER OF STATE IN lHE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NAlH): (a) and 
(b). Afforestation and tree planting activities 
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are being carried out in all the districts of 
Uttar Pradesh under various State Plan and 
Centrally Sponsored Schemes like:-

(1) World Bank aided Social Forestry 
Project 

(2) World Bank aided Himalayan Wa-
tershed Management Project 

(3) European Economic Community 
(EEC) aided South Bhagirathi Phase-II 
Project. 

(4) FuelwoodlFodder Projects Scheme. 

(5) People's Nurseries Scheme. 

(6) Seed Development Scheme. 
• 

(7) Integrated Wastelands Development 

Targets 

1988-89 
Seedlings 

5100 

Achievements 5'459 

1989-90 
Seedlings 

5500 

5499 

Projects Scheme. 

(8) Grants-in-aid Scheme for Voluntary 
Agencies. 

(9) Drought Prone Areas Programme. 

(10) Jawahar Rozgar Yojana. 

(11) Soil Conservation in the Catch-
ments of River Valley Projec!s. 

(12) Integrated Watershed Manage-
ment in the Catchments of Flood Prone 
Rivers of the Indo-Gangetic Basin. 

The overall targets and achievements, 
including the number of seedlings planted. 
in Uttar Pradesh during each of the last 
three years is as given belaw:-

(Seedlings in Lakhs) 
(Area in Hectares) 

1990-91" 
Seedlings distribution Area (public 

(for planting on lands including 
private lands) forest lands) 

4200 51150 

3122 61083 

• With effect from 1990-91 targets are being set on two parameters i.e. Seedlings 
distribution for planting on pri\·ate lands and Area coverage for Public lands including forest 
land~. 

An independent eViSluation of the affor-
estation and tf" piarrtlng activities in cei-
tain districts of Uttar Pradesh during the 
period 1983-84 to 1987-88 has revealed 
that, while there are species-wise variations, 
the overaU survival rate during the period 
was 60.57%. District-wise survival rate 
studies for the past three years have not 
been carried out. However, field level 
monitoring is done on a regular basis by the 

State Government Agencies. 

[English] 

Art of Yakshagana 

3367. SHRI C.P. MUDALA GIRI-
YAPPA: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 
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(a) the States where classical art 
"Yakshagana" is popular; 

(b) whether this art has been classified 
under folk art even though it maintains its 
own individuality and uniqueness; 

(c) if so, whether the Government pro-
pose to classify it separately as a classical 
art; and 

(d) the steps contemplated by the 
Govemment to encourage this art? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yakshagana is popular in 
Kamataka, the State to which this theatre 
form belongs. 

(b) No, Sir, but like other popular the-
atre forms in various States, it is usually 
referred to as a folk or traditional theatre. 

(c) and (d). The Department of Culture 
and the Sangeet Natak Akademi are en-
couraging Yakshagana by giving grants to 
prominent Yakshagana institutions for train-
ing in the art, etc., as well as by giving 
awards to notable Yakshagana artistes. 

[T rans/ation} 

Mobil. HospHals In Rural Areas 

3368. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether any sch",~::: ;;; 'tlYd'U to 
~uoiie hospitals in rural areas of the State 
Governments is under consideration of the 
Government during the Eighth Plan; and 

(b) if so, the number of hospitals in the 
Uttar Pradesh to be provided finandal as-
sistance under this scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) and (b). The Govern-
ment have not yet formulated any con-crete 
scheme for operating mobile hospitals in 
rural and backward areas. 

Concrete Sleeper Plants In Sonebhadra 
and Mirzapur 

3369. SHRI RAM NIHOR RAt: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any proposal for 
setting up of concrete sleeper plants in 
Sonebharda and Mirzapur districts of U. P. 
where the repaired material and infrastructu-
ral facilities are available; 

(b) if so, by what time; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) Does not arise. 

(c) There is no additional requirement. 

[Eng/ish] 

Reply to Representations 

3370.SHRIRAJNATHSONKARSHAS-
TRI: Will the Minister of RAILWAYS ~ 
pleased to state: 

(a) the number of letters received by the 
Area ManagerlDRM, Delhi and the Minister 
of Railways during October 1991 from MPs. 

(b) the number of letters out of those 
finally replied; and 
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(c) the reasons for not replying the 
remaining letters? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAilWAYS (SHRI MAL-
lIKARJUN): (a) to (c). Information is being 
collected and will be laid on the table of the 
Sabha 

[ Translation] 

Setting up of National Zoollglcal Park 
Authority 

3371. SHRI RAJVEER SINGH: 
DR. LAl BAHADUR RAWAl: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Government propose 
to establish a National Zoological Park 
Authority in Bareilly of Uttar Pradesh; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be 
completed and the expenditure to be 
incurred thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) No, Sir. 

(b) and (c). Dq not arise. 

[English] 

Conversion of Qullon-Sengottalline . 

3372. SHRI KODIKKUNIL \SURESH: 
Will the Minister of RAilWAYS be pleased to 
state: 

(a) whether there is any proposal to 
convent Quilon-Sengottai-Madras line into 
broad-gauge; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAilWAYS (SHRI MAl-
lIKARJUN): (a) and (b). Gauge conversion 
of Madras-Dindigul has been included in the 
1 st phase of the Action Plan launched by the 
railways for gauge conversion of selected 
metre gauge line to broad gauge to move 
towards unigauge in the country. Construc-
tion of parallel BG line on Dindigul-Madurai 
and conversion of Madurai-Virudhunagar is 
already in progress. Conversion of 
Virudhunagar-Sengottai-Quilon will be con-
sidered along with other MG lines when 
taking up the 2nd phase of the Action Plan. 

Supply of Medicines In Government 
Hospitals 

3373. SHRI M. RAMANNA RAI: Will the 
Minister of HEALTH AND FAMILY Wel-
FARE be pleased to state: 

(a) whether the supply of medicines in 
Government hospitals has been stopped; 

(b) if so, the reasons therefor; and 

(c) the remedial steps taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) No, Sir. 

(b) and (c). Do not arise. 

More Tr~lns on Howrah-Delhl Route 

3374. SHRI HANNAN MOlLAH: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether a few trains flmning on. 
Howrah-Delhi route have been with drawn; 
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(b) if so, the names of these trains; 

(c) whether there is a long standing 
demand to introduce more trains on the 
pattern of Rajdhani Express on the route; 

(d; if so, when it is likely to introduced; 
and 

(e); -", . the reasons therefor? 

THE ,IINISTER OF STATE IN THE 
MINIST' . ( OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) and (b). 303913040 Howrah-
Delhi Janata Express (between Howrah and 
Mughalsarai), 304913050 Howrah-Amritsar 
Express (between Jhajha and Amritsar), 
240312404 Kanpur-Varanasi Shramik Ex-
press, 4017 14018 Allahabad-Ambala Uncha-
har Express, 302513026 Howrah-Muzaffar-
pur North-Bihar Weekly Express, 504915050 
Howrah-Gorakhpur Weekly Express, 21811 
2182 Howrah-Agra Cantt. Chambal Weekly 
Express have been temporarily withdrawn 
and will be restored during April, 1992. 

(c) Yes, Sir. 

(d) There is no proposal at present to 
introduce the train. 

(e) Due to operational and resource 
constraints. 

Reservation of SCIST In Rites 

3375. SHRI DHARAMPAL SINGH 
MAliK: Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number of projects allotted to 
Rail India Technical and Economic Services 
abroad during the last three years; 

(b) whether the reservation policy in 
respect of Sched'Jled Castes and Sched-
uled Tribes has bt19n implemented by this 
organisation; 

(c) if so, the percentage there of particu-
larly for the categories of Jnior Engineers 
and Assistant Managers; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY <;?F RAILWAYS (SHRI MAL-
LlKARJUN): (a) 28 contracts have been 
secured abroad during the last three years. 

(b) to (d). Implementation of the reser-
vation policy in respect of Scheduled Castes 
and Scheduled Tribes is a continuous proc-
ess and is being effected in RITES in all the 
groups of employees. In the category of 
junior Engineers the representation of Sched-
uled Castes and Scheduled Tribes is 13.4% 
and 3.65% respectively. In the category of 
Assistance Engineersthepercentage is 7.4% 
and 0.34%, respectively. The non-availabil-
ity of qualified candidates in specialised 
technical disciplines like hydrogeologist, 
Mechanical Engineer, Transportplannerfrom 
amongst reserved candidates has caused 
the under representation which is being 
sought to be normalised by special recruit-
ment drives. 

Introduction of New Trains 

3376. SHRI G. M. C. BALAYOGI: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there are proposals to intro-
duce new long distance super fast trains to 
Andhra Pradesh from Various parts of the 
country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) and (b). The following long 
distance superfast trains serving the State of 
Andhra Pradesh are proposed to be intro-
'iuced w. f. 1.7.92: 
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1. Trivandrum-Gandhidham weekly 
service. 

2. Bangalore-Kurla· (Bombay) daily 
service. 

A weekly Rajdhani Express between 
New Delhi and Secundera bad/Banga-
lore is also proposed to be introduced 
during the next financial year. 

SClST Booking Agents 

3377. SHRI ARVIND TULSIRAM 
KAMBLE: Will the Minister of RAILWA'{S be 
pleased to state: 

(a) whether there is any provision for 
reservation of rail ticket booking agencies for 
STIST persons; and 

(b) if so, the details thereof and the 
zone-wise number of agencies allotted to 
SC/ST persons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKI\RJUN): (a) No, Sir. 

(b) Does not arise. 

Appointment of Environmental Manag-
ers 

3378. SHRI SARAT GHANDRA PAT-
T ANA YAK: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 

(a) whether Government propose for 
mandatory appointment of Environment 
Managers in industries; 

(b) if so, the details thl;!reof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF E"IVIRONMENT AND FOR-

ESTS (SHRI KAMAL NATH): (a) to (c). The 
matter is under consideration. 

Scheme of Non-Formal Education 

3379. SHRISYEDSHAHABUDDIN: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) the number of districts covered by 
the scheme of Non-formal education so far; 

(b) the number of centres sanctioned 
therefor during 1991-92; 

(c) the number of beneficl~ries during 
the last three years; year-wise; 

(d) the number of non-governmental 
organisations involved; 

(e) whether any independe~ check has 
been made about the existp,tCe and per-
formance fo these centres; and . 

(f) if so, the results thereof? 

~E MINISTER OF HUMAN RE-
SOUf,lCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) (i) Number of districts covered 
through State Governments and Union 
Territory administrations: 325 

(ii) Number of districts covered 
through voluntary agencies: 166 

Some of the Districts are commonly 
covered by both State U. Ts. and 
Voluntary Agencies. 

(b) 1755 centres were sanctioned 
during 1991~92. 

(c) The number of beneficiaries during 
1988-89, 1989-90 and 1990-91 were 
59,89,050 63,98,375 and 67,18,000 re-
spectively . 
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(d) The number of non-govemmental 
organisations involved was 383 as on 
31.3.91. 

(e) and (f). Yes, Sir. External Evaluation 
of the non-formal education programme is 
currently being undertaken by Institutions 
having requisite expertise. In addition, Evalu-
ation by Joint Evaluation team compriSing 
one nominee each of the central and respec-
tive State Governments and one non-officiai 
member is also in progress. 

[T rans/ation] 

Appointment I .. Bhopal Coach Repair 
Factory 

3380. SHRI SUSHIL CHANDRA 
VElMA: Will the Ministe; ')f RAILWAYS be 
plEt.lsed to state: 

(a) the number of posts sanctioned for 
Bhopal's ~\.'aCh Repair Factory under Class 
\, " and III categories and the number of 
posts out of these filled up by 31 st Decem· 
ber,1991; 

(b) the number of persons appointed 
upto 31 st December, 1991 as a result of the 
arrangement made for the reservation of 
posts in this factory for persons affected by 
the Bhopal Gas Tragedy; 

(c) whether the date for appointment of 
gas affected persons is proposed to be ex-
tended further; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): (a) to (c). The information is 
being collected and will be laid on the Table 
of the Sabha. 

[Eng/ish] 

Wheat ImpOrt 

3381.SHRISANATKUMARMANDAL: 
Will the Minister of FOOD be pleased to 
state: 

(a) whether attention of the Govern-
ment has be",~ drawn to the new item cap-
tioned 'Wheat i :lport move faces hurdles' 
appearing in the Economic Times, dated 
February 19,1992; 

(b) the reaction of the Government 
t, ~ ''lto; 

(c) whether the food procurement Dele-
gation which visited U. S. A. recently did not 
clinch this issue during its talks in that coun-
try; and 

(d) if so, how it is proposed now to push 
through the deal? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (c). Yes, Sir. 

(b) and (d). Alternate arrangements for 
import of wheat are being explored. 

Unmanned level Crossings 

3382. SHRI HARADHAN ROY: 
SHRIMATI GIRIJA DEVI: 
SHRI THA YIL JOHN ANJA-

LOSE: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number of unmanned level cross-
ings in the country as on March, 1992, zone-
wise; 

(b) whether there is any ~posal to man 
them in the near future; and 
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(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) The number of unmanned 

Central Railway 

Eastern Railway 

Northern Railway 

North.Eastern Railway 

Northeast Frontier Railway 

Southem Railway 

South Central Railway 

South Eastern Railway 

& Western Railway 

(b) and (c). Railways have no proposal 
for any large scale manninge of level cross-
ings in near future. Manning is normally 
carried out on such level crossings as are 
sponsored by the State Govt.1Ioca1 authority 
concerned, agreeing t6 bear the expenditure 
for the same as per rules. However, in case 
of only such of the level crossings as are 
considered hazardous on account of re-
stricted visibility or heavy traffic, the Rail-
ways carry out the manning at their own cost. 

Languages Recognised by Sahltya 
Acad .amy 

3383. SHRI SHANKARRAOKALE: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether the Sahitya Acadamy has 
recognised some languages otherthanthose 

level crossing in the country as on March. 
1992 will be computed after 31-03-1992. 
However. the position as on 31-03-1991 
zone-wise as under: 

1331 

762 

3051 

2571 

1487 

2520 

2101 

3394 

4168 

in the Eighth Schedule of the Constitution; 

(b) if so, the details thereof; 

(c) whether the Acada my has powersto 
recognise a language other than those in the 
Eighth Schedule of the Constitution; and 

(d) if so, the criteria laid down in this 
regard? 

THE MINISTER" OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir. 

(b) Dogri, English, Konkani, Maithili, 
Manipur, Nepali and Rajasthani have been 
recognised. 

(c) Yes, Sir. 
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State concerned and by some
Universities as a medium of in-
struction and as a separate subject
of study.

(d) A statement is annexed:

MARCH 17, 1992

STATEMENT

I. SOCIO-L1NGUISTIC ASPECT

1. Whether structurally a language is
an independent language or is part
of a system of a given language.

2. Whether it has a standardised form,
to distinguish it from a dialect.

3. Whether it has had a continuous
literary tradition and history.

4. Whether a sufficiently large num-
ber of people use it today as a
vehicle of literary and cultural ex-
pression.

Ut. LITERARY ASPECT

1. Whether the language has attained
the stage of literary development
whic'" sntitles itto recognition? The
stage <It literary development can
ba1'as cedaiAe<,t from the literature
uoaerv ri~usgenres such s fiction
po-x.., qrarna biography, iit91ary
critic~,rfJ, history of literature, jour-
nals, etc., which have developed a
tradition of their own and in which
literatare gets produced currently
in an adequate manner. On an
aver~m.w many books in the
1anguage have been produced
dl;l(~e !?s\three years?

~'ti;- x • 1"

literary institutions, if any, working
activity In the field of literature for

41'the lltngl!lagQ concerned.
e

:ftJ. EDUCATiONAL, ADM1NISTRA-
TIVE AND POLITICAL ASPECT

Whetrer it is recognised by the

2. The administrative aspects of grant-
ing recognition to a new language,
including availability of adequate
recourses.

Choice Posting of Kedrlya Vldyalaya
Teachers

3384. OR. lAXMI NARAYAN PAN-
DEYA: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
refer to the reply given on 5.8.1991 to Un-
starred Question No. 1679 and state:

(a) whether the decision not to extend
the facility of choice posting to Kendriya
Vidhyalaya teachers below post graduate
teachers, was arrived at approved by the
KVS' Board of Governors; and

(b) if so, the details of the decision
arrived at in the meeting?

THE MIN1STER OF HUMAN RE;
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) In 1984 it was decided that
officers of the rank of Post Graduate Teach-
ers and above (who are recruited on an All
India basis) would as far as po~sible be
considered for posting to a station of their
choice after completing a tenure in the North-
East region.

This was not decided by the Board of
Governors but was done in pursuance of
similar orders extending special facilities to
transferable employees in the North-East by
the Government 01 India.

(b) Does not arise.
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3385. SHRI NAVAL KISHORE RAI: WiD 
the Minister of HEALTH AND FAMR..Y 
WELFARE be pleased to stale: 

(a) the number of vacancies of He-
moeopathic doctors in Homoeopathic dis-
pensaries run by the Central Government 
Health Scheme; and 

(b) the measures taken by the Govern-
ment to fill these vacancies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K ntARADEVI 
SIDDHARntA): (a) There are six vacancies 
of Homoeopalhic doctors in C.G.H.S. Delhi 
and outside Delhi. 

(b) Action has been initiated to fill up 
- these vacancies. 

[English) 

3386. SHRISUDHIRSAWANT: Will the 
Ministerot ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether sand is not allowed to be 
utilized or excavated along the seashore for 
construction purposes; 

(b) H so, the details of the rules in this 
regard; and 

(c) the st.,. ... _ the GcwamnIant 
to check such adivities? 

THE MNSTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NAnt): (a) and (b). 
Yes Sir; mining of sand, dressing or altering 

of sand dunes etc., in the Coastal Regulation 
Zone (CRZ) are prohibited activities under 
the notHication issued by the Ministry in 
February, 1991. 

(c) Reported violations, it any, would be 
deal under the provision of the Environment 
(Protection) Act, 1986. 

Land Leased out on Western Railway 

3387. SHRI MOHAN RAWALE: Will the 
Minister of RAILWAYS be pleased to state: 

., 
(a) the particulars of railway land on 

Western Railway leased out to various par-
ties; 

(b) the number of parties concerned, 
the purpose for which railway land has been 
leased out and the terms and conditions of 
the said lease; and 

(c) the amount earned by the Western 
Railway through leasing out of railway land 
to private parties during last three years? 

llf& ~TER OF STATE IN THE 
... 1RY OF RAILWAYS (SHRI MAL-
LIKAfUUIIt. ta> to (c). No leasing of railway 
land to private parties has been done on 
Western Railway. However, land has been 
leased to Kendriya Vidyalaya Sangathan at 
two places and to the Western Railway 
Employees' Union at one place for 99 years. 

... lIa ..... lon of """'I0I'l Clocks 

3388. SHRI SANT KUMAR MANDAL: 
Wit the Miftister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Government have planned 
anewstrategytocheckthepopulationgrowth 
by introduction of rectangular population 
cIocks!o be placed at some strategic points; 

(b) H so, the broad features ofthe scheme 
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and positive reaction to be generated by it; 

(c) the mode for selection of sites maxi-
mum impact in cities and towns particularly 
in the rural areas and the cost of one clock 
and the anticipated capital outlay involved; 
and 

(d) the other m"asures like media blitz, 
particularly on Doordarshan and making of 
films focussing family weHare issues are 
proposed to be taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) and (b). The Govern-
ment is planning to install a few population 
clock at some strategic location in cities and 
towns in India. These clocks, presently under 
fabrication by HMT, besides showing time 
will show the total population at each point of 
time, as well as increase in population every 
minute and fraction thereof. These clocks 
will also depict messages on the Family 
Welfare Programme. The whole system will 

. be illuminated. It is hoped that installation of 
these clocks will bring about the awareness 
about the rapid increase in population. 

(c) The coast of one 23' x 11' sized clock 
with moving messages on issues of family 
weHare, is about Rs. 14.00 lakhs and that 
with static messages of size 20' x 8 ' is Rs. 
6.30 lakhs. The total capital outlay involved 
in the procurement of 3 large and 30 small 
population Clocksestimated at Rs. 231lakhs 
which is being met by a UN agency. The 
criteria for the selection of sites for installa-
tion of the clocks is the following: 

1 . Possibility of maintenance by HMT 
(which is restricted to larger cities 
at present). 

2. Maximum visibility to the greater 
number of people. 

3. On lookers should belong to cross 
sections of Indian Society. 

4. The site should be suitable for in-
stallation. 

5. There should be uninterrupted 
electric supply. 

6. Adequate security is ensured. 

(d) Media efforts are being intensified . 
by promoting production of imaginative and 
entertraitaning films and video programmes, 
higflighling the messages of Family Wattare 
to target sudiences for telecast. These ef-
forts are being supplemented by inter-per-
sonal communication at the grass-root level 
through voluntary women group called Mahila 
Swasthya Sanghs, Link WorkerslWOmen, 
besides the extension machinery atthe Block 
level, Block Extension Educators and Auxil-
Iary nurse midwives. 

[ Translation] 

Upgradatlon of Medical Colleges 

3389. SHRI MRUTYUNJAYA NAYAK: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Government has appointed 
any Committee for the upgradation of Medi-
cal Colleges; and 

(b) if so, the recor_nmendations of the 
Committee and the reaction of Govemment 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) and (b). The Govern-
ment appointed a Committee under the 
Chairmanship of OJ. P. N. Tadon, Retd. 
Professor of Neuro-Surgery, AU India insti-
tute of Medical Sciences, to Consider and 
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make recommendations for upgradation of 
five medical colleges in fIVe zones of the 
country to make them into regional cenres of 
excelence In medical care. The Committee 
submitted its report in December, 1991 and 
had made recommendations for upgrada-
tion of five medical colleges. The Govern-
ment, after careful consideration of all as-
pects of the matter, including the availability 
of resources, the likely im~ of such a 
scheme including giving rise to similar 
demands from other States and constitutional 
responsibility of the Central Government in 
this regard, have decided not to include this 
scheme in the Eighth Five Year Plan. 

[English] 

Wheat Quota to Private Sector 

3390. SHRI GEORGE FERNANDES: 
Will the Minister of FOOD be pleased to 
state: 

(a) whether the Government have re-
duced the quota of wheat to the private 
sector in January, 1992; 

(b) if so, the details thereof; 

(c) the extend to which the supply and 
price of wheat have been affected as a result 
thereof; and 

(d) the remedial steps taken in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). Yes, Sir. The quantity 
of wheat sold in the open sale during Janu-
ary,l992was 1.07 lakhtonnes compared to 
3.141aktt tonnas sold in December, 1991. 

(c) and (d). Whereas qualification can-
not be done, open sale of wheat helped in 
moderating the rising trend of prices. 

Expanelon of Production Capacity of 
SUgar Mills 

3391. SHRI P. G. NARAYANAN: Will 
the Minister of FOOD be pleased to state: 

(a) whether the Government propose to 
expand the existing production capacity of 
sugar miUs ~urihg the Eighth Plan; and 

(b) if so, the details thereof, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Yes, Sir. 

(b) A target of licensed capacity of 198-
76 Jakh tonnes annual sugar production has 
been fixed for the terminal year of the Eighth 
Five Plan i. e. 1996-97 (October - Septem-
ber). No State-wise target has been fixed till 
yet. 

Dleeel Engine Factory In Mysore 

3392. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the diesel engine factory at 
Mysore has started commercial production; 

(b) if so, the production during 1991-92 
(upto and of Dec '91); 

(c) the number of employees working in 
the above factory; 

(d) whether the installed capacity has 
been fully utilised; and 

(e) if not, the percentage of utilisation of 
the installed capacity? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) There is no Diesel engine 
manufacturing unit at Mysore. 
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(b) to (a). Do not 8fisa. 

[Translation] 

Allocation for Rural Education 

3394. KUMARI UMA BHARTI: 
SHRI KESRllAl: 

Will tha Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the details of the amount aIIocaJion 
for the Rural Education Development Pro-
gramma during aach of the lastthrea years, 
State-wise. 

(b) whether the amount allocated is last 
than the amount earmarked forthis purpose; 

(c) if so, the reasons therefor; and 

(d) the steps taken to ensure release of 
the earmarked allocation and its proper utili-
zation? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) There is no programme entitled 
Rural Education Development Programme. 
However, Centre has been assisting State 
Governments in Elementary Education and 
AIuItAducation Programmes. Under scheme 
s~ as the Operation Blackboard, Teacher 
Education and Adult literacy benefits pre-
dominantly accrue to the rural areas. 

The assistance provided to various State 
is given in the Annual report 1990-91 of the 
Department of Education Part-I which was 
laid on the Table of the House. 

(b) No, Sir. 

(c) Does not arise. 

(d) The progress of expenditure is peri-

odicaIy monikJred. 

Ganga Action Plan 

3395. KUMARI UUA BHARTI: 
SHRI S .• B. SI)NAI: 
SHRI RAM PWAN PATEL: 
KUMARI PUSHPA DEVJ 

SINGH: 
SHRIMATI VASUNDHARA 

RAJE: 

WiD the Minister of ENVIRONMENT 
AND FORESTS be pleased 10 state: 

(a) the details of the phases of the 
Ganga Action Plan completed, under execu-
tion and those yet to be taken up, project-
wise and State-wise; 

(b) the amount earmarked for each 
project with targets of completion and the 
resuls achieved, State-wise; 

(c) the reasons for delay in execution of 
the Ganga Action Plan; 

(d) the thrust areas of poUution in Ganga 
and the impact assessment of completed 
project; and 

(e} the detais of the biIateraIIlechnicaU 
financial assistance received for the Ganga 
Adion Plan from various soun:es? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENvu:tONMENT AND FOR-
ESTS (SHRIKAMAl. NATH):(a)261 scheme 
have been sanctioned under Ganga Action 
Plan, 175 schemes have been axnpIeted so 
far and the remaining 86 schemes are in 
~ress. State-wise and category-wise 
detais of the schema are given in the state-
ment attached as statement-I. 

(b) A list of completed schemes with 
their dates of completion and ongoing 
schemes with their target dates of compIe-
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tion is given in the statement attached as 
statement-II. The amount spent/earmarked 
for each scheme is also given. 405 million 
litres per day (mid) of sewage has been 
intercepted on account of completed 
schemes. 

(c) While most of the schemes are pro-
gressing according to schedule, there are 
slippages in some of the schemes of sewage 
treatment due to delay in land acquisition 
and court cases. 

(d) Interception, diversion and treatment 
of municipal waste falling into the Ganga, 
monitoring of industrial wastes from the gross 
polluting industries and legal measures to 

desist #Ie industries from discharging their 
effluents into the river and reSourC'e recovery 
from sewage treatment plants are the major 
thrust areas under the Ganga Action Plan. 
Where-ever sewage diversion works have 
been completed. there is improvement in the 
river water quality in terms of dissolved 
oxygen and biological oxygen demand ex-
cept in a small stretch from Kanpur to 
Allahabad where the flow in the river is 
critically low during lean seasons. 

(e) The details of bilatera! and World 
Bank assistance under the Ganga Action 
Plan are given in the statement attached as 
statement-III 
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Conversion of Metre Gauge Lines 

3396. KUMARI UMA BHARTI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is any plan to covert 
metre-gauge lines into broad-gauge; 

(b) if so. the manner in which the Gov-
ernment propose to untilisethe metre-gauge 
line engines and the locomotive workshops; 
and 

(c) the schemes being chalked out by 
the Government to be deploy the workers 
engaged therein? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) It is proposed to convert 
6000 Km of Metre Gauge out of 23,600 km 
of Metre Gauge track to Broad Gauge in the 
VIII Plan. 

(b) Steam locomotives on Metre Gauge 
will be phased out progressively. Diesel 
locomotives will be utilised to run services on 
the balance Metre Gauge system. The work-
load of the workshops will be reviewed. 

(c) Staff will be suitable re-deployed, if . 
required. 

Import of Wheat 

3397. SHRI BALRAJ PASSI: 
SHRI DEVI BUX SINGH: 
SHRI PRABHU DAYAL KATH-

'ERIA: 

Will the Minister of FOOD be pleased to 
state: 

(a) whether the Government have sent 
a team abroad to assess the prospects of 
import of wheat; 

(b) if so, the number of members of the 
said team, the countries visited and the 
duration of the stay abroad; and 

(c) the expenditure incurred including 
the foreign exchange involved in the visit? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Yes, Sir. 

(b) and (b). A statement giving the re-
quired informatjon is attached. 
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Consturctlon of Aerodromes In Mahar· 
ashtra 

3398. SHRI YASHWANTRAO PATIL: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Government of Mahar-
ashtra ha"e requested the Union Govern-
ment to issue no objection certificate for 
constructing aElrodromes in Ahmad;;a;;J<JJ and 
Shirdi; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be 
issued? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) No, Sir. 
This Ministry has not received any proposai 
from thi~ GC\iornr:,ent of Mahanshtra for 
issue of No Objection Certificate for con-
structing Aerodromes in Ahmadnagar and 
Shirdi. 

(b) and Ie). Do not arise. 

(English] 

Warehouses In Stales 

3399. SHRIMATI MAHENDRA 
KUMARI: 

SHRiMATf RITA VERMA: 
SHRI CHEH N P S. 

CHAUHAN' 
SHRIMATI DIPIKA H. 

TOPIWALA: 
SHRI DATTATFlAYA E;AN-

DARU: 

SHRI K PRADHANI: 
SHRI KODIKKUNIL SURESH: 
SHRI DHARMABHIKSHAM: 

Will the Minister of FOOD be pleased 
to state. 

(a) the "umber of w'lrehousesfgodowns 
j.-, each rfistrict for storage of foodgrains, 
St3te-wise: 

(b) whether the Government propose to 
construct more warehouses/godowns; and 

(c) if so, the details thereof, State-wise? 

THE MINiSTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) The main Central agencies 
Angaged in construction of storage capacity 
for foodgrains are Food Corporation of India 
(Fel) and Central Warehousing Corporation 
(CWC). Two statements indicating the 
f\umbo' of warehouses!godowns operated 
by !hese agencies in various Districts in the 
country are indicated in statement-I and II. 
While warehouses/godowns operated by FCI 
are almost exclusively for storage of 
foodgrains, those of CWC are used for 
foodgralns as well as other commodities, 
industrial goods etc. BeSides, the State 
Governments and their agencies, State 
Warehousing Corporations, Co-operatives 
etc. also construct storage capacities for 
foodgrains and other commodities. 

(b) and (c). FCI and CWC have pro-
posed expansion of storage capacity by 10 
lukh lonnes and 12.5 lakh tonnElS respec-
tivoly during the 8th Plan period (1992-97) 
Stale-wise distribution of additional capac-
ity, as tentatively indicated by the two Corpo-
rations, is given in statement-III. 

STATEMENT 

S.No. 

1. 

Name of Revenue 
District 

2 

BIHAR 

Bhagalpur 

.. _._--------,----
Number of Godowns 

3 

2 
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S.No. Name of Revenue Number of Godowns 
District 

2 3 

2. Deoghar 

3. Munghyar 4 

4. Sahibganj 

5. Darbhanga 2 

6. Madhubani 2 

7. Gaya 2 

8. Navadh 

9. Rohatas 

10. Champaran 2 

11. Muzaffarpur 2 

12. Sitamarhi 

13. Katihar 3 

14. Madnopura 

15. Purnas 4 

16. Bhogpur 2 

17. Nalanda 

18. Patna 5 

19. Ranchi 3 

20. Palamau 

21. Singhbhum 3 

22. Dhanbad 
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S.No. Name of Revenue Number of Godowns 
District 

1 2 3 

23. Girdhih 1 

24. Hazaribagh 3 

25. Chapra 

26. Gopalganj 

27. Siwan 

28. Vaishali 

29. Kishanganj 

30. Saharsa 2 

31. Begusarai 2 

32. Samastipur 3 

Total of Bihar 61 

ORRISSA 

1. Balasore 4 

2. Keonjhar 2 

3. Gangam 3 

4. Phulbani 

5. Puri 2 

6. Cuttack 4 

7. Dhenkanal 2 

8. Koraput 5 

9. Sambalpur 10 
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S.No. Name 01 Revenue Number of Godowns 
District 

2 3 
--------

10. Sundargarh 

11. Bolangir 4 

12. Kalahandi 3 

Total of Orissa 41 

WEST BENGAL 

1. Benkura 7 

2. Birbhum 6 

3. Burdwan 12 

4. Calcutta 6 

5. Calcutta (North) 2 

6. Calcutta (West) 4 

7. Calcutta (South) 2 

8. Cooch Bihar 9 

9. Howrah 6 

10. Hooghly 13 
, 
11. Darjeeling 6 

12. Jalpaiguri 14 

13. Maida 

14. Midnapur 4 

15. Murshidabad 2 
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S.No. 

16. 

Name of Revenue 
District 

2 

Nadia 

17. Sonpur 

18. Purlia 

19. 24-Parganas 

20. West Dinajpur 

21. Gopalpur 

Total of West Bengal 

SIKKIM 

ASSAM 

1. Barpeta 

2. Darang 

3. Kamrup 

4. Nalbari 

5. Sonitpur 

6. Golaghat 

7. Jorhat 

8. 5ibsagar 

9. Dhubri 

10. Kokrajhar 

11. North Lakhimpur 

Number of Godowns 

3 

3 

2 

11 

7 

119 

2 

2 

3 

3 

2 

3 

3 
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S.No. 

1 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

1. 

1. 

2. 

3. 

4. 

5. 

1. 

• 
Name of Revenue Number of Godowns 
District 

2 3 

KarbiangJong 2 

Nowgong 3 

Cachar 2 

Karimganj 3 

Cachar (North) 2 

Gopalpara 5 

Dibrugarh 6 

Toatal of Assam 44 

ARUNACHAL PRADESH 

Subhansiri 3 

N. E. F. REGION 

Meg halaya 6 

Manipur 2 

Mizoram 3 

Nagaland 5 

Tripura 7 

Total of N. E. F. 23 

DELHI 

Delhi 9· 

·One godown of 4800 M. T. at Sahibabad in Revenue District Ghaziabad (U. P.) 
is being utilised for requirement of Dehli Union Territory. 
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S.No. Name of Rt!vt!lIue Number of Godowns 
District 

1 2 3 

HARYANA 

1. Faridabad 8 

2. Bhiwani 2 

3. Hissar 8 

4. Sirsa 5 

5. AmbaJa 8 

6. Kamal 19 

7. Kurukshetra 23 

8. Jind 7 

9. Rohtak 2 

10. Sonepat 3 

Total of Haryana 85 

HIMACHAL PRADESH 

1. Kinnanaur 

2. Shimla 

3. Sirmour 

4. Solan 3 

5. Una 2 

6. Chamba 

7. Hamirpur 

8. Kangra 4 
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S.No. Name of Revenue Number of Godowns 
District 

1 2 3 

9. Silaspur 

10. Kullu 

11. Mandhi 2 

Total of Himachal Pradesh 18 

JAMMU & KASHMIR 

1. Jammu 7 

2. Anantnag 

3. Srinagar 4 

Total of Jammu & Kashmir 12 

RAJASTHAN 

1. Alwar 2 

2. Sharatpur 

3. Dholpur 

4. Bikanar 3 

5. Churu 3 

6. Jhunjhunu 

7. Jaipur 3 

8. Sikar 

9. Tonk 

10. Sarmar 2 

11. Jaisalmer 
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S. No. 

12. 

13. 

14. 

Name of Revenue 
District 

2 

Jallore 

Jodhpur 

Bundi 

15. Jhalawar 

16. Kola 

17. Sawaimadhopur 

18. Sriganganagar 

19. Banswara 

20. Chittorgarh 

21. Dungarpur 

22. Sirohi 

23. Udaipur 

24. Ajmer 

25. Bhilwara 

25. Nagpur 

27. Pali 

Total of Rajasthan 

PUNJAB 

1. Amritsar 

2. Bhatinda 

3. Ferozepur 

Number of Godowns 

3 

2 

2 

3 

3 

2 

20 

2 

2 

3 

66 

32 

16 

26 
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S.No. Name of Revenue Number of Godowns 
District 

1 2 3 

4. Faridkot 28 

5. Gurdaspur 14 

6. Hoshiarpur 8 

7. Jallandhar 22 

8. Ludhiana 34 

9. Patiala 25 

10. Sangrur 35 

11. Kapurthala 9 

Total of Punjab 249 

CHANDIGARAH 

1. Chandigarh 2 

2. Ropar 6 

Total of Chandigarh 8 

UTTAR PRADESH 

1. Agra 

2. Aligarh 4 

3. Etah 2 

4. Mainpuri 3 

5. Mathura 3 

6. Bareilly 3 

7. Pilibhit 6 
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S.No. 

1 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

Nams of Reven{Js 
District 

2 

Bulandshahr 

Barabanki 

Faizabad 

Sultanpur 

Basti 

Dearia 

Gorakhpur 

Meerut 

Haldwani 

Nainital 

Pithoragarh 

Ghaziabad 

Rampur 

Jalaon 

Jhansi 

Etawah 

Farrukhabad 

Kanpur 

Lucknow 

Raibereilly 

Number of Godowns 

3 

6 

2 

2 

2 

3 

17 

3 

3 

2 

2 

2 

3 

2 

3 
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S.No. Name of Revenue Number of Godowns 
District 

1 2 3 

28. Unnao 

29. Badaun 6 

30. Bijnor 3 

31. Moradabad 9 

32. Muzafiarnagar 

33. Jaunpur 

34. Saharanpur 

35. Mirzapur 3 

36. Varanasi 2 

37. Dehradun 5 

38. Allababad 3 

39. Fatehpur 2 

40. Pratapgarh 

41. Azamgrah 

42. Sidharthanagar 

43. Banda 5 

44. Hamirpur 

45. Ballia 

46. Ghazipur 

47. Bharaich 
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S.No. Name of Revenue Number of Godowns 
District 

1 2 3 

48. Gonda 

49. Sahajahanpur 6 

50. Hardoi 4 

51. Lakhimpur Kheri 7 

52. Sltapur 2 

53. Haridwar 4 

54. Pauri Garhwal 1 

Total of U. P. 154 

ANDHRA PRADESH 

1. Guntur 23 

2. Prakasam 4 

3. East Godawari 35 

4. West Godwari 19 

5. Krishna Canal 15 

6. Anantpur 2 

7. Cuddapah 

8. Kumool 3 

9. Nalgonda 19 

10. Chittor 2 

11. Nellore 7 
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S.No. Name'of Revenue Number of Godowns 
District 

1 2 3 

12. Nizamabad 4. 

13. Srikakulam 6 

14. Medak 2 

15. Rangareddy 3 

16. Mahboonagar 4 

17. Vizag 3 

1P. Vizayanagram 3 

19. Warrangal 7 

20. Khammam 4 

21. Karimnagar 8 

Total of Andhra Pradesh 174 

KERALA 

1. Alleppy 3 

2. Mavelikara 

3. Calicut 3 

4. Malapuram 

5. Earnakulam 5 

6. Iduki 

7. Kottayam 4 

8. Cannanore 
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S.No. Name of Revenue Number of Godowns 
District 

1 2 3 

9. Kasargod 

10. Palaghat 2 

11. Quilon 6 

12. Trichur 3 

13. Trivandrum 4 

Total of Kerala 35 

KARNATAKA 

1. Bangalore 3 

2. Kolar 

3. Belgaum 

4. Bijapur 

5. Dharwad 3 

6. Dakshina Kannada 4 

7. Mandya 2 

8. Mysore 5 

9. Tumkar 2 

10. Bellary 

11. Gulbarga 

12. Raichur 3 

13. Chikmangalaore 

14. Chitradurga 3 
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S.No. Name of Revenue Number of Godowns 
District 

1 2 3 

15. Hassan 

16. Shimoga 5 

Total of Karnataka 37 

TAMILNADU 

1. Coimbatore 2 

2. Periyar 

3. Salem 

4. Chinglepet 

5. Madras· 2 

6. Kanyakumari 

7. Madurai 

8. Mullet 

9. Tirunevely 

10. Tuticorin 2 

11. South Arcot 2 

12. Thanjay 8 

13. Trichvur 2 

14. Noth Areat 2 

15. Herbour 2 

Total of Tarnilnadu 29 
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S.No. Name of Revenue Number of Godowns 
DlStrrct 

~ 3 .: 

PONDICHERRY 3 

MADHYA PRADEH 

1. Bhopal 2 

2. Betul 2 

3. Hoshingabad 

4. Bilaspur 8 

5. Raigarh 4 

6. Sahadol 

7. Sarguja 2 

8. Bhind 

9. Datia 3 

10. Guna 3 

11. Gwalior 3 

12. Morena 2 

13. Dhar 

14. Indore 3 

15. Jhabwa 2 

16. Khandwa 2 

17. Khargone 

18. Balaghat 4 

19. Chindwara 2 
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S.No. Name of Revenue Number of Godowns 
District 

1 2 3 

20. Jabalpur 5 

21. Mandla 2 

22. Seoni 

23. Raipur 30 

24. Bastar 6 

25. Durg 4 

26. Raj Nand Gaon 2 

27. Chhatarpur 

28. Satna 3 

29. Tikamgarh 2 

30. Narsinghpura 
. 

3 

31. Sagar 2 

32. Vidisha 

33. Dewas 

34. Ratlam 2 

35. Uliain 3 

Total of Madhya Pradsh 115 

Total (All India) 1355 

GUJARAT 

1. Vadodra (Baroda) 3 

2. Kheda 4 



517 Written AnstWlS PHAlGUNA 27,1913 (SAKA) Written AnStWlS 518 

S.No. Name of Revenue Number of Godowns 
District 

1 2 3 

3. Panchmahal 2 

4. Bhavoagar 2 

5. Jamnagar 3 

6. Junagarh 

7. Rajkot 3 

8. Surendra Nagar 2 

9. Ahmedabad 4 

10. Bansakantha 

11. Gandhi Nagar 

12. Mehsana 

13. Kutch 2 

Total of Gujarat 29 

MAHARASHTRA 

1. Bombay City 9 

2. Raigad 

3. Jalgaon 2 

4. Manmad 5 

5. Nasik 

6. Shri Rampur 

7. Akola 2 

8. Amarawati 2 
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S.ND. Name of Revenue Number of Godowns 
Dislric~ 

t 2 3 

9. 6handra 2 

10. Nagpur 3 

11. Wardna 

12. Ahmednagar 2 

13. Kolhapur 

14. Miraj 

15. Pune 2 

16. Sanghli 

17. Sholapur 

Total of Maharashtra 37 

GOA 
0 

1. Goa 2 

ST.TEMENT -II 
----

51. No. Name of Revenue No. of GodownsIWarehouses 
Distt. 

2 3 
_'----- ---- ---

GWARAT 

1. Nadiad 2 

2. Surat 3 

3. Baroda 4 
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SLNo. Name of Revenue No. of GodbwnsNVmehouses 
Distt. 

2 3 

4. Rajkot 2 

5. Jamnagar 

6. Bhavnagar 

7. Kaira 2 

8. Ahmedabad 5 

9. Junagarh 

10. Kutch 2 

11. Valsad 

12. Bharuch 

13. Panchmahal 1 

Total of Gujarat 26 

KARNATAKA 

1. Chitradurga 

2. Dhanwar 

3. Mangafore 2 

4. Beigaum 4 

5. BangaJore 13 

6. Gutberga 

7. Shimoga 1 

8. Mysore 3 



SL No. Name of RevenUll 
Oistt. 

2 

9. Tumker 

T otaJ of Karnataka 

KERALA 

1. Kozhikode 

2. Ernakulam 

3. Trichur 

Total of Kerala 

MADHYA PRADESH 

1. Indore 

2. Raipur 

3. Morena 

4. Bhopal 

5. GwaJior 

6. Hoshangabad 

7. Bhind 

8. Jabalpur 

9. Balaghat 

10. Bina 

11. Raigarh 

12. Khandwa 

MARCH 17, 1992 WriIten AnsWIIIS 524 

No. of GodownsIWarehouses 

3 

27 

3 

5 

6 

5 

3 

2 

2 

2 

2 

3 
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SI.No. Name of Revenue No. of GodownsIWarehouses 
Distt. 

1 2 3 

13. Narsingpur 

14. Sohagpur 

15. UDain 

16. Mandsur 

17. Dhar 3 

18. Bilaspur 2 

Total of Madhya Pradesh 38 

MAHARASHlRA 

1. Bombay 24 

2. Thana 11 

3. Amravati 

4. Bhandara 

5. Raigarah 6 

6. Sangli 3 

7. Kolhapur 4 

8. Akola 2 

9. Nagpur 3 

10. Nasik 3 

11. Ratnagiri 1 

12. Ya,vatmal 2 

13. Aurangab 3 
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Sf. No. Name of Revenue 
Distt. 

1 2 

14. Ahmednagar 

15. Jalgaon 

16 .. Puna 

Total of Maharashtra 

GOA 

WEST BEANGAl 

1. Midnapur 

2. Howrah 

3. Calcutta 

4. 24-Pargana (N) 

5. 24-Pargana (S) 

6. Hoogly 

7. Coochbehar 

8. Burdwan 

9. Murshidabad 

10. Birbhum 

11. Bankura 

12. Nadia 

13. Darjeeling 

Total of West Bengal 

MARCH 17,1992 

No. of GodownsIWarshouses 

3 

2 

12 

79 

2 

5 

6 

7 

6 

4 

\ 7 

4 

2 

2 

47 
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51. No. Hams of Revenue No. of GodownslWarehouses 
Distt. 

1 2 3 

ASSAM 

1. 8arpeta 1 

2. Kamrup 2 

3. Goalpara 1 

4. Sibsagar 2 

Total of Assam 6 

NAGALAND 

1. Dimapur 

Total of Nagaland 

TRIPURA 

1. West of Tripura 2 

MIZORAM 

1. Aizwal 

Total of Mizoram 1 

MANIPUR 

1. Imphal 

Total of Manipur 1 

HARYANA 

1. Kamal 5 

2. Sonepat 

3. Jhind 
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SLNo. Name of Revenue No. of GodownslWarehouses 
Oistt. 

2 3 

4. Hissar 3 

5. Bhiwani 

6. Gurgaon 2 

7. Panipat 2 

8. Yamunanagar 

9. Faridabad 3 

10. Arnbala 1 

11. Rohtak 2 

Total of Haryana 22 

HIMACHAl PRADESH 

1. Solan 

2. Mandi 

Total of Himachal Pradesh 2 

PUNJAB 

1. Faridkot 6 

2. Ferozpur 5 

3. Bhantinda 2 

4. Amritsar 6 

5. Gurdaspul 3 

6. Ropar 2 
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51. No. Name of Revenue No. of GodownslWarehouses 
Distt. 

2 3 

7. Ludhiana 2 

8. Hosiarpur 4 

9. Patiala 3 

10. Jalandhar 

Total of Punjab 34 

CHANDIGARH 

RAJASTHAN 

1. Kota 2 

2. Sriganganagar 2 

3. Jaipur 

4. Udaipur 

5. Alwar 

6. Bhilwara 

7. Chittaurgarh 

8. Jhalowar 

Total of Rajasthan 10 

DELHI 13 

ANDHRA PRADESH 

1. Warangal 2 

2. Guntur 8· 

3. Nizamabad 4 
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51. No. Name of Revenue No.ofGodown~arehouses 

Distt. 

2 3 

4. Kurnoo! 3 

5. Hyderabad 9 

6. Krishhna 8 

7. Chittoor 

8. Rajahmundry 

9. Nalgonda 2 

10. Nellore 

11. West Godavari 

12. East Godavari 

13. Karimnagar 

14. Mehboobnagar 

15. Medak 4 

16. Cuddapah 

17. Ongole 

18. Vishakhapatnam 3 

19. Adilabad 

20. Prakasam 

21. Khamam 

Total of Andhra Pradesh 55 

UTI AR PRADESH 

1. Muradabad 



537 WriItBn AnsMHS PHAlGUNA 27,1913 (SAKA) Written AnswelS 538 

SI.No. Name of Revenue No. of GodbwnsAVarehouses 
Distt. 

1 2 3 

2. Banda 

3. Rampur 

4. Muzaffarnagar 4 

5. Ghaziabad 8 

6. Bulandshahar 

7. Etawah 

8. Shajahanpur 2 

9. Nainital 4 

10. Lucknow 4 

11. Jhansi 3 

12. Behraich 

13. Balia 

14. Jaunpur 

15. Haridwar 2 

16. Lakhimpur Kheri 

17. Mirzapur 

18. Gorakhpur 2 

19. Faizabad 

20. Hardoi 

21. Kanpur 2 
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51. No. Name of Revenue No. of GodownsAVarehouses 
Distt. 

2 3 

22. Allahabad 

23. Basti 3 

24. Raibareli 3 

25. Meerut 

26. Bijnor 

27. Plibhit 

28. Saharanpur 4 

Total of Uttar Pradesh 57 

TAMILNADU 

1. Madras 7 

2. Kamraj 2 

3. Thanjavur 3 

4. Coimbatores 3 

5. Chengalpet 6 

6. Trichirapalli 3 

7. Madurai 2 

8. Erode 2 

9. South Arcot 

10. North Arcot 2 

11. Kanyakumari 
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SlNo. Name of Revenue No. of Godowns/Warehouses 
Distt. 

2 3 

12. Salem 

13. Dharampuri 

14. Chidambaram 

Total of Tamil Nadu 35 

PONDICHERY 

BIHAR 

1. Patna 3 

2. Pumea 

3. Ranchi 2 

4. Hazaribagh 

5. Giridih 

6. Samastipur 

7. Katihar 

8. Roh,as 3 

9. Santhal Pargana 

10. Monghyr 

11. Darbhanga 

12. Singh Bhum (Jamshedpur) 

13. Dhanbad 

Total of Bihar 18 
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SI. No. Name of Reve_nue 
Distt. 

2 

ORISSA 

1. Sambalpur 

2. Ganjam 

3. Koraput 

4. Cuttack 

5. Bhubaneshwar 

Total of Orissa 

Total (All India) 

MARCH 17,1992 Written Answet5 544 

No. of GodownSIWarehouses 

3 

2 

3 

3 

10 

495 

Storage Construction Programme T enfatively Proposed Food Corporation of India and 
Central Warehousing Corporation during VIII Plan (1992-97) 

SI. No. State/U. T. 

2 

1. Arunachal Pradesh 

2. Assam 

3. Andhra Pradesh 

4. Andaman & Nicobar Island 

5. Bihar 

6. Delhi 

STATEMENT .. I 

(In '000 tonnes) 

Capacity proposed 
byFCI 

3 

5.00 

5.00 

195.00 

40.00 

55.00 

Capacity proposed 
byCWC. 

4 

54.60 

20.00 

3.00 

5.00 

30.00 
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51. No. 5tate/U. T. 

2 

7. Gujarat 

8. Himachal Pradesh 

9. Haryana 

10. Jammu & Kashmir 

11. Kerala 

12. Karnataka 

13. ManiRur 
c, 

14. Meghalaya 

15. Mizoram 

16. Madhya Pradesh 

17. Maharashlra 

18. Nagaland 

19. Orissa 

20. Punjab 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Rajasthan 

PHAlGUNA 27,1913 (5AKA) Written Answers 546 

(In '000 tonnes) 

Capacity proposed 
byFCI 

3 

50.00 

13.34 

20.00 

60.C() 

115.00 

10.00 

20.00 

15.00 

23.40 

60.00 

10.00 

45.00 

40.00 

17.92 

57.91 

Capacity proposed 
byCWC. 

4 

75.00 

15.00 

35.00 

5.00 

10.00 

67.70 

5.00 

74.10 

153.00 

5.00 

100.00 

20.00 

3.00 

33.00 

10.00 

35.00 
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(In '000 tonnes) 

51. No. 5tate/U. T. Capacity proposed 
byFCI 

Capacity proposed 
byCWC. 

2 3 4 

25. Uttar Pradesh 94.31 58.00 

26. West Bengal 78.34 180.00 

Total 1030.22** 996.40 
253.60* 

1250.00 

* Central are to be identified. 

** (Inclusive of spillover works and programme during Villth Plan to be restricted to 10.0 
lakh tonnes). 

Disaffiliation of Schools 

3400. SHRI ANNA JOSHI: 
SHRIMATI RITA VERMA: 
SHRI CHETAN P. S. 

CHAUHAN: 
SHRI DATTATRAYA BAN-

DARU: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of schools disaffiliated 

Year Number of schools 

1989-90 01 

1990-91 07 

1991-92 01 

by the Central Board of Secondary Educa-
tion during each of the last three years, 
State-wise; 

(b) the reasons therefor; and 

(c) the steps taken to ensure that stu-
dents are not harmed as a result thereof? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). The requisite informa-
tion is as follows:-

StatelUT 
(Number of schools per State or 
UT is given in brackets) 

Tamil Nadu (1) 

Andhra Pradesh (1) 
Andaman and Nicobar (1) 
Chandigarh (5) 

Chandigarh(1 ) 
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These schools were disaffiliated as they 
did not fulfil some of the essential condition 
laid down in the Affiliation Bye Laws of the 
Central Board of Secondary Education 
(CBSE). 

(c) The students studying to other 
schools disaffiliated by the Board are free to 
seek admissions to other schools so that 
their education is not affected. However, in 
order to ensure that the students were not 
harmed, on request, the CBSE allowed then 
to appear for the Board examination in the 
years of disaffiliation. 

Recommendations of Kothari Commis-
sion 

3401. SHRI ANNA JOSHI: 
SHRI DATTARAYA BAN-

DARU: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the recommendations of 
the Kothari Commission on Vocational 
Courses have not been implemented in to by 
the Government; 

(b) if so, the reasons therefor; and 

(c) the action proJ)9sed--to be taken by 
the Government to implement the recom-
mendation early? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). The main recommenda-
tions of the Kothari Commission on Voca-
tional Education were taken into account 
when the National Policy on Education '86 
was finalised. Accordingly a Centrally Spon-
sored Scheme of Vocationalisation of Sec-
ondary Education at +2 level of the school 

system was started with effect from Feb. 
1988. Under the scheme liberal financial 
assistance is given to States fUTs for imple-
mentation of this programme. During the 8th 
Plan it is also proposed to introduce voca-
tional courses at the lower secondary stage. 

World Bank Assistance for Polytech-
. nics 

3402. SHRI HARISH NARAYAN 
PRABHU ZANTYE: 

SHRI CHHEDI PASWAN: 
SHRI LALIT ORAON: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether any polytechnics in the 
country are getting assistance from the World 
Bank; 

(b) if so, the details thereof, Statewise, 
alongwith the amount of assistance pro-
vided during the last three years; 

(c) whether the Government propose to 
seek World Bank Assistance for opening 
some more Polytechnics; and 

(d) if so, the details thereof alongwith 
the places where such polytechnics are likely 
to be opened? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). The World B.,ank has 
agreed to provide credit assistance of Spe- . 
cia I Drawing Rights (SDR) 373.3 million over 
the period 1990-1999 under two projects for 
upgrading Technician (Polytechnic) Educa-
tion, covering polytechnics approved/recog-
nised by the All India Council for Tech nical 
Education in 16 States and one Union Terri-
tory. The amount of assistance to each State 
will depend upon the actual expenditure 
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incurred on approved project activities. De-
.tails of project componects-Statewise are 
given in statements I and II. 

(c) and (b). The projects, inter-alia, in-

elude opening of new polytechnics by the 
concerned States. Tentative locations of 
these polytechnics are indicated in state-
ment -III. 
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RailWay Routes incurring Losses 

3403. SHRI HARISH NARAYAN 
. PRABHU ZANTYE: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the names of the routes on Central, 
Eastern, Northern, Southern and South-
Central Railways which are incurring finan-

ciallosses for want of adequate traffic; and 

(b) the route-wise details ofthe revenue 
earned and the expenditure incurred thereon 
during the last year? 

THE MINISTER OF STATE IN THE 
MINISmy OF RAILWAYS (SHRI MAL-
LlKAAJUN): (a) and (b). A statement is at-
tached. 

STATEMENT 

Gross earnings and expenses of Unecomic branch lines on Central, Eastern, Northern, 
Southem and South Central Railways for 1990-91. 

(Figures in thousands of Rs.) 

Name o( Branch line Gross earnings Expenses 

2 3 

Central Railway 

Daund - Baramati 23,84 55,62 

Ait - Konch 11,20 83.,38 

Gwalior - Bhind 40.91 2,19,88 

Gwalior- Sheopur Kalan 1,29,57 6,96,99 

Dholpur - Tantpur - Sirmuttra 13,19 1,79,33 

Neral - Metheran 59,78 2,45,32 

Pachora - Jamner 17,79 60,95 

Mira; - Kurduvadi - Latur 4,68,85 7,56,10 

Eastem Railway 

Bakhtiyarpur - Rajgir 1,22,54, 1,55,96 

Bhimgarh - Palasthali 7,25 31,91 
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(Figures in thousands-of Rs.) 

Name of Branch line Gross eamings Expenses 

2 3 

Bar!lsat - Hasnabad 75,67 3,10,72 

Shantipur - Nabadwipghal 1,98 19,25 

Tinpahar -Rajmahal 59,45 73,35 

Bardhaman - Katwa 8,99 75,66 

Bhagalpur - Mandarhill 21,64 91,11 

Baruipur - l~kshmikanlapur 2,73,01 3,70,24 

Sonapur - Canning 2,61,16 3,08,18 

Jamalpur - Monghyr 34,13 53,55 

Nothern Railway 

Rohtak - Gohana 34,78 58,00 

Batala - Qadian 5,66 62,39 

Garhi - Harsaru- Farrukh Nagar 8,50 18,35 

Ver1<a - Dera Baba Nanak 18,63 2,66,59 

Pipar Road - Bilara 21,86 70.12 

Samdari - Munabao 3,87,64 6,29,77 

BalDlra - Pachpadra 3,80 56,42 

R'i~a Badh - Pakharan 5,32,61 5,82,43 

Kalka - Shimla 2,67,68 5,94,20 

Pathankot - Jodinder Nagar 1,87,87 4,27,74 

Phagwara - Jaijon Ooaba 65,49 1,79,18 

Barhan - Etah 1,03,79 1,06,68 
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(Figures in thousands of Rs.) 

Name of Branch line Gross earnings Expenses 

2 3 

Raja- Ka-Sahaspur-Sambhal-Hatim Sarai 33,98 6105 

MakranacParvatsar 21,82 41,66 

Raniwara-Bhildi 2,07,86 3,09,23 

Madhopur - Pathankot 2,89,43 3,21,72 

Southern Railway 

Shoranur - Nilambbr 74,20 97,92 

Tirutturaippundi - Pt. Calamere 39,38 60,62 

Mettupalayam- Ootacamund 26,44 1,63,74 

Madurai - Bodinayakanur 41,59 93.30 

Mayuram - Tranquebar 14 

Southern Railway 

Chickjajur - Chitradurg 36,10 69,23 

Nanjangud - Chamarajanagar 26,33 79,94 

Yelahanha - Bangarapet 6,41 1.18,25 

Peralam - Karaikal 27 

Tirunelvelli - Tiruchcenaur 45,09 1,15,80 

Sagara - Talaguppa 11,69,?2 39,48 

Villnpuram-Pondicherry • 1,69,82 1,97,27 

South Central Railway 

Hospet - Kotturu 2,99,93 4,16,24 
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Natn6 of Sranch line 

Jankampet - Bodhan 

Bellary - Rayadurg 

Gudivada - Machilipatnam 

Gunda Raod - Swamihalli 

Mudkhed - Adilabad 

Alnavar - Dandeli 

[ Translation) 

Railway Halts in U. P. 

3404. DR. P. R. GANGWAR: Will the 
Minister of RAILWAYS be pleased to state 
the details of the existing railway hans with-
drawn and new haHs provided on Bareilly-
Lud<.now and Pilibhit-Shahjahanpur routes 
in Uttar Pradesh? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
UKARJUN): The information is being col-
lected and will be laid on the Table of the 
Sabha. 

[English] 
Report on Emission Standards 

3405. SHRIMATI RITA VERMA: 
SHRI N. K. BALlYAN: 
SHRI CHETAN P. S. CHAU-

THAN: 
SHRIMATI DIPITKA H. 

TOPIWALA: 
SHRI RAM KAPSE: 

(Figures in thousands of Rs.) 

Gross earnings Expenses 

2 3 

6,77 18,41 

2,48 46,10 

89,60 1,57,43 

3,54,51 4,18,01 

3,03,65 3,66,10 

1,49,50 1,74,96 

SHRIMATI DlYKUMAN BHAN-
DARI: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Union Government have 
asked the State Government to submit re-
port on industries complying with mandatory 
emission standards; 

(b) if so, the names of the State from 
which such reports have been received; and 

(c) the dEllails of the performance of 
each State in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NA TH): (a) Yes, Sir. 

(b) and (c). According to the information 
provided by the State Government, the 
number of large and medium scale pollllting 
units which have taken steps to control pol-
lution are as follows:-
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Sf. No. States 

01. Madhya Pradesh 

02. Gujarat 

03. West Bengal 

04. Chandigarh 

OS. Uttar Pradesh 

06. Meghalaya 

07. Tamil Nadu 

08. Kerala 

09. Kamataka 

10. Himachal Pradesh 

11. Orissa 

12. Maharashtra 

13. Rajasthan 

14. Punjab 

15. Daman & Diu 

16. Delhi 

17. Andhra Pradesh 

industries Causing Ganga PQllutlon 

3406. SHRI S. B. SIDNAl: Will the 
Minister of INVIRONMENT AND FORESTS 
be pleased to state: 

(a) the number of poliuting industries 
identified undertheGanga Action Plan, State-
wise; 

Number of units which have taken 
steps for control of poRution 

94 

193 

58 

701 

4 

914 

28 

114 

34 

76 

461 

27 

48 

5 

185 

(b) the number of such industries which 
have taken pollution control measures, State-
wise; and 

(c) the number of industries which have 
been given extension for taking ponution 
control measures and the extent of ponution 
caused these industries? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) 68 gross 
polluting industries have been identified under 
the Ganga Action Plan. The state-wise break 
up of these industries is as under:-

Uttar Pradesh 34 

Bihar 5 

West Bengal 29 

(b) and (c). 43 units have taken pollution 
control measures by December, 1991. 
Statewise break up of these units is as 
under:-

Uttar Pradesh 24 

Bihar 4 

West Bengal 29 

The status of the remaining units is as 
under: 

Effluent Treatment Plants under 
construction - 7 

Prosecution launched against default-
ing units - 8 

Units closed for non-compliance of 
Environment protection Act. -10 . 

[ Trans/ation) 

Schools in Delhi 

3407. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the total number of recognised pri-
mary, (T'Iiddle, secondary and senior secon-
dary schools functioning under the Delhi 
Administation, Municipal Corporation of Delhi 
and New Delhi Municipal Committee in Delhi 
alongwith the locations thereof; 

(b) whether the Government propose to 
open new schools to promote education in 
Delhi; 

(c) if so, the places thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). A statement is attached. 



sn Written Answers PHALGUNA 27,1913 (SAKA) Written Answers 578 

4) ~..co <:c w C') to -£ (/) c>l c ..... C'l '<t '<t 

~ 
... I/) 

~ ..... ..: 
..Q § ~ (/).i:.- '" r:::: I/) I/) 

.! f2 ti 0 8 C'l a> 

'" J;(/) 
If) .g Q) 
III ~.i:.o <c to a> to 

.!!! .~ 0 N I/) 

~c>lo N N 
Q) Q 
Q) '" .t; 0 :::. '-' CI>.i:.- ~ E .g '<t '<t <Xl 

~ (/)0 0 C'l C') 

E ~ ~ 
..: (/) 0 

8 (/) 

iii 
.S ~ ti.i:.-
"tl Q Q) 0 0 ~ to <Xl ,.._ 

9- .l!! (/) (/) 0 '<t 0 N 
0 

~ f-r;:: (/) ~, 

~ .Q 
~ :g13 0 ~ C') '<t r:::: "tl ~ (/) 0 C') 0 

~ r;:: 
<IJ ll: ti Q Q) 

.!!/ 
Q) , 

3:: 3:: '-' (/)13 0 ~ N C') ~ 

'Jj b ~ ...: (/) 0 N I/) 

<:: e: I/) 
"tl 0 
r;:: ~ ~ ~.i:.-111 to ,.._ ,.._ 
;§ ~ ~ 

Q (/) ~ 8 N 0 

<IJ vf oS? ~ Q) 
Q ~ - <IJ ~.i:-.... 8.0 :::> o 0 c I/) ,.._ 0> 
0 j::; 0 ~ I/) 0 - C') 0 
r;:: ..r;:: '" 

":t: o III I/) 
t- .g '" z l!! g: ~ ~ ti 
w ~ 

f- Q).i:. - C» I/) I/) CD 

:2 ~ .!!/ c:: ~ (/)0 0 '<t ,.._ 
.W ~ ~.~ e: ...: (/) 0 
I- 8 (/) 

oCt iii Q 
0_ 

~ ti~-
t- <I: ~:§ CI> 0 0 
en .9- Q I/)(/)O <:c '<t 0 

0 l: Q) E ..... 
r;:: -..J 1;>"tl ~ ~ IJ.J 111<1: CI> 

Q §~ 
h ~io i'.. c::- ~ 

I/) ,.._ 0 

2 "tl <IJ ~(/)o C') 0 

~ 
r;::Q (.) 
111 ti 

.!!! "tl Q).i:.- '" .S:: Q) t- (/)u O 0 

.§ 1;> (.) ...: (/) c 0 N 

It 
~ 

(/) 

<I: c:: o..c:-
~ 

Q) 
~ Il") I/) 

E Q) 0 c M 0 
<II Q (/)(/)0 0 N 

Q EO 
Q) ~ t-
-£ ~ 

(/) 'Q) 

~ ~.i:.-$ o c ~ N CD to 
..: ~(/)o '<t 0 0 

"tl c:: 
Q) Q) 

..c:: E ti .!!! EO '-' Q).c:-
~ ~ 

(.) (/)0 0 C"l. '<t 0 ~ 

-2 ~ ...: II) C '<t N N 

c:: (5 (/) 

,g Q) ~ ~.i:.- <\j Q '<t I/) 0 
III -£ 1/)c>l8 II) 0 N 
E '0 ~ ~, ~ ~ § ~.c:- U; III 0 
.S J!! ~c>l8 0 III 

~ ~ ~ 
. "0 

"0 ~"O QI >Gl • Gl Gl 

~ ~ ~~ :5 ~ a:'~ 



579 Written Answers MARCH 17, 1992 Written Answers 580 

As regards the opening of new schools, 
the new schools are opened and existing 
schools upgraded and bifurcated by the Delhi 
Administration every year, The new schools 
envisaged by the Delhi Adm. are as below:-

East District 5 
West District 2 
North District 2 
South District 

S. No. Zone 

1. Shahdara North 

2. Civil Line 

3. Karol Bag 

4.· West 

5. Sadar Paharganj 

6. City 

7. New Delhi 

8. South 

9. Najafgarh 

10. Narela 

11. Shahdara South 

12. North West (Rohini) 

In addition to above there are 263 pri-
vate recognised un-aided and 50 aided Pri-
mary achools being run in various parts of 
Delhi. 

As regards opening of new Primary 
Schools by M. C. D., opening of about 20 

The location of new schools is finalised 
annually on the basis of demand, public 
need and justification. 

MUNICIPAL CORPORATION OF' 
DELHI 

As per available information details of 
the areas and the number of Primaty Schools 
being run by the M. C. D. are as below:-

Primary Schools 

178 

144 

78 

142 

91 

96 

91 

173 

247 

115 

185 

150 

1690 

new Primary Schools is envisa,ged at differ-
ent places depending upon local demand 
and justification. 

NEW DELHI MUNICIPAL COMMITTEE 

The information is being collected and 
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will be laid on the table of the Sabha. 

Construction of Railway Overbrklges 

3408. SHRI DEVI BUX SINGH: 
DR. RAMESH CHAND 

TOMAR: 
SHRIMATI BHAVNA 

CHIKHLIA: 
SHRI SARAT CHANDRA 

PATTANAYAK: 
SHRI K. V. R. CHOWDARY: 
SHRI C. K. KUPPUSWAMY: 
SHRI RAM PAL SINGH: 
SHRI VISHWANATH SHAS-

TRI: 
SHRI CHHEDI PASWAN: 
SHRI THA YIL JOHAN 

ANJAlOSE: 
DR. P. VALLAL PERUMAN: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the criteria adopted for giving 
approval to the constriction of railway 
overbridges at level crossings, and 
stations; 

(b) the names of places in the country 
where construction of such overbridges is in 
progress and the places where construction 
of such bridges have been approved for 
1992-93; and 

(c) the details regarding total cost of 
construction, progress made, the target date 
fixed for completion and funds allocated 
there for during 1992-93 in respect of each 
such project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-
LlKARJUN): (a) Railways approve the con-
struction of road over/under bridges in re-
placement of levet crossings, for which pro-
posals are sponsored by the concertned 

State Governments, agreeing to sharing of 
cost for such works as per rules. 

(b) and (c). Information is being 
collected and will be laid on the table of 
the Sabha. 

Model Stations 

3409. SHRI DEVENDRA PRASAD 
YADAV: 

SHRI MRUTYUNJAYA 
NAYAK: 

SHRI RAM BADAN: 
SHRI UDDHAB BARMAN: 

Will the Minister of RAILWAYS be 
p:eased to state: 

(a) the criteria fielded for identification of 
railway stations to be developed as model 
stations; 

(b) the zone-wise named of the stations 
identified for this purpose; 

(e) the funds allocated for this purpose 
during 1991-92 and 1992-93 for each sta-
tion; and 

(d) the progress made so far in the work 
and the works to be undertaken during 1992-
93 at each station? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) to (d). Information is being 
collected and will be laid on the Table of the 
Sabha. 

[English] 

Promotion of Classical Languag •• 

3410. DR. R. SRIDHARAN: Will the 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state: 
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(a) whether the Government provide 
funds to various private agenciesJinstitutions 
for the promotion of classical languages; 

(b) if so, the details thereof including the 
languages for which assistance is provided; 

(c) if so, the details of the institutions in 
Tamil Nadu to which financial assistance 
have been given; and 

(d) the criteria adopted for recognising 
and selecting the institutions for providing 
such assistance? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (d). The voluntaryorganisa-
tion which have worked as registered socie-
ties aUeast for three years for promotion of 
Sanskrit, Arabic, Persian, Pali and Prakrit 
etc. and submit audited statement of ac-
counts for previous three years, are eligible 
for financial grant, provided their requests 
are recommended by the State Government 
and approved by Grants - in aid Committee 
in the Ministry. The provision of grant is 
limited to 75% of approved expenditure for 
salary of teachers, scholarship 10 students, 
books, furniture etc. The building grant is, 
however, limited to Rs. 50,000/- or 75% of 
the approved expenditure whichever is less. 

(c) A Statement attached. 

STATEMENT 

TAMILNADU 

1. Sri Vidyalayam Matriculation 
Hr. Sec. School, 44-A: 
Parthasorathy Steet, 
S.S. Coliny, Madurai, T.N. 

2_ Sits Ram Vidya Mandir Hr. Sec. 
SchOol, 122, Annamandapam 
Raod, 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 
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Srirangam, Tiruchirappalli, T. 
Nadu. 

Hayagreeva Vidya Peetam, 
22- Thiruvalluvour street, 
Tharamani, T. Nadu. 

The Samskrita Acadamy SkI. 
College, 
Ground-84 Royapeetha High 
Road, 
Tamil Nadu. 

Madurai Sanskrit Veda Pathshala 
Committee, 
17-A, South Perumal Maistry 
Street, 
Medurai - T. Nadu. 

Sri Kamakoti Kamakshi Charities, 
7th Crose Chinnah Road, 
North Maravaneri, Salem, T. 
Nadu. 

The Sanskrit Education Society, 
Administrative Office, 
No. 283, T. T. K. Road, 
Madras. 

Punjab Association, Lajpat Rai 
Bhawan, 170-172, Pater. Road, 
Royapeetha, Madras. 

Saraswati. Giriveda Samskrita 
Pathshala, 
26, V. K. Iyer Road, Rafh Anna-
malapuram, 
Madras. 

Sath Samparadaya Samaraksh-
aniSabha, 
135, North Chitra Street, 
Srirangam, 
Trichirapalli, T. Nadu. 

Mamabalam Sanskrit Vidyalaya, 
116, K. R. Koil Street, 
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West Mambalam; Madras (T. 
Nadu). 

12. Vishwa Hindhu Vidya Kendra, 
Yajurveda Pathshala, 
No.1, Sannadhi Street, 
Kanyakumari, T. Nadu. 

13. Skandasraman Trust, 
Veda Pathshala, Udaypatty, 
Salem, T. Nadu. 

14. Sidha Peetham, Sri Parmanan-
dapuri, 
Ashram Sangam 48. 
Madurai, T. Nadu. 

15. Sri Vigneswara Venkataswara 
Rural 
Development Trust, Tiruvid-
aimarudar, 
T anjore Dist. 

16. Sir Ahobila Mutt Oriental Hr. Sec. 
School, West Mambalam, Madras 
(T. Nadu). 

17. Samskrita Sahitya Parishad, 
18, Sandhi Veerapur Koil Street, 
Tiruchirapalli, T. Nadu. 

18. Vedantha Desika Siddanthan 
Abhivaradhani Sabha, 
Srirangam, T. Nadu. 

19. Tiruvisaloor Nilkanta Sastra 
San~rit Pathshala, Tiruvisaloor, 
Thanjavur Dt. (T. Nadu) 

20. Sri Alala Sundaramurthy Sabha 
Veda Agma Pathshala, No. 49, 
Pandermangalam, Agrahman, 
Worairyur, Tiruchirapalli, T. Nad u. 

21. P. S. Sanskrit Pathshala, C/O P. S. 
Hr. Sec. School, 214, R. K. Mutt 
Road, 
Mylapore, Madras. 

22. Advaita Sabha, 
20, Bathyee Kidangu Teppakulam 
P. O. Tiruchirapalli, T. Nadu. 

23. Ahobila Math Sanskrit Vidya 
Abhivardhani Sabha, West Mam-
balam, 
Madras. 

24. Sir P. S. Sivaswam Ayyars Hr. Sec. 
School, Tirukattapalli, Thanjavur, 
Tamil Nadu. 

25. Sri Kanchi Kamakoti Peetom, 
Kanchipuram, Tamil Nadu. 

26. Murthuzavia Educational & Cultural 
Foundation of South Indoa, 
186, Big Street, Tamil Nadu. 

27. Sree Veda Vedartha Srowtha 
Vidyalaya, 
96 - Annamandapam Road. 
Srirangam. 

28. Sankara Advata Research Centre, 
26, College Road, 
Mungambakkam, 
Madras. 

29. Raja Veda Kavya Pathshala, 
D. 76/111, Cross Street, 
Sringeri ColOny, Kumbakonam. 

30. Covindgudi Appukuti Ayyars Veda 
Pathshala, Veda Bhashyam Col-
lege, 
Kumbakonam. 

31. Sri Ranganatha Paduka Vidyalaya, 
No. 155 East Uttara Street, 
Srirangam. 

32. Sri Bhuvaneshwari Charities Trust, 
7th Street; Puddukkottai-1 . 

33. G. Thapovanam, 
Gnanda Trust, 
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PO: Thapovanam-605 756. 

34. Nyaya Sastra Chandrasekheren-
dra 
Sarasvati Nyaya Sastra Sanskrit 
M.V., 
Bangaru Amman Colony, 
Kanchipuram. 

35. Madras Sanskrit College & SSV 
Pathshala, 
84, Thiru- vi- ka-Road, 
Mylapore, Madras. 

36. Kuppuswami Sastri Research In-
stitute, 
84, Thiru-vi-ka-Road. 
Mylapore, Madras. 

37. Murthuzaviya Eduction & Cultural 
Foundation of South India, 
186, Big Strest, Triplicane, 
Madras. 

38. The Principal, 
Shri Karpagambal Vedapats Salai, 
17-C, R. R. Flats, 
8, Warren Road Mylapore, 
Madras- 600034 (T. Nadu) 

39. The Hony. Director, 
Lamal Bhandari Memorial Trust, 
Unit Jana Vikasa Kendra, T. Nadu 

40. The Trustee Secretary, 
Allur Ramaswamy Rajlakshami 
Vedartha Vidyalaya, 140-
North Uttars Stres), 
Sriranagam (T. Nadu.) 

Draft on School education 

3411. DR. LAXMINARAYAN 
PANDEY: 

DR. A. K. PATEL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details of the recommendations 
made by the working group set up to prepare 
a draft for pre-school and school education 
during the Eighth·plan; 

(b) the reaction of the Government 
thereto; 

(c) the action taken by the Govem,-
ment in this regard; and 

(d) the estimated expenditure for the 
First and Second year of the Plan, State-
wise? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 

. SINGH): (a) No Working Groups were set up 
for the Eighth plan (1992-97). 

(b) and (c). Do not arise. 

(d) The Eighth Five Year Plan (1992-97) 
will commence from 1st of April, 1992 and no 
estimate of expenditure for the years 1992-
93 and 1993-94 is available. 

[ Translation] 

Teachers In Universities 

3412. SHRI RAM VILAS PASWAN: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) the total number of Central Universi-
ties in the country and the number of Profes-
sors, Readers and Lecturers respectively in 
such universities; 

(b) the University-wise number of Pro-
fessors, Readers and Lecturers belonging to 
Scheduled Castes and Scheduled Tribes in 
such Universities; and 

(c) the total percentage of seats re-
served for Scheduled Castes and Sched-
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uled Tribes in various categories (teaching 
and non-teaching) in the University? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). A statement is an-
nuexed. 

(c) As per the guidelines laid down by 
the Central Government, 15% posts are 
reserved for Scheduled Castes and 7.5% for 
Scheduled Tribes. In case of teaching facul-
ties, the reservation on the above basis the 
upto the level of lecturers. 
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Forest Clearance of Development 
Projects 

3413. SHRI V. DHANANJAYA 
KUMAR: 

SHRI SOMJIBHAI DAMaR: 
SHRI MOHAN LAl JHIKRAM: 
SHRI DILEEPBHAI SANG-

HANI: 
SHRIMATI BHAVNI 

CHIKHlIA: 
SHRILAlIT ORAON: 
SHRI TEJSINGHRAO 

BHONSlE: 
SHRI MANIKRAO HODl YA 

GAVIT: 
SHRI SUSHll CHANDRA 

VERMA: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the details of the development proj-
ects cleared by his Ministry during the last 
one year under the Forest (Conservation) 
Act, 1980; State-wise; 

(b) the details of the projects rejected, 
during the period, State-wise; 

(c) the details of the development proj-
ects pending with the Government for clear-
ance as on date under Forest (Conserva-
tion) Act, 1980, State-wise; 

(d) since when these are pending and 
the reasons for delay in clearing the projects; 
and 

(e) the steps taken to clear these project 
early? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Details are 
given in statement - I. 

(b) Details are given in statement - II. 

(c) and (d). Details are given in state-
ment - III. 

c 

(e) As soon as the reguisite informatiOn 
is received from the State Governments, the 
cases are considered expeditiously. 
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Documents of Indian History 

3414. DR. LALBAHADURRAWAL:WiII 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether several valuable original 
documents of IndiaD history are in posses-
sion of various foreign Governments; 

(b) if so, the details thereof; and 

(c) the efforts made by the Government 
to bring back these documents and the pres-
ent position in this regard? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir. 

(b) These documents relate to archival 
material on different periods of the associa-

. tion of foreign Govemments with India. The 
countries where records exist include the 
UK, France, Portugal, the Netherlands the 
Commonwealth of the Independent States, 
Germany, Spain, Denmark and Itlay. 

(c) Efforts made through diplomatic 
channels and directly to seek the retrieval of 
original documents have not b&en success-
ful. However microfilms of these documents 
have been successful. However microfilms 
of these documents have been procured 
from some countries through bilateral ex-
change, outright purchase and grants re-
ceivedfrom the Charies Wallace Trust Fund. 
6839 microfilms have been acquired so far 
by the National Archives of India. 

Repair of Railway Bridges In Bihar 

3415. SHRI RAM TAHAL CH-
OUDHARY: Will the Minister of RAILWAYS 
be pleased to state: 

(a) the number and locations of old 
railway bridges identified for renovation in 
zonal railways covering Bihar; 

(b) the details regarding repair work 
undertaken thereon during last two years; 

(c) the details of the report submitted by 
the Committee constituted to study the old 
bridges; and 

{c) the extent to which its recommenda-
tions have been implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) 1094 nos. distributed on 
various sections of Eastern, North Eastern, 
Northeast Frontier and South Eastern Rail-
ways, to be taken up for rehabilitation in a 
phased manner. 

(b) 106 nos. have been rehabilitated/ 
registered/rebuilt as necessary . 

(c) and (d). The Committee, in its report, 
identified the types of the old bridges, which 
need to be taken up for rehabilitation on a 
programmed basis and the additional inputs 
considered necessary for the same. The 
report was accepted for implemertation. 

Central Zoo Authority 

3416. SHRI PANKAJ CHOWDHARY: 
WiILthe Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether Government propose to set 
up a Central Zoo Authority for the develop-
ment and modernisation of the zoological 
parks; 

(b) if so, the time by which it is likely to 
be set up and the jurisdiction of this authority; 
and 

(c) if not, the steps proposed to be taken 
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by the Government for the development of 
1M zoological parks? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (c). 
Central Zoo Authority has already been set 
up with effect from 3rd February, 1992: The 
authority shall be responsible for looking 
after the management and the development 
of the zoos throughout the country except 
Jammu & Kashmir. 

New Locomotive and Coach Manufac-
- ture units 

3417. SHRI PANKAJ CH-
OUDHARY: 

SHRI S.B. THORAT: 
SHRI ARJUN CHARAN 

SETHI: 
SHRIDHARMABHIKSHAM: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government have de-
cided to set up new coach and locomotiVe 
manufacturing units; and 

(b) if so, the details thereof alongwith 
ostimated cost, location and the stage at 
which each project stands at present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
lIKARJUN): (a) No, Sir, 

(b) Does not arise. 

[English] 

EIaclrHIcation of Railway Unes 

3418. SHRI PANKAJ CHOWDHRY: 
SHRIMATI VASUNDHARA 

RAJE: 
PROF. ·KV THOMAS: 
SHRI V.S. V!JAYAR-

AGHAVAN: 
SHRI SURYA NARAIN 

YADAV: 

Win the Minister of RAILWAYS be 
pleased to state: 

(a) the names of the railway lines taken 
up for electrification during Seventh Five 
Year Plan alongwith total cost, funds allo-
cated, year-wise, progress made so far and 
target date fixed for completion of each 
project, separately; and 

(b) the names of railway lines approved 
for electrification during 1992-93 aIongwith 
estimated cost, funds allocated and target 
date fixed for completion of each project 
separately? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-
lIKARJUN): (a) and (b). A statement is at-
tached. 
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Man-eating Tigers of Corbett National 
Park 

3419. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of NVIRON-
ME NT AND FORSTSbe pleased to state: 

(a) whether Government have received 
any information that-man-eating tigers of the 
Corbett National Park again killed many per-
sons and animals in Garhwal (Uttar Pradesh) 
in the recent past; 

(b) if so, the number of persons and 
animals killed; 

(cl whether compensation has been 
given to the dependants of the deceased 
persons; 

(d) if so, the details thereof; and 

(e) ff not, the reasons therefor; and 

(f) the steps taken by the Government 
for checking such incidents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) No, Sir. No 
man-eating or cattle killing incidents occured 
in the recent past, after May, 1990, in the 
Corbett National Park. 

(b) to (e). Do not arise. 

(f) All possible precautions are being 
taken through management practices in the 
National Park to eliminate man-animal con-
flict, viz: 

(i) Strict control on the movement of 
people inside the Park. 

(ii) Prohibiting entry of livestock 
inside the Park. 

(iii) A package of measures under 
'ecodevolopment' is being taken 

,,'up to minirnise man-animal con-
flicts in the park. 

[ Translation] 

Passenger Facilities at Kotdwar Station 

3420. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether he has received a eight 
point memorandum/representation from the 
representatives/local people regarding pro-
viding passenger facilities at Kotdwar Rail-
way Station; 

(b) if so, the details thereof; 

(c) whether any action has been taken 
thereon; and 

(d) if so, the details thereof and ff not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
L1KARJUN): (a) Yes, Sir. 

(b) The demands made in the represen-
tation include introduction of a train, restora-
tion/allotment of reservation quotas, open-
ing of Out agencies and Government Rail-
w:ty Police Post, provision of additional 
passenger amenities, etc. 

(c) and (d). Demands mentioned in the 
representation have been examined. Ade-
quate reservation quotas, catering facilities, 
a water cooler and other passenger ameni-
ties commensurate with the traffic handled 
have been provided at Kotdwar station. In-
troduction of a new train and keeping of 
Kotdwar-Delhi coaches on platform is not 
feasible due to operational constraints and 
lack of traffic justification. In the absence of 
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suitable contractors, railway Out Agencies 
could not be opened. Opening of Govern-
ment Railway Police Post concerns the 
State Government of Uttar Pradesh. 

Training of Forest GuardslOfftcers 

3421. SHRI BHERUlAl MEENA: Will 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) whether the Forest Guards and 
Forest Range Officers in the Forest Depart-
ment of Delhi have. been provided any 
training; and 

(b) if not , the details of the scheme for 
imparting necessary training to them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAl NATH): (a) and (b). No, 
Sir. However, the matter is reported to be 
under consideration in consultation with the 
Directorate of Training, Delhi Administration 
for making provision and facilities of training 
to lower level field staff of the Forest 
Department. For training of Forest Rangers, 
it is expected that seats will be allotted in the 
State Forest Rangers Training Colleges in 
different states. 

3422. SHRIMATI SHEELA GAUTAM: 

Win the Minister of HEALTH AND FAMI. Y 
WELFARE be pleased to state: 

(a) whether there has been an increase 
in the number of Asthma patients in the 
country during the last three years; 

(b) if so, the main reasons therefor; 

(c) the approximate number of patients 
suffering from asthma in each State and 
Union Territories; and 

(d) the steps proposed to be taken by 
the Government to check the speared of the 
disease in rural and urban areas of the 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K THARADEVI 
SIDDHARTHA): (a) to (d). No statistics are 
specifically maintained regarding the Asthma 
patients in the country. Howeve·r, a state-
ment showing cases & deaths due to Bron-
chitis, chronic & unspecified emphysema 
and Asthma in various StatesJUts. of India 
during the years 1987, 1988 and 1989 is 
encloased. 

There is no separate scheme for check-
ing spread of this disease. 
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SUb-Standard Drug. 

3423. SHRI SHEELA GAUTAM: 
SHRI GIRDHARI LAL BHAR-

GAVA: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether sub-standard medicines are 
supplied to patients by Government hospi-
tals of Delhi and C.G.H.S. dispensaries; 

(b) if so, details thereof; and 

(c) the remedial measures taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) No, Sir. 

(b) and (c). Do not arise. 

[English] 

Building Activities on Sea Beaches , 
3424. SHRIMATI BASAVA RAJES-

WARI: Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether serval beache~n the coun-
try have been thrown open for the construc-
tion of hotels and resorts following the deci-
sion to litt ban on building activity along the 
waterfront; and, 

(b) If so, the names of beaches which 
have been cleared by his Ministry for build-
ing activities? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
Permission for construction of hotels and 
resorts along the waterfront are regulated as 

per the Costal Regulation Zone (CRZ) noti-
fication brought out by the Ministry in Febru-
ary,1991. 

The norms for such activities depend on 
the category of Coastal Regulation Zones 
identified by State Govemments/Union Ter-
ritory Administrations and approved by the 
Ministry. The Ministry is yet to receive the 
final Costal Zone Management Plans from 
State Governments/Union Territories for 
consideration. 

VGC Rewards to Teachers 

3425. SHRIMATI BASAVA RAJES-
WARI: Will the Minister -of HUMAN RE-
SOURCES DEVELOPMENT be pleased to 
state: 

(a) whether UGC decided to offer re-
wards to outstanding young teachers in 
various fields; 

(b) the number of teachers and univer-
sity lecturers from various institutions se-
lected for the reward during last one year; 

(c) whether UGC has asked all the 
educational initiations to forward the names 
of such teachers;and 

(d) if so, the details thereof? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). According to the informa-
tion furnished by UGC the Commission has 
not instituted any scheme to offer rewards to 
outstanding young teachers in various fields. 

Ceiling on Wheat and Rice Stock 
Holdings 

3426. SHRI R. SURENDER 
REDDY: 

SHRI GURUDAS KAMAT: 
Will the Minister of FOOD be pleased to 

state: 
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(a) whether the Union Government have 
imposed a ceiling on wheat and rice stock 
holdings of retail and wholesale traders; 

(b) if so, the details thereof; 

(c) whether necessary directions in this 
regard have been issued to the States; and 

(d) the number of traders arrested for 
deeping more than the prescribed ceiling of 
foodgrains along with the action taken against 
them, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Yes, Sir. 

(b) and (c). The Central Government 
decided and advised all StateslUnion Terri-
tories on 7th February, 1992 that maximum 
stock holding limits for wheat and rice sepa-
rately should not be more than 250 quintals 
in case of wholesalers and 50 quintals in 
case of retailers. The StateslUTs were di-
rected to issue necessary orders Of amend 
existing orders under the Essential Com-
modities Ad to provide for these limits with 
immediate effect and enforce revised stock 
holding limits vigorously. 

(d) Information is being collected and 
will be laid on the Table of the House. 

wagon. for Brick Kiln Industry 

3427. SHRI SURENDER REDDY: 
SHRI MUMTAZ ANSARY: 
SHRI SIMON MARANDI: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Government have 

(b) if so, the reasons therefor; and 

(c) whether the Government propose to 
reconsider and resume allotment of ade-
quate number of wagons to the industry? 

THE ~INISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) and Cc). Do not arise. 

Recognised Private Engineering 
Colleg .. 

3428. SHRI MUKUL BALKRISHNA 
WASNIK: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the number of private engineering 
colleges rerognised by the All India Council 
of Technical Education in Maharashtra, dis-
trict-wise: 

(b) the syst9fT1 of admission followed in 
these engineering colleges; 

,tc} whether the All India Council of 
Technical Education has received any pro-
posal during 1991-92 to set up new private 
engineering colleges in Maharashtra; 

Cd} if so, the details thereof; and 

(e) the reaction of the AICTE thereon? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH). (a) to (e). Information in . being 
collected. 

Improvements of lIyeore-Ara81kera 
SectIon 

stopped allotment of wagons for transporta- 3429. SHRI H.D. DEVEGOWDA: Will 
tion of coal to brick kiln industry fro;\' Febru- the Minister of RAILWAYS be pleased to 
ary, 1992; state: 
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(a) whelher there is any scheme to 
improve the track between Mysore-Arasik-
ere to make it titfor running high speed trains 
and to dieselise the trains running on it; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRt MAL-
LlKARJUM): (a) There is no scheme to run 
high speed trains between Mysore and 
Arasikere. The track is however, fit for the 
present level of traffic and speed, with diesel 
traction. 

U. K. Assistance for Development of 
Western Ghats 

3430 SHRI G. MADEGOWDA: Will the 
Mirristerof ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government have ap-
proved a scheme for the development of the 
Western Ghats with the assistance of the 
United Kingdom; 

(b) if so, the amount of assistance to be 
provided by the UK; 

(c) the places covered under the pro-
posed scheme; and 

(d) the time by which the scheme is 
likely to be implemented? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) A project 
titled Western Ghats Forestry an Environ-
mental Project has been received from the 
Kamataka State Government, which has 
been appraised by the Overseas Develop-
ment Administration (U.K) The final agree-
ment has not been executed. However, the 

pre-project activities have been approved. 

(b) The total estimated cost of the proj-
ect is Rs. 105 crores to be provided as grant 
by the Overseas Development Administra-
tion (U.K.). 

(c) In the first phase of the project, five 
Forestry Divisions ofthe Uttara Kanara Forest 
Cirecle of Karnataka will be covered. Addi-
tional areas may be taken up after the imple-
mentation of the project is reviewed at the 
end of three years. 

(d) The implementation ofthe project on 
full scale will be taken up after the formal 
agreement is executed with the Overseas 
Development Administration (U.K.). 

Education for Disabled CRUdren 

3431.DR.KARTIKESWARPATRA:WiII 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) whether the Government provide 
grants for integrated education to the dis-
abled children; and 

(b) if so, the allocation thereof, States-
wise during 1991-921 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Under the Centrally Sponsored 
Scheme of Integrated Education for the 
Disabled Children, financial assistance is 
given to the State Government Union Terri-
tories and voluntary Organisations for the 
implementation of the Scheme. 

(b) A statement is annexed indicating 
the grants released to the State Govern-
mentslUnion Territories during 1991-92. 
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. STATEMENT 

Name of the State/ Grant released during 1991-92 
Union Territories under I.E. D. C. Scheme 

2 

1. Gujarat Rs. 34,50,180/-

2. Himachal Pradesh Rs. 7,20,900/-

3. ,Jammu & Kashmir Rs.16,22400/-

4. Karnataka Rs. 45, 27, 850/-

5. Madhya Pradesh Rs. 2,17,390/-

6. Mizoram Rs. 31,72,3051-

7. Nagaland Rs.10,79,260/-

8. Orissa Rs. 22,46,760/-

9. Punjab Rs.12,OO,OOO/-

10. Rajasthan Rs. 71,13,4501-

11. Tamil Nadu Rs. 9,90, 0001-

12. Andaman & Nicobar Rs. 16,07.500/-

13. Daman & Diu Rs. 52,750/-

14. Delhi Rs.16,14,290/-

15. Manipur Rs. 3,97,500f-
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educationally Backward Districts In 
Or .... 

3432.DR.~RTIKESWARPATRA Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) the educationally backward districts 
of Orissa; and 

(b) the steps taken by the Government 
to eliminate their educational backwardness? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SI.'JGH): (a) Educationally backward dis-
tricts having less than national average rate 
of literacy in the State of Orissa as per 1981 
Census are: Sambalpur. Sundargarh, Ken-
dujhar, Meyurbhanj. Koraput, Phulbani. 
Balangir, Kalahandi and Ganjam. 

(b) There are a number of programmes 
under implementation in the areas of Ele-
mentary EdUcation and Adult EdUcation. 
Further under the Centrally Sponsored 
Schemes such as Operation Blackboard, 
Teacher Education, Non-Formal Education 
and Adult Education Programmes, financial 
assistance is provided to the State Govern-
ments for educational development. The 
State GovtsJUT Administrations have been 
advised to concentrate on backward dis-
tricts. 

Report on Archaeology of Ramayana 
Sites 

3433. SHRI SYED SHAHABUDDIN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the final report on the proj-
ect relating to the Archaeology of the Ramay-
ana Sites has been compile and submitted to 
the Government; 

(b) the total cost of the project upto the 

stage of compilation; 

(c) whether the Government propose to 
publish the report; and 

(d) if so, the expected date thereof? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Preliminary reports and research 
papers on the project relating to the 'Archae-
ology of the Ramayana Sites' have already 
been published. 

(b) Since the project was taken up as a 
part if ongoing programmes of the Archaeo-
logical Survey of India, no separate cost of 
the project has been maintained. Besides, it 
was a joint project of the Indian Institute of 
Advanced Study and the Archaeological 
Survey of India. 

(c) and (d). Yes, Sir. Preliminary reports 
on the findings of the project have already 
been published. 

Nominees In Governing Bodies of 
Colleges 

3434. SHRI SYED SHAHABUDDIN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the name, educational qualification, 
profession and occupation of the persons 
nominated by the Delhi Administration to the 
governing body of various colleges in Delhi; 

(b) the term of office of the nominees; 
and 

(c) the criteria adopted by the Delhi 
Administration in selecting the nominees? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) A Statement is attached. 
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(b) According to the Ordinances of the 7. Shri Deepak Gupta, 
University of Delhi the term of office of the Senior Engineering 
nominees on the governing bodies of vari- Cousultant. 
ous colleges in one year. 

8. Shri R.N. Bansal, 
(c) Delhi Administeration has informed Formerly Joint Secretary 

that professionals and educationists who 
can contribute to the proper management of Company Affairs 

colleges have been given preference in se-
Shri Shri Bhisham Sahmi, lacting nominees. 9. 
Hindi Writer. 

STATEMENT 
10. Dr. B.B. Sharma, 

Names and professions of noml- Director, 
nee. on the Governing Bodies Deihl SSPL, 

Administration colleges Defence Laboratory. 

II. Delhi College of Arts & Commerce 
I. Deen Dayal Upadhyaya Co/lege 

1. Shri K.R. Nrayanan. 
1. Shri Inder Malhotra, Formerly Vice-Chancellor 

Formerly Editor, and Member of Parliament. 
Times of India. 

2. Shri Mohan Primalani, 
2. Shri R. Govinda, Managing Director, 

Professor, Oreford-IBH Publishing 
National Institute of Comapny. 
Educational Planning and 
Administration. 3. Dr. H.K, Dua 

Editor, 
3. Justice R.S. Sarkaria, Hindustan Times. 

Chairman, 
Press Council of India. 4. Smt. Geeta Sagar 

Registrar, 
4. Shri A.k. Khosla, Cooperative Societies, 

Chairman, Delhi Admimstration. 
General Electric Corpn. 

5. Shri Shyam Khosla, 
5. Shri K.N. Sarkaria, Chief of Bureau, 

Chairman, Tribune. 
General Electric Corpn. 

6. Prof. K.D. Gangrade, 6. Shri R. Venkatraman, 
Formerly Pro-Vice-Chancellor Foremerly Sectary 
Delhi University. to the Govt. of India. 
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7. Shri Prof. V. Ramalinga Swamy. 6. Shri S. Sahay. 
Professor. Formerly Editor. 
Jawaharlal Nehru Statesman. 
University. 

7. Prof. N.K. Raina. 
8. Shri Arun Virmani. Professor. 

Architect. Nationaf Council for Educational 
Research & 

9. Shri D.S. Nanda. Training. 
Industrialist. 

8. Dr. G.N. Pathak. 
10. Shri B.M. Aggarwal. Formerly Treasurer. 

VICe-President. University of Delhi. 
A.D. Somani Groop 
of Industries. 9. Dr. J. Vijiyendra. 

Secretary. 
III. Swami Shardhanand CoHege Raja Ram Mohan Roy 

NatIOnal Resources Centre. 

1. Prof. Jaya Indiresan. 10. Prof. Anil Bhatti 
Professor. Jawaharlal Nehru 
National Institute of Umversity. 
Educational Planning 
Administration. IV. Maitreyi College 

2. Shri S.A. Sharma 1. Dr. Amba Prasad. 
Financial Commissioner. Formerly Professor 
Delhi Administration. Delhi University. 

3. Shri K.K. Sharma. 2. Shri K. S. Sankhla. 
Financial CommisSIOner. Formerly Chairman. 
Delhi Development Authority. Indian Council of 

Agricultural Research. 
4. Prot. Karuna Chahana. 

Professor 3. Shri'M. Vardarjan. 
Zak" Hussain Centre for Member, 
Educational Studies. Minority Commission. 
Jawaharlal Nehru University. 

4. Shn B.B. Saxena, 
Secretary (Administration 

5. Prof. Amrudh Gupta. and Services), 
School of International Delhi Administration. 
Studies, 
Jawaharlal Nehru University. 5. Smt. Sharda Nayak, 
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Director 4. Shri R.P. Rai, 
U.S.E.F.J. Commissioner, 

Industries, 
6. Prof. Abul Rehman Delhi Administration. 

Formerly Director, 
National Institute of 5. Shri J.K. Dadu, 
Science & Technical Additional Commissioner, 
Development Studies Sales Tax, 

Delhi Administration. 
7. Dr. C.H. Hanumantha Rao 

Formerly Member, 
Planning Commission. 6. Prof. A.K. Damodaran, 

Nehru Museum. 
8. Ms. Gulshan Nanda, 

Formerly General Manager, 7. Shri A.A. Wig, 
Central Cottage Industries. Journalist. 
Corporation of India. 
Limited a Shri H.J. Sequiera, 

Chairman, 
9. Shri Udaya!' Sharma, The Oriental Insurance 

Chief Editor. Company Ltd 
The Sunday Observer. 

9. Dr. J.B.J. Tilak, 
1C. Or. Kapila Vatsayan, National Institute of 

Sectary. EducatIOnal Planning and 
Indira Gandhi National Administration. 
Centre for Arts. 

10. Prof. Brij Mohan. 
V. Satyawati Co-EducationaJ College Indian Institute of Foreign Trade. 

11. Fr. Ittup, 
Or. G Sundaram. Principal, 
Add!. Secretary. St. Xavier 5cN:loL 
Ministry of Commerce. 

12. Dr. P .K. Mishra. 
2. Prof. J.B. RaPut. Formerly DOG. 

JoInt Education Adviser, Central Govemment 
Ministry of H.R.D. Health Services. . 

Vi B.R. Ambedlcar College 
3. Prof. G.P. Dashpandey. 

Centre for East Asia. 1. Sllri Moosa Raza. 
Studies. Chainnan-cum-Managing 
Jawaharlal Nehru University. Director. 
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Trade Fait Authority VII. College of Business studies 
of India. 

1. Prof. M.C. Gupta, 
2. Shri S.R. Arya, Professor & Head of 

Secretary, Department 
Food & Civil Supplies, National Institute of health & 
Delhi Administration. Family Welfare. 

3. Prof. R.L Varshney, 2. Shri S. V. Joshi 
Fcrmerly Director, General Manager 
Indian Institute of Siemens Ltd. 
Foreign Trade. 

3. Prof. 5.5. Murthi, 
4. Dr. L.P. Sihare, Department of Electrical 

Formerly Director Engineering. 
General, Indian Institute of 
National Museum. Technology New, Delhi. 

5. Shri Hiranmoy Karlekar, 4. Shri Ravi Malik, 
Journalist. Commissioner, 

Delhi Development Authority 
6. Shri J.D. Singh, 

Consulting Editor 5. Ms. Archana Arora, 
'The Daily' Joint Secretary, 

Delhi Administration. 
7 Dr. B. Srinath Reddy, 

Deptt. of cardiology, 6. Shri KK. Chhabra 
All India Institute of Deputy General Manager, 
Medical Sciences. Bharat Petroleum Corporation 

Limited. 
8. Shri Anand Saroop, 

Formerly Chairman, 7. Prof. Z.M. Khan, 
Na~ional Book Trust. Jamia Mil!ia School of 

Social Work. 
9. Shri D.P. 5athi, 

Acting Director, 8. Ms Anita Dighe, 
National Institute of Public Coopra- Director, 
tion and Centre fOT Adult Education, 
Child Developme!'t. Jawaharlal Nehru University. 

10. Dr. (Mrs.) S. Bhaduri, 
Senior Gynecologist, 9. Shri. V. V.George Verghes, 
Ram Manohar Lohia Chairman, 

Hospital Medical Foudation. 
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10. Prof. V.G. Garde Journalist. 

School of Languages, 
Jawaharlal Nehru University. 2. Prof. S. Mahini. 

Jamia Miliia School of 

VIII. KaJindi college Social Work. 

1. Ms. Sheila Uttam Singh, 3. Shri B.D. Sharma, 

Formerly Principal, Formerly Commissioner 

I.P. College. SC&ST. 

2. Dr. J.S. Bajaj 4. Smt. Meenakshi Duna Ghosh, 

Member, Planning Commission. Secretary, 
Urban Improvement, 

3. Shri Subhash C. Kashyap, Delhi Administration. 

F:>rmerly Secretary General; 
Lok Sabha. 5. Shri Nathu Singh, 

Joint Director. 

4. Shri A.O. Khar, Social Welfare, 

Secretary, Delhi Administration. 

Labour & Employment, 
Delhi Administration. 6. Dr. D. Swaminathan, 

Member 

5. Ms. Neena Vyas, Planning Commission. 

Special Correspondent, 
Statesman. 7. Dr. I.N. Chaudhury, 

Secretary, 

6. Ms. ~ia Ismailm, Sahitya Kala Academy. 

UNICEF 
8. Shri K.L. Rathee, 

7. Dr. G.L. Bhalla , Advocate, 

Senior Scientist, Supreme Court. 

Shri Ram Trust tor 
Industrial Research. 9. Shri V.M. Upadhyay. 

Vice-Chairman, 

8. Shri V.K. Thapar, India'; Institute of Regional Studie, 

. Retet I.A.S. 
10. Shri Nikhil Chakravanty, 

9. Shri K. V~hawasu TIWari, Editor, 

Chief Reporter. Mainstream. 

Nav Bharat Times. X. VlVeI<anand Mahila College 

10. Shri Ravinder Sethi, 1. Shri H.D. landon. 

. Advocate. Formerly Director, 
All India Institute 

iX. Bharali mahila college 
of Medical Sciences. 

1. Shri AJok lomar, 2. Shri o.B. Khanna 
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Formerly Judge, Secretary, 
Delhi High Court, (Transport &Tourism) 

Delhi Administration. 
3. Ms. Urvashi Bhathlia 

Editor, 4. Shri KSethuraman, 
Kali. General Manager, 

Delhi Electricity Supply 
4. Shri K.S. Baidwan, Undertaking. 

Finance Secretary, 
Delhi Administration. 5. Smt. Nalini Jayal, 

Director 
INTACH. 

5. Shri A.K Mathur 
Deputy Commissioner, 6. Dr. B.A. Nanda, 
Delhi. Nehru Museum. 

~ 

6. Shri A.K Singh, 7. Dr. Veena Singal, 
Author, Pathologist. 

7. Ms. Shyamla Pappu, 8. Dr. KS. Bhatnagar, 
Senior Advocate, Formerly Secretary, 
Supreme Court. Department of Campnay Affairs. 

8. Prof. Yogesh Bhatnagar 9. Ms. Chandni luthra, 
School of languages. Vice-President (DR). 
Jawaharlal Nehru ITDCltd. 
University. 

10. Prof. Pandav Naik, 
9. Shri Ganesh Seth. . School of Social Sciences. 

Executive Director, Indira Gandhi National 
modem School. Open University. 

10. Prof. Alice Jacob, XII. Lakshmi Bai CoII8ge 
Director, 
Indian law Institute. 

1. Mrs. Usha Nair, 
XI. Gargi College Prof. Women Studies, 

National Council of Educational 
1. Dr. T.N. Dhar. Research & Training. 

Formerly Joint-Eduoational 
Advised Ministry of 2. Shri K.B. Shukla, 
Education, Government of Secretary (Tech. Edn.). 
India. Delhi administration. 

2. Shri O.A. Ahuja, 3. Shri Chaman lal, 
JournaflSt. Director, 

Agricultural Marketing, 
3. Shri S. Ragunathan, Delhi Administration. 
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4. Prof. T.K. Commen, Delhi Administration. 
Dean - School of Social Sciences, 
Jawaharlal Nehru University. 7. Prof. Mohan LaI, 

Chief Editor, 
5. Justice U.N. Bchhawat, Encyclopaedia of Literature, 

Formerly Chief Justice, Sahitya Academy. 
Madhya Pradesh High Court. 

8. Smt. Vidya Behn Shah 
6. Dr. Anand Prakash President, Indian Council 

Sr. Advocate, Supreme Court. of Child WeHare. 

7. Dr. (Mrs.) A.S. Dhupia, 9. Dr. R.C. Sharma, 
Social Worker. Formerly commissioner, 

Kendriya Vidya laya Sangathan. 
8. Ms. Rati Barthalomew, 

Formerly Reader, 10. Dr. S. Gopal, 
Delhi University. Eminent Historian. 

9. Dr. S.D. Sharma, XIV. Mot; Lal Nehru College 
Indian Revenue Service. 

1. Shri J. Veeraraghawan, 
10. Ms. Nalini Singh, Formerly Secretary, 

Journalist Ministry of Human Resource 
Development. 

XIII. Shivaji College 
2. Dr. S.R. Nigam, 

1. Prof. Arjun Dev. Formerly Reader, 
Prof. Social Sciences, Delhi University. 
NCERT. 

3. Dr. S.k. Kacker, 
2. Dr. J.N. Pandey, Director, 

All India Institute of All India 
Medical Sciences. Institute of Medical Sciences. 

3. Dr. R.P. Dholokia, 4. Prof. A. 8aghchi, 
Secretary, Director, 
International Institute of Law. National Institute of 

Public Finance. 
4. Shri S.C. Vajpayee 

Formerly Chief Secretary, 5. Shri D.S. Misra, 
Delhi Administration. Formerly Director (Education), 

Delhi Administration. 
5. Shri C.S. Khairwal, 

Secretary (LSG), 6. Shri R.M. Vats, 
Delhi Administration. Formerly Secretary (Finance), 

Delhi Administration. 
6. Smt. Simla Jindgar, 

Joint Secretary (Finance), 7. Prof. Yogendra Singh, 
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JaWar lal Nehru University. 

8. Shri Abhishek Singhvi, 
Advocate. 

9. Srnt. Vibha Parthasarathy, 
Principal, 
Sardar Patel School. 

10. Ms. Shobhana Narayan, 
Indian Audit & Accounts 
SeMce. 

11. Prof. B.K. Sahney, 
Professor, 
Indian Institute 
of Technology. 
New Delhi. 

12. Prof. S.K. lal, 
Formerly Dean, 
Maulana Azad Medical College. 

Xv. Indira Gandhi Institute of 
Physical Education & 
Sports Sciences 

1. Prof. Mohd. Amin, 
Vice-Chancellor, 
Jamia Hamdard. 

2. Shri Zatar Iqbal, 
Eminent Sportsman. 

3. Dr. M.M.S. Ahuja, 
Formerly Dean, 
All India Institute of 
Medical Sciences. 

4. Shri Virender Singh, 
Development Commissioner, 
Delhi Administration. 

5. Shri A.K. Paitandy, 
Joint Secretary (planning), 
Delhi Administration. 

6. Dr. J.B.G. Tilal<. 

National Institute of 
Educational Planning & 

Administration. 

7. Shri K.P. Roy, 
Olympain. 

8. Shri M.C. Bhandare, 
Supreme Court Advocate. 

9. Dr. S.S. Srivastava, 
Supreme Court Advocate. 

10. Dr. H.K. Chuttani, 
Formerly Professor, 
Delhi University. 

XVI. Rajdhani College 

1. Dr. A.M. Khusro, 
Editor, 
Financial Express. 

2. Shri K.B. Sharma, 
Formerly Dean, 
Maulana Azad Medical College. 

3. Ms. Usha luthra. 
Dy. Director General 
Indian Council of Medical Re-
search. 

4. Ms. Neeta Bali, Secretary (SC/ST), 
Delhi Administratibn. 

5. Shri Omesh Sehgal, 
Chairman-Cum-Managing Director, 
Delhi State Industrial 
Development Corporation. 

6. Dr. Ashok Khosla, 
President, Society for 
Development, 
Alternatives. 

7. Prof. J.S. Yadav, 
Director, 
Institute of Mass Communication, 
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8. Shri Shri O.P. Sharma, 10. Prof. Ravinder Kumar, . 
Advocate Supreme Court, Director, 

Nehru Museum & Library, 
9. Prof. C.P. Bhambri, 

School of Social Sciences, 11. Dr. Vijayendra Snatak, 
Jawaharlal Nehru University. Formerly Prof 

Delhi University. 
10. Dr. Rajan Mathew, 

Medical Practitioner. 12. Shri S.P. Singh, 
Editor, Nav Bharat Times. 

XV". Shaheed Bhaga, Singh College 

1. Dr. A.K. Ohan, XVIII. Sri AUlObindo College 
Formerly VIC8 Chancenor, 
Ranchi University. 1. Shri M.N. Swamy, 

Formerly Director, 
2. Shri C.R. Sundara Rajan, Indian Institute of Technology, 

Secretary, Board of Industrial New Delhi. 
Finance & 
Reconstruction. 2. Prof. Hartirth Singh, 

Indian Institute of Foreign 
3. Shri S.S. Harit, Trade. 

Joint Director (Admn.) 
Directorate of Education, Delhi 3. Smt. Shailaju Chandra, 
Administration. Secretary, Health, 

Delhi Administration. 
4. Shri Ram Kumar Gupta. 

Chairman, 4. Shri A.K. Guha, 
Delton Cables ltd .• Joint Director, 

Urban Improvement, 
5. Dr. Madan Mohan, Delhi Administration. 

Eye-Specialist. 

6. Dr. Pankaj Shah 5. Dr. Ashok Jain, 
All India Institute of Director, National Institute 
Medical Sciences. of Science & Tech. Development 

Studies. 
7. Shri Shailendra Kumar, 

Special Correspondent. 6. Justice A.N. Sen, 
Hil'ldustan Times (Hindi). 

7. Shri R. C. Nigam, 
8. Justice V.S. Deshpande, Director, 

Formerly Chief Justice, Company Law Board. 
Delhi High Court. 

8. Shri Q.P. Sethi 
Acting Director. 

9. Dr. Padmavati, National Institute of Public 
Cardiologist. Cooperation & Child Development. 
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9. Dr. K.G. Krishnamurthy, 
Joint Adviser (Social), 
Planning Commission. 

10. Dr. R.S. Rana, 
Director, National Bureau 
of Genetic Resources. 

11. Prof. B.M. Johri, 
Formerly Professor, 
Delhi University. . 

12. Shri Rameshwar Dutt, 
Advocate, 
Delhi High Court. 

XIX.Shyama Prasad Mukherjee College 

1. Shri J.K. Sharma, 
Formerly Director, 
Administrative Staff, 
College of India. 

2. Dr. D.C. Joshi, 
Head & Dean, 
Faculty of Education, 
Jamia Millia Islamia. 

3. Shri T.T. Joseph, 
Secretary, 
Public Works Department, 
Delhi Administration. 

4. Dr. Smt. Satbir Silas, 
Joint Secretary (Home) 
Delhi Administration. 

5. Dr. A.T. Dodani, 
Consultant, Voluntary 
Health Association of India. 

6. Dr. Arr.itabh Kundu, 
Centre of Regional Development, 
Jawaharlal Nehru University. 

7. Smt. Sobhana Bharatiya, 
Managing Director, 

Hindustan Tunes. 

8. Dr. Usha Srivastava, 
Institute of Child Development. 

9. Dr. P.B. Vyas, 
Medical Practitioner. 

10. Shri Dushyant Kumar Issar. 
Journalist. 

Kendrlya Vldyalayas Running In Two 
Shifts 

3435. SHRI NARAIN SINGH 
CHAUDHARY: 

SHRIRAMASHRAYPRASAD 
SINGH: 

PROF. PREM DHUMAL: 

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state: 

r 
(a) the number of Kendriya Vidyalayas 

in Delhi running in two shifts; 

(b) whether the Govemment are aware 
of the difficulties of students as a result 
thereof; 

(c) the steps taken by the Government 
in this regard; 

(d) whether the Government propose to 
introduce two-shift system in other Kendriya 
Vidyalayas of the Country; and 

(e) if so, the reasons therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a> Nine. 

(b) and (c). Naturally the system has 
both advantages and disadvantages. On the 
request of parents, transfers of some stu-
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dents were ordered on grounds of difficulties 
regarding health, residence transport or to 
put brothers and sisters in the same shift. 

(d) and (e). The second shift has been 
introduced experimentally in nine schools as 
a pilot project only. 

Educating the Masses about Diseases 

3436. SHRI GEORGE FERNANDES: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Government has taken any 
steps to encourage the voluntary bodies and 
health care organisations for educating the 
people on prevention of dreaded diseases 
relating to heart and cancer; and 

(b) if so, salient features thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) and (b). Central Health 
Education Bureau distributes various health 
education materials to voluntary orgarfisa-
tions on demand, and also helps them in 
such activities. Under National Cancer 
Control Programme, financial assistance 
upto Rs. 5.00 lakhs in provided to eligible 
Non. Govt. Organisations for health educa-
tion and early detection activities in cancer. 

Eco-Mark Labels 

3437. SHRI SANATKUMAR MANDAL: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Government have final-
ised a scheme to issue 'Eco. - Mark' labels to 
industrial products by April 1992, which will 
be deemed environment friendly and cause 
either minimum or no pollution; 

(b) if so, the details thereof including the 
name of products; 

(C) the criteria being adopted for iSSUing 
of 'Eco-mark' labels and the issuing author-
ity thereof; 

(d) whether the food additives contain-
ing artificial colours and flavours put ad-
verse effect on human health; 

(e) if so, the steps being taken by the 
Government in this regard; 

(f) whether the Government propose 
such scheme for food items, food preserva-
tives and additives also; and 

(g) if so, the details there and if not the 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
The Government have identified sixteen 
categories of consumer product to be taken 
up in the Friendly Products and for which 
criteria for ECOMARK are being decided. 
The criteria are expected to be such as to 
identify products which cause comparatively 
less environment harm than othelwise. The 
draft criteria for these products are likely to 
be finalised by April 1992. The products 
identified are: 

(i) Soaps and detergents. 

(ii) Plastics 

(iii) Food items such as Edible Oils, 
Tea, Coffee, Baby food, proc-
essed foods Beverages. 

(vi) Papers (Fine paper, Sanitary 
Papers. News Print, etc) 

(v)Textiles, diapers etc. 
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(vi) 

(vii) 

• (viii) 

(ix) 

(x) 

(xi) 

(xii) 

(xiii) 

Preservatives and Food addi-
tives. 

Cosmetics e,g, Shampoo, Lip-
sties, Face Powder. 

Paints. 

Batteries. 

Lubricating Oils. 

Packaging. 

Aerosol. 

Pesticides,lnsecticides, Biocides 
and Weedicides. 

(viii) Suitability for recycling or pack-
aging; 

(ix) Biodegradability. 

The issuing authority is the Bureau of 
Indian Standards, 

(d) to (9). The presence of artiiicial col-
ours and flavours which are deleterious to 
human health will be taken into account 
while prescribing the standards for preserva-
tives and food additives for Environment 
Friendly Products. 

Extinction of Wild Buffaloes 

3438. DR. ASIM BALA: 
KUMAR I PUSHPA DEVI 

(xiv) Drugs SINGH: 

(xv) Electrical Goods/Electronic 
Goods. 

(xvi) Wood substitutes. 

(c) The parameters to be used to 
determine the criteria for issue of Ecomark 
label for various products are; 

(i) Production process including 
source of raw material; 

(ii) Case of na&urat resources; 

(iii) Likelyimpad on the environment; 

(iv) Energy conS81'Wltion in the pro-
duction of the product; 

(v) Effect and extent of waste aris-
ing from the production process; 

(vi) Disposal of the product and it's 
container; 

(vii) Utilisation of waste and recycled 
materials; 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the regions where wild buffalores 
are seen in the country; 

(b) whetherthe wild buffaloes areen tN 
verge of extinction; and 

(c) if so, the steps taken bytheGovem-
ment to protect this endangered species? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) Wild bufflf-
Ioes are reported to be found in the Indravati 
National Park (Tiger Reserve), Parneo; 
Udanti and Bhairamgarh Wilfiife Sanctuar-
ies of Madhya Pradesh and the Kazir.mga 
National Park, Manas Tiger Reserve and the 
Dibru-Saikhowa and Laokhowa Wildlife 
Sanctuaries of Assam. 

(b) No, Sir. 

(c) Steps taken to protect the wild buna-
Ioes include: 
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(1) The wild buffalo is included in 
Schedule I of the Wild life (Pro-
tection) Act, 1972, thus giving 
the species maximum possible 
protection under the law. 

(2) The present habitats of the wild 
buffalo in India are included in 
the protected area networ1t 
comprising national parks and 
sanctuaries, including tiger re-
serves. The protected areas 
containing wild buffaloes are 
being financially assisted under 
the Centrally sponsored schemes 
"Assistance for the development 
of sanctuaries and national 
parks', "Project Tiger", and 
"Conservation of rhinos in As-
sam", for their development. 

(3) With a view mainly to avoid pos-
sible inter-breeding between the 
wild buffaloes and the domestic 
stock, livestock grazing in aU the 
protected areas in Assam con-
taining wild buffaloes has been 
banned. Domestic cattle living 
alOUfld the protected areas of 
Assam is inoculated against 
contagious diseases. 

(4) The Government of India has 
sponsored survey and research 
to establish the status of the w!1d 
buffalo and to identify genetically 
pure populations of the species 
to enable measures to be taken 
for their conservation. 

[T rans/ation] 

Educationally Backward DIstrict of 
GUJarat 

3439. SHRI RATlLAl VARMA: WiJlthe 
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to stale: 

(a) the educationally backward 
d~icts of Gujarat; and 

(b) the steps taken by the Govern-
ment to eliminate their educational 
backwardness? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Educationally backward dis-
tricts having less than national average rate 
of literacy in the State of Gujarat as per 1981 
Census, are Kachchh, Banas Kantha, Panch 
Mahals and The Dangs. 

(b) There are 8 number of programmes 
under implementation in the areas of Ele-
mentary Education and Adult Education. 
Further under the Centrally Sponsored 
Schemes such as Operation Blackward, 
Teacher Education, Non-Formal Education 
and Adult Education Programmes, financial 
assistance is provided to the State Govern-
ments for educational development . The 
State Government I U.T. Administrations 
have been advised to concentrate on back:' 
ward districts. 

Status of Central University to Kunwar 
Singh University 

3440. SHRI RAM LAKHAN SINGH 
YADAV: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleaSed to 
state: 

(a) whether the Government proposed 
to grant Central University status to Kunwar 
Singh University in Bihar; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRJ ARJUN 
SINGH): (a) to (c). As a matter of policy, 
Oe1i.tral Govemment have considered it 
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inadvisable to convert State Universities as 
Central Universities. Central Govemment is, 
therefore, not conSidering any proposal to 
convert any University in Bihar into a Central 
University. 

[English] 

North Zone Centre of SAl at Lucknow 

3441. SHRI RAJENDERAAGNIHOTRI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there is any proposal to set 
up North Zone Centre of the Sports Author-
ity of India at LucknOw; 

(b) if so, the details in this regard; and 

(c) the time by which the Centre is likely 
to be established? 

THE MINISTER OF STATE IN THE 
"'MINISTRY OF HUMAN RESOURCE DE-

VELOPMENT (DEPARTMENTS OF YOUTH 
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMAR I MAMATA 
BANERJEE): (a) Yes, Sir. 

(b) and (c). The decision of the Govern-
ing body was taken in principle on 27-6-1989 
to locate the Central Zone Regional Centre 
at Lucknow, subject to funds being made 
available under the 8th Five Year Plan. 

Eradication of Iliteracy 

3442. DR. SUDHIR RAY: Will the Min-

ister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) the details of budgetary allocation 
for the eradication of illiteracy during 1991-
92, State-wise; 

(b) the reasons for inadequate alloca-
tion for total literacy camaign; 

(c) whether teachers, students have 
been involved in the total literacy campaign 
and 

. (d) if not, the reasons therefor? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) In the central sector State-wise 
allocations are not made for literacy pro-
grammes. The grants are released to vari-
ous state GovernmentslUT Administrations 
on the basis of their requirements. However, 
a statement showing State-wise the amount 
of grants released to the State Govts. IUT 
Administrations and other organisations for 
adult literacy programmes during 1991-92 is 
enclosed. 

(b) Out of a total allocation of As. 120.00 
crores made for adult education during 1991-
92 an amount of Rs. 53.75 crores has been 
earmarked for Total Literacy Campaigns 
which is considered adequate for meeting 
the expenditure on such campaigns during 
the year. 

(c) Yes, Sir. 

(d) Does not arise. 

STATEIENT 

S.No. Names d StatelUT Amount (in lakhs) 

1. Andhra Pradesh 733.04 

2. Arunachal Pradesh 8.43 
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S.No. Names of StatelUT Amount (in 1aI<hs) 

3. Assam 261.36 

4. Bihar 232.35 

5. Goa 

6. Gujarat 231.23 

7. Haryana 9.40 

8. Himachal Pradesh 31.18 

9. Jammu & Kashmir 32.00 

10. Kamataka 575.97 

11. Kerala 21.68 

12. Madhya Pradesh 435.50 

13. Maharashtra 503.28 

14. Meghalaya 12.01 

15. Manipur 22.28 

16. Mizoram 4.15 

17. Nagaland 17.72 

18. Orissa 681.35 

19. Punjab 96.31 

20. Rajasthan 457.76 

21. Sikkim 

22. TamilNadu 699.13 

23. Tripura 7.55 
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S.No. Names of StatetUT 

24. Uttar Prade\h 

25. West Bengal 

26. A& N Islands 

27. Chandigarh 

28. 0& N Haveli 

29. Daman & Diu 

30. Delhi 

31. Lakshadweep 

32. Pondicherry 

Sanskrit Mahavldyalayas 

3443. DR. SUDHIR RAY: Will the Min-
ister of HUMAN 'RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether Adarsh Sanskrit Mahav-
idyalayas functioning in different States are 
financed and managed by the Government; 

(h) if so, the details of the service rules 
in such institutions; 

(c) whether payment of salary is very 
irregular in these institutions; 

(d) if so, the reasons therefor; and 

(e) the steps taken by the Government 
in this regard ? 

THE MINISTER OF HUMAN RE-

Amount (in lakhs) 

492.01 

1171.11 

8.43 

11.47 

3.29 

0.27 

55.16 

11.61 

6827.03 

SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The Adarsh Sanskrit Mahav-
idyalayas are provided with grant-in-aid to 
the extent of 95% of approved re-curring 
expenditure and 75% approved non-recrring 
expenditure. These Mahavidyalayas are 
managed by their own management com-
mittees. 

(b) These Mahavidyalayas follow the 
service rules approved by the State con-
cerned for its filSt grade degree colleges. 

(c) No Sir, but delay in salary payment in 
some cases has been noticed. 

(d) Non-submission or delayed submis-
sion of Utilisation Certificates for grant of 
previous years, budget proposals approved 
by the Management Committee, relevant 
document to the Government and the delay 
in Grants-in-aid Committee meeting has 
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resulted in delay in release of grants-in-aid. 

(e) Government has been advising the 
Management Committees to submit the 
requisite documents in time. 

[ Translation] 

Regularlsatlon of Encroachments of 
Forests Land 

3444. SHRI ARVIND NETAM: 
SHRI CHANDUBHAI 

DESHMUKH: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether t~ Government have re-
ceived any proposal from the State Govern-
ment for taking a policy decision in regard to 
the regularisation of encroachments of for-
est area upto 24. 10. 1980; 

(b) if so, the details thereof? 

(c) whether the Union Government now 
propose not to accord its approval to the 
regularisation of encroachments. of forests 
by tribals ignoring its circular dated 18. 
9.1990; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAl; NATH): (a) and (b). 
Yes, Sir. The policy decision has been taken 
on 18. 9.1990. 

(c) No, Sir. 

(d). Does not arise. 

[English) 
Grant of Mining Leases 

3445. SHRIMATI VASUNDHARA 

RAJE: 
SHRI BUOY KRISHNA 

HANDIOUE: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Supreme Court's inter-
locutory order regardil19 ban on mining ac-
tivity in Sariska Sanctuary with effect from 
December 31,1991 has been implemented: 

(b) whether Government contemplate 
to asses the extent of damages done to 
Sariska Sanctuary, Aravalli Hills ecology in 
particular and to the other part of Rajasthan 
in general; 

(c) if so, the details thereof; 

(d) whether Government also propose 
to revise its policy of granting mining leases 
in areas sensitive to environmental degrada-
tion; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAl NA TH): (a) The Su-
preme Court had issued an interlocutory 
direction that no mining operation of what-
ever nature should be carried on with in the 
Sariska Tiger Reserve. The Supreme Court 
had also appointed a Committee, with the 
responsibility, inter alia, of ensuring the en-, 
forcement of the orders of the Court. A 
situation report submitted to the Supreme 
Court by the above committee is under 
consideration of the Supreme Court. 

(b) and (c). (i) The Supreme Court had 
directed the Committee referred to in reply to 
part (a) of the question as above, wildwife by 
to asses the environment, ecology and the 
mining activity carried on in the Sariska 
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demage done to the Tiger Reserve. 

(ii) Government of India, after assess-
ing the considerable adverse environmental 
impact that has been caused to certain areas 
of the Aravalli Range on account of inappro-
priate developmental processes and opera-
tions including mining, have issued a pre-
liminary notification under the Environment 
(Protection) Ad, 1986, prohibiting the carry-
ing out of such activities except with their 
prior permission. 

(d) & (e). Government of India have 
issued another preliminary notification un-
der the Environment (Protection) Act, 1986 
prohibiting, inter alia, expansion or moderni-
sation of any existing or new mining projects, 
except with the prior approval of the con-
cerned State Government ICentral Govern-
ment. However, for such a project to be 
located near an environmentally sensitive 
area, the approval of the Government of 
India will be required. 

(f) Does not arise. 

[T rans/ation] 

Scheme for Conservation of Forests In 
Mathura and Agra 

3446. SHRI BHAGWAN SHANKAR 
RAWAT: WiH the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 

(a) whether there is any scheme under 
consideration of the Government to save the 
Taj from storm and dust by way of conserva-
tion of forests in Mathura and ~ra and 
growing more trees therein; 

(b) if so, the details thereof; 

(c) whether help from any source has 
been sought in this connection; and 

(d) if so, details tl'1ereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
The creation of a green belt around the Taj 
has been undertaken by the Uttar Pradesh 
Forest Department. Trees !)ave been planted 
along the roads, canal banks, railway tricks 
and other available Government lands. About 
1224 hectares of land has been covered. 

(c) No, Sir. 

(d) Does not arise. 

[English] 

Ophthalmic Hospital 

3447. SHRI MRUTYUNJAYA NAYAL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Government propose to set 
up a ophthalmic hospital in collaboration 
with Russia; and 

(b) if so, the details thereof alongwith 
the special facilities likely to be provided 
therein? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (S_HRIMATI D. K. THARADEVI 
SIDDHARTHA): (a> No, $ir. 

(b) Does not arise. 

Representation from students of Jamla 
Mlllia University 

3448. SHRISYEDSHAHABUDDIN:Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a> whether the Government have re-
ceived any representations from the stu-
dents or members of the staff of the Jamia 
Minia Islamia, New Delhi, demanding amend-
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ments in the Act regarding restoration of 
minority character and autonomy of the uni-
versitY; and 

(b) if so, the reilction of the Government 
thereto? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir. A representation in this 
regard has been received from President, 
Jamia Millia Islamia Students' Union. 

(b) The matter has been examined and 
it has been decided not to make any changes 
in the Jamia Millia Islamia Act, 1988. 

Tropical Rain Forests 

3449. SHRI RAMESH CHENNITHALA: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the areas of tropical rain forests in 
the ooutnry; 

(b) whether there is any proposal for 
the protection of such forests; 

(c) if so, details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAl NATH): (a) The tropi-
cal rain forests of the country extend over 
about 5.12 million ha, as per the State 
Forest Report 1987, and are found in North 
Eastern States, Western Ghats (Kerala, 
Kamataka and Maharashtra), Andaman & 
Nicobar Islands and Goa. 

(b) and (c). The following initiatives and 
measures have been taken to protect such 
forests: 

1. TheHationalforestPolicy,198B,lays 
more emphases on conservation of forests. 

There are specific provisions for protection 
of forests from grazing, fires and encroach-
ment. 

2. Forests (Conservation) Act was 
enacted in 1980 to checK diversion of forests 
land for non-forestry purposes. The Act has 
been made more stringent by an amend-
mentof 1988. 

3. A Centrally sponsored scheme is 
under implementation to help the States to 
develop infrastructure for protection of forest 
against biotic interference. 

4. Guidelines have been issued to Statel 
UT Govts. from time to time for protection of 
forests. Some of these guidelines are as 
follows:-

(i) 

(ii) 

To avoid felling of natural forests 
and where such felling is inevi-
table for restoration of crop or 
other silvieultural considerations, 
it should be restricted to an area 
not exceedin9 10 hectares in the 
hills and 25 hectares in the plains. 

To consider banning of felling in 
the hills above 1.000 metres. at 
least for some years. 

(iii) To set apart 4% ofthegeographi-
cal area as protected area like 
wildlife sanctuaries, national 
parts. biosphere reserve etc. 

5. Massive afforestation, Social & Farm 
forestry inclUding integrated Watershed 
Scheme under 20 Point Programme is being 
carried out in all sfates/Uts. 

(d) Does not arise. 

OVerhauling of·Coaches 
3450. SHRI RAM TAHAl CH-

OUDHARY: Will the Minister of RAILWAYS 
be pleased to state' 



113 Written Answers PHAlGUNA 27, 1913 (SAKA) Written Answers 714 

(a) the period after which railway 
coaches are taken for overhauling; 

(b) the names of centres where coaches 
are overhauled; 

(c) whether the facility of fixing cushions 
in the coaches in also available at all the 
centres; and 

(d) the number of coaches in which 

Railways 

Central 

Eastern 

Northern 

Northern Eastern 

8roadGauge 
Workshop 

Matunga 
Bhopal 
Jhansi 

Lilluah 
Kanchrapara 

Alambagh 
Jagadhri 

Gorakhpur 

cushions seats were provided during 1991-
92? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Periodicity for overhaul is 
different for different types of coaches and 
ranges between 12 months and 24 months. 

(b) The name of centres. (viz. work-
shops) where coaches are overhauled, are 
given below. 

Metre Gauge 
Workshop 

Bikaner 
Jodhpur 

Gorakhpur 
Izatnagar 

Northeast 
Frontier 

New Bongaigaon New Bongaigaon 

. Southern 

South Central 

South Eastern 

Western 

Perambur 

Lallaguda 
Tirupati 

Kharagpur 
Mancheswar 

Parel 

Pratapnagar 

Dibrugarh 

Golden Rock 
ilAysore 

Hubli 

Ajmer 

Bhasvnagar 
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(d) No coaches are planned for fIXing 
cushions during 1991-92 since cushioned 
berths have been provided in all the three-
tier sleeper coaches identified for conver-
sion. 

De-Llcencing of SUgar Mitis 

3451. SHRI SIMON MARANO I: Will the 
Minister of FOOD be pleased to state: 

(a) whether the Government propose to 
de-licence Sugar mills and provided some 
concessions to agricultural sector as is being 
provided to the industrial sector; 

(b) whether Government propose to 
withdraw the dual policy on subsidy; 

. (c) if so, the effective steps taken in this 
regard; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) to (c). At present, there is no 
proposal to de-licence the sugar industry or 
to do away ':"lith the dual pricing system in the 
sugar industry. 

Cd) Sugar is an essential commodity, 
whose production and distribution is required 
to be regulated in a planned manner, so as 
to make it available ·at a reasonable price to 
the consumers. 

Quota of Berths for Vljayawada 
3452.SHRISOBHANADREESWARA 

RAO VADDE: Win the Minister of RAIL-
WAYS be pleased to state: 

(a) whetherbecause of insufficient quota 
of raservatiOf'l to Vijayawada city on many 
important trains the passengers are suffer-
ing a lot; 

(b) if so, whether the Government pr0-
pose to increase the reservation quota for 
Vijayawada city on the super fast trains that 
pass through it; 

(c) if so, the details ; and 

(d) if not, the reasons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Some passengers remain 
on the waiting list at Vijayawada station. 

(b) to (c). The reserved accommoda-
tion available by super fast trains which pass 
through Vijayawada has been distributed to 
various stations where the same is being 
fully utilised leaving no scope for any in-
crease in the quota at Vijayawada for the 
present. 

Nilambur - Mysore Une 

3453. SHRI K MURALEE DHARAN: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether any survey has been con-
ducted for construction of railway line from 
Nilambur to Mysore; and 

(b) if so, the details thereof and the 
action proposed to be a taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) Does not arise. 

Vocationallsatlon of Secondary Educa-
tion 

3454. SHRI JEEWAN SHARMA: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 
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(a) whether the Government propose to 
vocationalism the secondary education and 
introduce at least one vocational course in 
each of the senior secondary schools in the 
Union Territories; 

(b) if so, the numberof senior secondary 
schools in Delhi in which the vocational 
courses have been introduced; 

(c) the reasons for the delay in providing 
vocational training in all the schools in Delhi; 
and 

(d) time by which it is likely to be accom-
plished? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). A Centrally Sponsored 
Scheme of Vocationalisation of Secondary 
Education at plus two level was started with 
effect from February 1988. The programme 
is being implemented in 23 States and 4 
Union Territories. At present there is no 
proposal to introduce at least one vocational 
course in each school in the Union Territo-
ries. 

In Delhi vocational Courses have been 
introduced in 148 Senior Secondary Schools 
so far. 

Guidelines for Private Practitioners In 
Deihl 

3455. SHRIMATI DIL KUMARI BHAN-
DARI: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether any guidelines have been 
laid down for the private medical practitio-
ners of Delhi while granting them registra-
tion; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 

MINISTRY OF HEALTH AND FAMILY 
WELFARE (SH.RIMATI D. K. THARADEVI 
SIDDHARTHA): (a) and (b). Registration of 
medical practitioners in India is governed by 
the provisions under section 15 of the Indian 
Medical Council Ad, 1956. 

The Council has not prescribed any 
separate guidelines for private medical prac-
titioners of Delhi while granting them Regis-
tration. 

[T rans/ation] 

Railway Station In Kallashnagar, Deihl 

3456. SHRI RAM SAGAR: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government have re-
ceived representations to provide a railway . 
station at Kailashnagar in Delhi for the con-
venience of the public of that area; and 

(b) if so, reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Yes, Sir. 

(b) The proposal for opening of a hah 
station at Seelampur near Kailashnagar Delhi 
and between Delhi Shahdara stations has 
been examined but not found financially 
justified. 

Uneconomic Railway Projects In 
Gujara! 

3457. SHRI KASHIRAM RANA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government have de-
clared some railway projects in Gujarat as 
uneconomic; and 

(b) if so, the details thereof alongwith 
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the areas related with these projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-

LlKARJUN): (a) and (b). The Following new 
line/gauge conversion proposals in Gujarat 
have been found unremunerative as a result 
urveys:-
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[English] 

Facilities at General Hospital In An-
daman & NIcobar Islands 

3458. SHRI HARIN PATHAK: Will the 
Minister of HEAlTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether the General hospital in 
Andaman and Nicobar islands is equipped 
with full fledged modern equipmentslfacili-
ties and specialists for treatment; 

(b) if not, the reasons therefor; and 

(c) the steps proposed to be taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) Yes, Sir, However a 
number of specialists posts are vacant pres-
ently but offer of appointment against most 
of them have been made and action initiated 
to fill the balance. 

(b) and (c). The hospital is equipped 
withfacillties for diagnosis and management 
including specialist services in various 
branches of medicine. 

[ Translation] 

Nahoor Station In Bombay 

3459. SHRI YASHWANTRAO 
PATIL: 

SHRI GOVINDRAO NIKAM: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether a demand to provide a sta-
tion at Nahoor between Mulund and Bhandup 
in Bombay is being made since long; 

(b) if so, the time by which the said 
. station is likely to be provided; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Yes, Sir. 

(b) and (c). The proposal for opening of 
anew halt station between Mulund and 
Bhasndup stations has been examined. This 
has not been found justified both financially 
and operationally. 

HaH of Navjeevan and Trlvandrum 
Expresses at Bharauch Station 

3461. SHRI CHANDUBHAI 
DESHMUKH: Will the Ministerof RAILWAYS 
be pleased to state: 

(a) whether the Government propose to 
consider the long standing demand for pro-
viding halt of Navjeevan and Trivandrum 
Expresses at Bharauch Station in Gujarat; 
and 

(b) if so, the time by which it is likely to 
be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-
LlKARJUN): (a) No, Sir. 

(b) Does not arise. 

Quota at Bharauch Station 

3462. SHRI CHANDUBHAI 
DESHMUKH:Wtllthe Ministerof RAILWAYS 
be pleased to state: 

(a) whether there is a demand from 
railway passengers for increasing the reser-
vation quota in the trains halting at Bharauch 
Station at Gujarat; and 
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· (b) if sc;», the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAl-
LlKARJUN): (a) Yes, Sir. 

(b) Due to accommodation available in 
trains being limited and full utilisation of the 
quotas at the existing quota holding stations, 
it is not feasible to allot additional quotas at 
this station at present. 

Fad'"les at Kim Station of Gujarat 

3463. SHRI CHANDUBHAI 
DESHMUKH: Will the Ministerof RAILWAYS 
be pleased to state: 

(a) whether there is any proposal for 
expansion of Kim station in Gujarat and to 
increase catering facility there; and 

(b) if so, the details of the steps taken in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) Does not arise. 

Rural health Services In Rajasthan 

3464. SHRI KUNJEE LAL: Will the 
Minister of HEALTH AND FAMILY W~L­
FARE be pleased to state: 

(a) the schemes being implemented 
under rural health services in Rajasthan, 
district-wise; and 

(b)thedistrict-wisetargetsfixedforthese 
schemes in the State during the last thr.ee 
years, year-wise and the extent to which . 
these targets have been at:hieved? 

THE MINISTER OF STA~ IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE.{SHRIMATI D. K. THARADEV 
SIDDHARTHA): (a) and (b). The informa-
tion is being collected and will be laid on the 
Table of the House. 

[Eng/ish] 

Workshop at Samaettpur 

3465. SHRI RAM VILAS PASWAN: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Samastipur Railway 
Workshop, is proposed to be closed down by 
the Government; 

(b) if so, the reasons therefor; and 

(c) whether the staff rendered surplus 
as a result thereof is proposed to be ab-
sorbed in other sectors of Railways? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI· MAL-
LlKARJUN): (a) and (b). No, Sir. The wor\(-
load 01 the M.G. Railway WOr\(shop at 
Samastipur is likely to be reduced due to 
reduction in activities on account of conver-
sion of M.G. to B.G. 

(c) Surplus staff, if any, will be absorbed 
in other sectors of the Railways. 

[ Trans/ation] 

Employment on compaaslonate Ground 
In Jhansl and Bhopal Division , 

3466. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of RAILWAYS be pleased to 
state: 

(a) the number of applications pending 
in Jhansi and· Bhopal divisions for providing 
jobs on compaSSionate grounds; 
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(b) the reasons for delay in clearance 
of these cases; 

(c) whether there is a provision to pro-
vide jobs to those adult children to whom 
jobs on compassionate grounds could not • 
be provided as they were minor at the time of 
death of their parents; and 

(d) if so, the number of such cases 
which are_ pending in Jhansi and Bhopal 
division? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) 103 applications on Jhansi 
Division and 35 applications on Bhopal Divi-
sion. 

(b) The delay in making appointments 
on compassionate grounds is generally due 
to non-availability of suitable vacancies 
particularly in case of illiterate widows, appli-
cants being minors, submission of incom-
plete documents, etc. 

(c) Yes, Sir. 

(d) One case each, on Jhansi and Bhopal 
Divisions. 

[English] 

Enrolment of Students In Jamla Mlllia 
University 

3467. SHRI RAM VILAS PASWAN: Will 
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state: 

(a) the number of students enrolled for 
various courses in Jamia Millia Islamia 
University during the lastthree years and the 
number of Scheduled Castes and Sched-
uled Tribes students among them, respec-
tively; and 

(b) the number of seats reserved for 
Scheduled Castes and Schediuled Tribes 
students in each course of this University? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) According to the information 
furnished by Jamia Millia Islamia, the num-
ber of students enrolled in various Courses 
in the University during the last three years 
and the number of Scheduled Caste and 
Scheduled Tribe students. among them is as 
follows:- . 

Year No. of students enrolled NO.ofSCIST 
in various courses. students 

1989-90 4,721 

1990-91 5,239 

1991-92 5,792 

(b) The University has informed that the 
prescribed quota for admission of Sched-
uled Castes and Scheduled Tribes students 
in various courses is 15% and 7 1/2% re-
spectively. 

SC ST 

362 54 

337 34 

403 64 

Kurla Terminal 

3468. SHRI RAM NAIK: Will the Minis-
ter of RAILWAYS be pleased to state: 
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(a) the expected date of completion and 
commission of Kurta Terminal of Central 
Railway; and 

(b) the time by which the flyover be-
tween Vidya Vihar station and Kurla Term i-
nal is likely to be completed? 

THE MINISTER OF STATE IN THE 
MINlsmy OF RAILWAYS (SHRI MAL-

: LlKARJUN): (a) Phase-I Stage -I of Kurla 
I Terminb.lcommissioned in November, 1991. 

Further work on Phase-I. Further work on 
Phase-I Stage -II ot the Terminal can be 
taken up only after final decision of High 
CourtlSupreme Court about disputed land. 

(b) There is no proposal for a flyover 
between Vidya Vihar and Kurla Terminal. 

Projects In Gujarat 

3469. SHRI HARISINH CHAVDA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government have re-
ceived any proposal and schemes about 
railway projects in Gujarat from the Mem-
bers of Parliament; 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) Yes, Sir. 

(b) and (c). A statement is attached. 
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[ Translation] 

Quota for Bastl Station 

3470. SHRI RAM PAL SINGH: Will the 
Minister of RAILWAYS be pleased to refer to 
the reply given to the unstarred Question No. 
41640n December 17,1991 and state: 

(a) the period of consideration of utiliza-
tion of quota; and 

(b) whether there is a proposal to in-
crease the above quota keeping in view the 
present position? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) The period of consideration 
of utilisation of quota was from September, 
1990 to February, 1991. 

(b) The utilisation of quotas are re-
viewed periodically and adjustments made 
wherever found justified and feasible. At 
present there is no proposal to increase the 
same at Basti. 

{English] 

Book Stalls at Station on Northern 
Railway 

3471. SHRI K.P. SINGH DEO: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the bookstall facility is avail-
able at Alwar station on Western Railway 
and Phaphund station on Northern Railway; 
and 

(b) if so, the number of such stalls on 
these stations separately and the terms of 
the agreements reached with the contrac-
tors? 

THE MINISTER.OF STATE :N THE 
MINISTRY OF RAILWAYS (SHRI MAL-

LlKARJUN): (a) Yes, Sir. 

. (b) One book stall each at Alwar and 
Phaphund is available. The terms of agree-
ments are the same as in case of similar 
book stalls on Railway. 

Rail Traffic Between Lucknow and Delhi 

3472. SHRIJANARDAN MISHRA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether there is any proposal to 
construct additional railway line and to start 
more trains on Delhi-Lucknow route in view 
of heavy dsnsity of traffic on this route; and 

(b) if so, details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
L1KARJUN): (a) No, Sir. 

(b) Does not arise. 

Assistance to Trlbals 

3473. KUMARI PUSHPA DEVI SINGH: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(3) whether the wild life Act. 1991 has a 
very adverse impact on the economy of 
tribals who a.-e living in the forests; and 

(b) if so, the steps proposed to be taken 
to provide necessary assistance to them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b). 
Wildlife habitats in the country have de-
pleted seriously over the years due to diver-
sion of forests and over exploitation of forest 
produce for meeting the demands of under-
growing human population. In view of these 
facts a provision has been made in the Wild 
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Life (Protection) Amend~ent Act that no 
exploitation of any wildlife, which includes 
the vegetation forming the part of the habitat 
also, should be destroyed, damaged or 
exploited unless doing so is necessary for 
the improvement and better management of 
the wildlife in the Sanctuary. Theis would not 
only help in healing the scars of over exploi-
tation of the fauna and flora in the past and 
restoring the life-supporting processes of 
eco-system. like soil-water conservation, 
but also generate benefits to the local people 
including tribals. 

Prices of Imported Agricultural Prod· 
ucts 

3474. SHRI NIRMAL KAtJTI 
CHATTERJEE: 

SHRI HARADHAN ROY: 

Will the Minister of FOOD be pleased to 
state: 

(a) the prices paid for import of various 
agricultural products like wheat, cotton. etc. 
during the current year; 

(b) how do these compare with whole-
sale and/or procurement prices in the coun-
try; and 

(c) the price received for export of wheat 
during the above period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) So far, the Government have 
neither imported any cotton during the cur-
rent cotton year (September 1991- August 
1992). nor any wheat during the current 
financial year 1991-92. 

(b) Does not arise. 

(c) During 1991-92 (Upto 29.2.92), 
exports of wheat by MMTC have been mostly 

around US $ 116 per tonne on C & F basis, 
while the exports of wheat by STC have 
been mostly around US $ 95 per tonnes on 
FOB basis. 

Increase In the Sale Price of Wheat 

3475. SHRI BRAHMANAND MANDAL: 
Will the Minister of FOOD be pleased to state 
the reasons for increasing the sale price of 
wheat through Public distribution System, 
inspite of the decision taken to import the 
wheat? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): The Central issue price of what 
(Ex-FCI go_down) for Public Distribution 
System has been increased w.e.!. 
23.12.1991 with a view to partially absorb 
the increase in Costs due to revision of 
Minimum Support Price and handling costs 
etc. 

Tenall·Guntur Circular Railway 

3476. PROF. UMMAREDDY VE-
NKATESWARLU: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether the Government of Andhra 
Pradesh has submitted any proposed to 
operate circular Rail between Tenali- Vijaya-
wada-Guntur in vijayawada Division for 
approval; and 

(b) if so. the time by which the proposal 
likely to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-
LlKARJUN): (a) No, Sir. 

(b) Does not arise. 
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Financial Assistance for AbolHIon of 
Devda .. System to Maharaahtra and 

Karnatakll 

34n. SHRI YASHWANTRAO PATlL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government of Mahar-
ashtra and Karnataka have demanded fi-
nancial assistance for programme relating to 
abolition of Devdasi system; 

(b) if so, the details thereof; 

(c) the amount of assistance proposed 
to be provided by the Union Government to 
them during 1992-93; 

(d) whether the Union Government have 
any scheme lor helping the old Devdasis; 
and 

(e> if so, the details thereof? 

'THE MINISIER OF S"T A"TE IN 'THE 
MIN\sIRY OF HUMAN RESOUflCE DE-
VELOPMEN"T OEPARIMEN"TSQFYOU'TH 
AFFAIRS AND SPOR"TS AND "THE DE-
PARTMEN"T OF WOMEN AND CHILD 
DEVELOPMENT (KUMARI MAMATA BAN-
ERJEE): (a) to (e). No, Sir. However, West-
ern Maharashtra Development Corporation, 
Pune and the State Govemment of Kama-
taka had sought financial assistance for 
rehabilitation of Devdasis during 1987-88. 
An amount of As. 11.30 lacs was sanctioned 
to Western Maharashtra Development 
Corporation, Pune for providing training in 
the trade of knitting to 20 Devadasis at Jath 
in Sangli District and 45 Devadasis at 
Gandhinglaj in Kolhapur Distt. The proposal 
from the State Government of Karnataka to 
train 155 Devdasis could not be considered 
as it was incomplete. While there is no spe-
cifIC scheme exclusively for helping old 

Devadasis, they can be conserved for assis-
tance underthe various schemes of Govern-
ment of India, if otherWise eligible. 

12.00 hra. 

MR. SPEAKER: I think yesterday the 
Members sat upto 2 0' clock in the night 
because we wanted to give an opportunity to 
them to express their views. I was tole that 
yesterday it was decided that immediately 
after the Question Hour, the Railway Minis-
terts speech would start. This was the agree· 
ment. After his reply, we can take the regular 
business. 

SHRI SOMNA"TH CHATIERJEE: 
(Bolpur) We objection, provided he agrees 
to our proposals. 

[ Translation] 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, inthis regard I would like to 
submit that Shri Ghulam Nabi Azad said 
yesterday that the hon. Minister wold give his 
reply tomorrow just after the Question hour. 
"Today the hon. Members have this impres-
sion that there will be Zero hour for some 
time and the division will take place at 2.00 
P.M. There are many other issues which are 
also to be taken up such as we have given 
notice of cut motion on the dismissal of 
employees and that is why we have asked 
our Members to be present in the House at 
2.00 P.M. Therefore, on behaH of the Oppo-
sition Members I would like to say that by all 
means the hon. Minister should make his 
reply by 2.00 P.M. (Interruptions) 

[English] 

SHRI NIRMAL KANTI CHATTERJEE 
(Dum dum): Yesterday, the announcement 
was that the reply as well as voting would 
take place at 2 0' clock. 
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THE MINISTER OF PARLIAMENTARY [English] 
AFFAIRS (SHRI GHULAM NABI AZAO): 
We don't want to press that the Railway MR. SPEAKER: Please. let me formu-
Minister should give his reply now itself. late my views. 

MR. SPEAKER: Let us do one thing. 
Now, we will have our regular unlisted busi-
ness upto 1 0' clock. Then, we wi" raise for 
lunch and at 2 0' clock, he will reply. 

[Translation) 

SHRI RAM VILAS PASWAN: Mr. 
'Speaker, Sir, we have given a notice on the 
misuse of National Security Guards as has 
also appeared in tOOay's Newspapers that 
the motorcade of our ·Chief Election Com-
missioner, Shri shashen was not given pas-
sage by a vehicle. So Shri Shashen overtook 
that vehicle, stopped it and asked his Guards 
to shoot him. But when they did not do so, 
Shri Shes han Abused them. When the offi-
cers of National Security Guards came to 
see him they were kept waiting for more than 
two hours. We have given notice of impeach-
ment motion against him which is pending 
with you. 

It is another matter whether the remains 
on his post or not but the National Security 
Guards should be withdrawn from him. 
Otherwise it may happen that some times if 
we go to see him, he may order his guards 
to shoot us. Therefore, it should be taken . 
seriously. (Interruptions) 

SHRI SHARAD YADAV (Madhepura): 
··Bring an impeachment motion against him 
(Interruptions)·· 

MR. SPEAKER: You are speaking 
against a Constitutional authority. 

(Interruptions) 

··Not recorded. 

.. 
You ~e making a statement against an 

authority which is mentioned in the Constitu-
tion. You are making that statement on the 
basis of the newspaper report. I would like to 
ask you whether you authenticate that. 

SHRI GEORGE FERNANDES (Muzaf-
farpur): May I make a submission, Sir? 

[ Trans/ation] 

I had given a notice about it and had 
said that ... 

[English] 

MR. SPEAKER: Are you going to au-
thenticate that? 

[ Translation] 

SHRIGEORGEFERNANDES:Weare 
ready to authenticate it since I came to know 
about It five to seven days earlier. Many 
people came to me and tole me that such an 
incident has taken place, the Government 
has Its report but it is not doing anything. I 
tried to collect the information in my own 
way, just then U.N.I., which is a responsible 
agency criculated it. 

MR. SPEAKER: Please say what you 
want to say. 

[Eng/ish] 

SHRI GEORGE FERNANDES: I stand 
by every word that I will speak here. 
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[Trans/ation] 

~ is another matter, I am not raising the 
issue before you to impeach the constttutional 
authority. Can anyone, who may have any 
constitutional authority, ask the police to fire 
at a person, who had not given passage to 
his car to overtack I would like to submit to 
the han. Home Minister that an F.I.A. should 
be lodged against Mr. Sheshan at the police 
station. He should also be subjected to the 
law of the country. It should not be allowed 
that if one has become a reputed person, a 
big Minister or an officer then he will be 
above the law of the land. I would like to 
submit to the han. Home Minister through 
you that the F .I.A. should be lodged since I 
know that he has the report with him. If he 
has not lodged the F.I.R. then please let us 
know when are you going to do so,. Mr. 
Speaker Sir, my submission to you is thatthe 
one who does not abide by the laws enacted 
underthe Constitution of the country, whether 
he is rich or poor or a big officer enjoying 
constitutional position should not be spared. 

[English] 

MA. SPEAKER: Now, You are going 
too far. I cannot ask anybody to file cam-
plaints with or knowing the facts. 

[T rans/ation] 

SHRI GEORGE FERNANDES: They 
have the facts, let them say that these are 
wrong. My submission to you is that... 

[English] 

MA. SPEAKER: I do not know that. 

SHRI SRIKANTA JENA (Cuttack): Let 
the Home Minister come with a statement 
that it is wrong. 

MR. SPEAKER: That is adifferentthing. 

[ Trans/ation] 

Do not put this responsibility on me 
unncecssanily. 

SHRI GEORGE FERNANDES: The law 
was passed in this House that if the Prime 
Minister of the country commits some crime, 
he will not be considered a culprit but this law 
was withdrawn in this House and it was said 
that according to the Constitution of the 
country everyone is equal before the law. If 
he is holding a responsible post then it is his 
responsibility to maintain the dignity of that 
post. But the cannot violate the laws. The 
constitution does not say so. My submission 
is that the han. Home Minister should be 
summoned. Take action against him. The 
N.S.G. pmvided to him should be withdrawn 
and the order for the cancelation of his arm 
licence should be issued. 

[English] 

SHRI RUPCHAND PAL (Hooghly): Mr. 
Speaker, Sir, your attention must have been 
drawn to a very serious matter which in-
volves the honour and dignity 01 a large 
number of Members of this House as also of 
this august House itself. Well-know English 
daily published from Delhi and Calcutta in a 
column titled 'As I see it'. the author of it has. 
made very very derogatory remarks about a 
large number of Members of this House who 
were present on the day of the presentation 
of the Budget, that is, on 29 February. 

The Members of this august House have 
been described as 'A mob of howling hooli-
gans'. "He has made some other remards 
also like 'It was a disgraceful show of indis-
:::ipline and hooliganism on the part of the 
Communists and their allies and the illegal 
purposes they have been serving in the 
name of socialism, etc." 

I think, Sir, as many others do think, that 
this has caused immense damage to the 
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honour and dignity of a large number of 
Members of this House as also the House 
itself. 

It seems, the above remarks were delib-
erately mede with the purpose to malign the 
Members and show disrespect to the Mem-
bers and the House. We are double shocked 
to see that the author is a former Member of 
this House and he was the Leader of the 
Swatantra Party we know his perceptions 
and his views. His consistent/rabid anti-
communism and anti-people's are all known. 
But, Sir, such attempts to denigrate this 
institution and a large number of han. 
Members of this House amount to attack on 
the rights of the Members this House to 
freely and conscientiously discharge .. heir 
duties. 

I would request you to kindly grant me 
leave to move my Privilege Motion and refer 
the same to the Committee of Privileges. 

Thank you. 

MR. SPEAKER: I will look into it. 

SHRI HANNAN MOLLAH (Uluberia): I 
have given a Privilege Notice. 

MR. SPEAKER: I Shri Kh,mduri have 
received many Privilege Notices. 

[ Translation] 

SHRI BHUWAN CHANDRA 
KHANDURI (Garhwal): Mr. Speaker, Sir ..... . 

SHRI RABI RAY (Kendrapada): Mr. 
Speaker, Sir, I accept the Contention of Shri 
George Fernandes that Chief Election 
Commissioner enjoys a constitutional posi-
tion. I want that this should be made clear. 
Shri Arjun Singh and Shri Ghulam Nabi Azad 
are present in the House. Therefore, I re- . 
quest that Government should made a state-
ment on it before the House rises for the day 

so that Government views are known. It will 
dispel all the doubts and a true picture will 
come before the nation. It may not sound a 
good proposition to you. 

MR. SPEAKER: There are certain 
constitutional posts and if any action is to be 
taken against the incumbents of these posts 
a specify procedure has to be followed. If the 
incumbent has done any thing in his spcific 
unofficial capacity then he can be tried a 
court and there is an investigating agency to 
go into it. Despite this, if any member has 
raised any issue asseinting that whatever he 
has read in the newspapers is correct, I have 
not stopped him. It is my request that he 
should observers, certain restraint while 
raising such issue such issues. You are free 
to do anything. If something has been re-
ported by the newspapers, Han. Members 
can ascertaining its veracity from the Minis-
ter. But in this case it has not been done. 

SHRI RAM VILAS PASWAN: What-
ever issue we raised it was found correct.. .... 

MR. SPEAKER: I have not stopped 
you ..... . 

SHRI RAM VILAS PASWAN: Whatever 
issue we raised that was found correct. Shri 
Arjun Singhji and Shri Ghulam Nabi Azad ji 
are present in the House. we want to know 
only this much as to whatever has been 
reported by the press, does that not lower 
credibility of the Government? 

MR. SPEAKER: I have not stopped you 
from speaking. You have referred to every 
thing .... 

SHRI RAM VILAS PASWAN: I want to 
say only this much that whatever ths ap-
peared in the press that lowers the dignoity 
attached to the post. Therefore, we should 
maintain the dignity of the post. Government 
should come out with a statement about this 
incident involving Sheshan? 
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[English] 

SHRI SOMNATH CHATTERJEE: Sir, 
how can we function if we are described as 
hooligans? Do you not feel shocked? I would 
like to know how other hon. Members react 
to that (inte111.f'lions) 

I would like to know how the Govern-
ment would like to react to this ? Do you like 
that we should be described as hooligans. If 
it is permitted, then it will be used every day. 
(lntemptions] 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): It is a breach of privilege; it should 
be immediately sent to the Committee of 
Privileges. (/ntemptions] 

SHRI CHANDRA SHEKHAR (Ballia): 
The point raised by the hon. Members is too 
serious. At least, it deserves your comment 
because whoever he may be, if he describes 
members of Parliament as hooligans, and a 
newspaper, howsoever reputed it may be, 
published this, does it not deserve you 
comment on this? 

MR. SPEAKER: I Will . 

SHRI CHANDRA SHEKHAR: This is 
the most irresponsible statement could have 
been made by any Member in any newspa-
per; and if this practice goes on, I do not 
know how the dignity of this House can be 
maintained. This matter cannot be just a 
matter to be mentioned and ignored. Either 
you might refer the matter immediately to the 
Committee of Privileges or condemn the 

. Writer, reprimand the paper; something 
should be done; it cannot be waited for time 
to come to take up this matter for considera-
tion. 

SHRI CHANDRA JEET YAOAV 
(Azamgarh): It was an article; it is not a new 
item it is singned article. And there fore the 
minimum which you should do is·that you 

should write to him because he is also a 
former member of this House. No least, you 
should write to him and ascertain; its authen-
ticity. 

MR. SPEAKER: I am going to say 
something. Shri Chandra Shekhar has asked 
me to comment. I will comment. (Interrup-
tions] 

SHRIINDERJIT (Darjeeling): I think it is 
not only a serious but very grave matter; and 
I do think that this House ought, in all serious-
ness, to go into the matter; and if there is a 
breach of privilege, then appropriate action 
ought to be taken; and I support this demand 
. (Interruptions) 

SHRI CHITTA BASU (Barasat): !think it 
is clear that The Statesman has published 
that. The author of the column has deliber-
ately. knowingly, made this remark to deni-
grate this House. This constitutes a con-
tempt of the House and a breach of privilege. 
Therefore, it is clear case for referring the 
matter to the Committee of Privileges. 

SHRI SUDARSAN RAYCHAUDHURI 
(Serampore): This is a serous matter. 

MR. SPEAKER: You take your seat. 

SHRI SUDARSAN RA YCHAUDHURI: 
You will recall that Mr. V.P. Singh. Mr. 
Somnath Chatterjee and several other Lead- . 
ers have spoken with your permission be-
fore the Finance Minister, in fact, starts 
making his speech. These esteemed Lead-
ers belonging to Opposition and different 
parties belonging to National Front and Left • 
they have expressed their veiws. Are they 
hooligans? The matter is too serious. What 
pains me most is that this is coming from one 
person who is an ex-Member of ParHament 
. He must be knowing what is a breach of 
privilege. 

SHRIMATI GEETA MUKHERJEE 
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(panskura): You were kind enough to 
nominate me in the Press Council of India. 
All kinds of such things are coming. We 
cannot really do any work because there 
cannot be any guidelines; nothing is taken 
up by anybody really of the newspaper. 

Now, if this is allowed to be said about the 
parliamentarians and that too about someof 
the talle. leaders, I do not know how the 
Press Council of India will ever function. 
Unless you take this cause up and protect 
the rights of the Members here first, to begin 
with, these newpapers will not understand 
that they have to obey somebody to be 
objective. 

SHRllAL K ADVANI (Gandhi Nagar): 
Two issues have been raised. In respect of 
the first issue, which relates to the news 
item, which appeared in this morning's pa-
per, and I believe it must have been ap-
peared in all papers, because it has been 
circulated by news agancies, I think that in 
such a situation, it is the Government's duty 
to ascertain the veracity of that report or not; _ 
and immediately to come out with clarifica-
tion or a contradiction, it that is not true; 
because, after all, the person concerned, as 
you have said, has certain constitutional 
protection because of which we cannot raise 
the matter ordinarily in the House. And there-
fore, it is all the more incumbent on the 
Government to ascertain the facts because 
it relates to NSG, it relates to something 
which is underthe control of the Government 
of India, the Home Ministry. It is not merely 
the question of the of the Chief Election 
Comissioner about whom, no doubt you 
gave the rifght guidance to everyone that 
that matter should not be raised, but in so far 
as a news item relating to NSG and a news 
item which relates to a person who cannot 
even defend himself is concerned, it is the 
Government's duty to come out with the 
facts. Therefore, I believe that now that this 
matter has been. raised not merely in the 

media but even in Parliament, the Govern-
ment will come forth with a clarification as to 
what are the facts. And then, it would be up 
to you to decide what to do about it. 

So far as the second matter is con-
cerned, it certainly is surprising that any 
language which condemns Members of 
Parliament as whole should be used in a 
newspaper. But it is a matter about which if 
the Member concerned who has seen it, 
because only a small portion was read out 
and I do not know about it, and a reference 
was made to a newspaper, if a new notice of 
privilege has been given, I am sure that you 
will consider it. 

I do recall that both in the Indian Parlia-
ment as well as in the House of Comons very 
often extreme epithets are used about 
members and about Parliament which Par-
liament has found it necessary to ignore, and 
thought it better to ignore. It all depends 
upon the precise case, in what context a 
certain word has been used. I can recall SO 

many epithets that have be8n used about 
Parliament which always Parliament as a 
whole said, "We will ignore it-. 

It was in the other House, only thre or 
four years back, when I remember that the 
Charimen gave a ruling that .. hough these 
words used are extremely offensive but it 
would contribute to the dignity of Parliament, 
if we ignore it altogether. - It is a matter about 
which you have to take a decision. 

SHRI SOMNATH CHATTERJEE: He is 
not a toddler. He realises the importance of 
the words he has used. . 

SHRI LAl K. ADVANI; I do not now. 

SHRI SOMNA TH CHATTERJEE: Shri 
Minoo Masani is not just a toddler. 

SHRI LAL K. ADVANI: Ohl Shri Minco 
masani! 
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Then I leave it to you to take a proper 
decision because I have not read that article 
which was just quoted. 

[Ttallslation] 

SHRI MOHAN SINGH (Deoria): Mr. 
Speaker. Sir. It is worth mentioning that the 
person who has used such a language had 
been a member of this House ... (lntenvp-
tions) 

SHRI ATAl BIHARI VAJPAYEE 
(lucknow): I too have not read the article by 
Minoo Masani. but he had been a member of 
this House with me and he very well knew to 
abide by the rulesofihis House. Now he has 
grown old and is now no more a member of 
this House. Now when he assesses this 
House from a distance he might have written 
something which he s!lould not have written. 
But we should just overlook it for the simple 
reason that it has been written by Minoo 
masani. (Interruptions) 

[English] 

SHRIINDERJIT: (Darjeeling): I am on a 
point of information. many years ago one 
newspaper in Bombay had used an expres-
sion 'loony' against Acharya Kriplani. An 
issue of privilege was raised on the word 
'loony' and the Editor was summoned to the 
Bar of the House and reprimanded. And I do 
think that it is a grave matter calling a whole 
Hou~ as ·HowIing hooligans· and even if it 
comes from Shri Minoa Masani. I think there 
ought to be some kind of a reprimand. even 
if it is a mild reprimand. 

DR. KARTIKESWAR PATRA 
(BaI88Ore): Mr. Speaker. this is really a seri-
ous matter on that word we have discussed 
and we are seriously feeling that this should 
be treated seriously and you should give 
your decision whether it involves a breach of 
privilege. If it is breach of privilege then the 

Editor should be called and asked to give an 
explanation. 

MR. SPEAKER: he is an old man. 

DR. KARTIKESWAR PATRA: It should 
be treated as a breach of privilege of the 
entire House. (Interruptions) 

AN HON. MEMBER: I armftheviewthat 
you should throw more light on us. (Interrup-
tions) 

[T taIIslation] 

SHRt NITISH KUMAR (Barh): Mr. 
Speaker. Sir. this article has been written by 
Shri Minoo masani who was a great freedom 
fighter and who also contnbuted in the for-
mation of this institution known as Parlia-
ment. So I agree with Shri Atal Bihari Vajpay-
eeji that it should be ignored when some-
thing has been written by a great 
man ... (Interruptions) 

[English] 

SHRI SOMNATH CHATTERJEE: H this 
is repeated by somebody else win that be 
ignored then also? Therefore. this is a ques-
tion of an attitude of mind. how the Parlia-
ment is to be treated. how the Members' 
interventions are to be descrbed. H some-
body has any objection. certainly he is en-
titled to say. On a question. the points raised 
by us. anybody can say that the points are 
irrelevant points. But to say that we are 
howling hooligan and Sir. the distinguished 
Members of Parliament say that this is justto 
be ignored because somebody was here is 
not correct. I take it much more important 
and much more serious because it is from a 
gentlemen who was a Member of the House 
and who has a command over the language. 
He knows English very well. He deliberately 
has used them only to malign us because of 
his political convictions ... (Interruptions) 
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MR. SPEAKER: I should be allowed to 
say something. 

SHRI Bll.SU DEB ACHARIA (Bankura): 
This should not be ignored. He has deliber-
ately written this ... (/nterruptions) 

MR. SPEAKER: I think, the Speaker 
should oot speak. But the Speaker is com-
pelled to speak in some cases. 

(/nt9rruptions) 

SHRI SOMNATH CHATTERJEE: You 
protect the dignity of the House. 

MR. SPEAKER: Some times, I think, 
the Speaker should also speak to see that 
the feelings are assuaged and supposing if 
there is any misconception, it is dispelled. 
Well, I have received notone notice of privi- . 
lege, but many notices given by many 
Members exactly on this point. H one reads 
the notice and one reads the newspaper the 
words are very clear and' one can form any 
opinion. The only thing is that in such !flat-
ters, we generally ask the concerned person 
to explain what he has to say and receive his 
explanation and then we take a decision. 
Now, the notices are with me. The hon. 
Members had come to me and they insisted 
that they will raise this issue on the floor of 
the House. I said, it is better that you give me 
some time, But they have said that they will 
raise it and they have raised it. I think, 
everybody has spoken with restraint and 
responsibility. Nobody has to be blamed for 
raising such a matter on the floor of the 
House. And rightly I am also asked to say 
something in the matter. 

As we all know, the author of this article 
is a very respectable person. He had been a 
Member of the House and a knowledgeable 
person and a person who can use the lan-
guage in a very deft manner. And yet the 
words have appeared in this. The only thing 
is that we should know whether he has 

written it or whether there is some kind of 
mistake in reporting and all those things. 
This is one aspect of it. 

On the one hand we respect the person-
ality and on the other hand we expect the 
author to be little more kind to the younger 
Members of Parliament in the House and 
carefully use the words and things like that. 
When we have the elders, they some times 
feel that they have an authority to say a few 
things against others and things like that. 

I know that there have been cases in the 
House of Commons and here also in which 
harsher words, harsher phrases and harsher 
expressions have been used... (/nt9rrU(J-
tions) 

SHRI SOMNATH CHATTERJEE: Sir, 
are you not feeling disturbed? 

MR. SPEAKER: I have not completed 
my remarks, Mr. Somnathji. Probably you 
had understood what I was trying to convey. 
I cannot use the harsher language than what 
I am using today. 

(Interruptions) 

SHRI INDER JIT: Please do so 
eXplicitly ... (Interruptions) 

MR. SPEAKER: That means, you are 
not understanding what I am saying. 

Well, there are two aspects. I am saying 
that there were cases which were decided by 
the Parliament as well as the House of 
Commons, in which harsher expressions 
have not been taken note of. I am not saying 
that we should not take note of and I am not 
saying that I am not going to take note of. The 
only thing I am saying is that I have received 
the notices. I will just find out from him, what 
he has said and all those things. But then I 
would like you to keep this entire notice is the 
clear perspective and form a correct opinion 
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about this issue. To what extent it should be 
stretched, should be decided by an of us. , 
am not saying that this is wrong. The Mem-
bers have done nothing wrong in bringing 
the notice. 'am not ~ing that this can be 
easily neglected. At the same time' am also 
not forgetting that harsher expressions have 
not been taken note of. Here is a balance 
which I have to strike and , win try to strike the 
balance. , would have rather kept quiet 
myself ... I should have kept quiet myself and 
given .. . 

( Intenuptlons) 

MR. SPEAKER: Please do not stretch 
this issue, Now, on the second issue' am not 
rejecting and I am not accepting. , am just 
going to examine it. 'will take an appropriate 
decision. I. will consuH the Members also and 
ask the Members also On the first issue, the 
Members have expressed their views. The 
Government side was here. If they have 
anything to say they can do it. If they do not 
have anything to say, , am not going to ask 
them to do anything. 

(/ntenuptlons) 

MR. SPEAKER: Shri Somnathji,l will go 
by your advice. 

( Intenuptlons) 

SHR' SOMNAHT CHATTERJEE: We 
are prepared not to pursue the on that matter 
provided that there is an ~servation from 
the Chairthatthose words are most unfortu-
nate and should not have been 
used.(lntenvptions) ... 

MR. SPEAKER: Certainly. Well, I can 
understand that we do respect our elders. 
We do want to go by their guidance and 
sometimes they are angry also. But, even if 
they are angry and used such words, if the 
words are unfortunate, the words are unfor-
tunate. 

SHRI SOMNATH CHATTERJEE: They 
should not have been used. (lntenuptlons) 

SHRI JASWANT SINGH (Chittorgarh): 
Mr. Speaker, Sir, while we are in the process 

. of tidying up and as you so admirably tidied 
up two contentious issues, may I-for your 
consideration-submit that since last week an 
unfortunate and unhappy controversy relat-
ing to the office of the Chief of Army Staff and 
statements attributed to him, as reported by 
newspapers, has also been seizing the at-
tention both of this House. and also of the 
newspapers. I do believe that a situation has 
arisen in the oountry where we have to 
reflect very deeply and as my senior col-
league Shri Atal Bihari Vajpayee, while inter-
vening in the discussion on the debate on the 
Motion of Thanks for the President's Ad-
dress had said that when the office of the 
Head of the Republic is malaigned by all 
kinds of demonstrations, when a Justice of 
the Supreme Court is under impeachment 
proceedings, when the high office of the 
Chief Election Commissioner is brought into 
controversy, it is really unfortunate that the 
office of the Chief of Army Staff should also 
become surrounded by the controversy. I 
am not going into the personality. I am con-
cerned with maintaining the offbt of Chief of 
Army Staff beyond oontroversy. I do believe 
and I agree that whereas restraint is nea:s-
sary in what we say inside the House about 
various functionaries of the Republic, equally, 
restraint is necessary by the functionaries 
themselves also. This is self-evident. This 
goes without saying. When that office is an 
office of high responsibility. restraint ought to 
be an integral of that responsibility. Such is 
the view that I have had occasion to discuss 
with my friend and colleague Shri George 
Fernandes who had raised this issue earfier. 
I would appeal to you-and through you to the 
House-that let this controversy attending on 
the office of the Chief of Army Staff be 
finished here and now in this House and no 
further need be said aoout it. That would be 
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my appeal to you. I am glven·to understand 
that .•. (Int~ 

SHRI CHANDRA JEET YADAV: Sir, it 
is a serious malter. Government have said 
that they win come ~ a statement. (/nt9r-
flIptions) The House has decided and the 
Government have committed that the De-
fence Minister will make a statement. Until 
that is done we cannot just finish this issue 
here. (int9mJPlions) 

[ Translation) 

SHRI RAM VIlAS PASWAN: The state-
ment of Shri Krishna Kumar has come today. 
The hon. Member should make a statement 
here. We will consider it only after a state-
ment is made by the hon. Minister (/nt9mlp-
tions) 

[English] 

SHRI CHANDRA JEET YADAV: The 
Government should come and explain. 
Nobody wants that the matter should be 
finished unless and until the Government 
make a statement. Let the Defence Minister 
come and make a statement. (/nt9rruptions) 

MR. SPEAKER: Somnathji, I wilt allow 
you. Let me tell you that I have received the 
letter from the Defence Minister. 

SHRI JASWANl' SINGH: My submis-
sion was precisely this. My friends and col-
leagues were a bit impatient. I did wish to say 
that when I was not here because we had our 
party fUndion, you had directed the Govern· 
ment and the Government had come for· 
ward and said that they will issue a clarifica-
tion, they win CQme to the House and clarify 
the situation. let the clarification be provided 
and with that clarification-my appeal is this-
let the matter finally be resolved. We cannot 
have every office of the Republic being in-
volved in a controversy which we can avoid. 
That is all I wish to say. 

[ Translation) 

SHRI RAM VIlAS PASWAN: We will 
decide this, when the clarification comes 
after the statement (/nt9rruptions) 

[English1 

SHRI CHANDRA JEET YADAV: After 
the statement of the Defence Minister. We 
do not want to bring any person into contro-
versy, but if a responsible person takes a 
stand or makes a public statement on certain 
important policy deviating from issues well 
established superiority 01 the civil authority 
in this country is well established. The Parlia-
ment in this country is our highest national 
forum we cannot allow such things to go 
unnoticed. Therefore, let the Defence Minis-
ter come and make the statement then we 
will decide the next step. 

MR. SPEAKER: He has said, 'yes'. 

SHRIINDER JIT: Sir, we on this side of 
the House are equally concerned and we are 
equally clear, Sir, that the supremacy 01 the 
civil authority must be affirmed, and I do think 
that we should all wait for the Defe~ min-
ister's statement and then decide what is to 
be done. 

SHRI SOMNATH CHATTERJEE: Mr. 
Speaker, Sir, nobody can question the very 
significant role and patriotic role played by or 
Army. There is no question about that and 
we deeply appreciate the contribution al-
ways made by the Army in defending our 
country, in defending our integrity and our 
security. Unfortunately, Sir, these days the 
conduct of some of the high officials and 
some high personalities is coming into ques-
tion. We do not want necessarily to bring 
those personalities into any dispute, but 
certain things are happening which should 
better be avoided. Certain things are being 
said, certain things are being done, which I 
am sure, on proper reflection those persons 
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themselves will feel, should not have been 
indulged in. 

Sir, so far as the present matter with 
regard to the Chief of Army Staff is con-
cemed, we do not want to keep it continuing, 
we also wantto put it at rest. This is a matter, 
1 am sure, on which that gentleman himself 
will refl9ct. I had a meeting with the Defence 
Minister, he had requested us to see him, 
and he had promised to make a statement 
on this. I am- sure, on that we can pit. the 
matter at rest. 

Sir, once more I wish to record that 
against the Army as such we have nothing to 
say, against the Chief of Army Staff per $9 

we have nothing to say, but if something has 
been said, let the Government clarity it and 
1 am sure the matter will be put an end to. 

SHRI CHANDRA SHEKHAR: I agree 
with the han. Members that there should be 
some statement from the Defence Minister. 
But I am inclined to agree with my friend, Shri 
Jaswant Singh, thatthis matter should not be 
pursued after the Statement of the Defence 
Minister because the Defence Minister is 
considered to be resPonsible enough to see 
~at the supremacy of the Civil authority is 
maintained. I know this officer, I shall be 
failing in my duty if I don't say that he is a very 
able and conscientious officer, I do not know 
under what circumstances he made this 
statement. My only request will be that mat-
ters of this sensitive nature should not be 
debated in the Parliament, otherwise it will 
have a very bad reflection. 

1 agree with my friend, Shri Samnath 
Chatterjee, that Mr. Defence Minister should 
talk to him, make a statement and after that 
statement the matter should be consid"fred 
closed. 

MR. SPEAKER: Well, I am very sure 01 
the sagacity and WIsdom of the han. Mem-
bers, ()A aae ... MOO they raised some 

Important issues; on the other hand they 
understand that beyond a certain limit we 
have not to go. 1 have received the letterfrom 
the Defence Minister asking permission to 
make a statement, I have allowed him to 

, make the statement at 3.00 p.m., and I am 
sure, after that it may not be necessary to 
have any discussion and that is not the rule 
also. We know that our Army officers have 
been doing a splendid job for the country. On 
the one hand we appreciate that and on the 
other hand we have put the things in a very 
correct perspective and I am sure that with 
this it will end, Today, we have dealt with 
sensitive issues in a manner which will bring 
appreciation. 

SHRI SOMNATH CHATTERJEE: We 
are not always hooligans. 

[ Translation] 
SHRI BHUWAN CHANDRA KHAN-

DURI: Mr. Speaker, Sir, I would like to submit 
to the hon. Minister of Communications, 
through you that a postal-stamp should bt, 
issued in the memory of late Hemwati Nan-
dan Bahuguna. Today is his third death 
anniversary , 

Late Hemwati Nandan Bahuguna was a 
great freedom tighter, an able politician and 
a social worker. H. was bom on 25th April, 
1 919 in a farmers family in Garhwal district. 
He was sent to jail during freedom struggl, 
while he was receiving Primary education, 
He actively participated in the Ouit India 
Movement in the year 1942 and was sent to, 
jail for years together and was subjected 16, 
various types of torture Md becoming victim 
of many diseases yet from within the jail itself 
he provided Je~hip to various student 
organisations, labour' organisations and 
unions. As an able poIiticiet'lte did organisa-
tional work on dlU.rent posts of Centre and 
State Committ'" 'd Indian ~al Con-
gress. H. was Minister In the Qentral Gov-
emment in ~he'lmpottant dcipWtments like 
Communications, Petroleum, Finance and 
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be also provided regular service to the coun-
try as Cabinet Ministers in different in Minis-
tries and even as the Chief Minister of Uttar 
Pradesh. He founded and run many educa-
tional institutions, Universities, High Schools 
and Intermediate Colleges In this way he 
devoted all his life in the service and interest 
of the country. Today, the 17th march is his 
death anniversary. I WOUld, therefore, re-
quest the Government of India that it should 
issue a postal-stamp in his name on his 
birthday the 25th April. 

SHRI MOHAN SINGH (Deoria): Mr. 
Speaker, Sir, I would like to draw the atten-
tion of the Government to a very important 
question. Kanpur is a famous industrial city. 
Once the city was known by the name of 
Manchester, but now it is its misfortune that 
five mills of the Textil9 Corporation and four 
mills of the British India Corporation that is to 
say total nine mills are on the verge of 
closure. Production these mills has stopped. 
The Government has withdrawn financial 
support and salary has not been paid for this 
month. 28 thousand labourers will come on 
the streets on the first of the month. There is 
no cotton. no thread, production has com-
pletely stopped in the factories. The Govern-
ment has no resources to pay even salary. 
The voluntary retirement scheme has not 
been introduced in these factories. 28 thou-
sand labourers will be on the verge of starva-
tion froin the first of the month. This is a very 
serious question. The Government should 
make a statement in this regard and must 
inform the House as to what is the planning 
of the Government to reop.n thOSe mill$. 

[English] 

SHRI ANKUSHRAO RAOSAHEB 
TOPE (Jalna): Mr. Speaker, Sir, .s the. jute 
miD WOIK4H'S in Galc4sua are on strike. the 
supply ~)I.lte b.~'" stopped s""Ions:,. 
The c;oo~catiVJJ ~r fadQ{,"··~·~-
ashtr. I¥''' in. tr(.'uble. ~s they ar •. ®t l.fUing 
the jut • .,. in tlm:~. '_har8$btra ~ the 

largest producer State of sugar in India, this 
year also more than four lakh tonnes of 
sugarcane is standing in the fields and all the 
factories are in fuU·crushing to the same. But, 
if the jute bags are not supplied in time only 
because of the strike in calcutta, there is a 
strong possibility of th ... factories being 
closed only for want of jute bags. So, the 
Government should take immediate steps to 
stop the strike which is going on in Calcutta 
so that the factories do not suffer. 

SHRI HANNAN MOlLAH: You will agree 
with me that milk is not a lUXUry commodity 
but an essential commodity. But soon milk is 
goint to dry up in the metropolitan citi". In 
DelJ!i itself, 11 unauthorised milk power plants 
are eating up milk supplied from the. milk 
producers around Delhi. You will be sur-
prised to know that about '§8 multi nationals 
and big companies have applied for setting 
up such units. It is a serious reprecussion 
because of delicensing. Due to high rate of 
milk price and disturbance in them ilk supply 
to the metropolis, it is goingt to ruin the 
regular supply of milk. (Interruptions) 

250 companies are working illegally. A 
large quantity of milk will be diverted tor 
production of milk powder. It is a serious 
thing. Because of the Government policy 
and delicensing and opening the doorforthe 
multi nationals, the~ milk units will dry up an 
the milk from CaIartta, Bombay Madras and 
Delhi and all metropolitan cities, and the 
common people wiD suffer. It is a serious 
situation. The Delhi Administration is not 
taking any action. In spite of instructions 
'(Om the ~imal Husb~ry department and 
OMS. nobody is li$tening and taking serious 
action. 

The Government should take serious 
action to ensure that mille supply is main-
tained regu~ to the comon people. 

SHRI SOMNATH CHATIERJEE: Milk 
supply is eSS4lntiai for the future generation. 
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MR. SPEAKER: Lte us take it tomorrow 
please. 

DR. KARTIKESWAR PATRA 
(Balasore): I want to draw your kind attention 
and the attention of the august House to a 
very serious matter. A leather factory at 
Chandaneswar in Balasore district, Orissa 
has been established by Leather Corpora-
tion, Orissa where the entiremoney has 
been provided from out of the Defence fund. 
nearly about Rs. 7 crores have been spent 
on.this factory. The construction of the entire 
factory building, infrastructure, purchase of 
machinery have been completed. The requi-
site posts have been filled up. 

But out of political consideration, since 
the factory has been established during the 
Congress Govemment, the present janata 
Government is going to sell away the factory 
to a private party outside Orissa. Through 
you, I request the Central Government to 
please intervence in the matter. (1nt8mlp-
tions) 

MR. SPEAKER: Now papers to be laid. 

12.47 hrs. 

PAPERS LAID ON THE TABLE 

Annual Accounts of the Indira Gandhi 
National Open University, New DeIhl, 

for the year 1889-90 and statement 
showing reasons for delay In laying the 

papers 

[English} 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORT,I3 AND THE DE-
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT) (KUMARI MAMTA BAN-

ERJEE): On behaH of Shri Arjun Singh, I beg 
to lay on the Table:- • 

, (1) A copy of the Annual Accounts 
(Hindi and English versions) of the 
Indira Gandhi National Open Uni-
versity, New Delhi, for the year 
1989-90 together with Audit Report 
thereon under section 29 of the 
Indira Gandhi National Open Uni-
versity Act, 1985. 

(2) A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (1) above. [Placed in Library. 
588 No. LT-1561192) 

'The Food Corporation of india (Staff) 
(second Amendment) Regulations, 

1991 etc. 

THE INISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): I beg to lay on the Table a copy 
each of the following Notifications (Hindi and 
English versions) under sub-section (5) of 
section 45 of the Food Corporation Act. 
1964:-

(1) The Food 'Corporation of India 
(Staff) Second Amendmel')t) Regu-
lations, 1991 published in Notica-
tion No. E.P. 16(2)/86 in Gazette of . 
India dated the 9th August. 1991. 

(2) the Food Corporation of India, 
(Death-cum-Retirement Gratuity) 
(First Amendment) Regulations. 
1991 published in Notification No. 
EP. 16(2)/86 in Gazette of India 
dated the 9th August, 1991. 

(3) ",e Food Corporation of India 
(Contributory Provident Fund) (First 
Amendment Regulation, 1991 
published in Notification No. EP. 
16(2186 in Gazette of India dated 
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the 9th Auguat, 1991. (Placedtin 
Library. SHNo. LT-1562J92] 

Annual Report and Review on the 
Working of the Animal welfare Board of 
india, M8dra. for the ye., 1990-91 etc. 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): I beg to lay on 
the Table:-

(1) A copy of the Annual Report (Hindi 
and English verions) of the Animal 
Welfare Board of India, Madras. for 
the year 199-91 along with Audited 
Accounts. 

(2) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Animal 
WeHare Board of India, Madras, for 
the year 1990-91. [Placed in 
Lbrary. See No. L T -1563192] 

Memonndum of Undertaking for the 
yea, 1991-92 betwHn the Hlnduatan 
Latex Ltd. and the DepH. of Fa~ 

W.lfar. 

THE MINISTER OF STATE IN THE 
MINISTERY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. THARADEVI 
SIDHARTHA: I beg to lay on the Table a 
cop¥ of the Memorandum of Understanding 
for the year 1991-92 between the Hindustan 
Latex Umited and the Department of Family 
WeHare (Hindi and English versions). [Placed 
in Ubrary. SH No. L T-1564192] 

12.48hr .. 

ELECTION TO COMMITTEE 
Animal W.u.re Board 

[English) 

THE MINISTER OF STATE OF THE 

MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): I beg to move: 

"That in pursuance of Section 5 (1) (i) of 
the Prevention of Cruelty to Animals Ad, 
1960 the members of this House do prOCeed 
to elect. in such manner as the Speaker may 
direct. four members from among them-
selves to serve as members of the Animal 
WeHare Board. subject to the other provi-
sions of the said Ad.· 

MR. SPEAKER: The question is: 

"That pursuance of Section 5(1) (i) of 
the Prevention of Cruelty of Animals Ad, 
1960. the members of this House do pro-
ceed to elect. in such manner as the Speaker 
may direct, four members from among them· 
selves to serve as members from among 
themselves to serve as members of the 
Animal WeHare Board, subject to the other 
provisions of the said Ad.· 

The motion was adopted 

MR. sPEAKER: Now Matters under rule 
3IT. 

Shri Rarnesh Chennithala. 

12.49 hr .. 

MATTERS UNDER RULE 3n 
(I) Need to oepn lnellan institute 

nagernent at Kottayam, KeraIII 

[English) 

SHRI RAMESH CHENNITHAlA (Kot-
tayam): Sir, the State of Kefala is highly 
literate. The students and general public 
were demanding for the or.=!!~ I)f ~!~" 
Institute of Management in the State.; Con-
sidering the high literacy and the number of 
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students se~ig admission for M.B.A. and 
other courses outside the State, it is neces-
sary to start the same urgently. The Govern-
ment of Kerla and Members of parliamant 
including m9 have givne servaal memo-
randa in theis regard. The Kottayam district 
with is 100 per cent literate will be the ideal 
place to starft the Indian Institute of manage-
ment. 

I request the Human Resource Minister 
to take ~ssary steps in the current year 
itseH. 

(II) Need to open an Est hospital 
... Perumbavoor, Kera .. 

PROF. SAVITHRI LAKSHMANAN 
(Mukundapuram: Sir, the Travancore Ray-
ons ltd., situatted in Perumbavoor, Ray-
onpuram P.O., Ernakulam, Kerala has 
around 1 ,800 employees on its roll and 
around 200 employees with various contrac-
tors, out of which 1,000 employees are ESI 
Scheme benefici8fies. One ESI hospital is 
situtated at a distance of 35 kilometres from 
the company. As the hospital is situated very 
far off, the employees are not able to make 
.J1l use of the medical facilities available in 
''18 ESI hospital. The emplOyees are gener-
JlIy taken to the nearest private hospitals in 
::ass of emergency. 

I, therefore, urge upon the Central 
30vement to issue necessary directions for 
setting up of an employees State Insurance 
lOspital at Perumbavoor Municipal area. 

·2.52 hr .. 
[MR. DEPUTY SPEAKER in the Chai~ 

(IH) .... d to enaur. that HIndi I. 
not made copul8ory for recrult-
m'!~ of i~. ill Central 
Schools 

SHRI K. RAMAMURTHEE TINDI-

VANAM (Tindivanam): Sir, from ttie year 
1986, knowledge of Hindi has been made 
compulsory for the posts of teachers in 
Central Schools. As a result, even highly 
qualified condidates from Tamil Nadu could 
not apply for these posts for the last six yars. 
Till 1986 anyone with the basic qualification 
was eligible to apply. The change has been 
made without consulting the States. 

This has resulted in candidates from 
Tamil Nadu being debarred from applying 
and has led to simmering discontent among 
them. Repeated appeals to change has been 
of no avail. Some associations of students 
are planning to launch agitation to get their 
legitimate share . 

It may be seen that even for All India 
Services, knowledge of Hindi is not copul-
sory but has been made compulsory for the 
post of teachers. In a situation of acture 
unembloyment, denial of employment op-
portunity to the people of a State on grounds 
of language can lead to serious conse-
quences. 

Therefore, I urge upon the Governent to 
scrap the clause making Hindi compulsory 
for the post ot teachers. The Kendriya 
Vidyalaya Sangathan should also reserve 
enough posts of teachers for candidates 
from Tamil nadu no one from Tamil Nadu 
could apply for tl1ese posts for the last :;h: 
years. 

(IV) Need to direct Govitrnn'lent of 
Punjab to close Sarhlnd Canal 
for fifteen day. for early com-
pletlorl of portion of link chan-
nel 

[Translation} 

SHRI BIRBAL (Ganganagar): Mr. Dep· 
uty Speaker, Sir, Gang canal in my constitu-
ency of Ganganagar, is a very important 
canal and has been in existence for the last 
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sixty five y88fS. wilt a capacity of 2750 (vi) ..... to ....... tbe ~ on 
. cUMC:* has been damaged in Punjab and propo.-cI Konkarl ... 1Mw tine 
theretor., II cannaI draw water to Its full ...... thenameeofpati'lotafrom 
capacity. With a view to compensate this the •• re .. 
toss, Rajasthan Governent has constructed 
a new link channel near lohgarh at RO No. 
491 by putting its share of water into Indira 
Gandhi Canal, which whould then be linked 
with Sadhuwali·the First head of Gang Canal, 
Rajasthan Government has its share of work. 
A part of this link channel falls in Haryana. 
The work in that section has also almost 
been completed, but a part of it is to be done 
by Pubjab Government. For this purpose. 
Pubjab Government should be instructed to 
close Sarhind Canal for fifteen days so that 
the work in the canal could be completed at 
the earliest and the cuhivators are also able 
to get the needed water supply. The part of 
this canal in Pubjab which hEls totally been 
damaged should be repaired twice so as to 
enable it to draw its share of water. 

This closure of the canal should be 
ordered from 20th March to 15th April so that 
the kharif crop is not affected adversly. 

(v) Need to provide adequate fa· 
clllties at Kurla Railway termI-
nus, Maharashtra 

[English] 

SHRI RAM KAPSE (Thane): Sir, the 
railway terminus started at Kurla on 25th 
February, 1992 is in a very bad condition as 
no facilities are provided to passengersthere. 
The railway terminus also lacks basic civil 
amenities. It is esential thatthe required staff 
be appointed and problems of commuters as 
regards conveyance etc. be looked into. It is 
necessary to provide all the amenities to the 
passengers at Kurla railway terminus. The 
demand to name the term inus as Tilak Nagar 
terminus should be accelted. 

I request the Railwya Minister to kindly 
look into the matter. 

[ Translation] 

SHRiMATI SUMITRA MAHAJAH :tln·, 
dore): Mr. Deputy Speaker, Sir, Kookan 
Railway project is being implemented and I 
want to make a suggestion for naming of the 
station thus constructed after the names of 
the patriots and important personaiities of . 
the area, as follows Ratnagiri station be 
named after the name of lokmanya TUak or 
Late Veer Savarkar, 

liani after the name of Hutatama 
Anankanhere, Madad after the name of. Dr. 
Ambedkar, and the station n,ar Alibagh 
shOuld be named after the name of Kanhi ji 
Angle 

Similary, the names of the other station 
being constructed on this railway line'bEt 
named in the same manner. 

(vII) 

[English] 

Needto take concrete steps to 
hasten the procedure 'or g\'l. 
Ing compensation to each 
claimant of Bhopal Gas Trag· 
edy 

SHRI GEORGE FERNANDES (Muzaf. 
farpur): Sir, on 6th March, 1990, Govern· 
ment announced distribution of interim relief 
to Bhopal gas victims and the Supreme 
Court of India passed an order on 13th 
march, 1990 in this regard. Following the 
Supreme Courtorder,5,OO,OOO people were 
paid interim relief out of a total population of 
6,00,000. The Government in reply to a 
question has stated on 31.7.1991 that the 
Government was considering the payment 
of interim relief to the remaining 1,00,000 
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people and the same has not been paid 
since then. The Government decided on 
payment of interim relief on the basis of 
directly affected wards "as per the ICMR 
recommendations· and not on the .medical 
reports and categorisations. The Central 
Government should take concrete' steps to 
hasten the procedure for givig compesatio 
claim or iterim relief to each claim at till the 
claim is settles, otherwise thousads of de-
servig victims will be deied rightful compasa-
tion and thus the means of livelihood. Gov-
ernment should formulate some viable and 
hultlan scheme for the 1ull and final" settle-
ment of all compensation claims before long. 

(vIII) Need for central funds of the 
stat. Government of .Tamll 
Nadu for providing adequate 
compensation to riot hit people 
In Kamataka 

DR. (SHRIMATI) K.S. SOUNDARAM 
(Tiruchengode): Sir, the Government of India 

. had issued instructions forthe speedy settle-
ment of Insurance claims of the people af-
fected by the riots in Karnataka on Cauvery 
Water Dispute. 

Since more than one lakh people have 
migrated to Tamil Nadu, the burden on the 
Government of Tamil Nadu is heavy for 
providing shelter and food. So, I request the 
Governent of India to give the finacial ass is-
tace to the Government of Tamil Nadu to the 
tune ofthe amount spent by the Government 
of Tamil Nadu. 

I also request the Central Governent to 
take necessary steps for the resettlement of 
Tamilians in Karnataka and also for the 
return of their properties looted during the 
violence to the real owners. Adequate com-
pensation should also be given to the af-
f~ed people. 

Landless labourers and ether worke,. 
who return should be assured of jobs and 
work conditions where theycan work without 
fear. 

I request the han. Minister to take ne-
ceaaary steps regarding this matter. 

(Ix) Need to .Incr .... the quota of 
foodgraln. to Rajasthan 

[ Translation) 

PROF. RASA SINGH RAWAT (Ajmer): 
The public distribution system of Rajasthan' 
has received a serious setback due to heavy 
cut imposed by the Central Government in 
the State's quota of foodgrains and espe-
cially in the quota of wheat, rice, sugar and 
kerosene. The fair price ships lOcated in the 
urban and rural areas of Rajasthan affected 
by famine and drought are distributing only 
three kgs of foodgrains per person, which is 
quite insufficeents.·1t has created a major 
problem for the daily wage workers and poor 
labourers and consume,. in getting sugar 
and kerosene and foodgrains. The <luota 
which has been curtailed from ten kgs. to 
three kgs. per person is a drop inthe ocean. 
Inspite of the fact that M.P's of Rajasthan 
have drawn the attention of the Central 
Government towards this problem, Rajast-
han's quota has not been increased so far as 
per demand and requirement of the State. 
Therefore, I request the Central Govern-
ment that the quota of foodgrains for Rajast-
han should be immediately increased and 
ten kgs of foodgrains be distributed to each 
persons. 

[English) 

MR. DEPUlY ·SPEAKER: Now the 
House stands adjourned tiR 2.00 p.m. 
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1s.GO h.... South Central): Mr. Oeputy-Speaker 

The Lole Ssbha then adjoumsd for Lunch 
tiR FourtHn of the clock 

The Lole Sabha ffJ-sssembled a"e, Lunch 
st on minute past Forteen of the Clock 

[MR. DEPUTY-SPEAKER in the Chailj 

RAILWAY BOOGET 1992-93-GENERAL 
OtSCUSSION; 

RESOLUTION RE; RECOMMENDA-
TIONS OF THE RAILWAY CONVENTION 
COMMrrrEE; DEMANDS FOR GRANTS 

(RAILWAYS), 1992-93; 

AND 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (RAILWAYS), 1991-92 

[English] 

Sir,Govemment should withdraw the in-
crease in railway fares for Suburban com-
muters. (IntetrUptions) 

[English] 

MA. DEPUTY-SPEAKER: let us hear 
the Minister. 

( Interruptions) 

Please not like this. (Interruptions) 
Please take your seats. It is not fair on your 
to do like that. 

(InterruptionS) 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum); Sir, he should reduce the tacres 
and he should give an assurance on the 
retrenched employees. He should reduce 
the fare on the season tickets. That should 
come in his reply ... (Interruptions) 

MR. DEPUTY-SPEAKER: Let us hear 
MR. DEPUTY-SPEAKER: The House the hon. Minister. 

will take up items No. 8 to 11 together. 

The hon. Railway Minister to reply. 

THE MINISTER OF RAILWAYS (SHRt 
C.K. JAFFER SHARIEF): Sir, I wish to thank 
the han. Members who participated in the 
debate and made valuable suggestions. , 
am overwhelmed by the response both in-
side the House as well as by the enlightened 
public, chambers of Commerce, Trade and 
Industry. 

[ Translation) 

SHRI MOHAN RAWAlE (Bombay· 

""Expunged as ordered by the Chair. 

SHRI RAGHUNANDAN LAL BHATIA 
(Amritsar): Sir, they have been given ample 
opportunity. (Interruptions) 

MR. DEPUTY -SPEAKER: I request al. 
the hon. Members to take their respective 
seats. Let the hon. Minister reply and if you 
feel agitated, then you have got every chance 
to put any q\Jeslion. Now Mr. Minister: 

SHRI C.K. JAFFER SHAAIEF: Sir, , 
only request the hon. Members that they 
must first listen. We have always listened to 
them and respected their views. But if they 
do not tisten,lcannot understand it. There is 
no reason for all theis kind of ··and to say 
that they are for the people. , am also for the 
same people. 
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SHRI NIRMAL KANTI CHATTERJEE: Rao our Prime Minister, Dr. Manmohan 
We are against that kind of demonstration of Singh. our Finance Minister and Shri Prsnab 
a placard. We are entirely with you. That Mukherjee, the Deputy Chairman of the 
should not be done. Planning Commission and my colleagues 

for not only appreciating the role of the 
SHRI CK JAFFER SHARIEF: Please Railways, but also enoouragingme informu-

do not think that you only are for the people lating the approach to the 8th 
and we are not. We have also come from the Plan ... (Interruptions) ... This is not the cor-
the same common stock. reet way. Please bear with me. 

SHRI BASU DEB ACHARIA (Bankura): 
Then why was the re-instatement of workers 
rejected? 

SHRI C,K. JAFFER SHARIEF: Sir, I 
wish to thank the hon.Members who partici-
pared in the debate and made valuable 
suggestions. I am overshelmed by the re-
ponse both inside the House as well as by 
the enlightened public, Ctlamber of Com-
merce, Trade and Industry, I have received 
several letters from eminent persons from all 
walks of life congratulating me on the Rail-
way Budget. I am extremely grateful to them 
for t~is gesture. 

The Budget has been received quite will 
by the peopl. as reported by the Press. For 
instance, the Financial Express of 26th 
February 1992consideredthe Railway Buget 
as reporting a miracle. Similairly the Eco-
nomic Times of the same day referred to the 
Railway Budget as Railways on the Track. 

SHRI BASU DEB ACHARIA: From 
whom you got the certificate? who are those 
people? 

SHRI AMAl DATTA (Diamand Har-
bour): Since he has already quoted from 
those papers, let him lay them on the Table. 

SHRt CK JAFFER SHARIEF: lowe 
my debt of gratitude to the Press whiCh has 
so well analysed various healthy and chal-
lenging aspects of the Railway Budget and 
have supported the same. ! also wish to 
eX'W8s,c; mv "rl'titude tn ,C;;hri p, V. Nporl'c:.imhl' 

SHRI AMAL DATTA: What you aredoing 
is also not correct. You should not be al-
lowed to give reply like that. 

MR. DEPUTY·SPEAKER: Let us hear 
the Minister. 

SHRI C.K. JAFFER SHARIEF: The 
country needs to boost the economic activity 
and ensure' mobility of labour for greater 
productivity and prosperity of the nation. 
Within the resources made availables it would 
have been possible to have a Plan size of 
only Rs. 5450 crores. t have endeavoured to 
generate resources internally, so that a Plan 
size of Rs. 5700 crores can be fixed. Without 
greater technological inputs, Railways would 
not be able to meet the challenges of the 
future. It will not be possible for the Railways 
to generate resources internally to take care 
of such technological upgradation. The 
budgetary support during the plan period 
has to be adequate if the Railways are to not 
only maintain their performance, but also 
meet the challenges of the future. 

The allocation for the Railways which 
was 15.46% of the total Plan outlay in the 
Third Plan period has come down to 5.25% 
in the Fifth Plan and was about 7.46% in the 
Seventh Five Year Plan. I am confident that 
in the Eighth Plan the Planning Commission 
would allocate greater share to the Rail-
ways, so that the Railways can continue to 
perform better and better and be the sheet-
anchor of the economy. 

110m mn!O,r,j",us that even the Plan si7:e 
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of Rs. 5700 crores is not ~equate; but given replies remain the same that we have no 
the financial cOnstraint, this is the best that money for the new railway lines or for gauge 
could be done. I am grateful to the hon. conversion; and Certainly we cannot provide 
Members for supporting the policy and phi- more jobs. 
Iosophy behind the formulation of the Eighth 
Plan ... (lnterruptions) ... I will come, please 
wait. The Raiway Budget presented b¥ me 
last month on the 25th is based on certain 
firm convictions. 

14.10 hrs. 

[MR. SPEAKER in the Chair) 

( Interruptions) 

SHRI BASU DEB ACHARIA: How can 
you say that all the Members have supported 
your policy and philosophy? (Interruptions) 

SHRI C. K. JAFFER SHARIEF: Can 
you please listen to me first? (Interruptions) 
Please bear with me. (/nteffuptions) Sir, the 
Railway Budget which has been presented 
by me last month-on the 25th February-is 
based on certain firm convictions borne out 
of not only from my experience, but also of 
the experience of hundreds of Members of 
this House and millions of people Of our 
country, of many backward regions. Sir, I 
have been a Member of parliament for the 
last 22 years and I have been in public life for 
nearly more than 40 years. I have heard a 
numDer OT speeches of thQ Railway Budget 
for the last 20 yars, yar after year. I have 
heard the replies from my distringuished 
predecessors giving the, sam reply, year 
after year, (IntBffuptions) including myself 
during my earlier association with Railways 
as Minister of State for Railways in our 
beloved Shrimati Indira Gandhi's Govern-
ment." I have see this trend of discussions in 
the Consultative Committee Meetings and I 
have heard the questions and replies in both 
the Houses of Parliament. I have been re-
ceiving hundreds of letters from the Mem-
bers of parliament and thousands of letters 
from all over the country. I have found the 

Ultimately, I felt what is there for the 
future of this country. What is that one or the 
other Railway Ministercan offer to the people 
of this country, if his experince has been to 
say that we do not have any fund? 

Sir, when I joind the Government under 
the leadership of our Prime Minister, Shri 
P.V. narasimha Rao, there were new indus-
trial and economic policies which were really 
unique; the new liberalisation policy was 
something which really encouraged me. 

Sir, before I proceed, let me share with 
my friends in this House that neither I know 
of any World Bank nor any IMF, (Int9ffIJP-
tions) Nobody from these Institutions has 
met me or spoken to me. But what worried 
me more was, whether for a country like 
ours, forthe people who are still in poverty for 
the millions of youth who are in search of 
jobs, can we do something for them. Whn I 
was worried and thinking seriously as to how 
to develop our country and society and fight 
the battle of development and progress, my 
mind want to a great saying. Tha saying that 
inspired me and guided me is as follows: 

,"A winner is always a part of an answer; 
A loser is always a part of the problem", 

Sir, I would like to repeat: 

"A winner is always a part of answer; 
A loser is always a part of the problem". 

"A Winner always has a programme; 
A loser always has an excuse". 

"A winner says, "Let me do it for you·; 
A loser says, "That is not my job",· 
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SHRI SOMNATH CHATTERJEE SHRI C.K JAFFER SHARlEF: I am 
(Bolpur):ThlslsthephilosophyoftheBucIgat. finding that in Bangalore, a large number of 

SHRI C. K. JAFFER SHARIEF: 

"A winner seeks an answer for every 
probelem; 
"A loser seeks a problem for every 
answer". 

"A Winner says. "It may be difficult. but 
it is possible"; A loser says. "it may be 
possible. but it is difficult"." 

Sir. I decided. we. as a country India. 
should be a winner. My mind went to the 
multi-guage system that our country Is hav-
ing and I deeply thought in what way this 
multi-gauge system that our country is hav-
ing and I deeply thouglt in what way this 
multi-gauge system was benefiting the people 
of our country. I keenly observed the narrow 
gauge and metre gauge lines. I have found 
that there is hardly any industrial or eco-
nomic development of these areas. If you 
want to see any development. you can see it 
only in the Broad Gauge areas. There :are 
some people in the railways who are always 
tellijng that the metre gauge is as goOd as 
broad gauge. But the fad remains that the 
metre gauge has not generated any confi-
dence in the investors. (Interruptions) Even 
the public seelor have not gone to the metre 
gauge are~. ~: do we al!~ ihe private 
sector to go there? .. (/ntemlptions) 

SHRI BASU DEB ACHARIA: You please 
recall your last Budget speech ... (Interrup-
tions) 

SHRI C.M. JAFFER SHARIEF: I am 
finding in Bangalore a large number of ... 
(Interruptions) Shri Somnath Chatterjee. 
please take care of him .... (Interruptions) 

SHRI SOMNATH CHATTERJEE: Kindly 
altQw us some clarification after his speech is 
over. (Interruptions) 

trucks come from Nagpur. The same t!'tlCk 
from Bangalore goes to Madras. even to 
Kerala. In a day. about thousands of truc::ks 
are moving. I can undeflland even a truck 
either from Jammu or Ludhianacoming upto 
Delhi or even to Jaipur in Rajasthan but 
certainly not to Bombay. Bangalore. Madras 
and Cochin. When I enquired. I was told that 
the railways are not able to handle that 
traffic. More than that. the people have fear 
of delays. thefts and transhipment losses. 

Then. there are a large number of small-
scale industries in our country which require 
to transport finished products or raw materi-
als for a small-scale industry. Carrying any-
thing by road cannot be conomical. It will be 
most uneconomical. The problem of the rail-
ways is that their line capacity is saturated. 
With the gauge conversion sereral alternate 
routes will become available leading to in-
crease in line capacity. This will result in long 
hau~ road traffic. reverting to rail. 

The issue that came foremost in my 
mind was relating to North-eastern States. 
For the people of North-Eastern States. rail 
infrastructure is an emotional issue, They all 
the time feel that Government of India have 
not done enough to meet their requirements 
and they feel that their areas were neglected. 
I have been told by my officials that when- . 
ever they atended the North Eastern Council 
meetings, there was a1waYs criticism that the 
railways were not paying attention to these 
areas, and the Britishers gave the system. 
and we are not doing anything to add to that 
system. I felt why-should we not convert 
metre-gauge lines in this region to broad-
gauge and give the people their due. The 

. Chief Minister of Assam. Shri Hiteshwar 
Saikia, my colleague Shri Sontosh Mohan 
Dev, and other friends from the North-East-
ern States wHI be happy to learn that I have 
decided to convert Guwahati-lumding-dibru- . 
garh with all the linked branches as well as 
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the North aank Line from Murkongselek to have included the conversion of Kotkapur-
Rangiya in Upper Assam in the Action Plan Fazilka section and the canal loop on the 
launched by the Railways for conversion to Northern Railway under this Action Pian. 
broadogauge. Of these, the first stretch from 
Guwahati to Lumding has been included in 
the budget for 1992-93. After completion of 
the above conversions, North-east Frontier 
Railway will become a predominantly broad-
gauge railway. 

I have also ordered the railways to re-
start the work of Dharbanga-Samastipur 
conversion. PreHminary work is being taken 
up immediately. However, to avoid incon-
venience to the travelling public, the actual 
conversion will be carried out after the work 
of conversion from Muzzafarpur to Raxaul 
and Narkatiaganj, included in the budget for 
1992-93, is completed .. 

Sir, restoration of Chittauni-Bagaha 
section with a rail-cum-road bridge was 
sanctioned as a joint project to be funded by 
Uttar Pradesh, Bihar, Ministry of Water 
Resources and Railways. While the railways 
have provided their full share of funds, the 
other co-sharers have not been forthcoming 
with their corresponding shares. While the 
railway is going ahead with the work. I would 
expect hon. Members from Uttar Pradesh 
and Bihar to ensure that their States will 
contribute their shares without further delay. 
Members will be happy to know that I have 
also planned conversion of Muzzafarpur-
Gorakhpur via the Bagaha-Chittauni bridge 
to broad-gauge, but the Members will appre-
ciate that this will be feasible only if the co-
sharers come forth with their shares. 

Shri Kalp Nath Rai and Shri Chandrajit 
Yadav have been asking for conversion of 
Mau-Azamgarh"Shahganj metre-guage line 
to broadogauge in North Eastern Railway. 
They will be happy to know that I have 
ordered the inclusion of this line in the Action 
Plan for gauge cOnversion. My friends from 
Punjab who have recently joined us in this 
House will also be pleased to learn that I 

Sir, in deferencetothe desire expressed 
by you and other Members of the House 
from Maharashtra, I have decided to include 
conversion of Miraj-Latur in addition to Ba-
ramati-Dhound Narrow Gauge Sections to 
Broad Gauge in the list of sections included 
in the Action Plan for Gauge Conversion. 

Sir, I also want to tell my esteemed 
friend, Shri L. K. Advani, who represents 
Ah~edabad and my other friends from Ra-
jasthan such as Shri Rajesh Pilot, Shri Ashok 
Gehlot, Shri Ayub Khan, Shri Shiv Charan 
mathur and also those sitting in the Opposi-
tioll that I propose to convert Delhi-Ahme-
dabad metre gauge route which is mostly 
passing through Rajasthan, presently ruled 
by BJP to broad gauge so that the age old 
dream of the people of these areas is fulfilled 
leading to industrial and economic develop-
ment. This will only go to show what in 
selecting the routes for gauge conversion, I 
have not gone by any regional or political 
considerations but by national interest. (Inter-
ruptions) 

SHRI BASU DEB ACHARIA: What about 
Purulia-Kotshila conversion? 

SHRI C.K. JAFFER SHARIEF: H you go 
on interrupting, even if it is there, I may miss 

• it. Please have some patience. 

Similarly, Sir, there are areas in Mahar-
ashtra joining with Andhra and also other 
parts joining with Karnataka and Tamil Nadu 
which are served by metre gauge where 
there is hardly any industrial or economic 
development. Looking at the backwardness 
of these areas. where lakhs of our people 
remain poor and thousands of our youths are 
without jobs, I thought that this problem 
could be solved by introducing uni-gauge 
system so as to give impetus to the eco-
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ISh. C.K. Jaffer Sharief) consider conversion of PuruHa-Kotshila 

nomic development of these areas. 

Sir, when the idea of gauge conversion 
came to my mind, I decided to caD railway 
officers, both serving and retired, and there 
was brain storming session in the coli garden 
city of Bangatore. The solution which 
emerged was to have uni-gauge, that is, 
broad gauge. Sir, my main aim was 10 de-
velop confidence in the investors, whether 
our citizens or NRIs or even multi-nationals. 
I want to assure them that the rail transport 
infrastructure will not lag behind. I want to tell 
them that we will be well ahead of the invest-
ment coming in so that the people who 
come, can choose any area. tt is something 
which nobody could have imagined in the 
past. Sir, from independence till now, only 
3355 route kilometres of gauge conversion 
has been done. In the entire Seventh Plan, it 
was only 327 route kilometres. Sir, I am sure 
that the entire House would be happy and 
will feel proud of the Indian Railways that for 
the first time, it could take a bold decision, 
with the blessings of the Prime Minister, of 
converting 6000 route Kilometres to broad 
gauge in the Eighth Pian. I have ordered that 
this work be carried out with utmost austerity 
without creating non-essential facilities, so 
that maximum kilometres can be converted 
with the limited resources available. t am 
sure that when I give this comparison, 
Members, particularly tnose who are sitting 
in the Opposition will teel that it is a dream or 
I am taking them for a ride. Sir, let me m~e 
it very clear; "either it is a dream nor am I 
taking them tor a ride. I would only. request . 
"'m to ha", sol,tle patience and _, h$p and 
c:aoparate and also encourage our ,.,ay-
IMQ ~ are taitil'lq up this cfIa~ng~.k 
of Completing .. ,,8st12QO r.o~kibt.t¥t~4ts 
of ~ eonva(siQn ttO,1D ~ QU9' '0 
brqad'ga.dyriogt~,y,. ~~is$l1. 

• -, ," _. • '," '< '-""" ': 

Sir, in addition to the conversions in-
cluded in the ~udgat of 199~-9S, I sh~ a1.$0 

narrow gauge line In West bengal to broad 
gauge. " you shout, then , will have to 
withdraw ... (lntetTuptions) .•. Further, 10 sat-
isfy the long standing aspiration of the people 
of Tamil Nadu, I propose to take up conver-
sion from Madras 10 Dindigul instead of 
limiting it from Tiruchy to Oindigul. Many of 
our friends have been asking for this includ-
ing our former Member of Parliament, Shri 
Moopanar, Shri Ramamurthy, Shri Palani-
andy, Shri Tindivanam Ramamurthee, Smt. 
Jeyanti Natarajan, Shri Sundarajan and Shri 
Sridharan who belong to AIADMK and 
Congress. 

Sir, I am grateful to the Prime Minister 
who has spoken with much pride on gauge 
conversion in both the Houses of Parlia-
ment. Sir, Every kilometre of gauge conver-
sion will generate 10,000 mandays for 
employment. This is employment generated 
during construction. This apart, I would like 
the Members of this House to imagine the 
vast employment potential which will ge1 
created consequent upon the industrial 
development 01 these areas. Sir, the rail· 
ways themselves are going to immensely 
benefit as their operating ratio tor broad 
gauge is of the order of 80 per cent but fOl 
metre gauge, it is as high as 170. Once the 
conversion is through, the operating ratio will 
come down substantially. 

Sir, my friends, Shri Ashokrao Anan· 
drao Deshmukh, Shri ViI~s Muttemwar, 
Shrimati Kesbarbhai and other have been 
pressing for 'early conv.&tsion of the Man· 

. ma.d-AurangabEl\i-Parphani-Purna-Muthked 
and Palbhani to Parlia~ VeiiOath in the Mara-
thawada [ElgioQ, Sir; ~'you are aware.. the 
s~ion trom Mar:lI~ad t9 ~urangab~ has 
bU,o convert# ~ cp;n~ on 3zd ~br-u­
aty; 1~. ~ur.aIl9,<*.l~ to .,.!aIDa. and P.arlia-
Vaijnath to'P.ar.b~ wiJ.I b,(t, co~t,d dur-
in.~ tb,& y.ar '~t..t.mb~S ~iU be fur-
the(. n~y to nate U;ta\ ~ int~nd to co.te 
the enti~e projeCt by 19.94.95. 
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Some of the Members have expressed and other honourable MPs. Shrl saifuddin 
their apprehension that the massive target of 
6000 kilometre gauge conversion in VIII Plan 
may be too stupendous to be achieved in 
practice. I would assure the House that the 
Indian Railways are already achieving more 
than 3000 kilometres of track renewals every 
year and therefore. the target of 1200 kilo-
metre gauge conversion should be within 
their reach. 

Sir, the hon. Member, Shri Amal Datta 
has stated that the gauge conversion now 
being undertaken is not in consonance with 
the repart of the Committee on Expansion of 
Network. I beg to differ. The Committee had 
recommended construction of 2902 kilo-
metres of new lines and gauge conversion of 
2306 kilometres. The gauge conversions 
now being proposed are primarily to provide 
alternate routes to existing high density 
routes. 

Sir, we have allocated As. 550 crores in 
the Budget for 1992-93, which is more than 
double the total expenditure in the Seventh 
Plan period of Rs. 270 crores. Sir, I appeal to 
trade and industry to ascertain the details of 
the Railways Plans for the Eighth Plan and 
choose sites of their investment accordingly, 
keeping in mind that they will not have to 
suffer because of lack of railway infrastruc- . 
ture. 

My ather thrust areas are of electirifica-
tion, track renewal, human resource devel-
opment and technological upgradation. By 
increased electrification, we can save on 
fuel and reduce our impart of oil. I only hope 
that the State Governments and Electricity 
Boards do not unduly increase their tariff. 
We, on our part, have kept the increase in 
coal frieght to a lower Ie.v •• 

Sir, my friends from West Bengal, in-
cluding the Chief. Minister Shri Jyoti Basu, 
Deputy Chariman, Planning Commission Shri 
Pr~nap Mukh~je., Ms. ~ata Banerjee 

Chaudhry, Shri Amal Datta and many others 
have been unanimously asking for electrifi-
cation of Bandel-Katwa section. I hope you 
are satisfied now ... (Interruptions) In defer-
ence to their wishes I have decided to for-
ward the proposal to the Planning 
Commission ... (/nterruptions) ... Sir, 2 x 25 
KV technology is being introduced in Bina-
Katni-Anuppur and I am sure that, with the 
experience gained, we may be able to ex-
tend this technology and contribute to en-
ergy conservation. 

SHRt SOMNATH CHA TIERJEE: Isthe 
Railway Ministry recommending the inclu-
sion of this? 

SHRI C.K. JAFFER SHARIEF: Yes. 
( Interruptions) 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Mr. Prime Minister, what is your 
view? 

THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): His response is con-
versely proportionate to the noise you are 
creating! 

SHRI SOMNATH CHATIERJEE: 
Therefore, we treat it as an assurence from 
the Prime Minister. 

SHRI C.K. JAFFER SHARIEF: Then 
you assure the Prime Minister that there wiD 
be no trouble and you will vote forthe Budget. 

Sir, in the Seventh Plan, Certain tech-
nological upgradation and impart of high 
horse power locomotives were envisaged. I 
am happy to inform the House that it has 
been possible to finaUse the import of 6000 
horse power AC 3-phase locomotives. This 
is a great leap forward as this would enable 
us to do even better in energy conservation 
and also meet the transport requirements of 
the future. Sir, there have been unir,formed 
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and Scurrilous press reports engineered by 
vested interest. Though this project was 
appraised by the Asian Development Bank 
four years back, the Railway Board could 
never finalise the tenders in time, with the 
result that so far we have paid four million 
dollars as commitment charges. This is the 
third bid and because of delays the prices 
have gone up by about 60 per cent. Certain 
sections feel threatened by modernisation. 
However, I am happy to inform that, despite 
powelful vested interests, the prolonged 
delay has come to an end and we are going 
In for a proven technology instead of becom-
ing an experimental ground for unproven 
technology. I am sure, the han .. Members 
would appreciate that wothout technological 
upgradation, Aailways cannot be competi-
tive and render service at an economic cost. 
Simultaneous absorption of technology and 
indigenous production would be undertaken 
in Chittaranjan Looomotive works. To speed 
upindigenisation, private and public sectors' 
participation would be fully explored. 

Sir, , have allocated Rs. 50 crore for 
passenger amenities in 1992-93 as against 
As. 31 crore in the previous year. This repre-
sents an increase of 61 per cent. It is my 
intention to introduce pantry cars in impor-
tant long distance trains. In order to ensure 
cleanliness at stations, the Station Master! 
Station Superintendent would be in sale 
responsibility and be shall coordinate all 
service agencies which would be account· 
able to him. So far as cleanliness in running 
trains is concerned. it shaH be the additional 
responsibility of the Conductor Incharge and 
the tearn of travelling Ticket Examiners. The 
passengers would thus know to whom they 
should represent about cleanliness in run-
ning trains. These steps would be in addition 
to Service Improvement Groups who shall 
monitor stations and trains and ensure pas-
senger amenities. 

Orissa, particularly Shri SribaHav Panrgrahl, 
Shri S.K. Sahu and all other friends have 
been asking for a fast train from Orissa to the 
national capital of Delhi with convenient 
timings. I am happy to inform the House that 
decision has been taken to introduce a fast 
train from Orissa to Delhi for three days a 
week. The route and detailed timings of the 
train are being worked out. 

SHRI SRIKANTA JENA (Cuttack): Sir. 
he is deliiberately neglecting Orissa. There 
is not a single line conversion. not a single 
new project. There is no mention about elec· 
trification. Orissa is totally neglected, though 
the country gets maximum of its iron are from 
Orissa. You have not given anything to 
Orissa. Take back your new trains. We don't 
want this new train. (Interruptions) 

SHRI C.K. JAFFER SHAAIEF: Sir,l am 
happy 10 announce that the stoppage of new 
Delhi·Howrah Rajdhani Express at 
Allahabad, which is a haly and historical 
place and a nerve-centre in the Indian struggle 
for freedom is being continued •.. (/nterrup-
lions) 

Sir, one area of generation of resources 
is expoloitation of air space in metropolitan 
cities. This new potential area is yet to be 
tapped and I am proceeding with caution. My 
Ministry has identified certain potential ar· 
eas for land management and exploitation of 
air space in important metropolitan cities. I 
intend. to entrust this job to the Indian Aail-
way Construction Company. I would like to 
involve as far as possible, public sector 
enterprises who need space in their metro-
politan areas in this venture and anything 
over and above can ,Iso be offered to private 
sector. Nevertheless,lRCONwould be asked 
to work oUt the modalities to obtain the best 
possible terms for leasing ... (Interruptions) 

SHRI SAIKANTA JENA: Sir, I demand 
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an answer from the Minister. Why is Orissa SHRI SRIKANT~ tlA (Cuttack): SII'. 
being neglec:ted? Is Orissa not a· part of in protest. I am walking out of the House. 

India? 

SHRI CJ(. JAFFER SHARIEF: Shall. I 
speak later? 

SHRI SRIKANTA JENA: I will not allow 
you to speak. I strongly protest. .. (/nt.rrtJP-
tions) 

MR. SPEAKER: Mr. ,Jena. this is not the 
way. Please sit down. 

(Interruptions) 

MR. SPEAKER: This is not proper. 

14.35 hr .. 

Atthis stageShri SrikantaJena and Shri 
Braja Kishore Tripathy came and stood 
on the floor near ~ Table. 

SHRIC.K.JAFFERSHARIEF:Shri Sunil 
Outt has utged the railways to exploit the 
land commercially in Bombay and use the 
funds so generated for development 01 
suburban facilities in Bombay area. I would 
request Sunil Duttji to help the Railways to 
clear the encroachments in Bandra Station 
area so that the Sandra terminal in which 
Railway have already invested about As. 10 
crores can be commissioned. 

14.36. h,.. 

At this st8{/6 Shri Srikanta Jena and Shr; 
8raja Kishore Tripathy went back to their 

seats. 

SHRI C.K. JAFFE A SHAAIEF: Sir, 
another potential areas is generation of 
resources through advertisements. The 
scope for this is tr.emendous. Tasteful adver-
tisements in important trains, at important 
metropolitan city stations and in Calcutta 
Metro would be explored. (·Interruptions) 

14.37 hr •• 

Shri Sricanta .lena then left the House. 

SHRI C.K. JAFFER SHAAIEF: J am 
sure, this has got vast potential but it in-
volves expert handling by an advertisement 
agency which is innovafiVe and torward-
looking. It ;s not possible, Sir, to have direct 
interface with too many customers who are 
interested in advertisements as It would be 
counter-productive. Engagement of experts 
would ensure profit-sharing on reasonable 
basis as costs are also involved. J am direct-
ing the Ministry to examine this as advertise-
ments of consumer products tastefully in 
trains can fetch us good revenue. Such 
advertisements have been attempted by 
many railways abroad. 

Sir, in Railways, the management cadre 
and raHwaymen at aU levels have ushered in 
changes in technology as well as in work 
ethos. This has to be an on-going exereiseto 
further strengthen the organisation and In-
crease productivity. Sir,l feel qu~e proud of 
the railwaymen. Their capabilities are im-
mense. Sir. my friend, Shrl George Fernan-
des, has expressed his apprehension re-
garding retrenchment of railway employees. 
I would like to reassure him categorically that 
there shall be no retrenchment of any kind. 
Our aim would be to train and redeploy staff 
for better productivity on higher efficiency. 

Sir, I have attempted a modest increase 
in freight rates so as to contain the inflation-
ary tendencies in the economy. In fact, Sir, J 
have totally exempted all the essential 
commodities from any increase in freight 
rates. The Chief Minister of West Bengal has 
made a request that milk may also be ex-
empted. Shri Batram Jakhar, the Minister of 
Agriculture, my revered colleague has also 
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[Sh. C.K. Jaffer Sharief] are monthly season ticket holders. (Interrup-
tions) 

suggested the same. In deference to their 
reqUtfst, I wish to exempt milk moved in rail 
tankers. Sir, the rate of inflation durfng the 
year reqched a PINk of 16.7 per cent in 
August 1991 and is about 11.8 per cent in 
February, 1992. The increase in freight rates 
attempted in the present Budget is much 
below the rate of inflation. I am sure, Sir, this 
aspect would be appreciated by the hon. 
Members. (Interruptions) 

Sir, the increase in passenger fares has 
been kept within limits. 

SHRI RAM KAPSE (Thane): What about 
thebookJ? 

MR. SPEAKER: No, not like this. 

SHRI C.K. JAFFER SHARIEF: I am 
aware that the suburban passengers are 
none too happy. (Interruptions) 

Sir, the increase in passenger fares has 
been kept within limits. I am aware that the 
suburban passengers are none too happy. I 
would only crave the indulgence of the hon. 
Members of the House from Bombay and 
also the suburban commuters in the cities of 
Bombay, Calcutta and Madras to appreciate 
the economies of rail transport system. Sir, 
the actual loss on suburban services which 
was Rs. 1 98-crores in 1989-90 has now gone 
up to Rs. 207 crores in 1990-91. Indian 
Railways can ill afford to incur such losses 
on social obligations as it would affdct their 
transport capability. Such operating losses 
would cripple the system, affect replace-
ments, renewals and additions and ultimately 
lead to stagnation and degeneration. This is 
not desirable. 

One feature of the suburban service is 
the high level of concession for monthly 
Feason tickets and most of the rommuters 

MR. SPEAKER: This is not the way. 
. Please sit down. 

( Interruptions) 

SHRI C.K. JAFFER SHARIEF: Sir, this 
is very important. All over the country people 
are looking for suburban services. (Interrup-
tions) 

MR. SPEAKER: Please sit down now. 

SHRI C.K. JAFFER SHARIEF: Various 
high level committees have recommended 
for pricing second-class monthly season 
ticket to a level equal to 24-times the single 
journey fare. (Interruptions) 

SHRI RAM NAIK (Bombay North): Sir, I 
am on a point of order. Sir, we want to listen 
the Minister but there is so much of noise. 
( Interruptions) 

[ Translation] 

SHRI NITISH KUMAR (Barh): Please 
tell us about Bihar ... (Intem.ptions) 

MR. SPEAKER: This is the question 01 
the dignity of the House ... (Interruptions) 

14.44 hrs. 

At this stage Shri Nitish Kumar, Shri 
Sharad Yadav and some other hon. 

Members left tfIB House 

[English] 

SHRt CK JAFFER SHARIEF: And 
pricing the first-class monthly season ticket 
to a level of 4-6 times the second·class 
monthly season ticket. What has been at-
tempted in the present Budget is to raise the 
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monthly season ticket from 8.23 single jour- Kms. 
neys.to 9124 single-journeys. 

The suburban commuters serving in 
commercial. industrial and service estab-
lishments get adequately compensated from 
their employers towards transportation cost 
and it is but just that Railways whould be paid 
for services rendered. Further. reclamation 
of land and development of commercial and 
industrial establishments as well as five-star 
hotels go on unabated in big citi.s. furth.r 
straining the resources of the suburban rail-
way system. The real estate development 
agencies and commercial and industrial 
establishments. while benefiting immensly. 
throw a heavy burden on the suburban rail 
system. I seek the cooperation of the State 
Governments and municipal corporation 
authorities for raiSing resources from com-
mercial establishments through fixed levy 
and pass on the same to the Railways with-
out which it will virtually be impossible for the 
Railways to maintain the system. 

The cost of inputs in going up. The rate 
of inflation had been around 16.7 per cent in 
August. 1991. The electricity tariff in Bom-
bay area has also gone up by 112 per cent in 
the case of supply by Maharashtra State 
Electricity Board and 71 per cent by Tatas in 
the last six years. 

Sir. hon. Members. Shri Sharad Dighe. 
Shri Sunil Dutt. Shri Murli Deara, Shri Ram 
Naik, Prof. Ram Kapse and other members 
from Bombay area have expressed strongly 
against rise in suburban fares. I can under-
stand and appreciate their feelings. 

Despite the increase in input costs. J 
have decided to reduce the burden on Sec-
ond Clasa Monthly Season Tickets. The 
revised increase will be as follows: 

Kms. 

1-10 No increase 

11-15 Rs.11.00 

16-70 Rs.2O.00 

71-150 Rs.25.00 

Consequent on this revision, the relief 
for the Second Class MST holders as com-
pared to the Budget proposals will vary from 
Rs. 2 to Rs. 20 in the 1 Km. to 70 Km. range 
and from Rs. 17to Rs. 25inthe 71 Km. to 150 
Km range. The First Class Monthly Season 
Tickets would also be adjusted accordingly. 

Sir, in order to reduce the burden on 
Iowar and middle class people, I have de-
cided to withdraw the increase'of Rs. 5 in 
sleeper charge for the distance slab 501 Km. 
to 1000 Km. I have also decided to reduce 
the increase from 20 per cent to 15 per cent 
in the case of 1 st Class, lind AC Sleeper and 
A.C. Chair Car. 

Sir. I am conscious of the difficulties 
faced by the middle class households and 
have decided to exempt LPG from any freight 
increase or stepping up of classification. The 
loss of revenue would be about Rs. crores 
and I will try to absorb the same by effecting 
economies. 

Sir, to replace old coaches and induct 
new coaches, we need investments. The 
present fare increase in suburban service 
only just about meets the working expenses. 
Even so, to step up replacement of over-
aged coaches, I have asked the Ministry to . 
place orders on Bharat Earth Movers lim-
ited, Bangalore, for DC EMU coaches to 
supplement the efforts ot Jessops who also 
manufacture EMU coaches. 

Sir. the performance of the Railways in 
1991-92 had been creditable despite the 
industrial resession. Railways' revenue-
earningfreighttrafficwas 7.64 per cent higher 
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[Sh. C.K. Jaffer Sharief] wasteful expenditure with a view to improve 

in April-December, 1991 oompared to the 
oorresponding period of the previous year. I 
had projected in the Aevised Estimates for 
1991-92 an incremental revenue-eaming 

. freight traffic of 19 million tonnes, that is 2 
million tonnes more than the Budget esti-
mates of 335 million tonnes. I am, however, 
oonfident. Sir. we may end up carrying at 
least one more million tonne, if not two by the 
end ofthe year. This shouldfurther strengthen 
the financial base. 

Sir. despite the inflationary trends in 
1991-92. Railways have been able to absorb 
the oosts to the extent of about As. 280 
crores and maintain their expenditure at 
almost the budget level except for a marginal 
increase of As. 25 crores by stringent cost 
co"!rol. oost reduction and economy meas-
ures. 

Sir. another important achievement has 
been in the area of sale of scrap. In 1990-91. 
the amount realised by sale of scrap is As. 
410 crores, whereas in 1991-92, it is well 
poised to reach As. 500 crores. This has 
been achieved as a resuH of an organised 
drive on the basis of a detailed analysis of 
market, leading to more sale of quantity and 
also fetching appropriate market prices. 

Sir. I am oonfident the year would close 
with much better physical and financial per-
formance and may well be a landmark to be 
remembered and cherished for a long time to 
come. 

Sir, I had launch~ an Action Plan to 
bring down working expenses through cost 
control, cost reduction and various other 
economy measures. Hon'ble Members will 
be happy to know that as a result of these 
efforts we have been able to bring down the 
operating ratio by about 2 percentage points. 
Sir. in 1992-93. I intend to further reinforce 
these measures and ruthlessly .Iiminate all 

the productivity and efficiency of the system . .. 
VISion for the future 

Sir, my plea for organisational and struc-
tural changes to bring about better manage-
ment ethos is based upon my vision of a 
strong and viable railway system. Sir, the 
Seventh Plan has been a watershed in Aail-
ways. achievements. I envisage that the 
Eighth Plan is going to see a total transfor-
mation of the railway system as a resuH of 
oonversion of 6000 kms. of metre gauge into 
broad gauge and provide a transport infra-
structure of which the country can be proud 
of. Aight choice of technology strategic 
decisions and tactical moves are needed for 
Railways to seize business opportunities 
and establish their leading role as highly 
competitive and visible transport infrastruc-
ture. There is need for a sea-Change in 
attitude. Sir the Railways have demonstrated 
their inner strength. The physical and finan-
cial performance in 1991-92 and prospects 
for 1992-93 indicate that Railways mean 
business Sir, it would be possible to com-
pletely wipe out the loan taken for Develop-
ment Fund of Rs. 534 crores and deferred 
dividend liability of Rs. 416 crores, totalling 
to Rs. 450 crores during these two years. 
primarily due to the good performance. As a 
resuH. we have been able to generate suffi-
cient internal resources to have a plan size of 
Rs. 5.700 crores. I hope, Sir, the Hon'ble 
members would appreciate this. as this 
epoch-making achievement deserves to be 
recognised right now. I am sure, Sir. the 
Hon 'ble Members would join me in this vision 
of a strong and viable railway system and 
support tariff measures so that we can invest 
more and more as without investment. there 
can be no development. 

Sir, last but not the least I would like to 
once again emphasise the steller role of the 
railwaymen in preservation of the unHy and 
integrity of the country. They have kept the 
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wheels moving under very trying circum- MR. SPEAKER: May I ask the Leaders 
stances and they deserve to be congratu- to guide their members? 
latad. 

Sir, now I r&quest the Hon'ble Members 
to withdraw all the cut motions and pass the 
Demands for Grants unanimously. (lntBr-
ruptions) 

14.52 hr •• 

At this tage, Shrimati Suseela GopaJan 
and somB other Han. Members comB and 

stood on the floor near the table. 

(Interruptions) 

MR. SPEAKER: Please go back to your 
seats. 

( Interruptions) 

SHRI BASU DEB ACHARIA: You have 
not stated anything about the restoration of 
recognition of RPF Association. (Interrup-
tions) 

SHRI '-te. JAFFER SHARIEF: You 
discuss it with the Home Minister and the 
Prime Minister. (InterrUptions) 

SHRI BASU DEB ACHARIA: The Prime 
Minister is here. I had been to the Prime 
Minister. The Prime Minister has already told 
you about it. (lntemlptions) 

MR. SPEAKER: Mr. Acharia, please go . 
back to your seat. This is too much. I am 
asking you to go back to your seat. This is too 
much.' 

( I(ltemlptions) 

MR. SPEAKER: Shri Srikanta Jena, let 
me say something. You go back to your seat. 

(Interruptions) 

(Interruptions) 

MR. SPEAKER: This is not the Way. 
You please go back to your seats. 

( Interruptions) 

MR. SPEAlSER: I am not allowing this 
kind of thing. 

(Interruptions) 

MR. SPEAKER: I am not throuwing you 
out. You are a senior Member, you should 
behave pr.operly. 

( Interruptions) 

MR. SPEAKER: Please resume your 
seats. Let me speak. Shri Jena and Shri 
Acharia, you please go to your seats. Ltd me 
speak. 

(Interruptions) 

MR. SPEAKER: This is not correct. h 
will be written in the history of Parliament. 
You please go to your seat. 

(Interruptions) 

MR. SPEAKER: Not this way. This will 
be written in the history of Parliament. 

( Interruptions) 

MR. SPEAKER: This is not correct, Let 
me speak. I am not going to expel you. 

( IntMruptions) 

MR. SPEAKER: Shri Jena, this is not 
correct. This is being recorded. This is not in 
the interests of Parliament and democracy. 
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(Interruptions) [Translation] 

MR. SPEAKER: I am saying, I can help 
you. You shall have to go back to your seats. 
And I ~m requesting the leaders to persuade 
their Members to go back to their seats. This 
is not a question of party. 

(Interruptions) 

MR. SPEAKER: I am not going to allow 
this kind to thing. I will help you. Please go to 
your seats. 

( Interruptions) 

MR. SPEAKER: I wI! help yo'u, Madam. 

Please, Shrimati Suseelaji, I will help 
you. 

( Interruptions) 

MR. SPEAKER: Not now. You should 
take your seats, please. Please understand. 

15.59 hrs. 

At this stage, Shri Srikanta Jena and some 
other han. Members went back to their 

seats. 

[ Trans/ation] 

SHRI SHARAD YADAV (Madhepura); 
Mr. Speaker, Sir, i would like to submit ... 

[English] 

SHRI SRIKANTA JENA (Cuttack): At 
this rate, the country will disintegrate. I tell 
you. (Interruptions) 

MR. SPEAK~R: I will help you, don't 
worry. 

SHRI SHARAD YADAV: Mr. Speaker, 
Sir, I would like to submit most humbly that 
the states of Orissa and Bihar have been 
utterly neglected in this 
connection ... (interruptions) 

[English] 

SHRt SOMNATH CHATTERJEE: Sir, 
with regard to some States like Orissa, Bihar 
and Kerala there is a very strong feeling 
among Members. I request the hon. Prime 
Minister who is present here-to say that he 
will consider their proposals, and grievances 
sympathetically. I make a request to the hon. 
Prime Ministerto at least give this assurance 
that their grievances will be considered by 
the Government ... (Interruptions) 

16.00 hrs. 

SHRI RAM VILAS PASWAN (Rosera): 
Sir, we want justice ... (Interruptions) 

SHRI SOMNATH CHATTERJEE: Sir, I 
request the Prime Minister to assure the 
members that their demands will be consid-
ered ... (Interruptions) 

[ Translation] 

SHRI NITISH KUMAR (Barh): The 
States of Bihar, Uttar-Pradesh and Orissa 
demand justice from you, not 
mercy ... (Interruptions) 

These States have been. utterly ne-
glected in the matter of Railways. So we 
demand justice ... (Interruptions) 

• 
SHRI LAL K. ADVANI (Gandhi Nagar); 

I do not remember any instance ever before, 
where the Railway Minister while replying to 
the debate on the Railway Budget had re-
acted in such a manner. The Railway Minis-
ter referred to the States by name and even 
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named four Members. As a result all the of lalitpur-Singrauli railway line but the han. 
Members of those States whose names were Minister... (Inteffuptions) 
not mentioned felt hurt. They felt bad why 
favour was shown to some States whereas MR. SPEAKER: Please sit down. 
others were neglected. J admit that ordinar-
ily, Railway Minister can do things within the 
available resources and he too has limita-
tions. But from what happened today, it 
seems the han. Minister has done injustice 
to the States of Bihar, Uttar Pradesh and 
Kerala and Union Territory of Delhi because 
most of them are non-congress ruled States. 
About a particular place he even said that 
because of BJP, he was doing nothing. Mr. 
Railway Minister, I am not making any a"e-
gations. I am only informing you thatthe way 
the reply was given many of my friends felt 
agitated and that is why they gave vent at 
their feelings in a way which has never been 
done before. t would like to submit thaI we 
have already expressed our resentment and 
we would now express ourselves through 
cut motions. I would appeal 10 all the hop. 
Members to let the proceedings on the Rail-
way Budget conclude ... (Interruptions) 

[English] 

MR. SPEAKER: The senior Members 
are expressing their view so as to put the 
things in a correct perspective and to help. 
Please understand Ihis ... 

(Interruptions) 

[ Translation] 

SHRI RAJENDRA AGNIHOTRI 
(Jhansi): Mr. Speaker, Sir, I am on a point of 
order. The han. Minister of Railways said a 
few objectionable things in his statement. 
We had also made demands but the way the 
han. Minister of Railways accepted the 
demands of few members and mentioned 
their names it was highly objectionable. It is 
an insult to the House. We are also elected 
members. We had demanded construction 

SHRI RAJENDRA AGNIHOTRI: Mr. 
Speaker, Sir, I am on a point of order. 

MR. SPEAKER: Please sit down. This 
is not a point of order. I have given my ruling. 

( Interruptions) 

MR. SPEAKER: Please do not create 
disorder. I request you not to get agitateci. 

( Interruptiond) 

MR. SPEAKER: Please listen. This 
House is the supreme legislative body in the 
country. You should, therefore, listen care-
fully to what is said here. 

( Inteffuptions) 

MR. SPEAKER: Please listen to me 
first. I am trying to help you. You please sit 
down first. 

(Interruptions) 

MR. SPEAKER: This House is supreme. 
Whatever is decided here is implemented. i 
think the House respects your sentiments 
and so does the Governent. But it has to do 
everything within limited resources and it 
tries to do its best. 

( Interruptions) 

MR. SPEAKER: Please sit down first. 
what is this? I am trying to help you and you 
are trying to interrupt again and again. Do 
you think you can attain your objective by 
behaving in such a manner? I am trying to 
urge them to arrange a meeting with you and 
you are repeatedly interrupting. Noting can 



803 FJIy. B!!tJget, ~992-93- MARCH 17, 1992 o.m; for Grata (RIyI.), 802 
Gen. DlSCussIOfl; RfIs. re. Reco- 1992-93j..~ SUIJPI. ~ 
mmendation, of RIy. conv. Comm.; for urants (RJys.) '.'-92 

be achieved in this-manner. Please under- appreciate the strong feelings of the mem-
stand. Do not think like that. ·tMjrs of this hon. House coming from certain 

(/m.rruptions) 

MR. SPEAKER: I am trying to help you. 
Please be seated first. 

SHRI VISHWANATH PRATAP SINGH' 
(Fatehpur): Mr. Speaker Sir, we are happy 
that some states have been allocated re-
sources; these states also belong to this 
country and they are not foreign. The entire 
country is one. H resources are allocated to 
one state, be it Kamatakaor Andhra Pradesh, 
it is a matter of happiness. At the same time 
we are also aware of the resource con-
straints. But if an impression is created that 
only those stat .. are allocated resources 
where the ruling party is in power and other 
states are neglected, then It is painful. We 
'eel anguished when only a particular state is 
allocated reSources and other is neglected. 
It is just like serving ones own guests (rela-
tives) at a feast and ignoring 
others ... (/nterruptions) Therefore Sir when 
the resources are consolidated it must be 
borne in mind that they belong to the entire 
country. These should be distributed justifia-
bly. Now even if we take into account the 
popuiation of those states which has been 
affected by Railway Ministerdecision it seems 
more than halfofthepopuiatlDn has bee!, left 
out. Therefore, resentment expressed by 
Members here is justified. We do not ask for 
mercy, we want justice. We hope that the 
hon. Minister of Railways would change his 
style of allocating and would those States 
which have been denied resources in the 
same spirit as we have foUowed your instruc-
tions and gone back to our seats (Interrup-
tions) 

[English] 

SHRI SOMNATH CHATTERJEE: Sir, 
without going into any details, I had made an 
appeal to the hon. Prime Minister to kindly 

States. We cannot say these feelings are 
unjustified. I wanted to aYOld this but I am 
forced to emphasise on that. The Opposi-
tion-ruled States have been treated in a most 
shabbr manner. Senior Members are 10 
suCh agitated as to why • pittance has been 
provided for Kerala, Bihar, Uttar Pradesh 
(Interruptions) 

SHRI MURLI DEORA (Bombay South): 
Kerala is a Congress-ruled State. 

SHRI SOMNATH CHATTERJEE: Your 
Congress rule is very temporary, everybody 
knows. 

in West Bengal also, whatever has been 
approved and provided for the schemes by 
Shri A.B.A. Ghani Khan Chaudhary, have 
not been taken up and nothing is being done 
with regard to those important railway 
shcemes. Belurghat project is one example. 
A district headquarter in West Bengal is not 
connected with Railways. All the schemes 
approved by Shri Ghani Khan Chaudhary as 
Railway Minister have now been put in the 
cold storage. Allocation of Rs. 1,000 or Rs. 
2,000 is made as the annual allocation. We 
did not wish to bring these things to the 
notice of this House and sound parochial. 
This is not our intention. 

I fett that the hon. Prime Minister who is 
here will listen to us. Large sections of the 
House, representing States like Orissa, Bihar, 
Uttar Pradesh, Kerala, West Bengal etc. are 

. feeling very much agitated. Members are 
saying that they will be on Dhama. How to 
tackle this position now? Therefore, I felt and 
I again request the hon. Prime Minister to at 
least assure these hon. Members that there 
will be fair consideration of their representa-
tions that are being made, 80 that no part of 
the country should feel that they are outside 
the mainstream and that the Central Gov-
ernment does not think of them because of 
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one reason or the other. which are mostly regret that not a single kilometre of electrifi-
political reasons. cation work has been taken up in Orissa. Not 

Therefore; I am sorry that I have to 
re~at the request but there is no way out. It 
is a fact that many important projects are not 
being taken up. The Railway Minister's 
conscious selection of names for patting 
them on tlie back is not correct. The speech 
will be circulated in the constituencies of 
these Members and it will be claimed that 
because of their request the Railway Minis-
ter has done it. Is this the way that the 
Railway Minister should pick and choose the 
Members? I, therefore, say that this is an 
Important matter. Let him at least say that 
these are issues which wHI be taken into 
consideration. 

I also have the privilege of being here in 
this House for several years. All Railway 
Ministers used to say: "I am unable to deal 
with all the matters and all the requests; but 
I can assure you that everything will be 
considered sympathetically and we shall let 
you know what can be done-. At least that 
usual rigmarole has not been uttered by the 
hon. Minister today. (Interruptions) You 
should have been sympathetic to the re-
quests. This is the position. Therefore, I am 
sorry that the Railway Minister has unwit-
tingly done this. I request him to please try to 
rectify and give an assurance that he will 
consider the matter with some openness of 
the mind. (Interruptions) 

SHRI SRIKANTAJENA (Cuttack): Sir, I 
will take only two minutes. I was really agi-
tated after reading the Railway Budget and 
now I am agitated after hearing the reply of 
the Railway Minister. You know that I come 
from Orissa. It is not a party question. I just 
draw the attention of the hen. Prime Minister 
and the entire treasury benches and the 
entire House to the fact that Orissa is giving 
30 to 40 per cent of the profits earned by the 
Indian Railways. This entire profit comes 
from the South Eastern Railway itself. But I 

a single kilometre of new railway line has 
been taken up there. There is not a single 
proposal for conversion to broad guage in 
Orissa. As for the Taicher Bimla ghat and 
Jagpura-Banspani projects. even the Rail-
way Board have recommended that this is 
the most strategic line and it should be given 
priority in the entire country. But, in spite of 
that, it has not been considered by the Rail-
way Minister. We are naturally agitated. 
Orissa is deliberately neglected by the Rail-
way Minister. While Orissa is giving so much 
to the Indian Railways why should it be 
neglected by the Minister? (Interruptions) 

[T rans/ation] 

MR. SPEAKER: Not like this. What is 
going on. Please listen to the hen. Miflister 
first. 

[English] 

MR. SPEAKER: This is not correct. 
Please go back to your seat. 1 cannottolerate 
each and every Member imposing like this. 
You have to go to your seat. Now the han. 
Minister will speak. 

(Interruptions) 

MR. SPEAKER: I am not going to do 
that. Please go to your seat. This is not 
correct. This is Parliament. Please under-
stand it. 

(Interruptions) 

MR. SPEAKER: No, not like that. Mr. 
Minister, you address the Chair and say 
what you have to say. You do not have to 
reply to them. Please address the Chair. 

( Interruptions) 

MR. SPEAKER: You please sit down. 



807 Rly. B~et, 1992-93- MARCH 17, 1992 Oem. for Grants (R/ys.), 808 
Gen. Discussion; Res. re. RBCO- 1992-93' and Suppl. DfJmands 
mmendations of R/y. conv. Comm.; for Grants (RIyS.) 1991-92 

Yes, Mr. Minister, you address the Chair and Sir the Leader of the Opposition said 
say what you have to say. about the way of my presenting it. I have 

( IntfJ"uptions) 

MR. SPEAKER: Yes, Mr. Minister you 
don't have to reply to them. Please address 
the Chair. 

SHRIMATI SUSEELA GOPAlAN: look 
at me, Sir (Interruptions) 

MR. SPEAKER: I will help you, Madam. 
Please sit down. (Inte"uptions) 

SHRI C.K. JAFFER SHARIEF: Mr. 
Speaker, Sir. I heard the views expressed by 
the Leader of the Opposition and our former 
Prime Minister my very good friend, Shri 
Vishwanath Pratap Singhji, and Shri Som-
nath Chatterjee and all others. I have great 
respect for their views. 

Sir, I am really pained. I want the 
Members to bear with me for two or three 
minutes. Then they are at liberty to do what 
they want or say what they want to say. 

Sir, believe me or not, I have not gone by 
any region, any State nothing of that sort,l! 
I have done something-I have not heard 
during my 22 years of life in Parliament what 
I have heard here. Shri Vishwanath Pratap 
Singh has been part of us, he has been the 
Prime Minister he has been the Finance 
Minister he has been in so many Ministries. 
Sir, at any point of time, this section of the 
House when something is not being given, 
have they treated the same way as they 
have done today? We have to suffer. Sir I am 
not talking of anything revengefully. I am 
only submitting that Shri Vishwanath Pratap 
Singh can only think of Andhra and Karna-
taka, not of Assam or Rajasthan. he did not 
look at them because the Prime Minister 
happens to be from that side and I belong to 
that place. 

been hearing this kind of Budget discussion 
for the last 20 years. Yes, there have been 
references to States. When Members par-
ticipating in the debate express something, 
in response to that we have to reply. There 
have been occasions when the Railway 
Ministers had taken the names of Members 
who had demanded something or the other. 
Please go through the record. If I am atfault, 
I am prepared to bow down my head to this 
House or to your verdict. 

Sir, this is very unfair and uncharitable 
for a man who is not free to do something for 
the backward regions, for the poorer people. 
for the unemployed youth, if I have done 
something. Sir, if I am at fault, the House is 
at liberty to hang me. 

I have got nothing more to say, I am 
deeply hurt. (Inti Irruptions) 

MR. SPEAKER: One minute. Saifud-
dinji, please take your seat. Well, please 
help yourself, help the Parliament and help 
the Presiding Officer also. We have heard 
your feelings and I am directing the Railway 
Minister to call the M.Ps. from each State 
and discuss what their grievences are even 
afterthis. And the Railway Minister has some 
difficulties .. financial constraints are there, 
and yet he can hear them and to the extent 
possible he can act. But this is not a direction 
to act. The direction is to call the M.Ps. and 
meet them and talk to them not beyond that. 
If each one of you are standing there and 
talking, your vi9ws are not being recorded, 
your views are not being heard, your views 
cannot be acted upon. So, please bear with 
us and if you are simply interested in talking 
you can talk. So, let us understand the Rail-
way Minister's difficulty and I think the Rail-
way Minister should understand your feel-
ings also. Let there be a compromise be-
tween the two. 
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(Interruptions) SHRI GEORGE FERNANDES (Muzaf-
farpur): Sir, I want my cut motions from 1299 

SHRI BASU DEB ACHARIA: Sir one to 1307 to be put separately.(lnterlUptions) 
minute. 

MR. SPEAK~R: At least once you should 
help me. 

SHRIMATISUSEELAGOPALAN:Sir, I 
have got to say something ... 

MR. SPEAKER: Suseelaji, I will talk to 
you later, please sit down. 

(/nteffuptions) 

MR. SPEAKER: I shall now put the 
Resolution regarding the approval of the 
recommendations made in the first report of 
the Railway Convention Committee, 1991, 
moved by Shri C.K. Jaffer Sharief to the vote 
of the House. 

The question is 

"That this House approves the recom-
mendations made in paragraphs 
12,13,16, 19 and 22 contained in the 
First Report of Railway Convention 
Committee, 1991, appointed to review 
the rate of dividend payable by the 
Railway Undertaking to General Reve-
nues as well as other ancillary matters 
in conncetion with the Railway finance 
and General finance, which was pre-
serited to Lok Sabha on 24th February, 
1992." 

The motion was adopted. 

MR. SPEAKER: A number of cut mo-
tions have been moved by the Members to 
the Demands for Grants (Railways) for 1992-
93. I shall put all the cut motions to the vote 
of the House together. Does any Member 
what that a particular cut motion to be put 
separately? 

MR. SPEAKER: I am calling out the 
names one after the other. When I call out 
your name, you please stand up and say 
whether you want to put your cut motion 
separately or not. Now, please take your 
seat. 

Shri Jitendra Nath Das 

SHRIJITENDRA NATH DAS (Jalpaig-
uri): I want my cut motion No. 1 to be put 
separately. 

SHRI SUDARSAN RAYCHAUDHURI 
(Serampore): 16 

SHRI PURNA CHANDRA MALIK (Dur-
gapur): 34 

MR. SPEAKER: Shri Kamla Mishra 
Madhukar - Not p,resent. 

SHRI HANNAN MOLLAH (Uluberia): 
681 and 683. 

SHRI SUDHIR GIRl (Cootai): 380 and 
382. 

MR. SPEAKER: Shrimati Krishnendra 
Kaur (Oeepa}-Not present. 

SHRI HARIN PATHAK (Ahmedabad): 
160 to 172. 

MR. SPEAKER: Shri Subrato Mukher-
jee 

[ Translation) 

SHRI RAJENDRA AGNIHOTRI 
(Jhansi): 216 to 218 and 227,228 

SHRI M. RAMANNA RAI (Kasaragod): 
686 and 687. 
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SHRt RAM NAIK (Bombay North): 229. SHRt SRtKANTA JENA: Nos. 628 to 

SHRI KASHIRAM RANA: No. 234 to 
252. 

MA. SPEAKER: This is already moVed. 

SA. LAXMINARAYAN PANDEYA 

632. 

SHRI GIRDHARI LAL BHARGAVA: 
Nos. 993, and 999. 

SHRI RAM KAPSE: No. 685. 

(Mandsaur): No. 267. SHRI PREM' OHtlMAL: No. 730. 

SHRI RATILAL VARMA: No. 268 to SHRI RAMESH CHANDER TOMAR: 
272. No. 725. 

PROF. SUSANTA CHAKRABORTY: SHRI ASIM BALA: Nos. 737 and 747. 
No. 287. 

SHRI SOMNATH CHATTERJEE: Let 
my cut motions be put together. 

PROF. RUPCHAND PAL: No. 512. 

SHRI UDDHAB BARMAN: No. 888. 

SHRI ZAINAL ABEDIN: Nos. 852 and 
858. 

SHRI RAJVIR SINGH: Nos. 874 to 879 
SHRI ANIL BASU: No. 294. and 882 to 885. 

SHRI BHUWAN CHANDRA KHAN- PROF. RASA SINGH RAWAT: Nos. 
DURI: My motions may be put together. 116 and 1138, 1140, 1204. 

SHRI BASU DEB ACHARIA: No. 582 SHRIDAUDAYALJOSHI:Nos.1008to 
and 583. 1036. 

SHRIMATI MALIN I BHATTACHAR- SHRI MOHAN SINGH: Nos. 1068 to 
AYA: Nos. 343, 344, 345, 366 and 367. 1075. 

. SHRI SIVAJI PATNAIK: No. 347 and SHRI BHAGWAN SHANKAR RAWAT: 
348. Nos. 1112 to 1123. 

SHRIHARADHAN ROY: No. 504. SHRI SANTOSH KUMAR GANGWAR: 
Nos. 1238 to 1252. 

SHRI SPEAKER: Shri A.C. Sethi-Not 
present. SHRI BHOGENDRA JHA: No. 99 and. 

SHRI SAIFUDIN CHOUDHARY: May Cut Motion No. 99,1253,1259,1268, 
be put together. 1269, 

SHRI AJOY MUKHOPADHYAY: Nos. [Translation] 
495,566,505,506 and 507. 

SHRI SYED MASUOAL HOSSAIN: No. SHRI BRAHMANAND MANDAL: Cut 
1232. Motion No. 1109, 1111 
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SHRI SHYAM LAL KAMAL: CUI Motion 15.15 hrs. 
No. from 230 to 233. 

[English] 

SHRIMATI SUSEELA GOPALAN: Cut 
Motion Nos:'from 894 to 916. 

SHRI GEORGE FERNANDES: I want 
specific voting on Cut Motion Nos. 1299, 
1305 and 1306. 

SHRI SOMNATH CHATTERJEE: To-
gether. 

DR. GUNAWANT RAMBHAUG 
SARODE: Cut Motion Nos. 1321, 1322, 1323, 
1324, 1328 and 1335. 

MR. SPEAKER: I shall now put the Cut 
Motion No. 1 moved by Shri Jitendra Nath 
Das to the vote of the House. 

SHRI SOMNATH CHATTERJEE: About 
the reinstatement of the dismissed employ· 
ees, for which this Government had made a 
commitment, they have gone back upon 
that. Nothing has been menlioned about 
that. 

(Interruptions) 

MR. SPEAKER: I shall now put the Cut 
Motion No. 1 moved by Shri Jitendra Nath 
Das to the vote ofthe House. Letthe Lobbies 
be cleared. Now, the Lobbies have been 
cleared. The question is: 

"That the demand under the Head Rail-
way Board be reduced by Rs. 100.· 

[Need to implementthe assurance given 
by the Government to reinstate the dis-
missed railway employees]· (1) 

The Lok Sabha divided 

DIvision No. 7 

AYES 

Acharia, Shri Basudeb 

Advani, Shri Lal K. 

Agnihotri, Shri Rajendra 

Anjaloss, Shri Thayil John 

Ansari, Shri Mumtaz 

Baitha, Shri Mahendra 

Bala, Dr. Asim 

Basu, Shri Ani! 

Basu, Shri Chitta 

Berwa, Shri Ram Narain 

Bhargava. Shri Girhari Lal 

Bhattcfcharaya, Shrimati Malini 

Chakraborty, Prof. Susanta 

Chatterjee. Shri Nirmal Kanti 

Chatterjee. Shri Somnath 

Chaudhary. Shri Rudarsen 

Chauhan, Shri Shivraj Singh 

Chavda, Shri Harisinh 

Chhotey Lal. Shri 

Chikhlia, Shrimati Bhavna 

Choudhury. Shri Saifuddin 

814 
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Chowdhary, Shri Pankaj Jaswant Singh, Shri 

Das, Shri Dwaraka Nath Jatiya, Shri Satynarayan 

Das, Shri Jitendra Nath Jena, Shri Srikanta 

Das, $hri Ram Sunder Jeswani, Dr. K. 0: 

Datta, Shri Amal Jha, Shri Bhogendra 

Deshmukh, Shri Chandubhai Joshi, Shri Anna 

Dhumal, Prof Pram Joshi, Shri Dau Dayal 

Dikshit, Shri Shreesh Chandra Kalka Das, Shri 

Dome, Dr. Ram Chandra Kamal, Shri Shyam Lal 

Orona, Shri Jagat Vir Singh Kanodia, Shri Mahesh 

Dubey, Shrimati Saroj Kapse, Shri Ram 

Fatmi, Shri Mohammad Ali Ashraf Katheria, Shri Prabhu Dayal 

Fernandes, Shri George Katiyar, Shri Vinay 

Fundkar, Shri Pandurang Pundlik Kesri Lal, Shri 

Gangwar, Shri Santosh Kumar Khan. Shri Ghulam Mohammad 

Gautam, Shrimati Sheela Khan, Shri Sukhendu 

Ghafoor, Shri Abdul Khanoria. Major D. D. 

Ghangare, Shri Ramchandra Marotrao Khurana. Shri'Madan Lal 

Giri, Shri Sudhir Keri. Shri Gaya Prasas 

Giriyappa, Shri C, p, Mudala Kumar, Shri Nitish 

Gohil. Dr. Mahavirsinh Harisinhji Kunjee Lal. Shri 

Gopa!an, Shrimati Suseela Laljan Basha, Shri S. M. 

Hossain. Shri Syed Masudal Mahajan, Shrimati Sumitra 

Jai Prakash, Shri Mahato. Shri Bir Singh 
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Mahendra Kumar, Shrimati . Paswan, Shri Sukdeo 
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Malik, Shri Puma Chandra Patel, Dr. Amrit Lal Kalidas 

Mallikarjunaiah, Shri S. Patel, Shri Brishin 

Mandai, Shri Brahmanand Patel, Shri Chandresh 

Mandai, Shri Santh Kumar Patel, Shri Haribhai 

Manjay Lal, Shri Patel, Shri Ram Pujan 

Maurya, Shri Anand Ratna Patel, Shri Somabhai 

Mehta, Shri Bhubaneshwar Prasad Pathak, Shri Harin 

Mishra, Shri Ram Nagina Patidar, Shri Rameshwar 

Misra, Shri Janardan Patnaik, Shri Sivaji 

Misra, Shri Satyagopal Prakash, Shri Shashi 

Misra, Shri Shyam Bihari Pramanik, Shri Radhika Ranjan 

Mollah, Shri Hannan Prasad, Shri Han Kewal 

Mukherjee, Shrimati Geeta Prem, Shri B. L. Sharma 

Mukherjee, Shri Subrata Premi, Shri Mangal Ram 

Mukhopadyay, Shri Ajoy Purkayastha, Shri Kabindra 

Munda, Shri Kariya Rai, Shri Lal! Babu 

Murmu, Shri Rup Chand Rai, Shri M. Ramanna 

Naik, Shri Ram Rai, Shri Ram Nihaor 

Pal, Shri Rupchand Raje, Shrimati Vasundhara 

Pandeya, Dr. Laxminarayan Rajendra Kumar, Shri S. S. R. 

Passi, Shri Balraj Rajesh Kumar, Shri 

Paswan, Shri Chhedi Raj Narain, Shri 

Paswan, Shri Ram Vilas Raju, Shri Bh. Vijayakumar 
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Ram, Shri Prem Chand Shast.rI. Shri Rajnath Sonkar 

Ram Awadh, Shri Shastri, Shri Vishwanath 

Rana. Shri Kashiram Shukla. Shri Astbhuja Prasad 

Rao, Shri D. Venkateswara Singh. Shri Abhay Pratap 

Rawal, Dr. Lal Bahadur Singh, Dr. Chattrapal 

Rawat. Shri Bhagwan Shankar Singh. Shri Devi Bux 

Rawat. Prof. Rasa Singh Singh, Shrl Hari Kishore 

Ray, Shti Rabi Singh, Shri Mohan 

Ray. Dr. Sudhir Singh. Shri Pratap 

Raychaudhuri. Shri Sudarsan Singh. Shri Rajveer 

Reddy. Shri B. N. Si'ngh. Shri Ram 

Roshan Lal, Shri Singh, Shri Ram Prasad 

Roy. Shri Haradhan Singh. Shri Ramashray Prasad 

Roypradhan, Shri Amar Singh. Shri Rampal 

Sakshiji. Dr. Singh. Shri Surya Narayan 

Saleem. Shri Mohammad Xunus Singh. Shri Vishwanath Pratap 

Sanghani, Shri Dileep Bhai Sinha. Shri Shiva Shavan 

Sarode, Dr. Gunvant Rambhau . Sur, Shri Monoranjan 

Scindia, Shrimati Vijayaraje Swami. Shri Chinmayanand 

Shah. Shri Manabendra Syed Shahabuddin. Shri 

Shakya. Dr. Mahadeepak Singh Tej Narayan Singh, Shri 

Sharma, Shri Jeewan Thakore. Shri Gabhaji Mangaji 

Sharma. Shri Rajendra -Kumar Tirkey, Shri Pius 

Shastir, Acharya Vishwanath Das Tomar, Dr. Ramesh Chand 
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Topdar, Shri Tarit Baran Ahamed, Shri E. 

Tripalhi. Shri Prakash Narain Ahirwar, Shri Anand 

Tripathy, Shri Braja Kishore Ahmed, Shri Kamaluddin 

Trivedi, Shri Arvind Aiyar, Shri Man! Shankar 

Unnikrishnan, Shri K. P. Auharasu Era. Shri 

Vadde, Shri Sobhanadreeswara Rao Anthony, Shri Frank 

Vaghela, Shri Shankersinh Antulay, Shri A. R. 

Vajpayee, Shri Atal Bihari Arunachalam, Shri M. 

Varma. Shri Ratilal Asokaraj, Shri A. 

Vekaria, Shri Shivlal Nagjibhai Athithan, Shri R. 

Verma. Shri Shiv Sharan Banerjee, Kumari Mama1a 

Verma. Shri Upendra Na1h Bansal, Shri Pawan Kumar 

Yadav, Shri Chandra Jeet Bhadana, Shri Avtar Singh 

Yadav, Shri Chun Chun Prasad Bhagat, Shri Vishweshwar 

Yadav, Shri Devendra Prasad Bhagey Gobardhan, Shri 

Yadav, Shri Ram lakhan Singh Bhakta, Shri Manoranjan 

Yadav, Shri Ram Saran Bhatia, Shri Raghunandan Lal 

Yadav, Dr. S. P. Bhoi, Dr. Krupasindhu 

Yadav, Shri Sharad Bhonsle. Shri Pratapai'ao B. 

Yadav, Shri Vijoy Kumar Bhonsle, Shri Tejsinghrao 

Zainal Abedian, Shri Bhuria, Shri Dileep singh 

*NOES Birbal. Shri 

Adaikalaraj, Shri l. Bula Singh Shri 

• Besides, the following Members also voted for Noes: Shr! Shivendra Bahadur Singh, 
Kumari Frida Topno. Shrimati Kesharbai Kshirsagar and Shri Kanshi Ram. ' 



Chandr~, ShrimaII Margatham 

a..Ies, Shri A. 

Chauchry, Shri KemaI 

Chaudhery. Shri Ram Prakash 

Chaudhri. Shri Narain Singh 

'Chaur8, Shri 8apu I;Iari . 
Chavan. Shri PriItwirai D. 

Cha¥da. Shri lIhwarbhai Khodabhai 

ChenniIhaIa, Shri Ramesh 

Chidamba'am, Shri P. 

Chinta Mohan, Dr. 

~,~Santosh 

ChoucIIurJ. SIIri A. 8. A. Ganikhan 

Damar, Shri ~ 

DeIcar. Shri Mohan S. 

~. Shri Asok Anandrao 

Dew, Shri ScJnta.h Mohan 

Dighe, Shri Sharad 

Oigvijay. Singh, Shri 

Dull, Shri Sunil 

Farook. Shri M. O. H. 

Fernandes, Shri Oscar 

Gakwad. _Shri Udaysing..., 

Gajapathi, Shri Gop! Hath 

Galib, Shri Gurcharan Singh 

Gamit. Shri Chhitubhai 

Gavit. Shri Manikrao Hodlya 

Gehlot. Shri Ashok 

Ghatowar. Shri Paban Singh 

Gogoi. Shri Tarun 

Gomango. Shri Giridhar 

Gudadinni. Shri 8. K. 

Gundewar. Shri VB.reo Nagnathrao 

Handique. Shri Bijoy Krishna 

Harchand Singh. Shri 

Ind., JiI. Shri 

Islam. Shri Nurul 

Jaff.( Sharief. Shri C. K. 

Jagm... Singh. Shri 

Jakhar. Shri Balram 
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Janarthanan. Shri M. R. Kadambur Konathala, Shri Rama Krilhna 

Jangde, Shri KheIarn Ram 

Jatav, Shri Bare La! 

JawaJi, Dr. B. G. 

Jayamaohan. Shri A. 

Jeevarathinam. Shri R. 

Jhikram. Shri Mohanlal 

Kahandole. Shri Z. M. 

Kairon. Shri Surinder Singh 

Kale. Shri Shankartao O. 

KaHaperumai. Shri P. P. 

Kamal Nath, Shri 

Kamat. Shri Gurudas 

Kamble. Shri Anrind Tulshiram 

KamlOn, Prof. M. 

Kanithi. Dr. Vlswanatham 

Karreddula. Shrimati Kamala Kumari 

Kasu. Shri Vankata r.rlshna Reddy 

Kaul. Shri,!,ati Sheila 

Kaur. Shrimati Sukhbuns 

Kewal SIngh, Shrl 

Khan. Shri Aslam Sher 

Khan. Shrl Ayub 

Khursheed. Shrl Salman 

Krishan Kumar, Shri S. 

Krishnaswarny, Shri M. • 

Kudumula, Kumar! Padamasr .. 

Kuli. Shri Balin 

Kumaramangalam. Shri Rangarajan 

Kuppuswamy. Shri C. K. 

Kurian. Prof. P. J. 

Lakshmanan, Prof. Savithri 

Made Gowda. Shri G. 

Malik. Shri oharampal Singh 

MaHikarjun, Shri 

'Mallu. Dr. R: 

Mane, Shri Rajaram Shankarrao 

Marbaniang. Shrl Peter G. 

Mathew, Shri Paia K. M. 

Mathur, Shri Shiv Charan 

Meena, Shri Blleru La! 

Megh., Shri Datta 

Mirdha. Shri Nalhu Ram 

Muniyappa. Shri K. H. 

Mural .. oharan, Shri K. 

Murthy, Shri M. V. Chandrashekara 

Murugesan. Dr. N. 
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Muttemwar, Shri VIlas Patil, Shri V~ay Naval 

Nak, Shri A. Venkatesh Patra, Dr. Kartikeswar 

. Nakar, Shri D. K. Pattanayak, Shri Sarad Chandra 

·Nandi, Shri Yellaiah Pawar, Shri Sharad 

Narayanan, Shri P. G. Pawar, Dr. Vasant Niwrutti 

Nawale, Shri Vidura Vithoba Peruman, Dr. P. Vallal 

Nayak, Shri Subash Chandra Pilot, Shri Rajesh 

Netam, Shri Arvid Potdukhe, Shri Shantaram 

Nyamagouda, Shri S. B. Prabhu, Shri R. 

Obeyar, Shri Chnnaia Prabhu Zantye, Shri Harish Narayan 

Padma, Dr. (Shrimati) Pradhani, Shri K. 

Pal, Dr. Debi Prosad Rahi, Shri Ram Lal 

Palacholla, Shri V. R. Naidu Rai, Shri Kalp Nath 

Pandian, Shri D. Rajaravivarma. Shri B. 

Panigrahi, Shri Sriballav Rajeshwaran, Dr. V. 

Panja, Shri Ajit Aajeshwari, Shrimati Basava 

Pate, Shri Harilal Nanji Raju, Shri S. Vijaya Rama 

Pate, Shri Praful Rajulu, Dr. R. K. G. 

Pate, Shri Shravan Kumar Ram Babu, Shri A. G. S. 

Patel, Shril Uttambhai Harjibhai Ram Singh. Rao 

Patil, Shri Prakash V. Ramamurthy, Shri K. 

Patil, Shrimati Pratibha Devisingh Ramasamy, Shri R. Naidu 

Patil. Kumari Surya Kanta Ramchandran, Shri Mullappally 

Patil, Shri Uttamrao Daorao Rao. Shri J. Chokka 
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Rao, Shri P. V. Narasimha Silvera, Dr: C. • 

Rao, Shri V. Krishna Singh, Shri Arjun 

Rath, Shri Rama Chandra Singh, Shri Dalbir 

Rawat, Shri Prabhu LaI Singh, Shri Manphool 

Reddy, Shri A. Venkata Singh, Shri Motilal 

Reddy, Shri K. Vijaya Bhaskara Singh, Kumari Pushpa Devi 

Reddy, Shri M. Baga Singh Dao, Shri K. P. 

Reddy, Shri M. G. Sodi, Shri Manku Ram 

Reddy, Shri R. Surender Solanki, Shri Surajbhanu 

Sahi, Shrimati Krishna Sounc:laram, Dr. (Shrimati) K. S. 

Sai, Shri A. Prathap Sreenivasan, Shri C. 

Sait, Shri Ebrahim Sulaiman Sridharan, Dr. Rajagopalan 

Saijan Kumar, Shri Sukh Ram, Shri 

Sangma, Shri Purno A. Sultanpuri, Shri Krishan Dutt 

Sanipalli, Shri Gangadhara Sundararaj, Shri N. 

Sayeed, Shri P. M. Suresh, Shri Kodikkunil 

Scindia, Shri Madhavrao Swamy, Shri G. Venkat 

Selja, Kumari Tara Singh, Shri 

,- Shankaranand, Shri B. Thakur, Shri Mahendra Kumar Singh 

Sharma, Shri Chiranji Lal Thangkabalu, Shri K. V. 

Sharma, Capt. Satish Kumar . Tharadevi Siddhartha, Shrimati D. K. 

Shingda, Shri D. B. Tomas, Prof. K. V. 

Shukla, Shri Vidyacharan Thomas, Shri P. C. 

Sindal, Shri S. B. T!mrat, Shri Sandipan Bhagwan 
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Thungon, Shri P. K. Ayes: 186 

Tmdwanam,ShriK.Ramamunhee 

Tope, Shri Ankushrao Raosaheb 

TytIer, Shri Jagdish 

Umbrey, Shri LMta 

Upadhyay, Shri Swarup 

Vandayar, Shri K. Thulasiah 

Varm!!; Shri Bhawani La! 

Verma, Kumari Vimla 

Vljayaraghavan, Shri V. S. 

Vy •• , Dr. Girl,!!! 

Wasnik, Shri Mukul Balkrishna 

WliJilifriS, Snri R. G. 

Yashpal, Shri 

MR. SPEAKER:Subjectto corrections·, 
the .... uh of the dwision is as follows: 

Noes :235 

The motion was nII(/IJIIMId 

MR. SPEAKER: I shan now put the CL.'1 
Motion No. 16 moved by Shri Sudarun 
Raychaudhuri to the vote of the House. 

SHRI SUOARSAN RAYCHAUOHURI 
(Serampore): Sir, the Cut Motion is about 
privatisation. I want to p'-." fer D!~l$ion. 

Shri Somnath Chatterjee (89lpur): Sir, I 
want a OMsion. (Interruptions) 

MR. SPEAKER: Now I shall put the Cut 
~!C;; No. 13 mcvgd by Shri S!.,!!9r!:~!l 

Raychaudhuri to the vote of the House. 

I think, the lobbies are elered. 

The question is: 

"That the demand under the Head 

'. The following Members also recorded their votes. 

Ayes: 

l. 

Sarvashri Nani Bhattacharya, Uddtlab Barman, Ram Badan, Chetan"P. S. Chauhan, T. C. -
Khandelwal, N. K. Baiiyan, Surendrapal Pathak, Dr. P. R. Gangwar. Shri Virendra Singh, 
Shrimati Krishnendra Kaur (Oeepa), Shrimati Rita Verma, Shri V. N. Sharma, Shri Bhuwan 

. Chandra Khanduri, Prof. K. Venkldgiri Gowda, Shri Yoganands Saraswati, Shri Gnags -
Ram KoU, Dr. Faiyazul Azam. 

Noes: 

Shrlmati Blbhu Kumar! Devi, SarvashrilProbin Oaks,C. P. Mudals Giriyappa, B. Akbar 
Pasha, Sanat Ram Singia. S. S. R. Rajendra Kumar, K. V. R. Chowdary, S. Thota SUbbrao 
and Shri Bhupendra Singh Hood&. 



[Need tD avoid pmf.tisation of the 
different seciOI$ of the Railways.) 
(16) 

.",. LDk Ssbha dJvidtId 

15 .... hr .. 

DIvision MD. 8 

AYES 

Acharia, Shrl Baudeb 

Anjalose, Shri Thayil Johl" 

Baitha, Shri Mahendra 

Bala, Dr. Asim 

Barman, Shri Uddhab 

aail, Shri Anil 

8asu, Shri Chiilta 

Bhattacha. ',.rya. Shrimati Malini 

8hattacharaya. Shri Nani 

Chakraborty, Pfof. Susanta 

Chatterjee, Shri Nirmal Kanti 

Chatterjee, StIr! Somnath 

Choudhury, Stlri Saifuddin 

Das, $hri Jiten!fra Nath 

Das, Shri Ram Sunder 

Datta, Shri Amal 

Dome, Dr. Ram Chandra 

Fernandes. Shri GecIIge 

Ghafoor. Shri AbcWI 

Girl, Shri Sudhir 

Gopalan, Shrimati SuseeIa 

Hossain, Shri Syed Uasudal 

Jana, Shri SrkanIa 

Jha. Shri 8hogendra 

Kesri Lal, Shri 

Khan, Shri Sukhendu 

Kumar, Shri Nitish 

Laljan Basha. Shri S. M. 

Malik, Shri Puma Chandra 

Mandai, Shri Brahmanand 

Mandai, Shri Sanal Kuamr 

Misra. SIvi Satyagopal 

MoDah, Shri Hannan 

MukhetjN, Shrimati GeeIa 

Mukherjee, Shri Subrata 

Murmu, Shri Rup Chand 

Pal, Shri Rupef1and 

Paswan, Shri Chhedi 

Paswan, Shri Ram Vilas 
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Paswan. Shri Sukdeo Singh. Shri Mohan 

Pate~ Shri Briahin Singh. Shri Pratap 

Patel. Shri Ram Pu;'n Singh. Shri Ram Prasad 

Patnaik. Shri Sivaji Singh. Shri Ramashray Prasad 

Prakash. Shri Shashi Singh, Shri Surya Naryan 

Pramanik, Shri Radhika Ranjan Singh, Shri Vishwanath Pratap 

Rai, Shri Lall Basu Sur, Shri Monoranjan 

Rat, Shri Ram Nihaor Syed Shahabuddin, Shri 

Rajesh Kumar, Shri . Taj Narayan Singh, Shri 

. Ram, Shri Pram Chand Tirkay, Shri Pius 

Ram Awadh, Shri Topdar, Shri Tarit Baran 

Ram Badan, Shri Tripathy, Shri Braja Kishore 

Rao, Shri D. Venkateswara Unnikrishnan, Shri K. P. 

Ray, Shri Rabi Vadde, Shri Sobhanadreeswara Rao 

Ray, Dr. Sudhir Verma, Shri Shiv Sharan 

Raychaudhuri, Shri Sudarsan Verma, Shri Upendra Nath 

Reddy, Shri B. N. Yadav, Shri Chandra Jest 

Roy, Shri Haradhan Yadav, Shri Chun Chun Prasad 

Roypradhan. Shri Amar Yadav. Shri Devendra Prasad 

Saikia, Shri Muhi Ram 
Yadav. Dr. S. P. 

Saleem. Shri Mohammad Yunus 
Yadav. Shri Sharad 

Shastri. Shri Rajnath Sankar 

Shastri. Shri Vishwanath Yadav. Shri Vijoy Kumar 

Singh Shri Nari Kisore Zainal AOOdin. Shri 
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-..oES Bhonsle, Shri Tejsinghrao 

Adaikalaraj, Shri L Bhuria, Shri oileep singh 

Ahamed, Shri E. Birbal, Shri 

Ahirwar, Shri Anand Buta Singh Shri 

Ahmed, Shri Kamaluddin Chako, Shri P. C. 

Aiyar. Shri Mani Shankar Chaliha, Shri Kirip 

Almer Pasha, Shri B. Chandrakar, Shri Chandulal 

Anharasu Era, Shri Chandrasekhar, Shrimatl Margatham . 

Anthony, Shri Frank Charles, Shri A. 

Antulay, Shri A. R. 
Chaudhary, Shri Kamal 

Arunachalam, Shri M. 
Chaudhary, Shri Kamal 

Asokaraj, Shri A. 
Chaudhary, Shri Ram Prakash 

Athithan. Shri R. ohanuskodi 
Chaudhri. Shri Narain Singh 

Banerjee. Kumari Mamata Chaure, Shri Bapu Hari 

Bansal. Shri Pawan Kumar Chavan. Shri Prithviraj O. 

Bhadana, Shri AYlar Singh Chavda. Shri Ishwarbhai Khodabhai 

Bhagat. Shri Vishwashwar Chennithala. Shri Ramesh 

Bhagey Gobardhan, Shri Chidambaram, Shri P. 

Bhakta. Shri Manoranjan Chinta Mohan. Dr. 

Bhatia. Shri Raghunandan Lal Chowdhary. Shrimati Santosh 

Bhoi. Dr. Krupasindhu Chowdhury. Shri A. B. A. Ghani Khan 

Shonsle. Shri Pratapa~ao B. Oadahoor, Shri Gurcharan Singh 

• Besides, the following Members also voted far Noes: Shri Shivendra Bahadur Singh. 
I':,-"',a-i Frida Topno, St~r;r c:~i K9sherbai Ks~·'"aga' and Shd Kanshi ",,:,,;'71. 
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Dana. Shrl SomjlbhBi Gomango. Shri Glridhar 

Oeka, Shri Probin Gudadinni. Shri B. K. 

Dakar. Shri Mohan S. Gundewar. Shri Vdasrao 

Dennis. Shrl N. Handique, Shri Bijoy Krishna 

Deora. Shri Murli Harchand Singh, Shri 

Deshmukh, Shri Anantrao Inder Jit, Shrl 

Deshmukh, Shri Asok Anandrao Islam, Shri Nurul 

Dev, Shrl Sontosh Mohan Jaffer Sharief, Shri C. K. 

Devarajan, Shri B. Jagmeet Singh, Shri 

Devi, Shrlmati Bbhu Kumari Jakhar. Shri Balram 

Oighe, Shri Shared Janarthanan, Shri M. R. Kadambur 

Oigvijaya Singh. Shri J,ngde, Shri Khelan Ram 

Outt. Shri Sunil Jatav. Shri Bare lal 

Faropk, Shrl M. O. H. Jawan, Dr. B. G. 

Femandes, Shri Oscar Jayamahan. Shri A. 

Gaikwad. Shri Udaysingrao Jeevarathinam, Shri R. 

Gajapathi, Shri Gopi Nath Jhikram. Shri Mohanlal 

Galib, Shri Gurcharan Singh Kahandole. Shri Z. M: 

Gamit, Shri Chhitubhai Kairon. Shri Surinder Singh 

Gavit. Shri Manikrao Hodlya Kale, Shri Shankarrao O. 

Gahlot, Shri Ashok Kaliaperumal. Shri P. P. 

Ghatowar. Shri Paswan Singh Kamal Nath. Shri 

Giryyappa, Shri C. P. Mudala Kamal, Shri Gurudas 

Gogoi, Shri Tarun Kemble, Shri Arvind Tulshlram 
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Kamson. Prof. M. Mathew. Shri Paia K. at 

Kanithi. Dr. VlSwanalham Mathur. Shri Shiv Charan 

Karreddula. Shrimati Kamala Kumari ..... na. Shri Bheru laJ 

Kasu. Shri Venkata Krishna Reckt,. Meghe. Shri Datta 

Kaul. Shrimati Sheila Mirdha. Shri Nathu Ram 

Kaur. Shrimati Sukhbuns Munlyappa. Shri K. H. 

Kewal Singh. Shri Mural" Oharan. Shri K. 

Khan. Shri Aslam Sher Murthy, Shri M. V. Chandrashekara 

Khan. Shri Ayub Murugesan. Dr. N. 

Khursheecl. Shri Salman Muttemwar. Shri Vilas 

Konathala. Shri Rama Krishna Naik. Shri A. Venkatesh 

Krishan Kumar. Shri S. Naikar. Shri O. K. 

Krishnaswamy. Shri M. Narayan. Shri K. R. 

Kudumula. Kumari Padamasr'!!.! Narayanan. Shri P. G. 

Kuli. Shri Balin Nawale. Shri Vidura Vithoba 

Kumaramangalam. Shri Rangarajan Nayak. Shri Subaachandra 

Kurien, Prof. P. J. Netam, Shri Arvid 

Lakshmanan, Prof. Savithri Nyamagouda, Shri S. B. 

Made Gowda, Shri G. _ Odeyar, Shri Channaiah 

Malik, Shri OharampaJ Padma, Dr. (Shrimati) 

Mallikarjun. Shri Pal, Dr. Oebi Prosad 

Mallu, Dr. R. Palacholla, Shri V. R. Naidu 

Mane, Shri Aajaram Shankarrao Pandian, Shri O. 

Marbaniang. Shri Peter G. Panigrahi, Shri SribaRav 
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Panja, Shri Ajit Rajendra Kumar, Shri S. S. R. 

Patel, Shri Harilal Nanji 

Patel. Shri Praful 

Patel, Shri Shravan Kumar 

Patel. Shri Uttambhai Ha~ibhai 

Patil. Shri Prakash V. 

Patil. Shrimati Pratibha Oevisingh 

Patil. Kumari Surya Kanta 

Patil, Shri Uttamrao Deorao 

Patil. Shri Vijay Naval 

Patra, Dr. Kartikeswar 

Pattanayak. Shri Sarat Chandra 

Pawar, Shri Sha~d 

Pawar, Shri Sharad 

Pawar. Dr. Vasant Niwrutti 

Peruman, Dr. P.Vallal 

Pilot, Shri Rajesh 

Potdukhe, Shri Shantaram 

Prabhu, Shri R. 

Prabhu Zantye, Shri Harish Narayan 

Pradhani, Shri K. 

Rahi, Shri Ram Lal 

Ral, Shrj Kalp Nath 

Rajaravivarma, Shri B. 

Rajeshwaran, Dr. V .. 

Ra;eshwari. Shrimati Basava 

Raju. Shri S. Vijaya Rama 

Rajulu. Dr. R. K. G. 

Ram Babu, Shri A. G. S. 

Ram Singh, Rao 

Ramamurthy. Shri K. 

Ramasamy, Shri R. Naidu 

Ramchandran, Shri Mullappally 

Rao, Shri J. Chokka 

Rao, Shri P. V. Nal'QSimha 

Rao, Shri V. Krishna 

Rath. Shri Rama Chandra 

Rawat. Shri Prabhu Lal 

Reddy, Shri A. Venkata 

Reddy, Shri K. Vijaya Bhaskara 

Reddy, Shri M. 8apa 

Reddy, Shri M. G. 

Reddy, Shri R. Surender 

Sah!, Shrimati Krishna 

Sai, Shri A. Prathap 

Sait, Shri Ebrahim Sulaiman 

Sallan Kumar, Shri 
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Sangma. Soo Purno A. Sultanpuri, Shri Krishan Dutt 

Sanipalli. Shri Gangadhara 

Sayeed, Shri P. M. 

$cindia, Shri Madhavrao 

Selja, Kumari 

Shankaranand, Shri B. 

Sharma. Shri Chiranji La! 

Shingda. Shri D. B. 

Shukla. Shri Vidyacharan 

Sind ai, Shri S. B. 

Silvera. Dr. C. 

Singh. Shri Arjun 

Singh. Shri Dalbir 

Singh, Shri Manphool 

Singh. Shri Motilal 

Singh, Kumari Pushpa Devi 

Singh Deo. Shri K. P. 

Singh. Shri Sant Ram 
1 

Sodi. Shri Manku Ram 

Solanki, Shri Surajbhanu 

Soundaram, Dr: (Shrimati) K. S. 

Sreeniva.san. Shri C. 

Sridharan, Dr. Rajagopalan 

Sukh Ram. Shri 

Sundararaj. Shri N. 

Surash. Shri Kodlkkunil 

Swamy. Shri G. Venkat 

Tara Singh, Shri 

Thakur, Shri Mahendra Kumar Singh 

Thangkabalu. Shri K. V. 

Tharadevi Siddhartha, Shrimati D. K. 

Tomas, Prof. K. V. 

Thomas. Shri P. C. 

Thorat. Shri Sandipan Bhagwan 

Thungon. Shri P. K. 

Tindivanam. Shri K. Ramamurthee 

Tope: Shri Ankushrao Raosaheb 

Tytler. Shri Jagdish 

Umbrey, Shri Laeta 

Upadhyay. Shri Swarup 

Vandayar, Shri K. Thulasiah 

Verma, Shri Bhawani Lal 

Verma, Kumari Vimla 

Vijayaraghavan, Shri V. S. 

Vyas, Dr. Girija 

Wasnik, Shri Mukul Balkrishna 

Williams, Shri R. G. 

846 
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V"hpal. Shri 

MR. SPEAKER: Subject to correction. 
the rault of the division is .. follows: 

A, .. :088 

Noes: 238 

MR. SPEAKER: Now , shan put Cut 
Motion Number 341 moved by Shri Purna 
Chandra Malk to the vote of the House. 

n.. Cut Motion No. 34 was put and 
fHII1IIIlved 

MR. SPEAI<R: Now 'shallput Cut Motion 
Number 681. 683 moved by Shri Hannan 
MoIIah to the vote of the House. 

Cut Motions Nos. 861 and 683 ""' put 
and MgIIIw.d 

MR. SPEAKER: Now I shall put Cut 
MotIon Number 380. 382 moved by Shri 
Sudhir Giri to the vole of the House. 

MR. SPEAKER: I shall now put cut 

motion Nos. 161. 172, moved by Shri Harin 
Pathak to the vote of the House. 

Cut motions Nos. 181 and 272"", put 
and negatived 

MR. SPEAKER: I shall now put cut 
motion Nos. 216. 217. 218, 227 and 228 
movd by Shri Rajendera Agnihotro to the 
vote of the House. 

SHRILAl K. ASVANI: Sir, we want a 
division on this. 

MR. SPEAKER: The question is: 

"That the demand under the head 
Railway Board (Pages 1-4) be re· 

. duced by RB. 100: 

[Need to provide 5 percent quota of 
jobs for sportsmen and handi· 
capped.] (216) 

"That the demand under the head 
Railway Board (Pages 1-4) be reo 
duced by Rs. 100.-

[Need to lay new railway line be-
tween lalitpur and Singrauli.] (217) 

"That the demand under the head 
Railway Board (Pages 1-4) be .... 
duced by RB. 100.· 

• The following Members also recorded their vot ... 

Ay .. : 

Sarvaahri M. Raman". Rai. A;;>y Mukhopadhyay. Bhubneshwar Prasad Menta, Ghulam 
Mohammad Khan, Hari Kewal Prasad. Manjay lal, Ram SharanVadav, Shrimati Sara; 
~, Shri Roshan Lal. Shri Shiv Sharan Singh. Shri Mumtaj Ansari. Shri Abhay Pratap 
Singh. 

,.,..: 
Shri V.naiah Nandi. Shri Salish Kumar Sharan. Shri C. K. Kuppuswamy. Shri Bh. 
Vijayakumar Raju. Shri PAupendra Singh Hood .. 
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(Need for .tectriflca11or! and dou· Berwa, Shri Ram Harein 
bing of raIway track from Jhansi to 
Kanpur and Manikpur on the Can· Shargava. Shri Girhari Lal 
traI RaIlway.] (218) 

"That the demand under the bhead 
Operating Expenses Traffic (Pages 
57-64) be reduced by As. 100" 

(Need to withdraw disproportion· 
ate, unbe .... and HlogicaJ hike in 
the fares of .. ason tickets.] (227) 

"That the demand under the head 
Staff WeHa,e and Amenities (Pages 
71·78) be reduced by As. 100· 

(Need to provide accommodation 
facilities for an railway employees. 
(228) 

The L.ok Sabha divided 

15.13"' .. 

Division No •• 

AYES 

Acharia, Shri Basudeb 

Advani, Shri Lal K. 

Agnihotri, Shri Rajendra 

An~,ShriThayHJohn 

Azanm Dr. Faiyazul 

Baitha, Shri Mahendra 

a.Ja. Dr. Asim 

Barman, Shri Uddhab 

Basu, Shri Ani! 

Bhattac:haraya, Shrimati Mallni 

Chakraborty, Prof. Susanta 

Chatterjee, Shri Ninnal Kantl 

Chatterjee,ShriSomnath 

Chaudhary, Shri Ruda,.en 

Chauhan, Shri Shivraj Singh 

Chavda, Shri Harisinh 

Chhotey LaI, Shrl 

Chikhlia, Shrimati Bhavna 

Choudhury, Shri Saifuddin 

Das. Shri Owaraka Hath 

Das. Shri Ram Sunder 

Datta, Shri Amal 

Deshmukh, Shri Chandlbhai 

Dhumal, Prof Prem 

Oikahit, Shri ShrMSh Chandra 

Dome. Dr. Ram Chandra 

Orona. Shri Jagat Vir Singh 

Dubey, Shrimati Saroj 

Femandes. Shri Geotge 

Fundkar, Shri Pandurang Pundlik 

Gangwar. Dr. P. R. 
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Gangwar. Shri Santosh Kumar Khandelwal, Shri Tara Chand 

Gautam, Shrimati Sheela Khanduri, . Maj. Gen. (Retd.) Bhuwan 
Chandra 

Ghafoor, Shri Abdul 
Khanoria, Major D. D. 

Ghangare, Shri Ramchandra Marotrao 
Khurana, Shri Madan Lal 

Giri, Shri Sudhir 
Koli, Shri Ganga Ram 

Gohil, Dr. Mahavirsinh Harisinhji 
Kori, Shri Gaya Prasad 

Gopalan, Shrlmati Suseela 
Krishnendra Kaur (Deepa), Shrimati 

Gowda, Prof. K. Venkatagiri 
Kumar, Shri Nitish 

Hossain, Shri Syed Masudal 
Kunjee Lal, Shri 

Jal Prakash, Shri 
Laljan Basha, Shri S. M. 

Jaswant Singh, Shri 
Mahajan, Shrimati Sumitra 

Jatiya. Shri Satynarayan 
Mahendra Kumari, Shrimati 

Jena, Shri Srikanta 
Malik. Shri Purna Chandra 

Jeswani, Dr. K. D. 
Mallikarjunaiah, Shri S. 

Jha, Shri Bhogendra 

Joshi, Shri Anna MandaI, Shri Brahmanand 

Joshi, Shri Dau Dayal Mandai, Shri Santh Kumar 

Kalka Das, Shri Maurya. Shri Anand Ratna 

Kamal, Shri Shyam Lal Mehta, Shri Bhubaneshwar Prasad 

Kanodia, Shri Mahesh Mishra, Shri Ram Nagina 

Kapse, Shri Ram Misra, Shri Janardan 

Katheria, Shri Pr\bhu Dayal Misra, Shri Satyagopal 

Katiyar, Shri Vinay Misra, ~hri Shyam Bihari 

Kesri Lal, Shri Mollah, Shri Hannan 
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Mukherjee. Shrimati Geeta Purkayastha, Shrl Kablndra 

Mukherjee. Shri Subrata Rai, Shri M. Ramanna 

Mukhopadyay. Shri Ajay Rai, Shri Ram Nihaor 

Munda. Shri Kariya Raja. Shrimati Vasundhara 

Murmu. Shri Rup Chand Rajesh Kumar. Shri 

Naik. Shri Ram Ram, Shri Prem Chand 

, Pal. Shri Rupchand Ram Awadh, Shri 

Pandeya. Dr. Laxminarayan Ram Badan, Shri 

Passi, Shri Balraj Rana, Shri Kashiram 

Paswan, Shri Chhedi Rae, Shri D. Venkateswara 

Paswan, Shri Ram Vilas Rawal, Dr. Lal Bahadur 

Paswan. Shri Sukdeo Rawat, Shri Bhagwan Shankar 

, Patel. Dr. Amrit Lal Kalidas Rawat, Prof. Rasa Singh 

Patel, Shri Chandresh Ray, Shri Rabi 

Patel. Sh!i Ram Pujan Ray. Dr. Sudhir 

Patel, Shri Somabhai Raychaudhuri. Shri Sudarsan 

Pathak, Shri Harin Reddy.,Shri B. N. 

Pathak. Shri Surendra Pal Roshan Lal, Shri 

Patidar, Shri Rameshwar Roy. Shri Haradhan 

Patnaik, Shri Sivaji Roypradhan, Shri Amar 

Prakasb. Shri Shashi Saikia. Shri Mum Ram 

Pram8(lik. Shri Radhika Ranjan Sakshiji, Dr. 

Pram. Shri B. L. Sharma Saleem. Shri Mohammad Vunus 

Premi, Shri Mangal Ram Saraswati, Shri Vogan and 
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Sarode, Dr. Gunvant Rambhau Swami, Shri Chinmayanand 

Scindia, Shrimati Vijayaraje Syed Shahabuddin. Shri 

Shah, Shri Manabendra Tej Narayan Singh, Shri 

Thakere. Shri Gabhaji Mangaji 

Sharma,ShriJetwan Tirkey, Shri Pius 

Sharma, Shri Rajendra Kumar Tomar, Dr. Ramesh Chand 

Shastir, Acharya Vishwanath Oas Topdar, Shri Tarit Baran 

Shastri, Shri RaJnath Sonkar Tripathl, Shri Prakash Narain 

Shastri, Shri VlShwanath Tripathy. Shri Braja Kishor. 

Shukla, Shri AStbhuja Prasad Trivedi. Shri Arvind 

Singh, Dr. Chattrapal Unnikrishnan. Shri K. P. 

Singh, Shri Devi Bux Vadde, Shri Sobhanadreeswara Rao 

Singh, Shri Hari Kishore Vaghela, Shri Shankersinh 

Singh. Shri Mohan Vajpayee, Shri Atal Bihari 

Singh, Shri Pratap Varma, Shri Ratiial 

Singh. Shri Rajveer Vekaria. Shri Shivial Nagjibhai 

Singh, Shri Ram Verma, Prof. Rita. 

Singh. Shri Ram Prasad Verma, Shri Shiv Sharan 

Singh, Shri Ramashray Prasad Verma, Shri Upendra Nath 

Singh. Shri Rampal Yadav, Shri Chandra Jeet 

Singh. Shri Surya Narayan Yadav. Shri Chun Chun Prasad 

Singh. Shri Vishwanath Pratap Yadav. Shri Devendra Prasad 

Sinha, Shri Shiva Shavan Yadav. Shri Ram lakhan Singh 

Sur. Shri Monoranjan Yadav. Shri Ram Saran 
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YIIIJav, Dr. S. P. Bhakta, Shri Manoranjan 
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Yadav, Shri Sharad Bhatia, Shri Raghunandan La! 

Yadav, Shri Vijoy Kumar Bhoi, Dr. Krupasindhu 

lainal Abedin, Shri Bhonsle, Shri Prataparao B. 

*NOES Bhonsle, Shri Tejsinghrao 

Adaikalaraj, Shri L. Bhuri&, Shri Dila8p singh 

Ahamed, Shri E. Birbal. Shri 

Mirwar. Shri Anand Buta Singh Shri 

Ahmed, Shri Kamaluddin Chal<o, Shri P. C. 

Aiyar, Shri Mani Shankar Chaliha, Shri Kirip 

Akber Pasha, Shri B. Chandral<ar, Shri Chandulal 

Anharasu Era, Shri Chandrasekhar, Shrimati Margatham 

Anthony, Shri Frank 

Antulay, Shri A. R. 

Arunachalam, Shri M. 

Asokaraj, Shri A. 

Athithan, Shri R. Dhanukoli 

Bane~ee, Kumari Mamata 

Bansal, Shrl Pawan Kumar 

Bhadana, Shri Avtar Singh 

Bhagat. Shri Vishweshwar 

Bhagey Gobardhan, Shri 

Charles, Shrl A. 

Chaudhary, Shri Kamal 

Chaudhary, Shri Ram Prakash 

Chaudhri, Shri Narain Singh 

Chaure, Shri Bapu Hari 

Chavan, Shri Prithviraj D. 

Chavda, Shri Ishwarbhai Khodabhai 

Chennithala, Shri Ramesh 

Chidambaram, Shri P. 

Chinta Mohan, Dr . 

• Besides, the following Members also voted for Noes: Shri Shivendra Bahadur Singh, 
~~ Frida Topno, ~rimtti K_harbai Kshirsa!;!ar and Shri Kanshi Ram. 
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Chowdhary, Shrimati Santoah Giryappa. Shri C. P. Mudala 

Chowdhury, Shri A. B. A. Ghani Khan Gogoi, Shri Tarun 

Dadahoor, Shri Gurcharan Singh Gomango, Shrl Giridhar 

Damor, Shri Somjibhai Gundewar, Shri Vilasrao Nagnathrao 

Deka, Shri Probin Handique, Shri Bijoy Krishna 

Dalkar, Shrt Mohan S. Harchand Singh, Shri 

Dennis, Shri N. Inder Jit, Shri 

Deara, Shri MUfti Islam, Shri Nurul 

Deshmukh, Shri Anantrao Jaffer Sharief, Shri C. K. 

Deshmukh, Shri Asok Anandrao Jagmeet Singh, Shri 

Dey, Shri Sontosh Mohan Jakhar, Shri Balram 

DeYarajan, Shri B. Janarthanan, Shri M. R. Kadambur 

Dighe, Shri Sharad Jangde, Shri Khatan Ram 

DigYijaya Singh, Shri JataY, Shri Bare Lal 

Dutt, Shri Sunil Jawali, Dr. B. G. 

Farook, Shri M. O. H. Jayamohan, Shri A. 

Femandes. Shri Oscar Jaevarathinam, Shri R. 

Gaikwad, Shri Udaysingrao Jhikram, Shri Mohanlal 

Gajapathi, Shri Gopi Nath Kahandole, Shri Z. M. 

Galib, Shri Gurcharan Singh Kairon, Shri Surinder Singh 

Gamit, Shri Chhitubhai Kale, Shri Shankarrao D. 

Gavit, Shri Manikrao Hodlya Kaliaperumal, Shri P. P: 
. 

Gehlot, Shri Ashok Kamal Nath, Shri 

Ghatowar, Shri Paban Singh Kamat, Shri Gurudas 
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Kamble. Shri Arvind Tulshiram Marbaniang, Shri Peter G. 

Kamson, Prof. M. 

Kanithi, Dr. Viswanatham 

Karreddula, Shrimati Kamala Kumari 

Kasu. Shri Venkata Krishna Reddy 

Kaul, Shrimati Sheila 

Kaur, Shrimati Sukhbuns 

Kawai Singh. Shri 

Khan, Shri Aslam Shar 

Khan. Shri Ayub 

Khursheed, Shri Salman 

Konathala, Shri Rama Krishna 

Krishan Kumar. Shri S. 

Krishnaswamy, Shri M. 

Kudumula, Kumari Padamasree 

Kuli. Shri Balin 

Kumaramangalam, Shri Rangarajan 

Kuppuswamy, Shri C. K. 

Kurien, Prof. P. J. 

Lakshmariar., Prof. Savithri 

Malik. Shri Oharampal Singh 

Manu, Dr. R. 

Mathew, Shri Pala K. M. 

Mathur. Shri Shiv Charan 

Meena. Shri Bheru Lal 

.Meghe. Shri Datta 

Mirdha. Shri Nathu Ram 

Muniyappa, Shri K. H. 

Muralaa Oharan, Shri K. . 
Murthy, Shri M. V. Chandrashakara 

Murugesan, Dr. N. 

Muttemwar. Shri Vilas 

Naik, Shri A. Venkatesh 

Naikar. Shri OK 

Nandi. Shri Yallaiah 

Narayanan. Shri K. R. 

Narayanan, Shri P.G. 

Nayak.Shri Subash Chandra 

Netam, Shri Arvind 

Nyamagouda, Shri S.B. 

Odeyar, Shri Channaiah 

Pal. Dr. Oebi Prosad 

Palacholla, Shri V.R. Naidu 

Par.igrahi, Shri 5riballav 
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Panja. Shri AjIt Rajeshwaran. Dr. V. 

,. Patel, Shrl HarlIaI Nanp Raja.arl, Shrimati Basava 

Patel, Shri Praful Raju. Shri Bh. Vijayakumar 

Patel. Shri Shravan Kumar Raju, Shri S. Vijaya Rama 

Patel. Shri Uttambhai Harjibhai Rajulu. Dr. R.K.G. 

Patil. Shri Prakash V. Ram Babu, Shri A.G.S. 

Patil. Shrimati Pratibha Devisingh Ram Singh, Rao 

PatII, Kumari Surya Kanta Ramamurthy, Shri K. 

Patil. Shri Uttamrao Deorao Ramasamy. R. Naidu 

Patil, Shri Vijay Naval Ramchandran, Shri Mullappally 

Patr&, Dr. Kartikeswar Rae, Shri J. Chokka 

Pattanayak, Shri Sarat Chandra Rao, Shri P.V. Narasimha 

Pawar. Shri Sharad Rae, Shri V. Krishna 

Pawar, Dr. Vasant Niwrutti Rae, Ram Singh CeI. 

Peruman, Dr. P. Vallal Rath, Shri Ram Chandra 

Pilot. Shri Rajesh Rawat. Shri Prabhu Lal 

Potdukhe, Shri Shantaram Reddy, Shri A. Venkata 

Prabhu, Shri, R. Reddy. Shri K. Vijaya Bhaskara 

Prabhu. Zantye. Shri Harish Narayan Reddy, Shri M. Baga 

Pradhani, Shri K. Reddy, Shri M. G. 

Rahi, Shrl Ram Lal Reddy, Shri R. Surender 

RBi, Shri Kalp Hath Sahi, Shrimati K~na 

Rajaravivarma, Shri B. 881, Shri A. Prathap 

Rajllndra Kumar, Shrl S.S.R. Sait, Shri ebrahim Sulalman 
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Sailan Kumar, Shri Sukh Ram, Shri 

8angma, 8hrl Pumo A. 

SanipatH, Shri Gangadhara 

Sayeed, Shri P.M. 

Sclndia, Shri Madhavrao 

Selja, Kumari 

Shankaranand, 8hri B. 

Sharma, Shri Chir.' LaI 

Sharma. Capt. Satlsh Kumar 

Shingda. Shri D.B. 

Shukla, Shri Vidyacharan 

Sind ai, Shr! S. B. 

Silvera, Dr. C. 

Singh, Shri Arjun 

Singh. Shri Dabir 

Singh, Shri Manphool 

Singh, Shri Motilal 

Singh, Kumar! Pushpa Devi 

Singh 080, Shri K.P. 

Singla, Shri Sant Ram 

SocII, Shri Manku Ram 

Soiankl, Shri Surajbhanu 

Sreenivaasan, Shri C. 

Sridh~,Dr.Ra~ 

Sultanpuri, Shri Krishan Dutt 

Sundararaj, Shri N. 

Surash, SIlri Kodikkunll 

Swamy, Shli G. Venkat 

Tara Singh. Shri 

Thakur. Shri Mahendra Kumar Singh 

Thangkabalu, Shri K. V. 

Tharadevi Siddartha, Shrimati D.K. 

Thomas, Prof. K.V. 

Thomas. Shrl P.C. 

Thorat. Shri Sandipan Bhagwan 

Thugon, Shri P.K. 

Tindivanam. Shri K. Ramamurthee 

Tope. Shri Ankushrao Raosaheb 

Tytler, Shri Jagdish 

Umbrey. Shri laeta 

Upadhyay, Shri Swarup . 

Vandayar, Shri K. Thulasiah 

Verma, Shri Bhawani Lal 

Verma, Kumari Vimia 

Vijayaraghavan, Shrl V.S. 

Vyas, Dr. Girija . 

Wasnik, Shrl Mukul Balkrishna 
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Williams. Shri A.G. . he is right. Absentation is not being shown
on the Board although there are three ab-

Yashpal. Shri sentations in the Prime Ministerls side.

MA. SPEAKER: Subject to correction.
the resutt of the division is : •

Ayes: 180

Noes: 236

The motion was negatived.

prrans/ation]

SHRI RAM VILAS PASWAN (Rosera):
Mr. Speaker. Sir, there are three abstaten-
ions but the machine has not recorded even
one.

(Interruptions)

[English]

MA. SPEAKER: For absentation you
have to press the button.

SHRI RAM VII.AS PASWAN: Red is for
no. green is for yes and the other button is .
for absentation.

SHRISOMNATH CHATTERJEE:Yes.

---_ ...,---

MA. SPEAKER: I shall now put cut
motion Nos. 680. 686. 687 moved by Shri M.
Ramanna Rai to the vote to the House.

Cut motion Nos. 680. 686 and 687 were
put and negatived.

MR. SPEAKER: Ishall now put cut
motion No. 229 moved by Shr! Ram Naik
to the vote of the House.

The cut motion No. 229 was put and
negatived.

MA. SPEAKER: Now Ishall put cut
motion number 268 and 272 moved by
Shri Ratilal Kalidas Venna to the vote of
the House.

Cut motion Nos. 268 and 272 were put
and negatived.

MA. SPEAKER: Now I shall put the Cut
Motion Number 287 moved by Prof. Susanta
Chakraborty to the vote of the House.

I think. the lobbies are cleared.

Ayes:

* The following Members also recorded their votes.

Saravashrl China Baau, Nani Bhattaebarya, Sukhendu Khan, Ghulam Moham-
mad Khan. Lal Babu Ral, Hari Kewal Prasad, Chetsn P.S. Chauhan, Manjay Lal,
Brishin Patel, N.K Saliyan. Raj Narain. AshrafFatmi. Virendra Singh. Dileepbhai
Sanghani. V.N. Sharma. Pankaj Chowdhary and Shri Haribhai Patel.

Noes:

SlShri B.K. Gudadini, G. Madego vda, Shrimati BibhlJ Kumari Devi, Or. (Shrimati)
Padrna, Dr. (Shrimati) KS. Sound ram Shri Vidura V. Nowa1e. K.V.R. Ohowdary,
,-,wt ~. 'rho a Subbarao, on B: iUiJI ••v<clf;::>1 gh Hooda a. d Shri Sir :::lIlgh M""ila':o.
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The question is: Chauhan. Shri Chefan P.S. 

15.57 hr. 

"That the demand under the 
head Assets-Acquisition 
Construction and Replacement 
be reduced by Rs. 100.· 

[Need to reduce the hike in 111ld 
Class passenger fares and 
seasonal tickets., (287) 

The Lok Sabha divided 

DIvision No. 10 

AYES 

Advani. Shri lal K. 

Anjalose. Shri Thayil John 

.A%am, Dr. Faiyazul 

Baitha. Shri Mahendra 

Bala. Qr. Asim 

Barman. Shrl Uddhab 

Basu. Shri Anil 

Basu, Shri Chitta 

Berwa, Shri Ram Narain 

Bhattacharya, Shrimati Malini 

Bhattachar),s. Shri Nani 

Chakraborty, Prof. Susanta 

C,",ansrjee, Shri Somnath 

(;na'JClhary, Shri Ruoarsen 

Chauhan, Shri Shivraj Singh 

Chavda, Shri Harisingh 

Chhotey lal, Shrl 

Chikhlia. Shrimati Bhavna 

Choudhury. Shri Saifuddin. 

Chowdhary. Shri Pankaj 

Das. Shri Dwaraka Nath 

Das. Shri Jitendra Nath 

Das. Shri Ram Sunder 

Datta. Shri Amal 

Deshmukh. Shri Chandubhai 

Dhumal. Prof. Prem 

Dome, Dr. Ram Chandra 

Femandes, Shri George 

Fundkar. Shri Panduran Pudlik 

Gangwar. Dr. P.R. 

Gangwar, Shri Santosh Kumar 

Gautam. Shrimati Shoela 

Ghafoor. Stlri Abdul 

Ghangare, Snri Ramchandra Marot!(w 

Go,::.'alao, 3hri~ati 3i11S .. &la 

hossai,.., Snri Syed MaS~h.:ia' 

870 



871 ~. ~ 1992-93- MARCH 17,1992 DenJ.IorGrants (Rlys.), 
~. DiScussion; R9S. r9. Reco- 1992-93i...iItIt!.~uppL D9miJnds 
mmendations of Rly. conv. Comm.; lor urams (Rlys.) 1991-92 

872 

Jal Prakash, Shri Malik, Shri Puma Chandra 

Jaswant Singh, Shri Mallikarjunai8h, Shri S. 

Jatiya, Shri Satynarayan Manda;, Shri Brahmanand 

Jana, Shri Sri<anta Mandai, Shri Sanat Kumar 

Jeswani, Dr. K.D. Manjay Lal, Shri 

Jha. Shrl Bhagendra Maurya, Shri Anand Ratna 

Joshi, Shri Anna Mehta, Shri Bhubaneshwar Prasad 

KaIca Das, Shri Mishra, Shri Ram Nagina 

Kapse, Shri Ram MiJra, Shri Satyagopal 

Katheria, Shri Prabhu Dayal Mollah. Shri Hannan 

Katiyar, Shrl Vinay Mukherjee, Shrimati Geeta 

Kesri Lal, Shri Mukherjee. Shri Subrata 

Khan,ShriSukhendu Mukhopadyay. Shri Ajoy 

Khanoria, Major D.O. Munda, Shri Kriya 

Khurana, Shri Madan Lal Murmu, Shri Rup Chand 

Koli, Shri Ganga Ram Naik, Shri Ram 

Kori, Shri Gaya Prasad Pal, Shri Rupechand 

Krishnendra Kaur (Deepa), Shrimati Pand-v, Dr. Laxminarayan 

Kumar, Shri Nitish Paswan, Shri Chhedi 

Kunjee La~ Shri Paswan, Shri Ram Vilas 

Laljan Basha, Shri S.M. Paswan, Shri Sukd80 

Mahajan, Shrimati Sumitra Patel, Dr. Amrit Lal Kalidaa 

Mahato, Shri Bir Singh Patel, Shri Brishin 

Mahendra Kumari, Shrimati Patel, Shri Chandresh 
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Patet, Shri Haribhai Ray, Dr. Sudhir 

Patel, Shri Ram Pujan Raychaudhuri, Shri Sudarsan 

Patel, Shri Somabhai Reddy, Shri B.N. 

Pathak, Shrl Harin Roshan Lal, Shri 

Patidar, Shri Rameshwar Roy, Shri Haradhan 

Patnaik, Shri Sivaji Roypradhan, Shri Amar 

Prakash, Shri Shashi Saikia, Shri Muhi Ram 

Pramanik, Shri Radhika Ranjan Sakshiji, Dr. 

Prasad, Shri Hari Kewal Saleem, Shri Mohammad Yunus 

Premi, Shri Mangal Ram Sanghani, Shri Dileep Bhai 

Purkayastha, Shri Kabindra Sarswati, Shri Yoganand 

Rai, Shri Lall Babu Scindia, Shrimati Vijayaraje 

Raj Narain, Shri Shah, Shri Manabendra 

Raja, Shrimati Vasundhara Shakya, Dr. Manabendra 

Rajesh Kumar, Shri Shakya, Dr. Mahadaepak Singh 

Ram, Shri Prem Chand Sharma, Shri Rajendra Kumar . 

Ram Awadh, Shri Shastri. Acharya Vishwanth Das 

Ram Badan, Shri Shastri. Shri Rajnath Sonkar 

Rana, Shri Kashiram Shastri, Shri Vashwanath 

Rao, Shri D. Venkateswara Singh, Shrl Abhay Pratap 

Rawal, Dr. Lal Bahadur Singh, Dr. Chattrapal 

Raw~t, Shri Bhagwan Shankar Singh, Shri Hari Kishore 

Rawat, Prof. Rasa Singh Singh. Shri Mohan 

Ray. Shri Rabi Singh, Shri Pratap 
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Singh, Shri Rajveer Verma, Prof. Rita 

Singh, Shri Ram Verma, Shri Shiv Sharan 

Singh, Shri Ram Prasad Verma, Shri Upendar Nath 

Singh, Shri Ramashray Prasad Yadav. Shri Chandra Jeet 

Singh. Shri Surya Narayan Yadav. Shri Chun Chun Prasad 

Singh. Shri Vishwanath Pratap Yadav. Shri Devendra Prasad 

Sur, Shri Monoranjan Yadav, Shri Ram Lakhan Singh 

Swami, Shri Chinmayanand Yadav, Shri Ram Saran 

Syed Shahabuddin, Shri Yadav. Dr. S.P 

Tej Narayan Singh, Shri Yadav, Shri Sharad 

Thakore, Shri Gabhaji Mangaji Yadav, Shri Vijoy Kumar 

Tirkey, Shri Pius Zainal Abedin, Shri 

Tomar, Dr. Ramesh Chand * NOES 

Topdar. Shri Tarit Baran Adaikalaraj, Shri L. 

Tripathi, Shri Prakash Narain Ahamed, Shri E. 

Traipathy, Shri Braja Kishore Ahlrwar. Shri Anand 

Trivedi, Shri Arvid Ahemad, Shri Kama!uddin 

Unnikrishr.an, Shri K.P. Airyar, Shri Mani ~hani<ar 

Vaghela, Shri Shankersinh Anbarasu Era, Shri 

Vajpayee. Atal Bihari Anthony, Shri Frank 

Varma, Shri Ratilal Antulay, Shri A.R. 

Vel<ari<.', Sr.I: -:;".;\I13! NagJibhai ft.f'Jnachalam, Shri M. 

'Bes1de£, the following Membr.-n; also vo1-ed tor No.:!s: 
2.1v' S';''1Oi!:,dra Ee"¥iur Sir.g!-, 1"Jma'; Frida ropn':), Srlrirr,l'Iti KAsearht'li Knhifsagar and 

3nn Kansnl Ram, 
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Asokaraj. Shri A. Chavan. Shri Prlthviraj D. 

Athlthan. Shrl R. Dhanuskodi Chavda, Shri Ishwarbhai Khodabhai 

Banerjee. Kumari Mamata Chennlthala. Shri Ramesh 

Bensal, Shri Pawan Kumar Chidambaram. Shri P. 

Bhadana, Shri AVlar Singh Chinta Mohan, Dr. 

Bhagat, Shn Vishweshwar Chowdhary. Shrimati Santosh 

Bhagey Gobardhan, Shri ChOwdhari. Shri A.B.A. Ghani Khan 

Bhakata, Shri Manoranjan Dadahoor, Shri G_rcharan Singh 

Bhatia. Shri Reghunandan lal Damor, Shri Somjibhai 

Bhoi. Dr. Krupasindhu Deka. Shrl Probin 

Bhonsl •• Shri Prataprao B. Delkar, Shri Mohan S. 

Bhonsle, Shri Tejsinghrao Dennis, ~hrl N. 

Bhuria. Shti Dileep Singh Deara, Shri Murli 

Birbal, Shri Qeshmukh. Shri Anantrao 

Buta Singh, Shri Deshmukh, Shri Ashok Annandrao 

Chako, Shri P.C. Dev, Shrl Sontosh Mohan 

Chaliha, Shri Kirip Devarajan. Shri B. 

Chandrakar, Shri Chandulal Devi, Shrlmatl Bibhu Kumari 

Ch~ndrasekhar. Shrimati Margatham Dighe, Shri Sharad 

Charles, Shri A. Digvijaya Singh, Shri 

Chaudhary, Kamal Dutt, Shri Sunil 

Chaudhary, Shri Ram Piakash Farook, Shri M.O.H. 

Chaudhri, Shrl Narain Singh Fernandes, Shri Oscar 

Chaure, Shri Bapu Han Gaikwad, Shri Udaysingrao 
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Gajapathi, Shri Gelpi Nath Kairon, Shri Surinder Singh 

Gamit, Shri Chhitubhai 

Gavit, Shri Manikrao Hodlya 

Gehlot, Shri Ashok 

Ghatowar, Shrl Paban Singh 

Girlyappa. Shri C.P. Mudala 

Gogoi, Shri Tarun 

GamonQa, Shri Glridhar 

Gudadinni, Shri B.t4 

Gundewar, Shrl Vil.raa Nagnattuao 

Handique, Shri Bijoy Krishn 
• 
Harchand Singh, Shri 

loder JIt, Shri 

Islam, Shri Nurul 

Jaffer Shari., Shri C.K. 

Jekhar, Shri Belram 

Janarthanan, Shri M.R. Kadarnbur 

Jangde, Shri Khelan Ram 

Jatav, Shri Bare La! 

Jawali, Dr. B.G. 

Jayamohan, Shri A. 

Jeevarathinarn, Shri R. 

Jhikram, Shri MQhanlal 

Kahandole, Shri Z.M. 

Kaliaperumal, Shrl P.P. 

Karn.al ~ath, Shri 

KamM, Shri Gurudas 

Kamable, Shri Arvlnd Tulshiram 

Kamson, Prof. M. 

Kanithi, Or. Viswantham 

Karraddula. Shrimati Kamala Kumari 

Kasu, Shri Venkata Krishna Reddy 

Kaul, Shrimati Sheila 

Kaur, Shrimati Sukhbuns 

Khan, Shri Aslam Sher 

Khan, Shri Ayub 

Khan. Shri Ghulam Mohammad 

KhurshNCI, Shri Salaman 

Konathala, Shri Rama Krishna 

Krishan Kumar, Shri S. 

Krishnas~amy, Shri M. 

Kudumula, Kumari Padamasrs. 

Kuli, Shri Balin 

Kumaramangalam, Shri ~ngarajan 

KUppuswalllY, Shri C.K. 

Kurian, Prof. P.J. 

, Lakshmanan, Prof. Savithri 
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Made Gowda. Shri G. Nyamagouda, Shri S.B. 

MaRt<. Shri Dharampal Singh 

MaIIisarjun, Shri 

MaIIu, Dr. R. 

Mana, Shri Rajaram Shankarrao 

Marbaniang. Shri Peter G. 

MatheW, Shri Paia K.M. 

Mathur, Shri Shiv, Charan 

Meena, Shri Bhru lal 

Meghe, Shri Datta 

Mirdha, Shri Nathu Ram 

Muniyappa. Shri K.H. 

Muralae Dharan, Shri K. 

Shri M.V. Chandrashekara 

Murugesan, Dr. N. 

Muttemwar, Shri Vilas 

Hal< Shri A. Vertkatesh 

Haikar. Shr; O.K. 

Nandi. Shri Yellaiah 

Narayanan, Shri K.R . 

Narayanan, Shri P.G. 

Nawale, Shri Vidura Vit~ 

Hayek, Shri Suq~h Chandra. 

Netam, Shri Arvind 

Odeyar. Shri Channaiah 

Padma, Dr. (Shrimati) 

Pai, Dr. Debi Prosad 

Palacholla, Shri V.R. Naidu 

Pandian, Shri D. 

Panigrahi, Shri Sriballav 

Panja, Shri Ajit 

Patel, Shri Harilal Nanji 

Patel, Shri Shravan Kumar 

Patel, Shri Uttmbhai Ha~ibhai 

Patil, Shri Prakash V. 

Patil. Shrimati Pratibha Oevisingh 

Patil, Kumari Surya Kanta 

Patii, Shri Uttamrao Deorao 

Patil. Shri Vijay Naval 

Patra, Dr. Kartikeswar 

Pattanayak, Shr; Sarat Chandra 

Pawar, Shri Sarad 

Pawar, Dr. Vasant Niwru1tl 

Pawar, Dr .. P. Vallai 

Pilot, Shri Rajesh 

Prabhu, Shri R. 

Prabhu, Zantye. Shri Harish Narayan 
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Pradhani. Shri K. Saito Shri A. Prathap 

Rahi. Shri Ram Lal Saito Shri Ebrahim Sulaiman 

Rai, Shri Kalp Nath Sajjan Kumar, Shri 

Rajaravivarma, Shri B. Sa09ma, Shri Purno A. 

Rajendra Kumar, Shri S.S.R. Sanipalli, Shri Gangadhara 

Rajeshwaran, Dr. V. Syeed, Shri P.M. 

Rajeswari, Shrimati Basava Scindia. Shri Madhavrao 

Raju, Shri Bh. Vijayakumar Selja. Kumari 

Raju. Shri S. Vijaya Rama Shankaranand. Shri B. 

Rajulu. Dr. P.K.G. Sharma, Shri Chairanji Lal 

Ram Singh, Rao Sharma, Capt. Satish Kumar 

Ramamurthy, Shri K. Shingda, Shri D.S. 

Ramasamy, Shri R. Naidu Shukla, Shri Vidyacharan 

Ramchandran, Shri Mullappally Sindal, Shri S.B. 

Rao, Shri. J. Chokka Silvera, Dr. C. 

Rae, Shri P.V. Narasimha Singh, Shri Arjun 

Rao, Shri V. Krishna Singh, Shri Dalbir 

Rath, Shri Rama Chandra Singh, Shri Manphool 

Rawat, Shri Prabhu Lal Singh, Shri Motilal 

Reddy, Shri A. Venkata Singh, Kumari Pushpa Dwi 

Reddy, Shri M. Baga Singh Deo, Shri K.P . 

• Reddy, Shri M. G. Singla, Shri Sant Ram 

Reddy, Shri R. Surender Sodi, Shri UankiJ Ram 

Sahi, Shrimati Krishna Solanki, Shri ~urajbhanu 
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Soundaram, Dr. (Shrimati) KS. Thungon, Shri P.K. 

Sreenivaasan, Shri C. Tindivanam, Shri K Ramamurthee 

Sridharan, Dr. Rajagopalan Tope, Shr; Ankushrao RaC'lsaheb 

Sukh Ram, Shri Tytler, Shri Jagdish 

Sultanpuri, Shri Krishan Dutt Umbrey, Shri Laeta 

Sundararaj, Shri, N. Upadhyay, Shri Swarup 

Suresh, Shri Kodikkunil Vandayar, Shri K Thulasiah 

Swamy. Shri G. Venkat Verma, Shri Bhawani Lal 

Tara Singh, Shri Verma, Kumari Vimla 

Thakur. Shri Mahendra Kumar Singh Vijayaraghavan. Shri V.S. 

Thangkabalu, Shri K V. Vyas, Dr. Girija 

Tharadevi Siddartha. Shrimatl O.K. Wasnik, Shri Mukul Baldrishna 

Thomas, Prof. KV. Williams, Shri R.G. 

Thoman, Shri P.C. 

Thorat, Shri Sandipan Bhagwan 
MR. SPEAKER: Subject to correction", 

the result of the division is as follows: • 

• The following Members also recorded their votes. 

AYES: 

Saravashri Sobhanadreeswara Rao Vadde, M. Ramanna Rai, Basu Deb Acharia, 
Ghulam Mohammad Khan. J. V. Singh Dron. NK Baliyan, Shrimati Saroj Dubey, 
Sarvashri Ram Nihor Rai, Shiv Sharan Singh, Surendra Pal Pathak , Mumtaj 
Ansari, Ashraf Fatmi, Virendra Singh, Janardan Prasad Misra. Devi Bux Singh, 
Rejendra Agnihotri, Dileepbhai Sanghani. V.N. Sharma, Bhuwan Chandra Khan-
duri, Dau Dayal Joshi, Girdhari Lal Bhargava, Prof K Venkatagiri Gowda, Dr. 
Gunvant Rambhau Sarode, Shri Shyam Bihari Misra, Shri Astabhuja Prasad 
Shukla, Shri Jeewan Sharma, Shri Singh GQhil and Shri Mahesh Kanodia. 

NOES: 
Saravashri Shantaram Potdukhe; A.G.S. Ram Babu, K Vijay Bhaskara Reddy, M. 
Praful Patel, Kawai Singh, B. Akbar Pasha, Yash Pal, Shankarrao D. Kale, 
Gurcharan Singh Galib, Jagmeet Singh Brar, K. V.R. Chowdary, S. Thota Subbarao 
and Shri Bhupinder Singh Hooda. 
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Ayes 169 Baitha, Shri Mahendra 

Noes 233 

The motion was n9gatived 

MR. SPEAKER: Now I shall put Cut 
motion Number 512 moved by Shri Rupchand 
Pal to the vote of the House. 

Cut Motion Nos. 512 was put and n9ga-
tived. 

MR. SPEAKER: Now I shall put the Cut 
Motion.f4umber 294 moved by Shri Ani! Basu 
10 the vote of the House. 

I think the 16bbies are cleared. 

16.00 hr •• 

MR. SPEAKER: The question is: 

"That the Demand under the Head 
Rai/way Board (Pages 1-4) Be reduced to 

Re.1. 

Proposal to increase freight 
rates for Ail commodities by 
7.5. per cent." (294) 

The Lok Sabha divided: 

16.00 hrs. 

Division No. 11 

AYES 

Acharia, Shri Basudeb 

Advani, Shri Lal K. 

Anjalose, Sliri Thayil John 

Ansari, Shri Mumtaz 

Bala, Dr. Asim 

Barman. Shri Uddhab 

Basu, Shri Anil 

Basu, Shri Chitta 

Bhargava, Shri Girdhari Lal 

Bhattacharaya, Shrimati Malini 

Bhattacharya. Shri Nani 

Chakraborty, Prof. Susanta 

Chatterjee, Shri Nirmal Kanti 

Chatterjee, Shri Somnath 

Chaudhary. Shri Rudarsen 

Chauhan, Shri Chetan P.S. 

Chauhan. Shri Shivraj Singh 

Chavda, Shri Harisingh 

Chhotey La!. Shri 

Chikhlia. Shrimati Bhavna 

Choudhury, Shri Saifuddin, 

Chowdhary. Shri Pankaj 

Das, Shri Dwaraka Nath 

Das, Shri Jitendra Nath 

Das, Shri Ram Sunder 

Datta. Shri Amal 

Deshmukh. Shri Chandubhai 
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Dhuma~ Prof. Prem Kalka Das, Shri 

Dikshit, Shri Shreesh Chandra 

Dome, Or. Ram Chandra 

Orona, Shri Jagat Vir Singh 

Dubey, Shrimati Saroj 

Fatrni, Shri Mohammad Ali Ashraf 

Fernandes, Shri George 

Fundkar, Shri Pandurang Pudlik 

Gangwar, Dr. P.R. 

Gngwar, Shri Santosh Kumar 

Gautam, Shriinati Sheela 

Ghafoor, Shri Abdul 

Giri, Shri Sudhir 

Gohil, Dr. Mahavirsinh Harisinhji 

Gopalan, Shrimati Suseela 

Gowda, Prof. K.V. Venkatagiri 

Hossain, Shri Syed Masudal 

Jaswant Singh, Shri 

Jatiya, Shri Satynarayan 

Jena, Shri Srikanta 

Jeswani, Dr. K.D. 

Jha, Shri Bhogendr~ 

Joshi, Shri Anna 

Joshi, Shrl Dau Dayal 

Kanodia, Shri Mahesh 

Kaspse, Shri Ram 

Katheria, Shri Prabhu Dyal 

Katiyar, Shri Vinay 

Kesri lal, Shri 

Khan Shri Ghulam Mohammad 

Khan, Shri Sukhendu 

Khanduri, Maj. Gen. (Retd.) Bhuwan 
Chandra 

KhantJria, Major D.O. 

Khurana, Shri Madan Lal 

Koli, Shri Ganga Ram 

Kori, Shri Gaya Prasad 

Krishnendra Kaur (Deepa), Shrimali 

Kumar, Shri Nitish 

Kuojee Lal, Shri 

Laljan Basha, Shri S.M. 

Mahajan, Shrimati Sumitra 

Mahatc. Shri Bir Singh 

Mahendra Kumari. Shrimati 

Malik, Shri Purna Chandra 

Mallikarjunaiah. Shri S. 

Mandai. Shri Brahmanand 

Mandai. S_hri Sanat Kumar 
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Manjay lal, Shri Pathak, Shri Surendra Pal 

Maurya, Shri Anand Ratna 

Mehta, Shri Bhubaneshwar Prasad 

Mishra, Shri Ram Nagina 

Misra, Shri Satyagopal 

MoRah, Shri Hannan 

Mukherjee, Shrimati Geeta 

Mukherjee, Shri Subrata 

Mukhopadyay, Shri API 

Monda, Shri Kariya 

Murmu, Shri Rup Chand 

Nai<, Shri Ram' 

Pal, Shri Rupechand 

Pandey, Dr.laxminarayan 

Paswan, Shri Chhedi 

Paswan, Shri Ram V"das 

Paswan, Shri Sukdeo 

Patel, Dr. Amrit 1aI Kalidas 

Patel, Shri Brishin 

Patel, Shri Chandresh 

Patel, Shri Haribhai 

Patel, Shri Ram Pujan 

Patel, Shri Somabhai 

Pathak, Shri Harin 

Patidar, Shri Rameshwar 

Patnaik., Shri Sivaji 

Pramanik, Shri Radhu Ranjan 

Prasad, Shri Hari Kawai 

Premi, Shri MangaJ Ram 

Purkayastha, Shri Kabindra 

Rai, Shri Lan Babu 

Rai, Shri M. Ramanna 

Raje, Shrimati Vasundhara 

Rajesh Kumar, Shri 

Raj Narayan, Shri 

Ram, Shri Pram Chand 

Ram Awadh Shri 

Rana, Shri Kashiram 

Rao, Shri D. Venkateswara 

Rawal, Dr. Lal Bahadur 

Rawat, Shri Bhagwan Shankar 

Rawat, Prof. Rasa Singh 

Ray, Shri Rabi 

Ray, Dr. Sudhir 

Raychaudhuri, Shri Sudarsan 

Reddy, Shri B.N. 

Roshan lal, Shri 
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Roy, Shri Haradhan Singh, Shri Surya Narayan 

Roypradhan, Shri Amar 

Sakia. Shri Muhi Ram 

Sakshiji, Dr. 

Saleem, Shri Mohanmmad Yunus 

Sanghani, Shri Dileep Bhai 

Sarode, Dr. Ganvant Rambhau 

Scindia, Shrimati V"lJayaraje 

Shah, Shri Manabendra 

Shakya, Dr. Mahadeepak Singh 

Sharma, Shri Jeewan 

Sharma, Shri Rajendra Kumar 

Shastri, Acharya Vishwanth Das 

Shastri, Shri Rajnath Sonkar 

Shastri. Shri Vashwanath 

Shukla. Shri Astbhuja Prasad 

Singh. Shri Abhay Pratap 

Singh. Dr. Chattrapal 

tingh, Shri Hari Kishore 

Singh. Shri Mohan 

Singh, Shri Pratap 

Singh, Shri Ram 

Singh. Shri Ram Prasad 

Singh. Shri Ramashray Prasad 

Singh, Shri VlShwanalh Pralap 

Sinha, Shri Shiva Sharan 

Sur, Shri Monoranjan 

Swami, Shri Chinmayanand 

• Syed Shahabuddin, Shri 

Tej Narayan Singh, Shri 

Thakore, Shri Gabhaji Mangaji 

TIfkey, Shri Pius 

T opdar, Shri Tarit Baran 

T riplhi, Shri Prakash Narain 

Traipathy, Shri Braja Kishore 

Trivedi. Shri Arvid 

Unnikrishnan. Shri KP. 

Vadde, Shri Sobhanadreeswara Rao 

Vapayee. Atal Bihari 

Varma, Shri Shri Ralila! 

Vekaria, Shri Shivlal Nagjbhai 

Vanna, Shri Shiv Sharan 

Verma, Shri Upendar Hath 

Yadav, Shri Chandra Jeet 

Yadav. Shri Chun Chun Prasad 

Yadav. Shri Devendra Prasad 

Yadav. Shri Ram lakhan Singh 
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Yadav, Shri Ram Saran Bhatia, Shri Reghunandan 1aI 

Yadav, D. S.P Bhoi, Dr. Krupasindhu 

Yadav, Shri Sharad Bhonsle, Shri Prataprao B. 

Yadav, Shri Vijoy Kumar Bhonsle, Shri Tejsinghrao 

Zainal Abedin, Shri Bhuria. Shri Dileep Singh 

NOES Birbal, Shri 

Adaikalaraj, Shri L Buta Singh, Shri 

Ahamed, Shri E. Chako, Shri P.C. 

Ahirwar, Shri Anand Chaliha, Shri Kirip 

Ahmed, Shri Kamaluddin Chandrakar, Shri Chandulal 

Aiyar, Shri Mani Shankar Chandrasekhar, Shrimati Margatham 

Akber Pasha, Shri B. Charles, Shri A. 

Anbarasu Era, Shri Chaudary, Kamal 

Authony, Shri Frank Chaudhary, Shri Ram Prakash 

• Autulay, Shri A.R. Chaudhri, Shri Narain Singh 

Arunachalam, Shri M. Chaure, Shri Bapu Hari 

Asokaraj, .Shri A. Chavan, Shri Prithviraj D. 

Athithan, Shri R. Dhanuskodi Chavda, Shri Ishwarbhai Khodabhai 

Banerjee, Kumari Mamata Chennithala. Shri Ramesh 

Sensal, Shri Pawan Kumar Chidambaram, Shri P. 

Bhadana, Shri Avtar Singh Chinta Mohan, Dr. 

Bhagat, Shri VlShweshwar Chowdary, Dr. K-V.R. 

Bhagey Gobardhan, Shri Chowdhary, Shrimati Santosh 

Bhakta, Shri Manoranjan Chowdhary, Shri A.BA Ghani Khan 
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Dadahoor, Shri Grcharan Singh Gogoi, Shri Tarun 

Damor, Shri Somjibhai Gamongo, Shri Giridhar 

Deka, Shri Probin Gudadinni, Shri B.K. 

Delkar, Shri Mohan S. Gundewar, Shri Vilasrao Nagnathrao 

Dennis, Shri N. Handique, Shri Bijoy Krishna 

Decra, Shri Murli Harchand Singh, Shri 

Deshmukh, Shri Anantrao Hooda, Shri Bhupinder Singh 

Deshmukh, Shri Ashok Annandrao Inder Jit, Shri 

Dev, Shri Sontosh Mohan Islam, Shri Nurul 

Devarajan, Shri B. Jaffer Sharief, Shri CK 

Devi, Shrimati Bibhu Kumari Jagmeet Singh, Shr; 

Dighe, Shri Sharad Jakhar, Shri Balram 

Digvijaya Singh, Shri Janarthanan, Shri M.R. Kadambur 

Dun, Shri Sunil Jangde, Shri Khelan Ram 

Farook, Shri M.O.H. Jatav, Shri Bare Lal 

Fernandes, Shri Oscar Jawali, Dr. B.G. 

Gaikwad, Shri Udaysingrao Jayamohan, Shri A. 

Gajapathi, Shri Gop; Nath Jeevarathinam, Shri R. 

Galib, Shri Gurcharan Singh Kahandole, Shri "f.M. 

Gamit, Shri Chhitubhai Kairon. Shri Surinder Singh 

Gavit, Shri Manikrao Hodlya Kale, Shri Shankarrao D. 

Gahlot, Shri Ashok Kaliaperumal, Shri P.P. 

Ghatowar, Shri Paban Singh Kamal Nath, Shri 

Giri'jappa. Shri C.P. Mudala Kamat, Shri Gurudas 
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Kamble, Shri Arvind Tulshiram Mane, Shri Rajaram Shankarrao 

Kamson, Prof. M. Marbaniang, Shri Peter G. 

Kanithi, Dr. Viswantham Mathew, Shri Pala KM. 

Karreddula, Shrimati Kamala Kumari Mathur, Shri Shiv Charan 

Kasu, Shri Venkata Krishna Reddy Meena, Shri Bheru Lal 

Kaul, Shrimati Sheila Meghe, Shri Datta 

Kaur, Shrimati Sukhbuns Mirdha, Shri Nathu Ram 

Kewal, Singh, Shri Misra Shri Janardan 

Khan, Shri Aslam Sher Muniyappa, Shri KH. 

Khan, Shri Ayub Muralee Oharan, Shri K 

Khursheed, Shri Salman Murthy, Shri M.V. Chandrashekara 

Konathala, Shri Rama Krishna Murugesan, Dr. N. 

Krishan Kumar, Shri S. Muttemwar, Shri Vilas 

Krishnaswamy, Shri M. Naik Shri A. Venkatesh 

Kshirsagar, Shrimati Kesharbai Sonaji Naikar, Shri O.K. 

Kudumula, Kumari Padamasree Nandi, Shri Yellaiah 

Kuli, Shri Balin Narayanan, Shri K.R. 

Kumaramangalam, Shri Rangarajan Narayanan, Shri P.G. 

Kuppuswamy, Shri C.K Nawale, Shri Vidura Vithoba 

lakshmanan, Prof. Savithri Nayak, Shri Subash Chandra 

Made Gowda, Shri G. Netam, Shri Arvind 

Malik, Shri Oharampal Singh Nyamagouda, Shri S.B. 

MaUikaijun, Shri Odeyar, Shri Channaiah 

Mailu, Dr. R. Padma, Dr. (Shrimati) 
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Pal, Dr. Debi ProsacI Rah~ Shri Ram tal 

Palacholla, Shri V.R. Naidu Rai, Shri KaIp Hath 

Pandian, Shri D. Rajaravivarma. Shri B. 

Panigrahi, Shri Sriballav Rajendra Kumar, Shri 5.S.A. 

Panja. Shri Ajit Rajeswaran, Dr. V. 

Patel, Shri Harilal Nanji Rajeswari, 5hrimati 8asava 

Patel, Shri Praful. Raju, Shri Bh. Vljayakumar 

Patel, Shri Shravan Kumar Raju, Shri S. Vijaya Rama 

Patel, Shri Uttambhai Harjibhai Rajulu, Dr. R.KG. 

Patil, Shri Prakash V. Ram Babu Shri A.G.S. 

Patil, Shrimati Pratibha Devisingh Ram Singh. Rao 

Patil, Kumari Surya Kanta Ramamurthy. Shri K 

Patil, Shri Uttamrao Oeorao Ramasamy, Shri R. Naidu 

Patil, Shri Vijay Naval Ramchandran, Shri MuHappally 

Patra, Or. Kartikeswar Rao, Shri J. Chokka 

Pattanayak, Shri Sarat Chandra Rao, Shri P.V. Narasimha 

Pawar, Shri Sharad Rao, SOO V. Krishna 

Pawar, Shri Or. Vasant Niwrutti Rath, Shri Rama Chandra 

Pawar, Dr. P. Valla! Rawat. Shri Prabhu L.aI 

Pilot, Shri Rajesh Reddy, Shri A. Venkala 

Potdukhe, Shri Shantaram Reddy, Shri K. Vijaya Bhaskara 

Prabhu, Shri R. Reddy, Shri M. 8aga 

Prabhu Zantye, Shri Harish Narayan Reddy, Shri M. G. 

Pradhani, Shri K. Reddy, ShrtA. Surender 
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Sahi, Shrimati Krishna Singla, Shri Sant Ram 

Sait, Shri A. Prathap Sodi, Shri Manku Ram 

Sait, Shri Ebrahim Sulaiman Solanki, Shri Surajbhanu 

Sajjan Kumar, Shri Soundaram, Dr. (Shrimati) K.S. 

Sangma, Shri Purno A. Sreenivaasan, Shri C. 

Sanipalfi, Shri Gangadhara Sridharan, Dr. Rajagopalan 

Syeed, Shri P.M. Subbarao, Shri TOOta 

Scindia. Shri Madhavrao Sukh Ram, Shri 

Selja, Kumari Sultanpuri, Shri Krishan Dun 

Shankaranand, Shri B. Sundararaj, Shri, N. 

Sharma, Shri Chairanji lal Surash, Shri Kodikkunil 

Sharma, Capt Satish Kumar Swamy, Shri G. Venkat 

Shingda, Shri D.B. Tara Singh, Shri 

Shivappa, Shri K.G. Thakur, Shri Mahendra Kumar Singh 

Shukla, Shri Vidyacharan Thangkabalu, Shri K.V. 

Sindal, Shri S.B. Tharadevi Siddartha, Shrimati D.K. 

Silvera, Dr. C. Thomas, Prof. K.V. 

Singh. Shri Arjun Thoman, Shri P.C. 

Singh, Shri Dalbir Thorat, Shri Sandipan Bhagwan 

Singh, Shri ManJ:tlooI Thungon, Shri P.K. 

Singh Shri MatilaJ Tindivanam. Shri K. Ramamurthee 

Singh, Kumari Pusl1>a Oevi Tope, Shri Ankushrao Raosaheb 

Singh, Shri S.B. Topno, Kumari Frida 

Singh Deo, Shri K.P. Tytl8r, Shri Jagdish 
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Umbrey, Shri Laeta Cut Motion Nos. 582 and 583 were put 

Upadhyay, Shri Swarup 

Verma, Shri Bhawani Lal 

Verma, Kumari Vimla 

Vijayaraghavan, Shri V.S. 

Vyas, Dr. Girija 

Wasnik, Shri Mukul Baldrishna 

Williams, Shri R.G. 

Yaspal, Shri 

MR. SPEAKER: Subject to Correc-
tion", the result of the division is: 

Ayes 177 

Noes 243 

The Motion was negatived 

MR. SPEAKER: Now I put Cut Motion 
Nos. 582 and 583 moved by Shri Basu Deb 
Acharia to the vote of the House. 

and negativ9d. 

MR. SPEAKER: Now I put Cut 
Motions Nos. 343, 344, 345, 366 and 367 
moved by Shrimati Malini Bhattacharya to 
the vote of the House. 

Cut Motion Nos. 343, 344, 345, 366 and 
367 _re put and negativ9d. 

MR. SPEAKER: Now I put Cut Motion 
Nos. 347 and 348 moved by Shri Sivaji 
Patnaik to the vote of the House. 

Cut Motions Nos. 347 and 348 were put 
and negativ9d. 

MR. SPEAKER: Now I put Cut Motion 
Nos. 504 moved by Shri Haradhan Roy to 
the vote of the House. 

Cut Motion No. 504 were put and nega-
tived. 

MR. SPEAKER: Now I put Cut Motion 
Nos. 495, 566, 505, 506 and 507 moved by 
Shri Mukhopadhayaytothe vote of the House. 

"The following Members also recorded their votes. 

AYES: 

Sarvashri R.M. Ghangare, Ram Badan, T.C. Khandelawal, B.L. Sharma 'Prem', 
N.K. Baliyan, Ram Nihore Rai, Shashi Prakash, Dr. Ramesh Chand Tomar, Shri 
Virendra Singh, Shri Janardan Prasad Misra, Shri Rampal Singh, Shri Devi Bux 
Singh, Shri Shankersinh Vaghela, Shrimati Rita Verma, Shri Rajveer Singh, Shri 
Rajendra Agnihotri, Shri V.N. Sharma, Shri Yogananda Sarswati, Shri Ram 
Narain Berwa, Shri Shyam Bihari Misra. 

NOES: 

Prof. P.J. ·Kurian, Shri Mohanlal Jhikram and Shri Thulasiah Vanduyar. 
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Cut Motion Nos. 495,566, 505. 506 and Motion Number 828 moved by Shri Uddhab 
507 were put and negatitted. Barman to the vote of the House. 

MR. SPEAKER: Now.l put Cut Motion 
No. 1232 moved by Shri Syed Masudal 
Hossain to the vote of the House. 

Cut Motion No. 1232 was put and nega-
tived. 

MR. SPEAKER: Now I put Cut Motion 
Nos. 628 and 632 rnov9d by Shri Sritanta 
Jana to the vote of the House. 

Cut Motion Nos .. 628 and 632 were put 
and negatived. 

MR. SPEAKER: Now I put Cut 
Motions Nos. 993 and 999 moved by Shri 
Gardhari lal Btlgargava to the vote of the 
House. 

Cut Motion Nos. 993 and 999 were put 
and negatived. 

MR. SPEAKER: Now I shall put Cut 
Motion Number 730 moved by Prof. Prem 
Dhumal to the vote of the House. 

Cut Motion No.730 was put and negatived. 

MR. SPEAKER: Now. I shaD put Cut 
Motion Number 725 moved by Or. Ramesh 
Chander Tomar to the vote of the House. 

Cut Motion No. 725 was-put and nega-
tived. 

MR. SPEAKER: Now I shall put Cut 
Motion Number 737. 747 moved by Dr. Asim 
BaJa to the vote of the House. 

Cut Motion No. 737 and 747 went put and 
nBg8Iived. 

MR. SPEAKER: Now I shaI put Cut 

Cut Motion No. 828 was put and nega-
tived. 

MR. SPEAKER: Now I Shan put Cut 
MI1ion Number 858 nbved by Shri Zainal 
Abedin to the vote of the House. 

Cut Motion No.858 was put and negatived. 

MR. SPEAKER: Now I shan put Cut 
Motion Numbers 874 to 879 and 882 to 885 
moved by Shri Rajveer Singh to the vote of 
the House. 

Cut Motion No. 874 to 879 and BB2 fo 885 
wem put and negatived. 

MR. SPEAKER: Now I shall put cur 
Motion Numbers 1136. 1138. 1140 and 1204 . 
moved by Shri Prof. Rasa Singh Rawat to 
the vote of the House. 

Cut Motion Nos. 1136. 1138, 1140 and 
1204 were put and negatived. 

MR. SPEAKER: Now I Shall put Cut 
Motion Numbers 1068 to 1075 moved by 
Shri Mohan Singh to the vote of the House. 

Cut Motion Nos. 1068 to 1075 wem put 
and negatived. 

MR. SPEAKER: Now I shall put Cut 
Motion Numbers 1112 to 1123. 1197 to 
1200. 1206 and 1207 and 207 moved by Shri 
Bhangwan Shankar Rawat to the vote of the 
House. 

"Cut Motion Nos. 1112 ID 1123, 119710 '.wo. 1206 and 1207 were put and 
negatived. 

MR. SPEAKER: Now I shaD put Cut 
Motion Numbers 1238 to 1252 moved by 
Shri Bhangwan Sanlosh KumarGangwarto 
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the vole of the House. ment by throwingh out thousand 

Cut AIo6on Nos. 1238 to 1252 were put 
and negatived. 

MR. SPEAKER: Now I Shall put Cut 
Motion Numbers 99.1253.1259.1268 and 
1269 moved by Shri Bhogendra Jha to the 
vote of the House. 

Cut Motion Nos. 99. 1253. 1259. 1268 and 
1269 W9Te put and negalived. 

MR. SPEAKER: Now I shall put Cut 
Motion Numbers 133. 156,881. 1109 to 
1111 moved by Shri Brahma Nand Mandai 
to the vote of the House. 

Cut Motion Nos. 133. 156,881, 1109 to 
1111 _ put and negatived. 

MR. SPEAKER: Now I shall put Cut 
Motion Nos. 230 to 233 moved by Shri Shyam 
LaI Kamal to the vote of the House. 

Cut Motion Nos. 230 to 233 _ put and 
negatived. 

MR. SPEAKER: now I shall put Cut 
Motion Numbers 230 to 233 moved by Shri-
mati Suseela GopaJan to the vote of the 
House. 

SHRIMATI SUSEELA GOPAlAN: Sir. 
I want a division on this. 

MR SPEAKER: Let the Lobbies be 
cleared-

Now. the Lobbies have been deared. 

The question is: 

"That the demand under the Head 
Railway Board be reduced to Re. 1-

[privatisation of Catering depart-

of workers from their jobs and 
making the Journey of passen-
gers diffiaJJt] (894) 

"That the demand under the Head 
RaiJway Board be reduced to Re. 1-

[Reduction of workers by 40 Jfer 
cent which wDl curtail further job 
oppartunitiesforyouth and throw-
ingh out workers from their 
employment] (895) 

"That the demand under the Head 
RaiJway Board be reduced to Re. 1-

[Failure to regularise the services of 
casual ans temporary workers for years] 

(896) 

"That the demand under the Head 
Railway Board ~ reduced to Re. 1-

[Failure to construct new railway 
lines in the backward areas of 
India] (897) 

"That the demand under the Head 
Railway Board be reduced to Re. 1-

[Neg~enceofaStateli<eT~ra 

which has no rail link from Agra-
thala to other parts of the coun.: 
try] (898) 

-That the demand under the Head 
Railway Board be reduced to Re. 1-

[Failure to provide a Railway 
Coach Factory or at least big 
railway workshops for Kerala] 
(899) 

"That the demand under the .Head 
Railway Board be reduced to Re. 1-

[Failure to provide adequate 
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facilities like waiting rooms, roof- prevent over-crowding in the 
ing in railway platforms and new reserved compartments) (905) 
buildings at the Railway Stations 
in Kerala) (900) "That the demand under the Head 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100· 

[Need to improve the conditions 
of railway wagons and bogies 
sent to the South especially 
Kerala] (901) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100· 

[Need to Supply torch light in-
stead of the kerosene lamp to 
the workers who are checking 
the railway lines and bogies to 
avoid accidents] (902) 

"That the de ... and under the Head 
Railway Board be reduced by Rs. 
100· 

[Need to construct the railway 
line from Nilambar to Ferok in 
Kerala] (903) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100· 

[Need to construct railway over-
bridge at Chirayinkil (Sharkara) 
in Ouilon. Trivandrum broad 
gauge line] (904) 

"That the demand under the Head 
Railway I;loard be reduced by Rs. 
100' 

[Need to provide better facilities 
for passenger from Bombay to 
Cochiri in Jayanthi Janta and to 

Railway Board be reduced by Rs. 
100· 

[Need to prevent the attack of 
hoolingans in the Jayanthi Janta 
from Bombay to Cochin and save 
the passengers from attack and 
losses of their belogings] (906) 

"That the demand under the Head 
Miscellaneous working expenses be 
reduced by Rs. 100· 

[Need to provide better facilities 
at Kadaktavur Railway Station 
as demanded by the passengers 
association] (907) 

"That the demand under the Head 
Miscellaneous working expenses be 
reduced by Rs. 100· 

[Need to provide a stop of Ex-
ecutive Express at Varkala which 
is a tourist centre] (908) 

"That the demand under the Head 
Miscellaneous working expenses be 
reduced by Rs. 100' 

[Need to provide a newtrain from 
Delhi to Trivendrum] (909) 

"That the demand under the Head 
Miscellaneous working expenses be 
reduced by Rs. 100' 

[Need to expedite the renovation 
work at Ernakulam junction] (91 0) 

"That the demand under the Head 
Miscellaneous working expenses be 
reduced by Rs. 100· 
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[Need to reconstruct the railway 
stations in Northern Kerala1 (911 ) 16.17 hrs. 

"That the demand under the Head Division No. 12 
MisceUaneous working expenses be. 
reduced by As. 100' 

[Need to provide better facilities 
including roofing for railway plat-
form at Neeleswaram in the 
Calicut-Mangalore broad gauge 
line] (912) 

"That the demand under the Head 
Assets Acquisition, Constriction and 
Replacement be reduced by As. 100' 

[Need to construc1 the railway 
bridge in Kayankulam Alleppey 
railway line at Ambapuram] (913) 

"That the demand under the Head 
Assets Acquisition, Constriction and 
Replacement be reduced by Rs .• 1 00" 

[Need to provide more· funds for 
Kondan railway for its speedy 
construction] (914) 

"That the demand under the Head 
Assets Acquisition, Constriction and 
Replacement be reduced by Rs. 100' 

[Need to provide better facilities 
for the way side inspectors in the 
railway line] (915) 

"That the demand under the Head 
Assets Acquisition, Constriction and 
Replacement be reduced by As. 100' 

[Need to construct metre gauge 
line from Quilon to Maduraij (916) 

The Lole 5abha dwided. 

AYES 

Acharia, Shri Basudeb 

Anjalose, Shri Thayil John 

Baitha, Shri Mahendra 

Bala, Dr. Asim 

Barman, Shri Uddhab 

Basu, Shri Anil 

Basu, Shri Chitta . 

Bhattacharaya. Shrimati Malini 

Bhattacharya, Shri· Nani 

Chakraborty, Prof. Susanta 

Chatterjee, Shri Nirmal Kanti 

Chatterjee, Shri Somnath 

Choudhury, Shri Sa~uddin 

Das, Shri Jitendra Nath 

Das, Shri Ram Sunder 

Datta, Shri Amal 

Dome, Dr. Ram Chandra 

Dubey, Shrimati Saroj 

Fatmi, Shri Mohammad Ali Ashraf 

Fernandes, Shri ~rge 

914 
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Ghafoor. Shri Abdul Paswan, Shri Sukdeo 

Ghangare. Shri Ramchandra Marotrao Patel, Shri Ram Pujan 

Giri, Shri Sudhir Patnak, Shri Sivaji 

GopaIan, Shrimati SusseIa Prakash, Shri Shashi 

Hossain, Shri Syed Masuda! Pramanik, Shri Radhika Ranjan 

Jena, Shri Srkanta Prasad, Shri Hari Kawai 

Jha. Shri Bhogendra Rai, Shri Lall Babu 

Kesri Lat. Shri Rai, Shri Ram Nihaor 

Khan. Shri SWd1endu Rajash Kumar, Shri 

Kumar, Shri Nitish Ram, Shri Pram Chand 

laIjan Basha. Shri S.M. Ram Badan, Shri 

MaIk, Shri Puma Chandra Rao, Shri D. Venkataswara 

Mandai, Shri Sanal Kumar Ray, Shri Rabi 

MandaI, Shri Suraj Ray. Dr. Sudhir 

Manjay laI, Shri Raychaudhuri. Shri Sudarsan 

Misra, Shri Salyagopal Reddy. Shri B.N. 

MoIah. Shri Hannan Roshan 1aJ. Shri 

MlId1efjee. Shrimati Gaeta Ray. Shri Haradhan 

Mukherjee. Shri Subrata Roypradhan. Shri Amar 

Mukhopadyay. Shri API Shastri. Shri Vishwanath 

Murmu, Shri Rup Chand Singh. Shri Hari K'lShore 

Pal, Shri Rupchand Singh. Shri Mohan 

Paswan. Shri Chhedi Singh. Shri Pratap 

Paswan. Shri Ram VIas Singh. Shri Ram Prasad 
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Singh; Shri Ramashray Prasad Ahirwar, Shri Anand 

Singh, Shri Surya NarlWan Ahmad, Shri Kamaluddin 

Singh, Shri Vishwanath Pratap Aiyar, Shri Mani Shankar 

Sinha Shri Shiva Sharan Anbarasu Era, Shri 

Sur, Shri Monoranjan Anthony, Shri Frank 

Syad Shahabuddin, Shri Autulay, Shri A.R. 

Tej NarlWan Singh, Shri Arunachalam, Shri M. 

T1rkey, Shri Pius Asokaraj, Shri A. 

Topdar, Shri Tarit Baran Athithan, Shri R. Dhanuskodi 

Tripathy, Shri Braja Kishore Bane~ee, Kumari Mamata 

Unnikrishnan, Shri K.P. Bansal, Shri Pawan Kumar 

Vadde, Shri Sobhanadreeswara Rao Bhadana, Shri Avtar Singh 

Verma, Shri Shiv Sharan Bhagat, Shri Vishweshwar 

Verma, Shri Upendra Nath Bhagey Gobardhan, Shri 

Yadav, Shri Chandra Jeet Bhakta, Shri Manoranjan 

Yadav, Shri Chun Chun Prasad Bhatia, Shri Raghunandan lal 

Yadav, Shri Devendra Prasad Bhoi, Dr. Krupasindhu 

Yadav, Shri Ram Lakhan Singh Bhonle, Shri Prataprao B. 

Yad~v, Dr. S.P. Bhonsle, Sllr; Tejsinghrao 

Yadav, Shri Vijoy Kumar Bhuria, Shri Dileep Singh 

Zainal Abedin, Shri Birbal, Shri 

NOES Buta Singh, Shri 

Adaikataran, Shri l. Chako, Shri P. C. 

Ahamed, Shri E. Chaliha Shri Kirip 
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Chandrakar, Shri Chandulal Dun, Shri Sunil (Bombay North West) 

Chandrasekhar, Shrimati Margatham Faleiro, Shri Eduardo 

Charles, Shri A. Farook, Shri M.O.H. 

Ch~udhary, Shri Kamal Fernandes, Shri Oscar 

Chaudhary, Shri Ram Prakash Gaikwad, Shri Udaysingrao 

Chaudhri, Shri Narain Singh Gajapathi, Shri Gopi Nath 

Chavan, Shri Prithviraj D. Galib, Shri Gurcharan Singh 

Chennithala, Shri Rames~ Gavit, Shri Manikrao Hodlya 

Chinta Mohan, Dr. Gehlot, Shri Ashok 

Chowdary, Dr. K.V.R. Ghatowar, Shri Paban Singh 

Chowdhary, Shrimati Santosh Giriyappa, Shri C.P. Mudala 

Chowdhury, Shri A.B.A. Ghani Khan Gogoi, Shri Tarun 

Dadahoor, Shri Gurcharan Singh Gomango, Shri Giridhar 

Damor, Shri Somjibhai Gudadinni, Shri B.K. 

Deka, Shri Pi-obin Gundewar, Shri Vilasrao Nagnathrao 

Delkar, Shri Mohan S. Handique, Shri Bijoy Krishna 

Dennis, Shri N. Harchand Singh, Shri 

Deshmukh, Shri Anantrao Hooda, Shri Bhupinder Singh 

Deshmukh, Shri Ashok Anandrao Inder Jit, Shri 

Dev, Shri Sontosh Mohan (Tripura West) Islam, Shri Nurul 

Devarajan, Shri B. Jaffer Sharief, Shri C.K. 

Devi, Shrimati Bibhu Kumari Jakhar, Shri Balram 

Dighe, Shri Sharad Janarthanan, Shri M.R. Kadambur 

Dlgvijaya Singh, Shri Jangde, Shri Khelan Ram 
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Jatav, Shri Bare Lal Krishnaswamy, Shri M. 

Jawali, Dr. B.G. Kshirsagar, Shrimati Kesharbai Sonaji 

Jayamohan, Shri A. Kudumula, Kumari Padamasree 

Jeevarathinam, Shri R. Kuli, Shri Balin 

Jhikram, Shri Mohanlal Kumaramangalam, Shr; Rangarajan 

Kahandole, Shri Z.M. Kuppuswamy, Shri C.K. 

Kairon, Shri Surinder Singh Kurien, Prof. P.J. 

Kale, Shri Shankarrao D. Lakshmanan. Prof. Savithri 

Kaliaperumal, Shri P.P. Made Gowda, Shr(G. 

Kamal Nath, Shri Malik, Shri Dharampal Singh 

Kamat, Shri Gurudas Malikarjun. Shri 

Kamble, Shri Arvind Tulshiram Mallu, Dr. R. 

Kamson, Prof. M. Mandai, Shri Brahmanand 

Kanithi, Dr. Viswanatham Marbaniang, Shri Peter G. 

Karreddula, Shrimati Kamala Kumari Mathew, Shri Pala K.M. 

Kasu, Shri Venkata Krishna Reddy Mathur, Shri Shiv Charan 

Kaul, Shrimati Sheila Meena, Shri Sheru Lal 

Kaur, Shrimati Sukhbuns Meghe, Shri Datta 

Kewal Singh, Shri Mirdha, Shri Nathu Ram 

Khan, Shri Aslam Sher Muralee Dharan, Shri K. 

Khan, Shri Ayub Murthy, Shri M.V. Chandrashekara. 

Khursheed, Shri Salman Murugesan, Dr. N. 

Konathala, Shri Rama Krishna Muttemwar, Shri Vilas 

Krishan Kumar, Shri S. Naikar, Shri D.K. 
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Nandi, Shri Yellaiah Pattanayak. Shri Sarat Chandra 

Narayanan, Shri K.R. Pawar. Shri Sharad 

Narayanan, Shri P.G. Pawar, Dr. Vasant Niwrutti 

Nawale, Shri Vidura Vithoba Peruman, Dr. P Vallal 

Nayak, Shri Subash Chandra Pilot, Shri Rajesh 

Netam, Shri Arvind Potdukhe, Shri Shantaram 

Nyamagouda, Shri S.B. Prabhu Zantye, Shri Harish Narayan 

Odeyar, Shri Channaih Pradhani, Shri K. 

Padma, Dr. (Shrimati) Rahi, Shri Ram Lal 

Pal, Dr. Debi Prosad Rajaravivarma, Shri B. 

Palacholla, Shri V.R. Naidu Rajendra Kumar, Shri S.S.A. 

Pandian, Shri D. Rajeshwaran, Dr. V. 

Panigrahi, Shri Sriballav Rajeswari, Shrimati Basava 

Panja, Shri Ajit Raju, Shri Bh. Vijayakumar 

Patel, Shri HarUal Nanji Raju, Shri S. Vijaya Rama 

Patel, Shri Praful Rajulu, Dr. R.K.G. 

Patel, Shri Shravan Kumar Ram Babu, Shri A.G.S. 

Patel, Shri Uttambhai Harjibhai Ram Singh, Rao 

Patil, Shri Prakash V. Ramamurthy, Shri K. 

Patil, Shrimati Pratibha Devisingh Ramasamy, Shri R. Naidu 

Patil, Shrimati Surya Kanta Ramchandran, Shri Mullappally 

Patil, Shri Uttamrao Deorao Rao, Shri J. Chokka 

Patil, Shri'Vijay Naval Rao, Shri P.V. Narasimha 

Patra, Dr. Kartikeswar Rao, Shri V. Krishna 
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Rath, Shri Rama Chandra Singh, Shri Arjun 

Rawat, Shri Prabhu Lal Singh, Shri Dalbir 

Reddy, Shri A. Venkata Singh, Shri Manhool 

Reddy, Slfti K. Vijaya Bhaskara Singh, Shri Motilal 

Reddy, Shri M. Baga Singh, Kumari Pushpa Devi 

Reddy, Shri M.G. Singh, Shri S.B. 

Reddy, Shri R. Surender Singh Deo, Shri K.P. 

Sahi, Shrimati Krishna Sing la, Shri Sant Ram 

Sai, Shri A. Prathap Sodi, Shri Manku Ram 

Sait, Shri Ebrahim Sulaiman Solanki, Shri Surajbhanu 

Salian Kumar, Shri Soundaram, Dr. (Shrimati) K.S. 

Sangma, Shri Purno A. Sreenivaasan, Shri C. 

Sanipalli, Shri Gangadhara Sridharan, Dr. Rajagopalan 

Sayeed, Shri P.M. Subbarao, Shri Thota 

Scindia, Shri Madhavrao Sukh Ram, Shri 

Selja, Kumari Suttanpuri, Shri Krishari Dutt 

Shankaranand, Shri B. Sundararaj, Shri N. 

Sharma, Shri Chiranji Lal Suresh, Shri Kodikkunil 

Sharma, Capt. Satish Kumar Swamy, Shri G. Venkat 

Shingda, Shri D.B. Tara Singh, Shri 

Shivappa, Shri K.G. Thakur, Shri Mahendra Kumar Singh 

Sukla, Shri Vidyacharan Thangkabalu, Shri K.V. 

Sindal, Shri S.B. Tharadevi Sidhartha, Shrimati OK 

Silvera, Dr. C. Thomas, Prof. K. V. 
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Thomas, Shri P.C. . 

Thorat, Shri Sandipan Bhagwan 

Thungon, Shri PK 

Tind;lanam, Shri K. Ramamurthee 

Tope, Shri Ankushrao Raosaheb 

Topno, Kumari Frida 

Tytler, Shri Jagdish 

Umbrey, Shri Lacta 

Upadhyay, Shri Swarup 

Vandayar, Shri K. Thulasiah 

Verma, Shri Bhawani Lal 

Verma, Kumari Vimla 

Vijayaraghavan, Shri V.S. 

Vyas, Dr. Girija 

Wasnik, Shri Mukul Balkrishna 

Williams, Shri R.G. 

Yashpal, Shri 

The Lok Sabha divided 

MR. SPEAKER: Subject to correction: 
the result of the division is: 

Ayes 089 

Noes 235 

The motion was negatived 

MR. SPEAKER: I shall now put the cut 
motions no. 1149 to 1174 moved by Shri 
Dattatraya Bandaru to the vote of the House. 

Cut motion No. 1149 to 1174 were put and 
negatived. 

MR. SPEAKER: I shall now put up the 
cut motions moved by Shri George Fernan-
des to the vote of the House. 

(Inteffuptions) 

[ Translation] 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir this question relates to Chit-
tauni-Bagah raid line. But it is unfortunate 
that adequate funds have not been given for 
this purpose (Inteffuptions) 

·The following Members also recorded their votes. 

Ayes: 

Sarvashri M. Ramanna Rai, Sharad Yadav, Mohd. Yunus Saleem, Shrimati. Girija Devi. 

Noes: 

Sarvashri R. Prabhu, Ishwarbhai K. Chavda, B. Akber Pasha, Jagmeet Singh Berar, K.H. 
Muniyappa, Bapu Hari Chaure and Shri H.D. Devegowda. 
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MR. SPEAKER: The question is: [Need to pursue policies that de not 
lead to unemployment among rail-

The Lobbies have already been cleared. waymen.] (1304) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100·. 

[Need to complete the work on 
Chittaunl Bagah rail-cum-road 
bridge and the railway track as 
scheduled within t~ree years. ] 
(1299) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100·. 

[Need to complete work on the 
Konkan Railway on Schedule by 
October, 1994.] (1300) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100·. 

[Need to reinstate railwaymen whose 
services were terminated under Rule 
14 (ii)] (1301) 

"That the demand under the Head 
Railway Board be reduced by Rs 
100·. 

[Need to implement the new rules for 
recognising trade unions.] (1302) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100·. 

[Need to chalk out a programme to lay 
1000 Kms of new railway tract every 
year. ] (1303) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100·. 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100·. 

[Need to introduce "Kullars" in all rail-
way catering service inctuding station 
platform tea stalls and restaurants 
run by contractors in order to create 
or protect the jobs for potters.] (1305) 

''That the demand under the Head 
Railway Board be reduced by Rs. 
100·. 

[Need to introduce hand loom cloth 
uniforms for rC!ilway employees and 
for the use of handlooms in guest 
houses, trains etc. to create or protect 
the jobs of hand loom weavers. J (1306) 

"That the demand under the Head 
Railway Board be reduced by Rs. 
100·. 

[Need to take effective steps to check 
malpractices in railways.] (1307) 

The Lok Sabha divided: 

16.21 hrs. 

Division No. 13 

AYES 

Advani. Shri Lal. K. 

Anjalose, Shri Thayil John 

Baitha, Shri Mahendra 

Bala, Dr. Asim 

Barman, Shri Uddhab 
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Basu, Shri Anil Ghangare, Shri Ramchandra 

Marotrao 
Basu, Shri Chitta 

Bhattacharya, Shrlmatl Mallni 

Bhattacharya. Shri Nani 

Chakraborthy. Prof. Susanta 

Chatterjee. Shri Nirmal Kanti 

Chatterjee. Shri Somnath 

C!1audhary. Shri Rudarsen 

Chauhan. Shri Chetan P.S. 

Choudhury, Shri Saifuddin, 

Das, Shri Jitendra Nath 

Das, Shri Ram Sunder 

Datta, Shri Amal 

Dhumal, Prof. Prem 

Dikshit. Shri Shreesh Chandra 

Dome. Dr. Ram Chandra 

Orona, Shri Jagat Vir Singh 

Dubey, Shrimati Saroj 

Fatmi, Shri Mohammad Ali Ashraf 

Fernandes, Shri George 

Gangwar. Dr. P.R. 

Gangwar, Shri Santosh Kumar 

Gautam, Shrimati Sheela 

Ghafoor, Shri Abdul 

Girija Devi, Shrimati 

Gopalan, Shrimati Suseela 

Hossain, Shri Syed Masudal 

Jaswant Singh. Shri 

Jena. Shri Srikanta 

Jha, Shri Bhogendra 

Joshi, Shri Anna 

Kalka Das. Shri 

Kesri Lal, Shri 

Khan, Shri Sukhendu 

Khandelwal, Shri Tara Chand 

Khanduri, Maj. Gen. (Retd.) 
Bhuwan Chandra 

Khurana, Shri Madan La! 

Kumar, Shri Nitish 

laljan Basha, Shri S.M. 

Mahato. Shri Bir Singh 

Malik, Shri f>urna Chandra 

Mallikarjunaiah Shri S. 

Mandai, Shri Brahmanand 

Mandai. Shri Sanat Kumar 

Mandai. Shri Sura; 

Manjay Lal. Shri 
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Mishr::l. ~hri Ram Nagina Ram, Shri Prem Chand 

Misra, Shri Satyagopal Ram Badan, Shri 

Mollah, Shri Hannan Ramdew Ram, Shri 

Mukherjee, Shrimati Geeta Rao, Shri D. Venkateswara 

Mukherjee, Shri Subrata Rawat, Shri Bhagwan Shankar 

Munda, Shri Kariya Rawat, Prof. Rasa Singh 

Murmu, Shri Rup Chand Ray, Shri Rabi 

Naik, Shri Ram Ray, Dr. Sudhir 

Pal, Shri Rupchand Raychaudhuri, Shri Sudarsan 

Pandeya, Dr. Laxminarayan Reddy, Shri B.N. 

Paswan, Shri Cheddi Roshan Lal, Shri 

Paswan, Shri Ram Vilas Roy, Shri Haradhan 

Paswan, Shri Sukd80 Roypradhan, Shri Amar 

Patel, Dr. Amrit Lal Kalidas Saikia, Shri Muhi Ram 

Patel, Shri Ram Pujan Saleem, Shri Mohammad Yunus 

Patnaik, Shri Sivaji Sarode, Dr. Gunvant Rambhau 

Prakash, Shri Shashi Scindia, Shrimati Vijayaraje 

Pramanik, Shri Radhika Ranjan Shah, Shri Manabendra 

Pras~, Shri Hari Kewal Shakya, Dr. Mahadeepak Singh 

Prem, Shri B.L. Sharma Sharma, Shri Rajendra Kumar 

Purkayastha, Shri Kabindra Shastri, Shri Vishwanath 

Rai, Shri Lall Babu Singh, Shri Hari Kishore 

Rai, Shri Ram Nihaor Singh, Shri Pratap 

Rajesh Kumar, Shri Singh, Shri Ram 
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Singh. Shri Ram Prasad Aiyar, Shri Mani Shankar 

Singh, Shri Ramashray Prasad Akbar Pasha, Shri B. 

Singh, Shri VlShwanath Pratap Anbarasu Era. Shri 

Sinha, Shri Shiva Sharan Anthony, Shri Frank 

Sur, Shri Monoranjan Antulay, Shri A.A. 

Syed Shahabuddin, Shri Arunachalam, Shri M. 

Tej Narayan Singh, Shri Asokaraj, Shri A. 

Tirkey. Shri Pius Athithan, Shri A. Dhanuskodi 

Tomar, Dr. Ramesh Chand Banerjee, Kumari Mamata 

Topdar, Shri Tarit Baran Bansal, Shri Pawan Kumar 

Tripathy. Shri Braja Kishore Bhandana, Shri Avtar Singh 

Unnikrishnan, Shri K.P. Bhagat, Shri Vishweshwar 

Vajpayee, Shri Atal Bihari Bhagey Gobardhan, Shri 

Verma, Shri Shiv Sharan Bhakta, Shri Manoranjan . 
Yadav, Shri Chandra Jeet Bhatia, Shri Raghunandan Lal 

Yadav, Shri Chun Chun Prasad Bhoi, Dr. Krupasindhu 

Yadav, Shri Devendra Prasad Bhonsle, Shri Prataprao B. 

Yadav, Shri Ram Lakhan Singh Bhonsle, Shri Tejsinghrao 

Yadav, Shri Sharad Bhuria, Shri Dileep Singh 

Yadav, Shri Vijoy Kumar Birbal, Shri 

NOES Buta Singh, Shri 

Adaikalaraj. Shri L. Chako, Shri P.C. 

Ahamed, Shri E. Chaliha, Shri Kirip 

Ahlrwar, Shri Anand Chandrakar, Shri Chandulal 
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Chandrasekhar, Shrimati Mar- Faleiro,- Shri Eduardo 
gatham 

Charles, Shri A. 

Chaudhary, Shri Kamal 

Chaudhary, Shri Ram Prakash 

Chaudhri, Shri Narain Singh 

Chavan. Shri Prithviraj D. 

Chavda, Shri Ishwarbhai Khodabhai 

Chennithala, Shri Ramash 

Chowdary, Dr. K.V.R. 

Chowdhary, Shrimati Santosh 

Chowdhury, Shri A.B.A. Ghani 
Khan 

Dadahoor, Shri Gurcharan Singh 

Deka, Shri Probin 

Delkar, Shri Mohan S. 

Dennis, Shri N. 

Deshmukh, Shri Anantrao 

Deshmukh, Shri Ashok Anandrao 

Dev, Shri Sontosh Mohan 

Devarajan, Shri B. 

Devegowda, Shri H.D. 

Devi, Shrimati Bibhu Kumari 

Farook. Shri M.O.H, 

Femandes, Shri Oscar 

Gaikwad, Shri Udaysingrao 

Gajapathi, Shri Gopi Nath 

Galib, Shri Gurcharan Singh 

Gavit, Shri Manikrao Hodlya 

Gehlot, Shri Ashok 

Ghatowar, Shri Paban Singh 

Giriyappa, Shri C.P. Mudala 

Gogoi, Shri Tarun 

Gomango, Shri Giridhar 

Gudadinni, Shri BK 

Gundewar, Shri Vilasrao Nag-
nathrao 

Handique, Shri Bijoy Krishna 

Harchand Singh, Shri 

Hooda, Shri Bhupinder Singh 

Inder Jit, Shri. 

Islam, Shri Nurul 

Jaffer Sharief, Shri C.K. 

Jakhar, Shri Balram 
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Dighe, Shri Sharad Janarthanan, Shri M.R. Kadambur 

Dutt, Shri Sunil Jangde. Shri Khelan Ram 
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Jatjlv. Shri Bare Lal Krishnaswamy. Shri M. 

Jawali, Dr. B.G. 

Jayamohan, Shri A. 

Jeevarathinam, Shri R. 

Jhikram, Shri Mohanlal 

Kshirsagar, Shrimati Kesharbai 
Sonaji 

Kudumula, Kumari Padamasree 

Kuli, Shri Balin 
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Kahandole, Shri Z.M. Kumaramangalam, Shri Rangarajan 

Kairon, Shri Surinder Singh 

Kale, Shri Shankarrao D. 

Kaliaperumal, Shri P.P. 

Kamal Nath, Shri 

Kamat, Shri Gurudas 

Kamble, Shri Arvind Tulshiram 

Kamson, Prof. M. 

_ Kanithi, Dr. Viswanatham 

Karreddula. Shrimati Kamala 
Kumari 

Kasu, Shri Venkata Krishna Reddy 

KalJl, Shrimati Sheila 

Kewal Singh, Shri 

Khan, Shri Aslam Sher 

Khan, Shri Ayub 

Khursheed, Shri Salman 

Konathala, Shri Rama Krishna 

Krishna Kumar, Shri S. 

Kuppuswamy, Shri C.K. 

Kurien, Prof. P.J. 

Lakshmanan, Prof. Savithri 

Made Gowda, Shri G. 

Malik, Shri Dharmpal Singh 

Mallikarjun, Shri 

Mallu, Dr. R. 

Marbaniang, Shri Peter G. 

Mathew, Shri Pala K.M. 

Mathur, Shri Shiv Charan 

Meena, Shri Bheru Lal 

Meghe, Shri Datta 

Mirdha, Shri Nathu Ram 

Muniyappa. Shri K.H. 

Muralee Dharan, Shri K. 

Murthy, Shri M.V. Chandrashekara 

Murugesan, Dr. N. 

Muttemwar, Shri Vilas 
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Nalkar, Shri O.K. Pattanayak, Shri Sarat Chandra 

Nandi, Shri Yellaiah Pawar, Shri Sharad 

Narayanan, Shri K.R. Pawar, Or. Vasant Niwrutti 

Narayanan, Shri P.G. Peruman, Dr. P.Villal 

Nawale. Shri Vidura Vithoba Pilot, Shri Rajesh 

Nayak, Shri Subash Chandra Potdukhe, Shri Shantaram 

Netam, Shri Arvind Prabhu Zantye, Shri Harish Narayan 

Odeyar, Shri Channaiah Pradhani, Shri K. 

Padma, Or. (Shrimati) Rahi, Shri Ram lal 

Pal, Dr. Oebi Prosad Rai, Shri Kalp Nath 

Palacholla, Shri V.R. Naidu Raj Narain, Shri 

Pandian, Shri D. Rajaravivarma, Shri B. 

Panigrahi, Shri Sriballav Rajendra Kumar, Shri S.S.R. 

Panja, Shri Ajit Rajeshwaran, Dr. V. 

Patel, Shri Harilal Nanji Rajeswari, Shrimati Basava 

Patel, Shri Praful Raju, Shri Bh. Vijayakumar 

Patel, Shri Shravan Kumar Raju, Shri S. Vijaya Rarna 

Patel, Shri ~ambhai Ha~ibhai FJajulu, Or. R.K.G. 

Patil, Shri Prakash V . Ram Babu, Shri A.G.S. 
• 

Patil, Shrimati Pratibha Devisingh Ram Singh, Rao 

Patil, Kumari Surya Kanta Ramamurthy, Shri K. 

Patil, Shri Uttamrao Deorao Ramasamy, Shri R. Naidu 
• 

Patil, Shri Vijaya Naval Rao, Shri J. Chokka 

Patra, Dr. Kartikeswar Rao, Shri P.V. Narasimha 
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Rao, Ram Singh Col Singh, Shri Manphool 

Rao, Shri V. Krishna 

Rath, Shri Rama Chandra 

Rawat, Shri Prabhu Lal 

Reddy, Shri A. Venkata 

Reddy, Shri K Vijaya Bhaskara 

Reddy, Shri M.G. 

Reddy, Shri R. Surender 

Sahi, Shrimati Krishna 

Sai, Shri A. Pratap 

Sait, Shri Ebrahim Sulaiman 

Salian Kumar, Shri 

SanipaHi, Shri Gangadhara 

Sayeed, Shri P.M. 

Selja. Kuman 0 

Shankaranand, Shri B. 

Sharma, Shri Chiranji La! 

Sharma, eapt. Satish Kumar 

Shingda, Shri D.B. 

Shukla, Shri Vidyacharan 

Sindal, Shri S.B. 

Singh, Shri Matilal 

Singh, Kumari Pushpa Devi 

Singh, Shri S.B. 

Singh Deo, Shri KP. 

Sing la, Shri Sant Ram 

Sodi, Shri Manku Ram 

Solanki, Shri Surajbhanu 

Soundaram, Dr. (Shrimati) KS. 

Sreenivaasan, Shri C. 

Sridharan, Dr. Rajagopalan 

Subbarao, Shri Thota 

Sukh Ram, Shri 

Sultanpuri, Shri Krishan Dutt 

Sundararaj, Shri N. 

Suresh, Shri Kodikkunil 

Swamy, Shri G. Venkat 

Tara Singh, Shri 

Thakur, Shri Mahendra Kumar 
Singh 

Thangkabalu, Shri KV. 
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Silvera, Dr. C. Tharadevi Sidhartha, Shrimati O.K. 

Singh, Shri Arjun Thomas, Prof. KV. 

Singh, Shri Dabir Thomas, Shri P.C. 
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Thorat, Shri Sandipan Bhagwan tion: the result of the Division is: 

Thungon, Shri P.K. 

Tindivanam, Shri K. Ramamurthee 

Tope, Shri Ankushrao Raosaheb 

Topno, Kumari Frida 

Tytler. Shri Jagdish 

Umbrey, Shri Laeta 

Upadhyay, Shri Swarup 

Verma, Shri Bhawani Lal 

Verma, Kumari Vimla 

Vijayaraghavan', Shri V.S. 

Vyas, Dr. Girija 

Wasnik, Shri Mukul Balkrishna 

Williams, Shri R.G. 

Yashpal. Shri 

MR. SPEAKER: Subject to correc-

Ayes 121 

Noes 227 

The motion w~ negatived 

MR. SPEAKER: Now there is onemore 
to be put separately. Then we put all the 
other out-motions together to the vote of the 
House. 

I shall now put cutmotions No. 1321 to 
1324 and 1328 to 1335 moved.by Dr. Guna-
want Rambhaug Sarode to the vote of the 
House. 

Cut Motions No. 1321 to 1324 and 1328 to 
1335 were put and negatived. 

Rest of the cut motion Nos. 2-15, 17-42, 
60-93,97-156, 160-172,196-215,219-226, 
229-252,255-262,265-272,277-286.288-
293,295-315,318-322,335-392,398-406, 
431-457,460-479,493-499,503-564,566-. 
67, 580-632, 657-770, 782-793, 805-808, 
823-829,831-879,881-893,917-944,961-
972, 991-1002, 1008-1036, 1068-107S. 
1109-1123,1136-1174,1192-1207,1219-

• The following Members also recorded their votes. 

Ayes. 

Sarvashri Sobhanaidreeswara Rao Vadde, Surya Narayan Singh, M. Ramanna Rai, 
Satynarayan Jatiya, N.t<. Baliyan, Rajendra Agnihotri, V.N. Sharma, Ratilal Verma, Oau Dayal 
Joshi, Girdhari Lal Bhargava, Owarkanath Das, D.O. Khanoria, Pandurang Fundkar, Yoga-
nanda, Saraswati, Chhattra Pal Singh, Gangaram Koli, Shyam Bihari Misra, Astabhuja 
Prasad Shukhla, Jeewan Sharma, Mahavir Singh Gohil and Shri Mohan Singh. 

Noes. 

Sarvashri Kamaluddin Ahmed, Chinta Mohan, Mullappalli Ramachandran, S.B. Nyama-
gowda, M. Baga Reddy, Oigvijaya Singh, Somjibhai Damar, Shrimati Sukl1buns Kaur, 
Thulasiah Vandyar and Shri Bapu Hari Chaura. 
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1222, 1225-1277, 1279-1294, 1308-24, ceeding the amounts shown in the 
1328-35, 1370, 1371, 1377-1381, 1413- third column of the Order Paper be 
1425, 1428-1442, 1451 and 1452 were put granted to the President of India out 
and negatived. of the Consolidated Fund of India. to 

MR. SPEAKER: I shall now put the 
Demands for Grants (Railways) for 1992-93 
to vote. 

The question is: . 

"That the respective sums not ex-

defray the charges that will come in 
the course of payment during the 
year ending 31 st day of March, 1993, 
in resped of the heads of demands 
entered in the second colum n tflereof 
against Demand Nos. 1 to 16.' 

The motion was adopted 

Demands for Grants (Railways), 1992-93 Voted by Lok Sabha 

No. of Name of Demand 
. Demand 

2 

1. Railway Board 

2. Miscellaneous Expenditure (General) 

3. General Superintendence and Services on Railways 

4. Repairs and Maintenance ofPermanent Way and Works 

5. Repairs and Maintenance of Motive Power 

6. Repairs and Maintenance of Carriages and Wagons 

7. Repairs and Maintenance of Plant and Equipment 

8. Operating Expenses-Rolling Stock. and equipment 

9. Operating Expenses-Traffic 

10. Operating Expenses-Fuel 

11. Staff Welfare and Amenities 

12. Miscellaneous Working Expenses 

Amount of Demand 
for Grants to be Voted 
by the House 

3 

Rs. 

12,76,00,000 

72,39,00,000 

566,99,62,000 

1150,13,03,000 

924,17,27,000 

1240,30,90,000 

596,02,19,000 

961,44,84,000 

2018,71,25,000 

2231,67,66,000 

421,09,63,000 

:'~5,62,83,OOO 
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No. of Name of Demand 
Demand 

2 

Amount of Demand 
for Grants to be Voted 
by the House 

3 

Rs. 

13. Provident Fund, Pension and other Retirement Benefits 1152,27,77,000 

14. Appropriation to Funds 4142,54,19,000 

15. Dividend to General Revenues Re payment of loans 
taken from General Revenues and Amortization of 

Over-Capitalization , 848,27,43,000 

16. Assets-Acquisition, Construction and Replacement 
Revenues 45,00,00,000 

Other Expenditure 

Capital 

Raifway Funds 

THE PRIME MINISTER (SHRI P V. 
NARASIMHA RAO): The cut and thrust are 
over. The voting IS over. At this moment. I 
would like to submit to the House that taking 
the entire broad-gauging into view, it will be 
ensured that there is pertee! regional bal-
ance. 

MR. SPEAKER: Thank you. 

MR. SPEAKER: I shall now put the 
Supplementary Demands for Grants (Rail-
ways) for 1991-92 to vote. 

The question IS : 

6816,77,80,00 

2905,45,09,000 

"That the respective supplementary 
sums not exceeding the amounts 
shown inthe third column of the Order 
Paper be granted to the President of 
India out of the Consolidated Fund to 
defray the charges that will come in 
course of payment during the year 
ending the 31 st day of March 1992, in 
respect of the heads of Demands 
entered in the second column thereof 
against Demand Nos. 1, 6, 
10,13,14,15 and 16." 

The motion was adopted. 
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Supplementary Demands for Grants (Railways), 1991-92 Voted by Lok Sabha 

No. of Name of Demand 
Demand 

2 

J 

1 . Railway Board 

Amount of Demand 
for Grants to Voted 

by the House 

3 

Rs. 

44,74,000 

6. Repairs and Maintenance of Carriage and Wagons 10,20,65,000 

10. Operating Expenses-Fuel 116,30,96,000 

13. Provident Fund, Pension and other Retirement Benefits 42,93,86,000 

14. Appropriation to Funds 245,00,00,000 

~ 5. Dividend to General Revenues, Repayment of loans taken 
from General Revenues and Amortization of 
Over-Capitalization 202,00,00,000 

16. Assets-Acquisition, Construction and Replacement 

Other Expenditure 

Capital 

Railway Funds 

16.26 hrs. 

APPROPRIATION (RAILWAYS) BILL, 
1992" 

[English] 

THE MINISTER OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): I beg to move for 
leave to introduce a Bill to authories payment 
and appropriation of certain sums from and 

114,66,13,000 

25,31,28,000 

out of the Consolidated Fund of India for the 
services of the financial Year 1992-93 forthe 
purposes of Railways. 

MR. SPEAKER: The question is: 

"That leave be granted to introduce a 
Bill to authorise payment and appro-
priation of certain sums from out of 
the Consolidated Fund of India for 
the services of the financial year 1992-

"Published in the Gazette of India, extraordinary, Part-II, Section 2, dated 17.3.1992. 
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93 for the purposes of Railways. "That schedule stand part of the 
BiII.-

The motion was adopted. 

SHRI C. K JAFFER SHARIEF: Sir, I 
introduce the Bil. 

SHRI C. K JAFFER SHARIEF: Sir. I 
beg to move: 

"That the Bill to authorise payment 
and appropriation ofcertain sums from 
out of the Consolidated Fund of India 
for the services of the financial year 
1992-93 for the purposes of Railways 
be taken into consideration.-

MR. SPEAKER: The question is: 

"That the Bill BiD to authorise pay-
ment and appropriation of certain 
sums from out of the Consolidated 
Fund of India a for the services of the 
financial year 1992-93 for the pur-
poses of Railways be taken into con-
sideration.-

The motion was adopted. 

MR. SPEAKER: The House will now 
take up clause by clause consideration of 
the Bill. 

The question is: 

"That '_85 2 and 3 staild part of 
the Bilt 

The motion was adopted. 

Clause 2 and 3 W9te added to the Bm. 

MR. SPEAKER: The question is: 

The motion was adopted. 

The Schedule was added to the Bill. 

MR. SPEAKER: The question is: 

"That clause 1. Enacting Formula 
and the Long Title stand part of the 
Bill." 

The motion was'adopted. 

Clause 1, Enacting Formula and the Long 
Title were added to the Bill 

SHRI C. K. JAFFER SHARIEF: I beg 
to move: 

"That the Bill be passed". 

MR. SPEAKER: The question is: 

"That the Bill be passed." 

The motion was adopted. 

16.27 hrs. 

APPROPRIATION (RAILWAYS) NO.2 
BILL. 1992" 

[English] 

SHRI C. K. JAFFER SH~RIEF: I beg to 
move for leave to introduce a Bill to authorise 
payment and appropriation of certain further 
sums from and out of the Consolidated Fund 
of India for the services of the financial year 

·Published in the Gazette of India, extraordinary. Part-II. Section 2. dated 17.3.1992. 
··Introduced/moved with the recommendation of the President. 
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1991-92 for the purpose of Railways. 

MR. SPEAKER: The question is: 

"That leave be granted to introduce a 
Bill to authorise payment and appro-
priation of certain further sums from 
and out of the Consolidated Fund of 
India for the services of the financial 
year 1991-92 for the purposes of 
Railways. 

The motion was adopted. 

SHRI C. K JAFFER SHARIEF: Sir. I 
introduce the Bill. 

SHRI C. K JAFFER SHARIEF: I beg 
to move: 

"That the Bill to authorise payment 
and appropriation of certain further 
sums from and out of the Consoli-
dated Fund of India a for the services 
of the financial year 1991-92 for the 
purposes of Railways be taken into 
consideration .• 

MR. SPEAKER: The question is: 

"That the Bill to authorise payment 
and appropriation of certain further 
sums from and out of the Consoli-
dated Fund of India forthe services of 
the financial year 1991-92 for the 
purposes of Railways be taken into 
consideration." 

The motion was adopted. 

MR. SPEAKER: The House will now 
take up clause by clause consideration of 
the Bill. 

The question is: 

"That Clauses 2 and 3 stand part to the 
BI1I .• 

The motion was adopted. 

Clauses 2 and 3 were added to the BUI. 

MR. SPEAKER: The question is: 

"That schedule stand part of the 
Bill." 

The motion was adopted. 

The Schedule was added to the Bill 

MR. SPEAKER: The question is: 

"That clause 1. Enabling Formula 
and the Long Title stand part of the 
Bill." 

The motion was adopted. 

Clause 1, Enacting Formula and the Long. 
Tlfle were added to the Bill. 

MR. SPEAKER: The Minister may 
know that the Bill be passed. 

SHRI BASU DEB ACHARIA (Bankura): 
Sir. we have given notice to speak. 

MR. SPEAKER: You have discussed 
the Budget for 15 hours. 

SHRI BASU DEB ACHARIA: Sir. we 
have a right to speak. 

SHRI C. K. JAFFER SHARIEF: I beg 
to move: 

"That the Bill be passed," 

MR. SPEAKER: The question is: 

··Introdeced/moved with the recommendation of the President. 
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The motion was adopted. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir. May I seek a clarification? The 
hon. Railway Minister is here. We find that 
there is a proposal to take some Members of 
Parliament on a tour in Palace on Wheels. Is 
there such a proposal? Sir, the Government 
is talking 0( reducing the expenditure and he 
wants to take the Members of Parliament in 
Palace on Wheels which is a costly train. We 
propose that this should be immediately 
abandoned. We would like to hear the hon. 
Minister on this. 

SHRI C. K. JAFFER SHARIEF: Sir, 
whenever the Consultative Committee of 
Civil Aviation, or for that matter all the other 
consultative committees, take the Members 
of Parliament on tour they go. Similarly, 
when the Member of Parliament of the 

• Consultative Committee of the Railways 
wanted to go, we had sent them. 

SHRI BASU DEAB ACHARIA: I never 
asked for it. 

SHRI C. K. JAFFER SHARIEF: Sir, he 
always say it privately but disagree publicly. 

Those who are willing to go they can 
also go and see how the tourism is promoted. 
I( nterruptions) 

SHRI BASU DEB ACHARIA: Sir, this 
~should not be allowed. 

MR. SPEAKER: Now, please let the 
Minister speak. You wanted a statement 
from the Minister on a very important topic. 

SHRI BUTA SINGH (Jalore): Sir, 5 
workers at Ahmedabad railway station are 
on strike because the railways have aban-
doned the departmental work and they have 
thrown them to the contractors. May I know 

from the hon. Minister whether he will do 
justice to these railway employees? 

SHRI C. K. JAFFER SHARIEF: In the 
last Budget speech, we have very clearly 
stated that the karamcharies who are en-
gaged in safaiwork will not be retrenched. H 
anything has gone wrong without our knowl-
edge, we will take up the matter and no 
worker will be retrenched. 

[ Translation] 

SHRI RAM VILAS PASWAN: (Rosera): 
Mr. Speaker Sir, we had met him in respect 
of Bikhar. There is a Railway COach factory 
in Samastipur, Bihar. .. (lntemlptions) 

[English] 

MR. SPEAKER: This is also important. 
I will give you time after the statement is 
made . 

STATEMENTS BY MINISTERS 
16_32 hrs. 

(I) Ohlef of Army Staff's Press 
interview 

, 
[EngHsh] 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): Sir,l have seen the two 
part report on the it interview given by the 
Chief of Army Staff to a Press correspon-
dent. 

I have discussed the matter with the 
General and find that while a certain impres-
sion has been created. he made it abun-
dantly clear to me that he stands fully com-
mitted to follow Government's policy and 
directions in regard to each of the various 
issues referred to in his interview. I am 
satisfied with the General's explanation. 
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However, I feel that such interviews by serv-
ing officers are best avoided. I wish he had 
resisted the temptation. 

I would like to recall that our Armed 
Forces are highly disciplined and have dis-
charged every task assigned to them, since 
the attainment of Independence, wilh utmost 
devotion and Ioyahy. I would like to take this 
opportunity of assuring this House that the 
Armed Forces function entirely under the 
oontrolof my Ministry. 

It has been our tradition to insulate the 
Armed Forces from oontroversy. I, therefore, 
appeal to this august House not to press any 
further debate on this issue. 

16.33 hr •. 

(II) Price policy for Rabl Crops of 
1991-92 to be marketed In 1992-
93 season. 

THE MINISTER OF AGRICULTURE 
(SHRI BAlRAM JAKHAR): Sir, the G0vern-
ment have fixed the Minimum Support Price 
of Wheat of fair average quality at Rs. 250 
per quintal for 1991-92 crop to be marketed 
in 1992-93 season. This marks an increase 
of Rs. 25 per quintal over the price of Rs. 225 
per quintal fIXed for 1990-91 crop. 

The Minimum Support Price of Barley 
of fair average quality has been fixed at Rs. 
210 per quintal marking n increase of Rs. 10 
per quintal over the price fixed for the 1990-
91 crop. 

The Minimum Support Price of Gram of 
fair average quality has been fixed at Rs. 500 
per quintal marking an increase of Rs. 50 per 
quintal over the previous year. 

The Minimum Support Price of Rape-
seedJMustard has been fixed at Rs. 6.70 per 

quintal marking an increase of Rs. 70 per 
quintal over the previous year. 

The Minimum Support Price of Saf-
flower of fair average quality has been fIXed 
ai Rs. 640 per quintal" marking an increase 
of Rs. 65 per quintal over the previous year. 

The Minimul1l Support Price of Toria of 
fair average quality for the marketing year 
1992-93 wi. be fixed by the Department of 
Agriculture and Cooperation in the light of 
normal market price differential wilh respect 
to repeseedlmustard. 

I am confident that the minimum sUJr 
port prices now fixed for different aops for 
the current marketing season will enthuse 
farmers to achie\'8 further increases in pr0-
duction and productivity of these aops. 

16..34 hrs. 

STATUTORY RE. SOlUTION RE DISAP· 
PROVAl OF THE COPYRIGHT (AMEND-

MENT) ORDINANCE, 1991 

AND 

COPYRIGHT (AMENDMENT) Bill 

[Eng~ 

MR. SPEAKER: The House shall now 
take up items 16 and 17 together. Shri LDka-
nath ChoudhUry. He is not here. Shri Gir~ 
dhari 1aI Bhargava " 

[ Ttanslationl 

SHRV GIRDHARI LAL BHARGAVA 
(J.r) : Mr. Speaker, Sir, I beg to move: 

"That this House disapproves of the 
Copyright (Amendment) Ordinance, 
1991 (Ordinance No. 9ofl991)prom-
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ulgated by the president on the 28th Bringing forward ordinances for such rea· 
December,1991-. sons is not proper. You have giveR these 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker Sir, I request you thatthere was 
consensus in Business Advisory Committee 
regarding the holiday on 2Oth.The Upper 
House has declared it as a holiday. Here 
also B.J. P., C. P.", C. P.I. (M) and my party 
is of the opinion that, if the House agrees, 
20th should be declard as a holifitay, be-
cause in Bihar hli will be celebrated on 18th. 
The Members from Bihar will return to their 
home. 

MR. SPEAKER: Han. Member, I will 
decide about it tomorrow at 10 A. M. Shri 
Girdhari Lal Bhargava, would like to say 
something. 

SHRI GIRDHARI LAL BHARGAVA: Mr. 
Speaker, Sir, the Ordinance which has been 
promulgated regarding copyright is in a way 
an old order. Actually the point was to extend 

, the time of reprint of the books written by Shri 
Rabindra Nath T agore and that is why an 
amendment was brought forward. The han. 
Minister has brought an Amendment to 
substitute 40 by 50 and 50 by 60. When he 
saw that there was a repeated demand by 
the committee of Shanti Niketan, an institu-
tion set up by Shri Rabindra Nath T agore 
himseH, to bring an amendment to enable 
them to continue to publish Shri Tagore's 
works, he brought this amendment. Others 
also made a similar demand. It is not an 
ordinary matter. Since the time was due to 

_ expire in December, 1991, this ordinance 
was promulgated. I think it is not proper to 
promulgate ordinances frequently in this 
manner. There are no two opinions that the 
hon. Minister'S infention was clean, but I feel 
that for such things .... 

MR. SPEAKER: It is all right. It will be 
implemented for all. 

SHRI GIRDHARI LAl BHARGAVA: 

rights to all excf>p! those who had got rights 
before 1991, I hope the hon. Minister will 
explain the position while replying to the 
debate. 

MR. SPEAKER: Motion moved: 

"That this House disapproves of the 
Copyright (Amendment) Ordinance, 
1991 (Ordinance No.9 of 1991) prom-
ulgated by the President on the 28th 
December, 1991". 

[English] 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): Sir, I beg to move: 

"That the Bill further to amend the 
Copyright Act, 1957, be taken into 
consideration: 

H I have understood the hon. Member 
correctly, he is not against the substance of 
the Bill, but he thinks that perhaps we should 
have done it in the normal source and not 
brought it up as an Ordinance. 

There were opinions that were coming 
to us on this account and we had to consult 
a large number of people. There were repre-
sentations from the State Governments, from 
some hon. Members also and therefore in 
that process some delay occurred; and this 
hadto be done by an Ordinance because the 
Copyright Act expired on 31.12.1991. 

The extension that we have given for 
ten years is actually a means; we have tried 
to reduce being too much for it. Some sug-
gestions were made for 17 years, some were 
for more years, but we thought that ten years 
should be given; and this is eligible for every 
one. This is not only for Guru Tagore's works; 
0: co.use, Guru's works are a class by 
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themes elves. It was considered an appropri-
ate therefore to extend this for another ten 
years. 

MR. SPEAKER: Motion moved: 

"That the Bill further to amend the 
Copyright Act, 1957, be taken into 
consideration: 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): I beg to move: 

"That the Bill be circulated for the 
purpose of eliciting opinion thereon 
by the 25th June, 1992." (1) 

PROF. RASA SINGH RAWAT 
(Ajmer): I be~ to move: 

"That the Bill be circulated for the 
purpose of eliciting opinion thereon 
by the 30th June, 1992.· (2) 

MR. SPEAKER: Shri Bijo)' Krishna 
Handique. 

16.43 hr •. 

[MR DEPUTY SPEAKER in the Chail'J 

SHRI BUOY KRISHNA HANDIQUE 
(Jorhat): I rise to support the Copyright 
(Amendment) Bill. This is a wise decision to 
extend the term of Copyright generally, in all 
the works protected by the Copyright Ad of 
1957. Thought, originally, the intention was 
to accord extended protection to Gurudev 
Rabindranath's works in view of their na-
tional impo_rtance, legally, it is essential to 
extend the term of Copyright, generally, even 
to protect GurudEiv Rabindranath's works. 
The decision is significant. 

During the anext ten years, w"t shall 
watch howJhe Visva Bharati University does 

Copyrig,"'t (Amend.) Bill 
not only to protect the works of Kavi Guru 
Rabindranath but howto popularise his works 
and yet lift them from the intrigue of commer-
cialisation and publish authentic and entire 
works of Kavi Guru Rabindranath Tagore at 
a low price. 

For complaints against Visva Bharat 
are in the air. Though it is a well considered 
decision to allow Viswa Bharti to retain the 
Copyright, complaints from distinguished 
educationists, writers and intellectuals must 
be considered too. Th~ir opinions cannot be 
dismissed summarily. 

We have to admit that, as has been 
claimed by distinguished intellectuals that all 
is not well with the Visva Bharati and the 
manner in which it has made use of the 
copyright in recent times is not inspiring. 

Sir, I want to make it clear, Test I may be 
misunderstood, that when , say that the 
Govemment's decision to extend the protec· r 
tion and allow the Visva Bharati to retain thE! 
copyright is wise, it is not because of the fact 
that Kavi Guru desired before his death the 
copyright be given to Visva Bharati for pub-
lication. H the copyright is not protected, his 
works wiD be exposed to a sinister commer-
cial design and ultimately only a handful of 
works which sell fast will be promoted and 
the remaining volumes of his works will lie 
untouched. As a result a large nUll"lber of his 
works will not be published or re-published. 
To save Kavi Guru's works from rank com-
mercialism, Visva Bharati is the only answer. 
For it can rise above commercialism and 
promote his works from the point of view of 
research, aesthetic and historical assess-
ment. But that does not mean that Visva 
Bharati remains indifferent to the criticism of 
the various organisations and authors. 

For those who are incfined to hold the 
view that Visva Bharati fails to do full justice 
to the promotion of Kavi Guru's works, are 
high dignitaries of India's culture and litera-
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ture and art. Allegations of incomplete and 
incorrect texts poor translations, indifferent 
production standards and an obsession with 
self-safeguarding the copyright, instead of 
putting it to good use have been levelled and 
which have allegedly fallen on the deaf cars 
of the Visva Bharati authorities. 

There is no reason to believe that this 
organised reaction of these intellectuals has 
anything to do with individual annoyance or 
grudge or is inspired by calculations other 
than merit. On the contrary, it is a rational 
analysis of Visva Bharati's lapses when it 
was ,expected to set standers of excellence 
in production, editing and marketing. 

Their specific allegation is that Visva 
Bharati has not been also to bring to light a 
large volume of Kavi Guru Rabindranath's 
prose, many of his short works published in 
various periodicals, including important let-
ters and the popular view is that the correct-
ness and completeness of the publication is 
questionable. That is anoth~rcomplaint. They 
have been claiming that the last volume of 
Gurudev Rabindranath's Collected Works 
came out in 1965 and the intervening 26 
years have given enough causes, enough 
grievances among the readers and research 
scholars. 

Let the Government watch what steps 
the Visva Bharati takes during the next ten 
years to present authentic Tagore, and 
complete Tagore and inexpensive Tagore. 
But if the Visva Bharati, however, fails in its 
commitment, in the course of the next ten 
years, it forfeits the right to come to the 
Government again to plead its case. I am, 
however, confident that the Visva Bharati 
which is the creation of Kavi Guru Rabin· 
dranath himself, and it was the creator's 
desire that the right of publicalion rests with 
Visva Bharati, will be able to protect his 
works and preserve the purity and authentic-
ityof text and also launch a drive for transla-
tion and re-translation into the Indian lan-

guages or even to foreign languages. It is 
agreat responsibility and faith placed in the 
service of the Visva Bharati. The other alter-
native is to leave T agore's works to the 
mercy of unrestrained commercialism of the 
big publishers whose motivation is guided by 
the best seller psychosis. They might argue 
that the best sellership is the readership 
among millions. But what about those which 
are not meant for best sellers? The best 
sellership is no criterion for aesthetic heights 
and excellence. It will be a sad day if the 
horizon of T agore readership is cribbed and 
circumscribed by the materialistic consid-
eration of profit and loss of the flourishing 
publishing houses. 

Sir, all our talks about the protection of 
the author however end up in irrelevance 
when we have a copyright law without enough 
teeth. The infringement of Copyright Act is 
everywtiere. But the problem is acute in third 
world because people cannot afford to buy 
books. Even. in developed countries like U. 
K., U. S. A., this problem is there. One should 
however, have no illusion that it more re-
prints are available, it will put an end to the 
photocopying of books thought it may be 
slightly controlled. 

And piracy is not limited to the context of 
west versus third world. Even a book pub-
lished in India is pirated in other third world 
countries. The tragic irony is that an Indian 
author's book is pirated in India because of 
the high price of the book. Thus, the piracy of 
book is nothing to do with the South or North. 
If t"e book is successful in the market, there 
is no guarantee against its being pirated. 

In 1985-86, the Copyright Act was 
amended . not because there ways a concern 
to save the book industry but because of 
video piracy. I urge the Govemment to take 
adequate steps in purview of the 1983 
amendments, in respect of making foreign 
books available at a reasonable price through 
compulsory licensing so as to meet expedi-
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tiousIy the country's requirement for scien-
tific and technical books published abrgad 
and reproduction of books required Iorteach-
ing. research and ather sysIematic instruc-
tional activities. 

Why I have raised this point is this. We 
have now amended the Copyright AI::;t to give 
protection 10 one of the worId's great litter-
ateurs. But if the copyright infringemenI is 
rampant and frequent, then how can we 
protect the great works of this great man? 

There was a newsitem pubfished in a 
newspaper. It was reported in some of the 
newspapers that one gentlemen went to a 
book stall in or Raiway station. One of the 
Stale of our country. I do not want to name 
that State, which might be a reflection on that 
Stale. He found in that bookstaI a book, 
\Yhich was a translation of Ravindranath 
T agore's Gota. Along with that thef8 were a 
few pages of pornography prinIed. What can 
the Government do 10 protect such works? 

So, the penaJ measures must be 
strengthened and property enfoR:ed. But 
merely sirengthening of the penal measures 
is not enough. The Government should do 
someIhing to see that the books are avai1-
able within the easy reach of the people. 

I wanted to raise this point in the course 
of this discussion. The main discussion, is 
however an extension of this c:opvright to 
Gurudev Tagore's words. VIShwa BharaIi 
should bring out an autherfic T agore, c0m-
plete T agore and inexpensive T agore. within 
the easy reach of the people. 

With thef8 words, I support this Amend-
ment BiL I hope the Government will also 
take measures SO that the Copyright AI::;t is 
protected against infringement. 

17.00 hrs. 

1T ranslalion) 

-SHRIMATI MALINI BHATTACHAR-
AY A: (Jadavpur): Hon'ble Deputy Speaker, 
Sir, in this copy right (Amendment) Bill, 1992. 
the effective clause is in the 5th Chapter of 
Copyright AI::;t where the period of copyright 
has been extended from 50 to 60 years. 
Other creative works like Art, film etc. are 
also protected in this. It seeks extension of 
time limit bv 10 years. Why this extension of 
time limit has been sought In the three 
objective stated bv the Government, the 
case of Rabindra Nath has been referred to. 
AfterRabindraNath'sdeath, the copyright of 
his works was given 10 VlShwa Bharati. As 
per rule, the copyright would have expired in 
December, 1991. So T agoer's writings would 
have been available for any publisher to 

. publish. 

Ten years have been extended by this 
new Ad.. While Slating the objective, it has 
been said that because the period of copy-
right can not be extended for a particular 
author, so this extension covers all the writ-
ers. 

There questions arise in· this regard. 
The first question is, whether there can be a 
change in the act or not. The second ques-
tion is whether the common reader eager to 
read Rabindra Nath or get aquainted with 
other renowned India Writers, would be 
benefitted and the third question is why this 
extension of ten years only. Why not more or 
less? 

I don't want 10 give more importance to 
the legal side. Because I feel if there is any 
lacuna in an act space for amendment should 
always be there. 

India has been the partner in two Inter· 

-Translation of the speech originaIy d8Iivered in Bengali. 
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national convention on copyright (1) Berne 
convention and (2) Unesco convention. 
Generaly the countries under Beme con-
vention, recognise the term of copyright for 
50 years. But exceptions are there. Federal 
Republic of Germany and Austria extended 
the period of 50 years to 79 years through 
Parliamentary Act in 1965. In India also that 
period of 30 years was extended to 50 years. 
In the second convention i. e. Unesco con-
vention, where India is one of the signato-
ries, the internal legislation has been recog-
nized for the protection of copyright. No rigid 
international standard has been recognised 
with regards to protection of copyright by 
national legislation. So even after being a 
partner in these two international conven-
tions, if any country feels the need to extend 
the time limit for any literary work it faces no 
legal restriction. Originally the govl sought 
to amend the copyright act because the 
copyright of Rabindra Nath was going to 
expire. So it is necessary to say a word ortwo 
on Rabindra Nath. It has been rightly said by 
my previaus Speaker th·.at it cannot be 
Claimed that VlSwa Bharati has been com-
pletely successful in publishing the writings 
of T agore. It cannot be denied that alongwith 
success failures are also there. I agree with 
my previous Speaker in this regard. 

In the case of Rabindra Nath, this exten-
sion of 10years means than the Copyright of 
his writings remains with VISWa Bharati for 
another 10 years whereas the extension of 
time limit for other writers mearlS the copy-
right wiD be enjoyed by some persons lite 
his relatives or inheritors. According to some 
people this monopoly of copyright and ex-
tension of time liinit withoutfraedom to pt.bIish 
would create impediment in making the writ-
ings of the great writers of the country easily 
available to the common reader. So they feel 
that the writings of Rabindra Nath should be 
madefraefromthemonopolyofVISW8Bharati 
and there should not be any extension of 
time limit. This view has been expressed by 
many eriters, intellectuals, and creative art- . 

ists. We agree with them to some extent. We 
also feel that it should be our endeavour to 
make as much as possble the writings of 
Rabinidra Nath, the complete writings. the 
authentic writings of Rabindra Nath, easiy 
available for common reader. Of course, this 
objective is meant for aH great writers like 
Prem Chand or Subra Maniam Bharati. Their 
creative works are our national wealth. So 
they should be enjoyed lay all. 

Now if we feel that after the expiry ci 
time limit of copyright. literature because 
free for publication. then the extension means 
unnecessary delay of this freedom ci publi-
cation. But is it so in reality ? We have no 
reason to believe that authentic, complete 
Rabindra Nath would have been easiy 
available for common reader even after the 
expiry of his copyright on 31st December, 
1991. We have a different experience. In the 
case of other great writers in Bengali like 
Rabindra Nath or Sukumar Roy, market was 
flooded with publication of substandard edi-
tions with cheap pictures of their books after 
the expiry of copyright of their writings. And 
moreover the publishers with only regard for 
profit will publish only a few popular books C'f 
Rabindra Nath. We can not have the com-
plete Rabindra Nath in the publication world. 

H we want to give freedom of publication 
for Rabindra Nath or any great writer or want 
to make their complete authentic, undis-
torted writings easily available then we can 
not leave them in the bands ci great busi-
ness lobby or at the mercy of whimsical ups 
and downs of the market. 

In their recommendation, the Haksar 
committee expressed the opinion that if 
national intellectual property is to be utilised 
for benefit of the people then you can not 
leave this in the hands of market force. Even 
the Government owes certain responstifity 
in this regard. 

Now these extra ten years are to be 
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utilised for publishing the complete, undis-
torled Rabindra Nath and make his writings 
available with reasonable price for common 
reader. We feal that this extension of 10 
years is not enough in this regard. For overall 
development and improvement of Viswa 
Bharati Publication the Govt. may consider 
forming a supervisory committee compris-
ing of representatives of various Govern-
ment publishers so that we can publish the 
complete works of Rabindra Nath within a 
definite period of time. This object.ive should 
not be confined to Rabindra Nath only. This 
objective should be meant for all great writ-
ersofourcountry. Without this objective, just 
more exctension oftime limit won't serve any 
purpose. 

Hon'ble Chairman, Sir, I would say a 
few word in the end. According to many 
persons, we have been objecting unneces-
sarily against patent act amendments advo-
cated in the Dunkel Draft. They say that you 
people have no objection for extension of 
time limit of copy right in the country. But why 
you are objecting to the extension of time 
limit upto 20 years for Patent Act in Dunkel 
Draft? Our reply to them is that the same 
reason of protecting the act of Rabindra Nath 
or any great writer from market-forces is 
working here. We do not want the monopoly 
of big business group or multi nationals on 
our intellectual property. We have objection 
for giving facility to the big business lobby or 
multinationals through the amendment of 
the Patent Act. 

Considering the situation in the devel-
opintcountries, the Unesco convention made 
the International copyright Act to some ex-
tent unrestricted so these countries can util-
ise the intellectual property of ottJer coun-
tries and develop their own intellectual prop-
erty. Stockholm protocol wanted to go one 
stop ahead in this regard. But the developed 
countries did not agree. Today the multi-

national companirs want to have monopoly 
on International intenectualproperty. Through 
Dunkel Draft. The cultural, moral social 
sovereignty of a country can not come under 
Patent Act. But there multinationals want to 
bring these too under Patent Act. It will not be 
proper to judge in the same light the move of 
met letting a national writer to be subjected 
to market forces the objection to the pro-
posal for amendment of Patent Act in Dunkel 
Draft. 

Hon'ble Chairmen, Sir, I thank you for 
giving me time. After supporting the amend-
ments I would like to submit that this exten-
sion of ten years should be utilised in such a 
mannerso thatthe writings of Rabindra Nath 
and other great writers can be available for 
all of us properly. 

[English] 

PROF. K. V. THOMAS (Ernakulam): 
Mr. Deputy Speaker, Sir, at the outset I 
support the Copyright (Amendment) Bill. The 
Eighth Commandment says: 

"Thou should not steal". 

The Copyright Bill aims to prevent the 
stealing of intellectual properties of men of 
eminence. The Copyright Act was first en-
acted in 1709 in England. It was first enacted 
in India in 1914 and subsequently there were 
a number of amendments and even the 
present amendmentdoes not plug many of 
the loopholes still present in the Copyright 
Law. So, we should have a very comprehen-

. sive Copyright Law, so that whatever loop-
holes are present now can be effectively 
plugged. As it is specially noted in the State-
ment of Objects and Reasons of this Bill, one 
of the primary aims of this amendment is to 
protect the copyright of Gurudev Tagoreji's 
works for 10 more years. In this connection, 
I would like to know why it is 60 years:, In 
Germany, a Law was enacted in 1975 and 
its period is 70 years. In Spain also a Law 
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was enacted and the period is 80 years. As 
you have decided to enhance the period 
from 50 years to 60 years, I would like to 
know why it is 60 years and why not a little 
more. I would like to know the reason behind 
it. 

Sir, I would like to bring to the notice of 
the hon. Minister certain anomalies still ex-
isting in the Bill. In the case of literary, 
dramatic, musical and artistic works other 
than photographs, the period of copyright is 
the life time of the author and 60 years after 
his death. Why are the authors of photo-
graphs not given this privilege? In the pres-
ent day world, photography is also a piece of 
art. So, I think, this privilege should be given 
to the authors of photographs also. Similarly, 
in the scientific world, computer programmes 
and softwares also should be adequately 
protected and in the present law, this protec-
tion is not given. The 1977 Supreme Court 
judyment gave the sole copyrightof the films 
and sound tracks to the producers. The 
artisted of the film who are not organised 
themselves are completely at the whim and 
fancy of the producers. My request is, there 
should be adequate amendmenttosafguard 
the interests of the artisted. Pirated books 
audio, video cassettes, paintings, computer 
programmes and films are now available 
everywhere. This is due to the absence of 
adequate and effective laws. Infringement of 
copy rights Act is analogous to misappro-
priation of property or even theft. Therefore, 
it calls for stringent penal action. 

My request to the Government is, we 
should bring about legislation so that even 
imprisonment and heavy penalty should be 
given to those who infringe the law. There 
should be a special police cell to look into 
these cases. There should be special courts. 
The law should have enough teeth. 

I would suggest that video parloursand 
shops may come under licensing agency 
system so that there can befrequent checks. 

Seized pirated property should become the 
property of the State. In the present law, we 
do not have such a provision. Similarly, there 
should be public awareness scheme the 
Copyright law since the people do not know 
what are the provision under the present law. 

Coming to the evidence, the evidence 
should be relaxed in favour of the copyright 
holder and not to the alleged culprit. 

The developing nations and the Third 
world countries, they are put in a very disad-
vantagenous position. Countries like Eng-
land and France are not prepared to uphold 
the 1967 Stockholm Protocol as a result of 
this, many of the modern books which are 
published abroad in the Western countries 
come to the developing countries and the 
Third-world after certain period, when they 
become obsolete. Nowthe Third world coun-
tries and the developing national have be-
come a burial ground for obsolete work done 
in the Western countries. We should see that 
th~ Stockholm Protocol Signed by the na-
tions is being implemented scrupulously. 

With these words, I support this Bill. 

[ Translation] 

SHRI MOHAN SINGH (Deoria): Mr. 
Deputy Speaker, Sir, there is nothing much 
to say against this Bill seeking to amend the 
Copyright Act because it has been intro-
duced with such a perspective and back-
ground that there is nothing left to say against 
it. seen But, I would like to take this opportu-
nity to make some suggestions to the hon. 
Minister. 

It has been the misfortune of our country 
that our writers have been poor and the 
intellectuals economically unsound. The 
publishers of books are becoming richer and 
more prosperous. It should be the responsi-
bility of the Government to propagate the 
ideas and thoughts of the intellectuals and to 
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publish the books of good writers because 
these personalities influence the genera-
tions with their mental capability. When the 
National Book Trust celebrated centenary of 
Gandhiji, all his works were available in 80-
82 volumes at the cost of As. 10. At present 
if·Ne give that 10 a publisher for publishing it, 
the cost would be Rs. 500-600. In such a 
situation no reader will be able to purchases 
those books. Munshi Preme Chand passed 
away in poverty. But the publishers of his 
CXJIlVright got paper from the Government at 
subskflS8d rates, took money from the 
Government and sold the published books 
at very high rates in the market. A complaint 
has been registered against them in this 
connection and a law suit was initiated in the 
court about the paper supplied by the Gov-
ernment. A lot of unsavoung stories about 
the heirs of great writers and their publishers 
have come before the society which hll"e led 
10 of the position in the matter. Now the 
Government has given copyright of the se-
lected works of Shri Jawaharlal Nehru to the 
Oxford Press. And Oxford Press is selling 
that at such a high rate that if an ordinary 
person wants to read and pay heed 10 the 
ideas of Shri Jawaharlal Nehru, it will be a 
difficult task for him to do so by purchasing 
the published works. 

Therefore, I would like to suggest that it 
should be responsibility of the National Book 
Trust and the Government 10 publis" the 
works of such eminent writers, intellectuals 
and scientists. For example, contenary of 
Shri Subramanyam Bharati had been cele-
brated 6-7-8 years ago but the Hindi version 
of his books were not published. Had his 
books been published in Hindi too, it WQuld 
have benefited the Hindi Knowing prsons. I 
think the copyright owners had no Hindi. 
Translators. So Hindi readers are deprived 
of the poems and ideas of such a great per. 
sonality of this era Similar was the case with 
the works of Ravindra Nath Tagere. The 

Hindi speaking people suffer from a weak-
ness that they one too vocal in demanding 
use of Hindi, but when they get an opportu-
nity 10 learn other languages of India, they 
always lag behind Therefore, keeping in 
view their compulsion and inactiveness, I 
think it wiH be proper if the Government 
makes arrangements to make available the 
Hindi version of the books, peens and ideasI 
thoughts of such other non-Hindi speaking 
great intellectuals and thinkers at reason-
able rates through National Book Trust and 
from this point of view there is a need 10 
amend this Copyright Ad. because we have 
seen that this Ad. has aeated a problem in 
case of Maulana Azad's works. Maulana 
Azad expressed his views in a book 'India 
Wins Freedom' and died later on. Some 
portion of that book was after 40 years of his 
death as per his will. And during all these 40 
years a lot of rumouns were spread regard-
ing Maulana Azad as to what he wanted 10 
reveal though that portion of the Book. What 
sea-et did he want 10 bring 10 light through 
this publication; who were the persons and 
what were the circumstances, responsible 
for partition of India? The readers of this 
country had been in confusion forthe long 40 
years regarding the contents of that portion 
of the book. A dispute arose after its publica-
tion regarding its copyright and this case 
went upto Supreme Courtforthisdecision as 
10 who would be entitled to get royality. So 
the Copyright Ad. should be amended in 
case of publication of the books of revolu-
tionary writers, thinkers, leaders, poets and 
men of literature, who had influenced the 
entire generation of the country . And it should 
be the responsibility of the Government to 
make available these books at reasonable 
rates through National Book Trust or through 
its own agency to propagate such revolu-
tionary ideas: With these few suggestions I 
am in a position 10 neither 10 support nor to 
oppose this Bill. I would like to urge the hon. 
Minister that an integrated policy on the 
publication of the books should be formu-
lated. A few days ago a big World Book Fair 
was organised here. A number of visitors 
used to go there but among these 
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visitors, the buyers of the books were very 
few because the prices of the books ..... 
very high; so the visitors used 10 make a 
round of the Fair and retum without purchas-
ing the books. My interest and temptation 
Iowards the books also dragged me there 
and found that the books, which were avail-
able at less than As. 25 or Rs. 50 about 40-
45 years ago, were available arvery high 
prices were beyond my capacity. So the 
Government should formulate an integrated 
policy regarding the publication of the books. 
The Government should own the resp0nsi-
bility of publishing those books which can 
benefit the society and can propagate the 
good ideas and thoughts. As per the news-
paper reports, the Government proposes 10 
take some concrete measures in this re-
spect and the His1Dry of the Indian National 
Movement is being included in thetext books. 
I would like 10 urge that it should not only be 
included in the text books but the History of 
India's Freedom struggle should also be 
published in the form of a book which may be 
available at reasonable prices so that it could 
be made availabletothe people interested in 
it. 

With these suggestions, I conclude. 

[English] 

MR. DEPUlY SPEAKER: Now Prof. 
Rasa Singh Rawat to speak. ~ Member 
will have five minutes because.:. have got 
three more Bills to be passed 1Dday. 

[ Translation) 

PROF. RASA SINGH RAWAT (Ajmer): 
Mr. Deputy Speaker, Sir, I welcome the Bin 
introduced by the I:lon. Minister of Human 
Resource Development, to replace the ordi-
nance promulgated by the President. The 
intention behind this Bill is related with Shri 
Ravindra Nath Tagrire. Who does not know 
the world renowned poet .Ravindra Nath 
T agore? There is a saying in India as 10 who 

can count stars in the sky; who can count the 
dust particles in desert sand who can count 
the drops in IorrentiaI downpour. Similarly 
who can dasaibe the sIories of the great 
sons of Bharat Mala. Ravindra Nath T agore 
was such agreal son of Bharat Mala. as won 
laurels by writing famous book Gianjai and 
won the great Noble Prize. 

Optimism and humanism are reflected 
in the works of Ravindra Nath T agore. The 
values of human life have been established 
through these poetical works. AIongwith this 
the national values also are reflected in 
them. In the ciraJmstances prevailing in the 
country at present the works of Gurudev 
Ravindra Nath T agore are lII:e a light house 
for us. Today. in the absence of good literary 
works. an atmosphere of lessiwism in the 
country is prevalent every where. Unrest is 
developing among the youths because they 
are not able 10 get good literature to read 
which they should have. As a result of which 
cheap literature is available in the market. 

Mr_ Deputy Speaker. Sir. through you. I 
would lII:elo say that as food is necessary for 
the body similarly literature is essential for 
the mind .• is just like a food for the mind. 
Unless and until good literature is aeated. 
protected and propagated. the habit of self-
study will not develop and good ideas will not 
originate. An Urdu poet said about the pres· 
ent circumstances -

"Ham un kul kitabon ko. kabiIe jabti 
samajhte hain. 

Jinko padhkar bete bap ko. khapti 
samajhte hain.· 

In such an age when cheep literature is 
flooding the soviety. we had the privilege of 
having some great poets and writers among 
us. World renowned literary perons like 
RavindraNath Tagore. Munshi Prem Chand. 
Bankim Chandra Chatterjee. Jay Shankar 
Prasad and great Hindi poet Surya Kant 
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Tripathi 'Nirala' or the poets of other lan-
guages as Shri Subrahamanyam Bharati. 
Their works should be given wide publicity 
through new editions which should be au-
thentic and of good quality and be available 
at reasonable prices so that our new genera-
tion may know our national values, culture, 
cultural heritage, music, art and literature. It 
is said: 

"Sahitya, Sangeet, kala vihin sakshat 
pashu puchha vishan heen: 

It would not be hypothetical if I say that 
Shri Ravindra Nath Tagore set up an ideal by 
giving such an importance to the literature, 
music and art. 

Sir, while introducing the Bill the hon. 
Minister said that the term of the copyright of 
his works was due to expire in 1991 . 50 years 
have passed since he died. In several cases, 
the term of 50 years is counted from the date 
of the publication. For example, the.term of 
50 years is counted after the creation of a 
work relating to literature, after the music 
and art. This period has been extended by 
10 years. A delegation of the learned people 
under the leadership of Mr. Savya Sanchi, 
the Vice Chancellor of the Vishwa Bharti had 
come to meet our hon. Prime Minister and 
might have met the hon. Human Resource 
Development Minister too. They had re-
quested to extend it by 20 years but the 
Government has extended it only by 10 
years. I would like to submit that it should be 
extended by another 10 years, lest the litera-
ture of Ravindra Nath Tagore goes into the 
hands of a business institution. Earning 
money should not be the sole target, it should 
not be out of reach of the common readers. 
Therefore, it is necessary that its copyright 
site the Vishwa Bharti should be extended 
for 20 years. What are the reasons which will 
compel us to think about it? Most of the 
speakers have supported it. I want to submit 

that the intellectuals of Bengal from the field 
of literature, art and cinema like Satyajit Ray 
and Mrinal Sen have opposed extension of 
the copyright for 10 years. They asserted 
that this right should not be given to Vishwa 
Bharati. One institution should not be given 
the opportunity to establish its monopoly. On 
the other hand, there is the han. Chief Min-
ister and the other people of Bengal who say 
that it should be extended for another 10 
years in the name of Vishwa Bharti. There 
are different views about it, whatever may be 
the reasons for these views, these differ-
ence should be removed. 

In view of the prevailing circumstances 
in Vishwa Bharati, it is essential that the 
literature of Ravindra Nath Tagore should be 
translated in Indian Languages and it should 
be of standard quality and inspiring. The get 
up and set-up should be proper. The artistic 
portraits drawn by Ravindra Nath Tagore 
'should be described in such a way it may 
inspire the whole of the country and the 
mankind. Sir, no doubt it can be imple-
mented in our country easily but I would like 
to submit through you that the efforts should 
be made through the foreign Governments, 
reputed publishing houses to enter into an 
agreement with them under this Copyright 
Act so that it can be implemented there also 
and the works of Ravindra Nath Tagore 
reach the common people, big Universities 
and leading: libraries of the world. 

_" 
Mr. Deputy Speaker, Sir, your bell sig-

nals danger. I want to submit that it is written 
in our 'Shastras': 

"Swadhyayanam Pramadha.· 

Do not be careless towards your study. 
Nowadays the tendency of study is decreas-
ing among our intellectuals, the renowned 
lecturers of universities and the th'inkers day 
by day. Due to T. V. and other electronics 
media the number of the readers of the 
books has declined. Therefore, the need of 
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the hour is that the books of high standard not be there. I think, Govemment will have to 
may be made available at cheap rates to the think over this thing much more seriously. 
common man as Gita Press Gorakhpur is 
doing. The ideas of the renowned poet, 
Ravindra Nat'" Tagore, who had tried hard to 
inspire the feelings of freedom, social, artis· 
tic, literary and cultural awareness and who 
had spread our honour throughout the coun-
try and the world, may reach the common 
man. There should be some arrangements 
for publicity. With these words, I support this 
Copyright Bill. 

But I demand that its period should be 
extended by 20 years so that it may not be 
misused for making money. 

Prem Chandji had to live hand to mouth 
but today the publishers in his name art.! 
rolling in wealth. It should not bE! so. The 
literary persons should get the benef!! ':>1 
their writings becausethey have the copy-
right. With these words, I conclude. Thank 
you for giving me an opportunity to speak. 

[English] 

SHRIMATI GEETA MUKHERJEE 
(Panskura): Hon. Deputy Speaker. Sir. I 
thought of speaking in Bengali. Then I 
thought, since I am speaking on Rabindra 
Nath, I should speak in English so that eve-
rybody understands clearly. 

First of aU, I would like to explain why I 
was one of the persons who moved the 
statutory resolution. That is because of the 
ordinance.lfeelthatthis problem was known. 
It was to come. It should have been studied 
much earlier. About the Act itself, now I am 
not opposing. But I am also dear about the 
criticisms which are there about Vishva 
Bhartrs publications. I think, these should be 
gone into. At the same time, this is also true 
that there is a feeling that a!OOflg various 
in1e1lectuals in Bengal that monopoly shou~ 

Rabindra Nath is not just a way of fi-
nancing Vishwa Bharti. Rabindra Nath is 
something more. Let me tell you that during 
this election, I declared in my constituency 
thai from 25th B'lisakh - Rabindra Nath's 
oirthday - to 27th Baisak I shall not speak in 
my own language. Everything will be" in 
Rabindra Nath's language. Be it a fight for 
communal harmony, be it a struggle for 
socia! justICe. be it a struggle against exploi-
tation and oppression of any kind, I tell you. 
I succeeded in getting all those from Rabin-
dra Nath. Theretore. everyone in our country 
must have access to R3bindra Nath in differ-
ent languages. This, of course. does not 
restrict itself only to Rabindra Nath. Butthere 
severai o!i'>er very important writers and 
poets. I need not name them because there 
is no: much time. Therefore. I think thai ever. 
if this <:opyrighl is reviewed any time after 
this year. i think, Government will have to 
bear some responsibility all the time for 
popularising Rabindra Nath. If you say that 
you do no! have the resources. I will juS! 
recite a little couplet of Rabindra Nath and 
te!! you what it is: 

[ Translation] 

'Setting sun was glowing. He asked, ''who 
will take up my work?" Then. the whole 
world was agog. speechless. They did not 
know what to do. There was a small lamp. 
That lamp rose and said, "Well, My Lord, I 
shall do whatever I can to take over your 
responsibility". 

[English] 

Therefore. whatever may be your finan-
cial constraints •. you have to behave like this 
'Maati Pradeep', that is, the little lamp of clay 

*E"9lish translation.of the coblet Originally recited in Bengali. 
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who dared to take over the responsibility of 
aettlng aun. 

So, this Is my request to the Govern-
ment to really always think about lending 
their hand so that this kind of poetry goes to 
all our people in all languages. With that, 
supporting Shrimati Malini Bhattacharya in 
all the things that she said without repeating 
here; I conclude. 

SHRI KOOIKKUNIL SURESH (Adoor): 
Sir, I rise to support this Copyright (Amend-
ment) Bill. This Act is most helpful to the 
writers in our country. In India, a number of 
writer and others have presented valuable 
books in our country. But these books are 
not sufficiently available to the country. A 
very large number of people want togetbooks 
by prominent writers. But the problem is that 
the price is too high. May I request the hon. 
Minister to consider this problem as well? My . 
another request to the Government is to 
consider purchasing of foreign books. Valu-
able books and books for schools and col-
leges are not available in our libraries. The 
Government of India should take necessary 
steps to buy more books and send them to 
libraries in the rural areas especially. We 
must enoourage people especially students 
and youths to read and refer those books. I 
am sure that they will get lot of benefits. 
Government should also help the writers 
and authors to write eminent books. The big 
problem which the authors and writers are 
facing is the problem of printing charge. 
Government of India should give assistance 
to them to publish their books. 

SHRI CHITA BASU (Barasat): I rise to 
congratulate the Minister of Human Re-
sources for bringing about this Bill and of 
course, my colleague, Mrs. Geeta Mukher-
.Iee expressed her disapproval for bringing 
;"it· Jut or promulgating an ordinance. I think 

it is a wrong place criticism. As I know, it is 
because I belong to that delegation which 
waited on,him and convinced him about the 
necessity of extending the time for the copy 
right of Rabindranath Tagore's.worb. I do 
not know whether the Government of India 
could have done it earlier or not. That is a 
different thing. But I must say that the hon. 
Minister including the Prime Minister gave 
the support to extend the time for the copy 
right of Tagore's worb. 

Sir, I rise to support this Bill wholeheart-
edly. Tagore, the philosopher, the author, 
the composer, the educationist, the artist, 
the humanist, the advocate of universal 
brotherhood and harmony has brought emi-
nent invaluable glories to our nation. We 
have been introduced to the world outside, 
our prestige has been enhanced in the comity 
of nations. His works have enriched tremen-
dously our culture, our civilisation, arts and 
literacy. We are ail proud of him and natu-
rally, that is our keenest possible desire to 
preserve these treasures which Tagore has 
left for us. It should be our vow not to allow 
anybody to distort, to defy, to defame these 
invaluable treasures. We should also take 
the vow that we must uphold the values that 
we have inherited from him. Sir, in orderto do 
that, we strongly feel that we should all work 
in his direction with three specific objectives, 
namely, to bring about and project authentic 
Tagore and to bring about a complete Tag- • 
are. We should also see that Tagore's works 
are made available at cheap prices to the 
vast masses of our country. Of course, it is 
not only in the language of Bengali. I have no 
doubt in my mind that everybody knows that 
many of our national problems that we face 
today was visualised by Tagore. He also 
indicated solutions to those national prob-
lems that we are facing even today. There-
fore. it is not only the question of just one 
language. Naturally, I want that Tagore's 
works should be translated into all our ver-
nacular languages and should be made 
available to the people of our country to 
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achieve the objectives that I have men-
tioned. 

Sir, there is no doubt that there is a 
move to commercialisethe works of T agora. 
That has prompted many of us and the 
Government of West Bengal also to see that 
the copyright is extended by some more 
years. It is now resting with the Vishwa 
Bharathi for some time more. This is to see 
that this his works are not commercialised 
and distorted and his works are projected in 
their totality. There are many commercial 
publishing companies who try to impress 
upon a section of the people that Vishwa 
Bharathi should not have the monopoly of 
pubUcation of Tagore's works. I do not hold 
any brief for Vishwa Bharathi. As my prede-
cessors have already pointed out, there are 
negative sides of the achievement and per-
formance of Vishwa Bharati. But at the same 
time, there are also positive achievements of 
the Vishwa Bharathi publiations. I am against 
commercialisation of Tagore's works. They 
should not be cominercialised by any publi-
cation centre to earn profits. 
o 

We wantto see complete Rabindranath_ 
If his works are handed over to a commercial 
firm, they will publish only those which are 
best sellers, such as Sanchayata, 'Geeto 
Bithan. GoIa. Sesher Kavitha, GeetanjaJi, 
BaJaJca, etc. But they may not be interested 
in publishing and popularising his some other 
works, such as PaRi Prakriti, Manusher 
Dharma, Swadeshi Samaj, Aroop Raran, 
Nataraj Ritu Rangashala, Be9th1Ca, Paris-
esh and so on whic!' are considered his best 
works, though they may not be best sellers. 
Herein lies the significance for asking for a 
complete Rabindranath, undistorted Rabin-
dranath. 

Sir. I do not like to take much of your 
time. So far as Vishwa Bharathi is con-
cerned, I suggest that the copyright should 
not be left with the Vtshwa Bharathi alone. A 
national board should be set up to aid and 

advise VlShwa Bharathi for the coming ten 
years at least and this national board may be 
formed with representatives from VIShwa 
Bharathi, National Book Trust. Sahilya 
Akademi, Bangia Akademi and other such 
organisations as the Government may think 
fit. It will be proper that the works of Rabin-
dranath T agore are not allowed to be com-
mercailised on the one hand. On the other, 
this Board with the help of the VlShwa Bhara-
thi can produce all the works of T agore in a 
complete and undistorted manner and serve 
the cause of the nation. I support this Bill 
wholeheartedly. 

[ Translation] 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr. Deputy Speaker, Sir, there is 
nothing wrong in the Bill moved by the hon. 
Minister. My submission is that the copyright 
of Tagore's works should be extended, it 
was opposed by Satayajit Ray and Mrinal 
Sen. The main reason of opposing this Bill 
was only that the han. Prime Minister Shri 
Narasimaha Rao Ji is the Chancellor of the 
Vishwa Bhafti; but Shri Jyoti Basuji, Shri Ajit 
Panja ji and the hon. Arjun Singh ji have 
asserted that its period must be extended. 
My submission is that the contention of the 
Vishwa Bharti was that if the copyright period 
is over then every Tom, Dick and Harry and 
if the works of T agore. the composer to our 
National Anthem "Jana-Gana-Mana, Adhi-
nayak", were not published properly then it 
would .. blow to the Indian cultue. Ravindra 
Nath Tagore passed away in 1941 and the 
copyright of his works was coming to an end 
underthecopyrightlawsof1957. The right of 
publishing the works of Gurudev is with the 
Vishwa Bharti which is an institution estab-
lished by t!'le 'poet himself in Shanti Niketan .. 
Then the Govemment thought, if the right of 
publication 'is giVen to a writer or the Vishwa 
Bharti then it will cause a great loss, t,!&,e-
fore the Govemment extended the time limit 
in the case of a writer and its period was fIXed 
between 50 to 60 years and the hon. MinisIIer 
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has brought an ameooment here that it should 
not be 60 but it should be 70 years and this 
amendment has moved by you. It is said in it 
that it will not be applicable on those cases 
whose copyright ended before 31 st Decem-
ber, 1991. As per the provisions of Copyright 
Ad, 1970 the right of any work will come to 
an end after expiry of a period of 50 years. 
My sLbmission is that in case of writers, 
playwright the and Artists etc. it starts after 
their death, but in all the other cases it starts 
after the year of the publication. of the work. 

My submission is that han. Minister has 
brought a good Bill and there are no two 
opinions about it but it would be much better 
if he includes some suggestions also given 
by the people. In this BiD time has been 
extended by ten years that is from 60 to 70 
years. Now the ordinance has automatically 
become uneffective I welcome the extension 

. of time limit by the ten years but would like to 
request the han. Mil)ister, who is also a 
learned person, a scholar of Hindi and is also 
our Education Minister to include in this Bill 
aBtheconstructive suggestions made by the 
han. Members. 

[Engfsh] 

SHRI RADHiKA RANJAN RRAMANIK 
(Mathurapur): Hon. Deputy Speaker, Sir, I 
rise to support the Copyright (Amendment) 
Bill, 1992 but with some reservations and 
with some hunable queries and also with one 
request. 

Much has been said about the Bill and 
about Rabindra Nath Tagore, for whose 
works this Bill has come before this House. 
I win not repeat points that have already 
been made. I win confine my remarks to 
some new items and in a very few words. 

In the. StatePlent of Objects and Rea-
sons it is stated that: 

"There had been numerous demands 
for according protection to his works 
in view of their national importance.· 

He means Rabindranath Tagore. So, 
protection to Rabindranath Tagore's works. 
So, there are the worKs and the author, 
whose works are in question and the read-
ers, the publishers and so many other par-
ties are there who are connected with literary 
works. Whose interest is primary to the 
Government? Is it the interest of the works 
or the author or the copyright holder or the 
publishers or the reader? To me, it seems 
that the interest of the readers is to be the 
primary concern of the Government and 
perhaps we are all thinking about the interest 
of the readers. Readers will get the works, 
the authenticated works at reasonable price 
and not at the cost of quality. 

So, it is stated that, review the whole 
question. What should be the appropriate 
term of copyright? What are our criteria for 
this appropriate terms? If it is only the exten-
sion of time, Whether the extension of time is 
appropriate or the reduction of the terms is 
the appropriate terms? If it is only a measure, 
that is the extension of the term is the 
appropriate terms, then the obvious corol-
lary states that if the protection means the 
extension of the term, then for more protec-
tion, more extension, for more more protec-
tion, more move extension and if you go on, 
there is no limit to it. Why fifty years and why 
not sixty years and so on? What is the reason 
behind it? So, you are doing it in and ad hoc . 
manner. What is the scientific reason? I want 
to know from the hon. Minister this. He is a 
man of learning. What are the criteria to 
detetmine this? Unless the object, that is the 
protction is not achieved within fifty years, 
then haw can you assure that the protection 
can be achieved withil) ten years' So, if it is 
not done in fifty years, then it can also not be 
done in ten years. Th,n, again. the question 
of extension will oeme. . 
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l want to know the hon Minister whether 
he wiD assure the House that the protection 
will be achieved within the extended period? 

Now;+would request the hon. Minister, 
through you, that he should come with a 
comprehensive Bill and not with this type of 
piecemeal amendment. It will not serve the 
purpose. Because, there are so many items. 
There is a piracy in computer software tech-
nology. We, in India, at present, are at par 
with a advanced countries of the world in 
computer software technology. We can earn 
biHions of dollars from Third World countries 
by exporting our computer software technol-
ogy. There is a random piracy and this piracy 
is going on in software technology and also 
in audio and video cassettes. 

So, I would request the hon. Minister to 
come forward with a comprehensive Bill, if 
possible, in this Session, so that, threadbare 
discussions can be held and various amend-

• ments can be brought in. 

lastly. I would thank the hon. Minister 
because he has brought this Bill in connec-
tion with the works of Rabindranath T agore. 

18.00 hrs. 

So, for this reason, firstly, the Bill origi-
nated regarding the works of Rabindranath 
Tagore. So, I must support this Bill; I cannot 
go against this Bill. Secondly, the Minister 
has good. intention. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINI$-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN KUMAR-
MANGAlAM): There was a feeling among 
many Members that the 20TH March, Fri-
day, should be a holiday. At the same time, 
we have a time constraint on seven Ordi-
nances to be got through within a time limn. 

Today, if we could sit for two hours, 
maybe we could finish three Ordinances on 
the list; and it would make it convenient for us 
to finish the other business tomorrow; and 
Friday could be a holiday.ln the light of that, 
may I request that we sit for two house 
today? I will be obliged if the House agrees 
with it. 

SHRI CHITIABASU (Barasat):We may 
take up another Bill, not three Bills. 

SHRI CHANDRA JEET YADAV 
Azamgarh): As the MiniSter has made a 
proposal, we should take a decision on this. 
This is true an understanding was there. 
This is a fact that there is a general feeling 
amongst the members that if House opens 
on the 20th, they will come back and then 
again they will have to go because of Satur-
day and Sunday. So, it was thought that 20th 
should be a holiday. We also agree that we 
will help in passing all those Ordina~ 
before the 27th March. This was the under-
standing. last day you were saying and we 
said we will pass all the Bills; if necessary we 
will extend the time of the House. 

I think if all the hen. Members agree, we 
have no objedion; we can do that. 

MR. SPEAKER: Ithinkthe House agrees 
with the proposal moved by the hon. Minis-
ter. 

SHRI RAM KAPSE (Thane): We will let 
you know our reaction within fIVe to ten 
minutes. 

SHRI RANGARAJAN KUMARAMAN-
GALAM: At the moment, what I am asking is 
the extension ofthe time ofthe House fortwo 
years. You agree to this. We can decide in 
the Bills and all that later. 

SHRI RAM KAPSE: Aboutthe next Bills, 
we have something to say. Please wait for 
five minutes. 
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SHRI RADHIKA RANJAN PRAMANIK: 
I cannot but support this Bill, because it has 
originated in the names of Rabindranath 
T agore. This is the first cause. Secondly, the 
Bill has come with a good intention of the 
hon. Minister; and I appreciate his good 
intention. Thirdly, I expect that in the near 
future, if possible, in this Session, he will 
come forward with a comprehensive Bill to 
oowralltheitemsincludecomputertechnol-
ogy, video cassettes and audio cassettes. 

And last but not the least, I was MLA for 
23 years and now I am an MPforthree years. 
In my life time, I have never seen such a 
simple Bill; it is the simplest one; this is the 
simplest ever Bill that I have come across in 
my life. So, I cannot but support this Bill, a 
very simple BiI~ a very humble Bill and the 
simplest one. So, with many thanks to our 
hon. Minister, I support this Bin. 

[ Tr.rnsJationl 

PROF. PREM DHUMAL(Hamirpur): Mr. 
Deputy _speaker, Sir, as the earlier speakers 
have asserted that if any proposal linked with 
the name of Ravindra Hath Tagoreoomes, it 
will be welcomed. Ravindra Hath T agore is a 
personality beyond the limits of time, region 
and country. Everyone will acclaim the pr0-
posal regarding him. I too welcome it. 

Han. Sir, I had a chance to visit South 
Africa with the Parliamentary delegation. We 
visited the capital of Argentina, Buenos Aires, 
where a fired of Ravindra Hath T agore lived. 
The house, where Ravindra Hath Tagore 
had stayed and had fallen ill, has been 
preserved as a monument. Today we wel-
come the Bill which has been brought to 
keep up his works sale and to maintain their 
standard. 

Mr. Deputy Speaker, Sir, the previous 
speakers have also that the copyright has 
been extended from 50 to 60 years and an 
amendment has been tabled that it should 
be extended not by 10 years but by 20 years 

and it should be made for 70 years, then I 
want to- know how the purpose can be 
achieved only in next 20 years when it has 
not achieved in 50 years and how this right 
can be protected. 

I am fully agree witti this fact that the 
good works should be given protection but is 
it possible by enacting laws only? I would like 
the han. Ministerto clarify this situation when 
he gives reply to all these quarries. 

The N.C.E.R. T. which is associated with 
the department of the han. Minister, pub-
lishes books; these books should be made 
available through Government depots but 
you will be surprised to know that these 
books are not available there but the dupli-
cate of these books are openly being sold in 
the market. 

I would like to warn the Government of 
the situation in which even the Government 
publications are pirated and sold in the open 
mariuJt. Under such circumstances, it isto be 
seen, how far the Government would be able ~ 
to implement the Bill. The han. Minister may 
please clarify in his reply as to what extent he 
would be able to implement this provision. 
When the authorised books of your Ministry 
are not available at your depots, but the 
same are available in black market. 

Since the time is short and much r&-
mains to be done. I would like to repeat only 
these to things. Would the Government be 
able to do now what it has not been able to . 
do for fifty years and implement the provi-
sions of Copy-Right Bill and check the piracy . 
of books in 60 to 70 years which it could not 
do in 50 years. The han. Minister may ex.-
plain while replying to these two questions. 
With these words, I than1< you. 

SHRI RAMASHRA Y PRASAD 
SINGH(Jahanabad): Mr. Deputy Sir, I sup-
port the Bill which has been brought forward .. 
Shri Ravindra Hath Tagore was an outstand-
ing personality of our country. He has added 
to the prestige of our country. That is why .-
support the Bill. We should protect his works 
of art. His writings should be maintained in 



993 Stat. Res.,9. dis- PHALGUNA 27,1913 (SAKA) Ordinanceand 994 
kJpmvai of copyright (Amend.) Copyright (Amend.) Bill t 

the interest of the country. It is our heritage. should make efforts to make these available 
It is the job of the Government to remove the to the public of the world.These writings 
irregularities in this regard. should not be confined. I don't understand 

Mr. Deputy Speaker, Sir, there has been 
a lot of criticism with regard to Visva' Bharati. 
The Government should take it seriously 
and the monoply of it's publication should be 
cancelled. He was proficent not only in one 
language but in many languages, so his 
poems should be known and read in every 
language, how would you be able to stop it in -
90 years when you could not stop it in 50 
years? It appears from the time extended by 
you. Keeping it in view, you should give a 
satisfactory reply to this question. Besides, it 
should be translated, in every language so 
that it is made more popular. Efforts should 
be made so that his writings reach every-
body in his native language. 

Finally, I would like to say that hewas an 
outstanding scholar of our country. It is our 
duty to preserve the heritage provided by 
him. With these words, I conclude. 

SHRI GEORGE FERNANDES (Muzaf-
farpur): Mr. Deputy Speaker, Sir, I fail to 
understand the reason behind the support 
being extended to this Bill. The Government 
should leave aside the provisions of Copy-
Right Bilf if the works of Rabindra Nath 
Tagore are to be made popular among the 
masses. On the other hand, we should ask 
everybody to publish these and distribute 

. them to the maximum possible extent. I have 
not been able to understand the concept 
behind the implementation of provisions of 
Copy-Right Ad in the case of such a person 
whose writings are a big achievementforthe 
society as well as the whole world. How far 
is it correct to confine his ideas bound under 
the provisions of Copyright Bill? 

Books and speeches of Mal'latma 
Gandhi are in 150-175 volumes. Efforts 
should be made so that the ideas of such a 
great soul and his ideas should be made 
available at cheaper rate not only to the 
Indian public but throughout the world. In my 
opinion, the wriltings of Rabindra Nath T ag-
ore come under a category for which we 

the rationality behind extending 10 years, 
i.e. from 50 years to 60 years. It would be 
better if the Government would bring forward 
a Bill in the Parliament for the sake of one 
argument in which copyright in India is main-
tained as long as tflat man or institution is 
existing. Extending 10 years from 50 years 
to 60 years does not make any difference. 
After 10 years, theprovisions of Copyright 
Act will not be applicable on his writings. 
Thereafter, we would have the right10 get it 
published and distribute it in our respective 
regions. 

The duration of copyright expired on 
31 st December, 1991. I do not understand 
the logic behind its extension by 10 years. I 
am unable to understand the terminology 
used in.the Bill to protect the views of Shri 
Rabindra Nath Tagore. I would like the han. 
Minister to clarify it. I went to raise some 
fundamental issues on copyright. Since in 
India we see variety of collected works in 
book-shops and particularly in Government 
libraries. There collected works include many 
writings such as speeches as the Ministers 
or Prima Minister, prepared by the con-
cerned bureaucrats. If anything is written 
after going through a lot of study, before 
beooming a Minister or Prime Minister, it is 
undoubtedly historic. For example, the writ-
ings of Pandit Jawahar Lal Nehru are a 
historical record. There cannot be two opin-
ions baut it. But the Minister reads out the 
speech which is prepared by an lAS. officer 
or some speech writer. If such speeches are 
collected which are delivered during the 
tenure of the hon. Minister and they are got 
printed by utiliSing the services of every 
Ministry, especially Ministry Of External Af-
fairs and Minsitry of Home Affairs, and they 
are published as the collected works of the 
speeches of George Fernandes, it would be 
a case of dishonesty furthermore, if the 
Minister demands royalty for such collected 
works. It goes without saying that it is a case 
of dishonesty. I feel sorry to say that these 
things are happening in India on a 'arge 
scale. As regards the question of copyright, 
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I would like to know from the hon. Minister as 
to how many volumes of collected works of 
these speeches, prepared by the concerned 
Departments have been printed by the 
Government or any other agency. We would 
like that the hol'l.. Minister, after taking the 
House into conficTence, should state as to 
what amount the Ministry of Extemal Affairs 
or any other Ministry has spent in procuring 
them and wether its royaity is being given to 
the members of their families. 

It has become tbe pradice to misappro-
prillte the public funds whenever one gets an 
opportunity to do so. The hon. Minister may 
consider the point and help us in solving this 
problem. We have been discussing this is-
sue since long. When our hon. Minister of 
Railways has delivered a speech today, some 
official has written it and the hon. Minister 
only read it out. He was facing some difficulty 
even in reading it. He had delivered a speech 
on Railway Budget last year also. Prior ,to 
this also he had been the Minister of Rail-
way. Is there any honesty or morality if the 
Ministry of Railways or Government of India 
gets the collected speeches of Jaffer Shar-
ief' printed and sells it to libraries of all the 
States and then makes it available to all the 
embassies of the world through our en-
bassies , what degree of honesty and moral-
Ity it would have. Will It not be tantamount to 
international misappropriation of funds? 

How far it is morally right and how far 
jl,lstified that white it is published by the 
Government of India, yet its copyright is 
retrained by the son, grandsons and grand-
daughters of Shri Jaffer Sharief? I would 
therefore like to have an assurance from the 
hon. Minister that detailed information should 
be made available to know as to how many 
such books have thus been published, are 
being purchased or sold and the same would 
be placed before the House. Because you 
are the Minister of Human R~urce Devel-
opment and you have been repeatedly giv-
ing assurances in and outside the House to 
safeguard all those values. So, you should 
check the onslought on those values. This 

Copyright (Amend.) BIll \ 
practice of selling the speeches prepared by 
the bureaucrats to make money by their 
family members should be stopped. I had to 
say only this about this Bill. 

THE MINISTER OF HUMAN RE-
SOURCE DE\7ELOPMENT (SHRI ARJUN 
SINGH): Han. Mr. Deputy Speaker,.Sir, let 
me firsttake the matter raised by ShriGeorge 
Saheb because even if what he has said has 
no direct relation with the present Bill, yet it 
relates to a pradice and public issue. I am, 
however, not in a position to give detailed 
information which he has sought, but how far 
the Copyright Act provides or does not 
provide protection to such books or how the 
people are benefited by it is not a matter of 
interest for him alone; the correct informa-
tion should be brought forward and I would 
try to know the correct position. 

So far as this Bill is concerned it is clear 
that it has been brought forward for only one 
purpose and that is raising the period of 
validiting of copyright from fifty to sixty years. 
A question has been raised as to why an 
ordinance was passed and secondly, What 
is the justification of raising the period from 
fifty to sixty years? I would like to submit, Mr. 
Deputy Speaker, Sir, that efforts were being 
made for the last four-five months for a large 
scale amendment in the copyright Act. Opin-
ions of the people of India and of the institu-
tions concerned with it were invited. Notes 
came from the individual authors, and from 
the institutions affaded by it, film-industry 
and author's guild. We were ~rrying out 
that process and we hoped that we would be 
able to put the amended Cgpyright Bill be-
fore the House and there it self we would 
make provision to raise this limit. But unfo~­
tunately that work could not be concluded. A 
strong proposal has been made by many 
honourable Members from Bengal, by the 
hon. Chief Minister and also by several intel-
lectuals that it should be raised and it should 
be raised by twenty years. There was an-
other view as well, which has to some extent 
been referred to here, that It should not be 
raised at all. There is not a fbced criterion tpr 
it, but, after hearing the views of both the 
sides it was considered proper to strike a 
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balance and that is why the idea of raising and I would request the House that this Bill 
the limit by ten years came. may be passed. 

We cannot really assess the works of a 
great man of our country-rewred Gurudev 
T agore who gave expression to his feelings 
in written words and thereby became fa-
mous throughout the world. His merit is 
being appreciated by the whole world and 
history will be doing so far centuries. I agree 
that his works must be published in their 
totality and oare should be taken to maintain 
their authenticity. Whatever is being done 
towards this by the Vishwa Bharti is really 
commendable. The hon. Members have 
rightly told that what must be done is for 
some reasons not being done. If a help from 
outside is required to complete it, we must 
do that. 

An honourable Member has given sug-
gestion of setting up of a national board. I 
cannot assure about a board, but what has 
been stated by the members of the House 
about the activities of the \lishwa Bharti, I 
would certainly put that matter before the 
Vice Chancellor of the Vishwa Bharti and 
also before the prime Minister who happens 
to be the Chancellor. it is hoped that keeping 
in mind the sentiments of the people, the 
Vishwa Bharti will take appropriate steps. At 
the moment it would not be proper for me to 
go into the complaints that have been made 
against the Vishwa Bharti, I would certainly 
take that matter when an occassion comes. 
Various suggestions have been given re-
garding the copyright act, I can only sau that 
the work to revise the copyright act which 
was taken up is now complete and I hope we 
will ~ able to bring a comprehensive Copy-
right (amendment) Bill in the House during 
the current session and then we are ready to 
extend our full help according to their sug-
gestions or whatever action they want. 

Hon.Deputy Speaker, Sir, in the end I 
would only like to say that though this Bill is 
very brief and simple but the sentiments 
behind it are great and respecting to that 
very sentiments, aH the hon. Members have 
supported that. l am very thankful to them 

SHRI GIRDHARI tAL BHARGAVA 
(Jaipur):.1 hope that the hon. Minister would 
soon bring a Comprehensive Bill as per his 
assurance and the period would also be 
extended. Since they have brought this Bill 
with clear intention, Itherefore, seek leave of 
the House to withdraw my resolution disap-
proving the ordinance. 

[English] 

MR. DEPUTY SPEAKER: Has the 
Member leave of the House to withdraw his 
resouition. 

SEVERAL HON. MEMBERS: Yes. 

The Resolution was by leave, withdrawn. 

MR. DEPUTY-SPEAKER: Now Ishwl 
take up the motion for consideration of the 
Bill. 

There are two amendments. 

[ Trans/ation] 

SHRI GIRDHARI tAL BHARGAVA: 
Respecting the sentiments of the hon. Min-
ister I withdraw my amendment. 

[English] 

MR.DEPUTY SPEAKER: Has the 
Member leave of the House to withdraw his 
amedment. 

SEVERAL HON. MEMBERS: Yes. 

Amendment No. 1 was by leave, with-
drawn. 

[ Translation] 

PROF. RASA SINGH RAWAT (Ajm.f): 
Respecting the sentiments of the hon. Min-
ister I withdraw my amndment. 
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Amendment No. 2 was, by /eIJVfl, with- MR. DEPUTY SPEAKER: The 
drawn. question is: 

[Eng/ish] 

MR. DEPUTY-SPEAKER: I shall now 
put the motion for consideration of the Bill 
tothe vote of the House. 

The question is: 

• That the Bill further to amend the 
Copyright Ad, 1957, be taken into consid-
eration." 

The motion was adopted. 

MR. DEPUTY-SPEAKER: We shall now 

• That clause I, the Enacting Formula 
and the Long Tille stand gart of the Bill" 

The motion was adopted 

Clause 1 , the Enacting Form ula and the 
Long Title were added to the Bill. 

, [Translation] 

SHRI ARJUN SINGH: I beg to move· 
That the Bill be passed." 

[Eng/ish] 

take up dause-by-clause consideration of MR. DEPUTY SPEAKER: That 
the Bill. First, let us take up dause 2. question is: 

Shri Rasa Singh Rawat, are you moving • That the Bill be passed." 
your amendment? 

The motion was adopted 
[ Translation] 

PROF. RASA SINGH RAWAT: Sir, as 
regards the extension, I would like to request 18.31 hr •• 
that it should be done after detailed discus-
sion on it. I would not move my amendment. STATUTORY RESOLUTION RE. DISAP-

PROVAL OF THE REPRESENTATION 
[English] OF PEOPLE (AMENDMENT) ORDI-

NANCE, AND REPRESENTATION OF 
MR. DEPUTY-SPEAKER: The THE PEOPLE (AMENDMENT) BILL 

question is: 

• That clause 2 stand part of the Bill.' 

The motion was adopted. 

Clause 2 was added to the Bill. 

MR. DEPUTY SPEAKER: The 
question is: 

• That clasuse 3 and 4 stand part of 
the Bill" 

The motion was adopted . 

Clasuse 3 and 4 were added to the 
Bill 

As Passed by Rahya Sabha 

[English] 

MR. DEPUTY SPEAKER: Now, we shall 
take up item nos. 18 and 19 together. Shri 
Girdhari La! Bhargava 

[ Translation] 

SHRI GIRDHARI LAL BHAR~VA 
(Jaipur): I beg to move:-

• That this House disaproves of the 
Representation of the People (Amendment) 
Ordinance. 1992 (Ordinance No. 'of 1992) 



1001 Sttil. Res. reo dis- PHALGUNA 27,1913 (SAKA) ~sentation of 1002 
ta1IOVSI of ~ation of p, (Amend.) Bill 
P80pIe (Amend.) OrriilllJllC6 and As pas by Rajya SBbha 

promulgated by the President on the 4th sion could serve for a maximum period of 1 0 
January, 1992". years or up to 65 years of age, which eyer is 

earlier. 
Mr. Deputy Speaker, I have moved a 

Resolution for the disapproval of this 9rdi-
nance. 

The high poweredcommitee constituted 
for recommending electroal reforms has 
reported that election of a copnstituency 
should be countermanded only when a 
candiate of a recoginsed political party dies. 
The report further states that elections should 
not be countermanded in the event of death 
of an independent candidate. Poll will be 
countermanded only when a candidate of a 
recongnised political party dies. The Com-
mittee has, inter-alia, made several other 
recommendations also that by-elections 
should be completed within a definte 
timeframe. The Committee has also made 
recommendations for lowering the minimum 
age of voters and conducting election in non-
partisan manner. All the members of the all 
party committee were unnanimous on the 
point that section 52 of Representation of the 
People Ad 1951 should be so amended that 
the elections of a constituency would be 
countermanded only when a candidate of a 
recognized political party dies and not oth-
erwise. It has also recommended that the 
decision to countermand the poll should be 
taken before the commencement of elec-
tions and not after the declaration of results. 
The Committee has alsor ecommended that 
the minmum age of a candidates contesting 
Lok Sabha and Legislative Assmebly elec-
tions should be leowered to twenty one and 
minimum age of a member to enter Raiya 
Sabha and the State Legilative Council 
should be fixed at twenty five. It has recom-
mended that by lactions should be held 
within six months of a seat falling vacant. H 
general elections are due within that year 
then that by Iection can be held aIongwith 
them. The Committee has recommeded for 
a nulti-member Election Commission. \There 
should be, at least, three member in the 
Commission and they should be appointed 
by the Presindent or the Chief Justice at the 
Supreme Court. It has further recommended 
that the Members'" the Election Commis-

Mr. Deputy Speaker, Sir, the Bill has 
been brought forward with a view to make 
electoral reforms. There are different views 
about electoral reforms. It also fixes a ceiling 
on expenses a person would incur in the 
elections. (Interruptions) 

[Eng/ish] 

MR. DEPUTY SPEAKER: The time is 
limited and many Members want to partici-
pate in the debate. So, please be brief. 

[Translation] 

SHRI GIRDHARI LAL BHARGAVA: I 
am making the same submission. (Interrup-
tions). Mr. Deputy Speaker, Sir, only one out 
of the several recommendation has been 
accepted. How much a candidate should 
spend on the elections has also been recom-
mended by the Committee. Similarly, the 
Committee has fixed some criteria for de-
claring the elections null and void. It has 
suggested that poils should be conducted 
with the help of electeronic machines. This 
will help check bogus voting. It suggests the 
ways how to entertain lm election petition 
and recommendes other rules for a smooth 
poll. The Committee recommends that elec-
tion petitions should be disposed of within 6 
months, but in practice, it is not disposad of 
within 5 years even. When the time of next 
elecions comes, then the ecases are being 
disposed of I hCNf written for the disapproval 
of this Ordinance. The Ordinance has been 
promulgated by the President by accepting 
only one recommendation of the Committee. 
It is wrong. The government should not have 
promulgated the Ordinance. A compre.n· 
sive Bill should be brought forward for this. 
The question of Electoral reforms has time 
and again been taken up in the House and 
committees have been consituited. I would 
like to submit that all the recommendations 
of the Committee should be incorporated in 
the Bill and all political parties should be 
consulted before bringing itforward. It should 
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be discussed in the cof}1mittee to be constit-
ued for the purpose and people's views in 
this regard should also be taken into ac-
count. The Bill should be a comprehensive 
one comprising all electoral reforms. 

Mr, submission is for a simple thing. 
Elections were due in Punjab. This amend-
ment has been brought forward with the 
intention that when elections are held in 
Punjab independent candidates contesting 
elections should not die at the hands of 
terrorists. Because hence forward no elec-
tions would be countermended on the death 
of an independent candidate. Elections have 
been completed in Punjab but it is not certain 
as -to how iong the Assembly will last. The 
Congress party wanted to increase the 
strength of its Members in the Lok Sabha 
and it has succeeded in increasing the same. 
The Government has been applauded for its 
action. The Legislative Assembly would not 
work. The Assembly took the oath of office 
and secrecy yesterday. It is most likely that 
they would dissolve the Assembly within two 
months. They only wanted to increase their 
strength in the lok Sabha They are not at aU 
concerned with the working of the Legisla-
tive Assembly: My submission is that this 
Ordinance was issued keeping in view the 
elections in Punjab, but Government should 
introduce a comprehensive Bill comprising 
all the electoral reforms that have been ree.: 
om mended by the committee. That is why I 
have moved a Resolution forthe disapproval 
of the Ordinance. The Bill brought forward 
for the replacement of the Ordinance prom-
ulgated by the President contains only one 
recommendation of the committee. As such 
it should be disapproved. I hope the hon. 
Minister would bring forward a Bill compris-
ing all electoral reforms. 

[English] 

MR. DEPUTY SPEAKER: Motion 
moved: 

"That this House dis8flProves of the 

ment) Ordinance, 1992 (Ordinance No. 
1 of 1992) promulgated by the Presi-

.dent of the 4th January, 1992." 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI K. VLJAYA 
BHASKARA REDDY): I beg to move: 

"That the Bill further to amend the 
Representation of the People Ad, 1951, 
as passed by Rajya Sabha, be taken 
into consideration." 

Section 52 of the Representation of the 
People Ad, 1951 provides for countermand-
ing of a poll on the death of a candidate. Due 
to the rise of terrorism and violence in certain 
parts of the country, combined with the 
phenomenal increase in the number of inde-
penden«<e candidates, the danger of counter-
manding of election on the death of a candi-
date has increased. One of the measures 
suggested to reduce disruption of election 
process and to reduce danger to lives of 
independent candidates who are an easy 
prey to terrorism, is to amend the aforesaid 
provisions so as to restrict the countermand-
ing of elections only to the case of death of a 
candidate set up by a recognised political 
party. The main purpose of countermanding 
an election on the death of a candidate is to 
enable a recognised political party to field 
another candidate in his place. This is, 
however, not the case if an independent 
candidate dies. 

This issue was also examined by the 
Electoral committee set up in 1990 underthe 
chairmanship of the then Minister of Law and 
N Justice, late Shri Dinesh Goswami. The 
Committee had recommended substitution 
of the said section 52 and a provision of this 
effect has been included in the Representa-
tion of the People (Amendment) Bill, 1990 
which is pending in the Rajya Sabha 

In-the meanwhile, it was decided to hold 
general elections to the House of the People 
from the State of Punjab and also to the State 
Legislative. In view of the situation prevailing 
in the State of Punjab and in omerto curb the 
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dangerofdlSruptionofeJectionprocessthere, create a situation that non-serious candi-
it became imperative to amend Section 52 of dates and independent candidates are elimi-
the Representation of the People Ad, 1951 nated. 
so as to restrict the countermanding of elec-
tions only in the case of death of a candidate 
set up by a recognised political party. 

As Parliament was not in Session, the 
said section was amended by promulgation 
of an ordinance by the President on 4th 
January, 1992. 

The present Bill seeks to replace this 
Ordinance by an Ad of Parliament. 

Hence, the Bill is before the House. 

MR. DEPUTY SPEAKER: Motion 
moved: 

"That the Bill further to amend 
the Representation of the 
People Act, 1951, as passed 
by Rajya Sabha, be taken into 
consideration ... 

SHRI SRIBALLAV PANIGRAHI( Deog-
am): Mr. Deputy Speaker, Sir, I rise to sup-
port this Representation of the Peoples 
(Amendment) Bill which is intended to re-
place the Ordinance promulgated on the eve 
of recently concluded Punjab elections. 

You will find that this is a Bill without any 
controversy. This is an innocuous Bill and is 
.sure to receive support from all sections of 
the House. 

AN HON. MEMBER: No. 

SHRI SRIBAlLAV PANIGRAHI: No? 
Then unfortunate. It will be supported even 
by the Opposition. 

We all know the disadvantages, the ill 
effects, of having too many candidates in the 
elections. Sometimes it so happens that the 
ballot paper runs into two pages. The voters 
get confused. Just to get cheap poJWlarity, 
some people who are not very'serious about 
contest.ing elactiohs, do come forward and 
file ~minations and naturally we have to 

They do not join the fray and complicate 
the procedure of elections. 

There is a provision in our Representa-
tion of Peoples Ad. under Section 52 which 
provides for countermanding of a poll, the 
election, on the death of a candidate and this 
death of the candidate also includes inde-
pendent candidates. 

Now we are going to differentiate so far 
as this· provision is concerned between a 
regular candidate, sponsored by a recog-
nised political party and one who is contest-
ing on his own as an independent candidate. 

There is lot of justification behind this 
and particularly the situation that used to 
prevail in Punjab clearly and abundantly 
necessitated the promulgation of such as 
Ordinance, making provision that in the case 
of the death of an independent candidate 
elections would not be countermanded. 

The May-June election could not be 
held. I think that a large number of candi-
dates were killed. Subject to correction, I can 
say that earlier elections were counter-
manded in as many as 13 lok Sabha Con-
stituencies in the country as a whole. Coming 
to the Assemblies, it rose further higher up to 
22 or something like that. 

Most of them happened to be independ-
ent candidates. With the abnormal growth of 
violence, terrorism and terrorist activities in 
the country, independent candidates who do 
not have any support of any political party 
behind, are more exposed to danger. When 
a particular group of anti-social elements or 
terrorists are bent upon and determined to 
create disorder and to see that elections are 
disrupted, the independent candidates be-
come the targets. We are all concemed 
about it. 

Therefore, It is a very appropriate step 
which the Government have taken to ex-
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clude the independent candidates from this 
provision of Section 52. So, I wholeheartedly 
support this Bill. I also congratulate the 
Governmentforthe.determination with which 
they went ah~ad holding the elections against 
heavy adversity, against heavy odds. Against 
altthe odds, they conducted the elections. 
They went ahead with holding the elections 
in Punjab. We expect similar determination 
from the Government to hold the elections in 
Jammu and Kashmir also. 

Ours is one of the largest democracies 
in the world. Our country is a democratic 
Country. So, we should see to it that our 
democracy is also converted into the best 
democracy from the point of view of holding 
elections also. I think the situation is such 
that today we cannot claim that distinction. It 
is common knowledge that rigging is re-
sorted to here and there in some parts of the 
country. The money-power, muscle-power 
do come to operate in certain pockets, in 
certain areas. But those evil powers should 
not be allowed to raise their ugly heads and 
should not be allowed to operate in the 
sphere of elections. Wit have got some 
provisions. We have got our Acts etc. But 
beyond that also, we have some sort of an 
understanding, some code of conduct which 
is not mandatory. H you do not agree or if you 
agree and do not follow, do not observe it, 
you are not taken to task. Therefore, it is time 
thatthe entire House, .... the leaders of all the 
political parties as also the intellectuals out-
side the House should address to this prob-
lem themselves how we can improve upon 
our electoral system. We precisely call this 
as electoral reforms which are also undertoe 
active consideration of the Government, as 
we understand. There was a Committee 
earlier also which went into this in detail. A 
Bill is pending in the other House. But they 
further need closer scrutiny, deeper thinking 
and that should be expedited. While doing 
so we have to see that our elections in India 
at ~lIlevels elections for Parliament, Assem-
blies and down-beloW at the Panchayat lev-
els-should be free and fair and less costly. 
Everybody knows that there is some restric-

do have the experience of the level of expen-
diture involved in the elections. There is 
some limit of expenditure that is to be in-
curred in different elections like elections to 
the Lok Sabha, Assemblies etc. and the 
expenditure vary, to some extent, from State 
to State. But it is observed more in violation. 
Everybody knows that. Right from our Rash-
trapathi down to a village chowkidar, every-
body knows how that particular provision is 
being observed, how it is being followed. 
Therefore, the proviSions which cannot be 
followed, observed, such provisions should 
be deleted or if such provisions are there, 
there should be strict enforcements Reason-
able and Practical provisions shouldobe kept 
to see that they do not lose their relevance 
and they do not become an object of ridicule. 
At present, that is an object of ridicule. Al-
most all are rather committing a fraud but it 
is there. Certain provisions in certain laws 
are there which we know that they are not 
practicable, not capable of being imple-
mented. But that remains there and we are 
also involved in the process of committing a 
fraud by filing wrong returns deliberately. 

It is not the real state of affairs. I will not 
go into details. There can be several sugges-
tions like issuance of identity cards, intro-
duction of electronic machines. But if the 
human behaviour does not change, if the 
political parties do not take adequate les-
sons, if we are not determined, if we go on 
fielding the undesirable elements in the elec-
tions, things cannot improve. As you know, 
in certaln booths, you can just introduce.the 
electronic machines. People are not lagging 
behind. There are people who are capable of 
even snatching those machines from the 

. booth and run away. Whatwillhappenth_en? 
Is it not happening? The anti-social ele-
ments are raiding the polling booths with 
arms and fire arms. So many things are 
happening. We should very seriously study 
all these things and all political partJes and 
leaders should sit together and address 
themselves to this problem as to how to get 
rid of its vicious and ill effects. It is a slur also 
in the name of our democracy which is the 
largest democracy in the world. At the same 
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time, there should be self-introspection. While speakers also. Now Shri Bhagwan Shankar 
doing so, all political parties should not go for Rawat. 
immediate gains and they should be self-
introspection. [Translation 1 

This electoral reform is a continuous 
process. At various points of time, several 
good measures have been introduced. Dur-
ing the time of Shri Rajiv Gandhi- I must 
make a reference to it- anti-defection law 
was enacted. It was also provided that dona-
tions could be made to the political parties by 
the industrial houses. Age limit also was 
brought down. 

So many things are there which can be 
considered for electoral reforms. There 
should be a comprehensive Bill. Candidates 
and the political activities, before commence-
ment of the nomination period, apply to their 
political parties. There are many candidates 
who after being rejected by their party by in 
the other party for nomination.(lnterruptions) 

MR. DEPUTY SPEAKER: The respon-
sibility of the Treasury Benches is more to 
get their work completed. You have to coop-
erate with us now. 

~HRI SRI8ALLAV PANIBRAHI: All 
right, Sir. Anti-defection law is there. If the 
nomination is not cleared, if we do not look 
beyond our nose, if we do not want to have 
ideal elections, if we do not want to strengthen 
our democratic system, then things cannot 
improve. When somebody is rejected by the 
political party, he runs to other political party. 
·In that case, other political parties should not 
oblige him. 

It is an innocuous Bill, a non-controver-
sial Bill. I whole-heartedly support it. We are 
all looking forward to a comprehensive Bill, 
after due deliberations where consensus 
shOUld be arrived at among different political 
parties, to be tabled in the House as early as 
possible. 

MR. DEPUTY SPEAKER: The time at 
our disposal is very short and we must keep 
in min~ that we have to accommodate other 

SHRI BHAGWAN SHANKAR RAWAT 
(Agra): Mr. Deputy Speaker, Sir, my hon. 
friend Shri Panigrahi made a few submis-
sions just now. I feel that this is a piece meal 
legislation and there was no need to intro-
duce this BHI flOW since no elections are due. 
Had these reforms been introduced during 
general elections then its purpose would 
have been understcod. I am of the view that 
in piace of this Bill a comprehensive Bill 
should have been brought forward and the 
shortcomings of Bill should have been dis-
cused. The Government should formulate a 
policy in which all the points in connection 
.with elections right from enrolement of vot-
ers and the shortcomings noticed upto 
completion of election process and the points 
on which a national debate has been going 
on for last several days including sugges-
tions made by the Elections Commissions 
and the matter which is pending in the Rajya 
Sabha since the time of previous Govern-
ment shoul4 be considered and a compre-
hensive Bill should be brought forward ac-
cordingly. Although the Government is giv-
ingassurances again and again in the HOuse 
but due to its vested interests it is not dOing 
codification. It is not making the reforms 
which are very essential. Rrst of all, I would 
like to submit that the Representation of 
People Act stipulates that a door to door 
survey should be done for enrolement of 
voters. Thereafter drafts rolls are published. 
Then applications are invited for publication 
of final rolls and then people are allowed to 
add or delete their names in the voters' list. 
Now the whole procedure has changed and 
due to this voters names cannot be regis-
tered in the list. Many people cannot regis-
ter~ their names because they cannot fill up 
forms for inclusion of their names in the draft 
roll. Even if they apply, the machinery which 
verifies enumeration of names are of the 
level of patwari and accountant. I can give 
full proof of cases where these people throw 
thousands of such forms in waste paper 
baskets. There is rampart corruption in the 
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will help in removing this feeling. 

process. The person who can give money 
can get his name enumerated and others 
who do not pay cannot include their names 
in the voters' list. I am making these allega-
tions in the House with full responsibility. The 
corruption starts frain that level. Therefore, 
the Government should pay attention to door 
to door .enumeration. Voters should be is-
sued identity cards. This woulrl h91p check 
bogus voting. Under the existing ". ' .. '" " 
persons can manipulates to include hiS name 
at three places. He castes.his vote at all the 
three places. This affects the entirelectity 
results. Bogus voting can be stopped only 
when identity cards are issued to the voters. 

Now, I would like make a submission 
about delimitation. When Mrs Gandhi was 
alive, she wanted to introduced a Bill where 
delimitation would be made on rotation basis. 
Delimitation eill has already been drafted 
and the Constitution provides that delimita-
tion should be done on the basis of census 
reports. As tong as Jawaharlal Nehru was 
alive, this provision was fully implemented. 
Thereafter, a Bill was introduced that now 
onwards no delimitation would take place 
and the seats of Lok Sabha and Legislative 
Assembly would be kept static till 2001. 
When Mrs. Gandhi came to know about it. 
she did not accept it. The practice of increas-
ing the number of seats for representation in 
Lok Sabha and State Legislative Assem-
blies on a definite population on the basis of 
increased population was not revived as 
required under the provisions of the Consti-
tution. I would like to submit that number of 
seats should be increased with the rise in 
population. 

19.00 hrL 

Secondly I would like to say about the 
~Hmitation of the constituencies thai the 
permanently reserved seats should be 
changed on rotation after every 10 years, 
because a sense of stagnation has devel-
oped among the general voters in reserved 
constituencies and among the' reserved 

Some days ago it resolution was brought 
forward that the Government would would 

<' 
not increase the total number of seats. But it 
some Constituencies the fluctuation of popu-
lation is too much, for example, in Delhi, 
Bombay and other metropolitan cities, where 
number of voters has increased manifolds 
while in some constituencies the number of 
voters has either diminished or is the same. 
1 '·8refore, some constituencies have be-
(.;Ome unmanageable. " the Government is 
determined not to increase the number of 
seats according to the population, at least 
the population sho.uld be equitably divided 
by the total number of seats. Justice would 
be done only if the number of seats are 
increased according to the increasing popu-
lation. In some constituencies the population 
of voters is so high that a Member cannot 
contact his voters. In the Indian context 
every voter wants that the Member of his 
constituency listen to their problems and 
tries to solve them. This is the reason why 
the candidate becomes unpopular and there 
is rf')sentment among the people. 

Besides, I would like to say a few words 
regarding both capturing. Every possible 
effort should be made to check both captur-
ing. At present booth capturing has become 
such a problem that the electlon atmosphere 
is vitiated and mandate goes to those who 
cannot represent the aspirations of the 
people. Therefore, steps for checking booth 
capturing are very essential. A comprehen-
sive Bill should be brought in the House in 
this regard wherein there should be effective 
provision to check booth capturing. 

Irregularities in counting of votes could 
be checked through electronic machines but 
these machines are lying idle In the country. 
Still the Govemment has not will to use those 
machines. I would like to say that those 
machines should be used immediately and 
in each election, counting of votes should be 
done by those machines. 

Besides, to reduce the expenditure of 
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the elactionss there should be state funding our code of elections that should also be 
and the expenditure made by the candidates brought in the House. The elections were 
of the recognized political parties should be postponed in this country after assassin a-
met by the Government. The Government tion of Shri Rajiv Gandhi. There is no such 
should decide specific items 01 expenditure provision in the constitution of India. There-
which would be borne by it. Besides, there is fore, I would like to say that there should 00 
need of preventing the non-serious candi- a codification of postponing of the elections 
dates. The security deposit for independent so that there is no confusion in future. 
candidates should also be increased. Be-
sides some other steps should also betaken. 
After holding national debate on this issue 
the Government should take some decision 
and election malpractices must be checked. 
My suggestion is that if any independent 
candidate wants to contest the elections, he 
must be a member of any local body or of 
Legislative assembly. If the Government 
makes such a provision it may help in pre-
venting non-serious candidates from partici-
pating in the elections. 

Now-a-days black money is being mis-
used in the elections. Though all people file 
the returns but they are fake. After a national 
debate in this regard a certain policy should 
be framed to check this. 

I would also like to submit one point 
more. My intensions are not wrong but unfor-
tunately I am constrained to say that deci-
sion in elections should nO! be taken on the 
basis of politics. Elections should be counter-
manded only in extraordinary circumstances, 
otherwise it should not be done. A strange 
situation has been created in the country 
today .... 

[English 1 

MR. DEPUTY SPEAKER: An independ-
ent candidate has a right to contest elec-
tions. Now the Amendment is, that if an 
independent candidate were to die, then the 
elections need not to countermanded. That 
is the thrust of the Bill. 

[Translation J 

SHRI BHAGWAN SHANKAR RAWAT: 
Sir, I think you for guiding me but this Gov-
ernment brings only those issues which are 
in its own interest. There is n88d to reform 

Alongwith this, I would like to add that 
there should be guidelines for countermand-
ing the elections, when the Election Com-
mission countermands it on the basis of 
complaints of booth capturing or other com-
plaints. There was a complaint regarding ths 
last elections that the Election Commissioner 
countermanded the elections arbitrarity. It 
should not be left to the discretion of an 
individual. It can lead to controversy. there-
fore it should be done on the basis of a code. 

Sir, I would like to state one point more 
that some eligibility conditions should be 
fixed for election of the people's representa-
tive. Some eligibility conditions are already 
there but in the present structure of democ-
racy it is being felt that some additional 
qualifications should also be prescribed for 
the people's representatives. 

Decision on election writ politions should 
be taken speedily. At present these elec-
tions writs are not decided even for 5-6 years 
and that is not good. Besides, Anti-defection 
Act should be amended and provision should 
be made under Representation of People 
Act that if an indi'Jidual contests that election 
on the tickets of a certain party and wants to 
defect from the party, he should be debarred 
and deprived ofthe membership of the House. 
He should seek fresh mandate as an inde-
pendent candidate or a candidate of a politi-
cal party. It will remove the political corrup-
tion. We often see designs to break the 
parties. Any ruling political party. whICh tries 
to indulge in this does at the cost of losing 
confidence of the people. Therefore, such 
provisions should also be made there 

Mr. Deputy Speaker, Sir, I am thankful 
to you for giving me an opportunity to speak 
. In the end I would like to say that the 



1015 Stat. Res. ,e. dis- MARCH 17, 1992 Representation of 1016 
tIppIOvaJ of RflJ)fftS6ntation of People (Amend.) Bill 
P~ (Am6nd.) Ordinai'Jce and . As passed bY Rajya Sabha 

[Sh. Bhagwan Shankar Rawat] fore such anordinance was promulagated 

Eiection.Commission should al'!lo be consti-
tuted property 80 that people may have faith 
in it. I would like to urge the Government that 
in principle I support this BHI which seeks It 
ensure that the 8I8ction should not be 
countermanded on the death of an inde-
pendent candidate. II is being misused par-
ticularly in these days of terrorism. I would 
also Uke to say that if the Government nas 
will and sincerity in bringing the election 
retorms, the Government should assure the 
House categorically that it will present all 
those suggestion about reforms given me 
and my colleagues in a codified form. With 
these words, I support this Bill and (;Onclude 
here. 

SHRI NiTISH KUMAR (Bam): Mr. 
Deputy Speaker, Sir, this Bill has little scope 
of discussion. I will not waste the time of th9 
House like my other colleagues, because 
this Amending Bill is not for entire election 
reforms, rather it has <l specific objectives, 
that the elections will not be countermanded· 
on the death 01 an independent candidate 
~uring the election or after the begining of 
the election process. The election will be 
countermanded oniy when a candidate of 
recognized political party diss. I oppose this 
Bill. Mr. Deputy Speaker, Sir, I would like to 
inform you that during the elections to the 
10th Lok Sabha the election of my constitu-
ency was countermanded due to the death . 
of an independent candidate. I have suf-
fered. At that time I thought that it would have 
been better if the rule of coiJntermanding the 
election on the death of an independent 
candidate was not in existence. But I real-
ised later that thes& points arise in the mind 
because man is selfish by nature and his 
ordinance is the result of this kind of selfish-
ness. 

Last time when elections were an-
nounced in Punjab the Congress was not 
participating in them. The Congress wanted 
to makp. a o:.cI<·door entry to the portals of 
power. Therefore, the election was concelled. 
The Congress wanted to add a few more 
Members to its party in the House and there-

and it was said that due to terrorism there is 
risk to the lives of the candidates. Mr. Deputy 
Speaker, Sir, two types of risks have been 
created due to passing of this Bill. Till now 
there was a provision that if a candidate dies, 
the election would be countermanded. Sir, it 
is in accordance to the law of natural justice. 
The principle of natural justice says that 
every person isequal before the law, whether 
he is a candidate of a political party or is an 
independent candidate: Even today, some 
independent candidates win the Lok Sabha 
Electicns and in the Legislative assembly 
their strength is about 10% of tho total seats. 

It means that now State Governments 
will not provide security to the independent 
candidates, it elections is not countermanded 
in case of death of an independent candi-
date. Suppose, any party does not give a 
ticket to a prominent person and he files his 
nomination as an independent candidate 
and the party sponsored candidate finds it. 
more d:fficult to contest against such a popu-
lar independent candidate. Then it may be 
possible that party sponsored candidate may 
hatch a conspiracy to murder him as he 
knows the election Will not be countermanded. 
It wili impose a greater threat. 

We want to see the whole country from 
·-:>ur own angle sitting here. It is against the 
principle of natural justice. Another situation 
can arise. If an authorised candidate does 
not get symbol from 'B' in time so technically 
he becomes an independent candidate. 
Many distinguished persons have been 
elected to this House an independent candi-
dates, they include J.B. Kriplani, V.P. Singh 
etc. If somebody does not get the symbol in 
time or symbol form reaches late to him due 
to road blockade etc. he will contest the 
election as an independent candidate. It 
may be possible that his opponent may get 
him murdered and win the election. It is 
against the principle of natural justice. The 
Bill seems to be challenging for the basic 
structure of the constitution. That is why we 
want to oppose it. There is also another thing 
involved in it. A large number of independent 
candJate. file their nomination papers for 
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contesting elections. In case somebody debate may be held alongwith the cornp~6-
commits murder of an independent candi- hsnsive Bill on 01&ctlon reforms which is
date, election will be countermanded. Just proposed to be brought by Governrr mt,
now, one hon, Member has said that a many
elections have been countermanded this

. time. If the election is not countermanded
consequent upon the-death 01 an indapend~
snt candidate, it will pose greater risk to the
life 01 a candidate, sponsored by a political
party. There will be a double risk. On the one
hand it is against the principle of natural
justice and on the other hand an independ-
ent candidate who may be popular in the
consituency does not get equal treatment. In
the same way, an independent candidate
has to face more difficulties in contesting
elections as compared to a party candidate.
A candidate of a political party gats so many
exemptions in expenditure. lis political party
bears his different kinds of expenditure, On
the contrary, an independent candidate has
to contest the election at his own expenses.
Two copies of voters' list are given free of
cost to every candidates belonging to politi-
cal parties whereas the same are not given
to independent candidates free of cost.
lnspite of all odds ne wins the alection. It-,
means that the earlier law is competent
enough to provide justice to all contestants
and pSfJple of the country get opportunity to
elect the candidate of their own choice. The
Bill is not proper from three point of views
one, it is against the natural justice, two, it
does not provide opportunity to the people to
elect the candidate of their own choice, and
three it poses greater threat to the lives ()1
candidates of political parties. This ordi-
nance was promulgated with selfish motives
in view. They issued this ordinance keeping
an eye on Punjab elections. They needed
12-13 MPs which they got in Punjab eiec-

~ tigns. Now, let this ordinance be lapsed.
There should be a nation wide dabate on this
issue.

We are passing everything in a very
haste. Earlier such an ordinance was prom-
ulgated in Punjab which was allowed to
lapsed. We would like to request the Gov-
ernmentto let this ordinance also be lapsed.
An opportunity should ba provided to an the
people to express their views. An extensive

Wrth these words, I opposed this Bill. I
again appeal the Government to withdraw it
and this ordinance be allowed to be lapsed.

SHRI RAMESI-I CHENNITHALA (Kot-
tayam): Mr. Oeput'/ Speaker, Sir, I was just
listening to the speech of Shri Nitinh Kumar
and was pondering over the poimsraised by
him in his speech. ihis ordinance was prom-
ulgated durlng Punjab elections. If an lnca-
pendent candidate dies, the elections would
not be counter manded. But in case party
candidate dies the elections would be
countermandsd, If party candidate dies, his
party will nominate the other candidate. The
candidate ef a p:lltY90t& 1h~Jsymbol of his
party and contests the elections on the basis
0'1 his party's algeticn manifesto. We want
that the elections should not be counter-
mended at any cost. If the Governmant are
to make sure that tha eI6'ctio~lSbG held in all
circumstances then i should provide that in
case 01a death of a c.andidate of any political
party, his party would nominate the other
candidate, N naeds to be given serious
thought.

Our other colleaques have said so many
things about election system. During Punjab
elections the Government had promulgated
an ordinance to reducs the duration of elec-
tion propaganda. But I think, that ordinance
is also going to be laps9d. What does the
Government th!nk in this ragCtrd? The Gov-
ernment should bring forwara a comprehen-
sive Sill providing tor aHthese things to bring
about improvement in the election system.

The hon. Members have expressed their
views regarding the election expenses.
Today, an ordinary parsons cannot think of
contesting an election. It has beOOI'Q9 too
oxpansive. » runs Into crores of rupees. I
don't want to say much in this regard. Now-
a-days, it has become difficuli to eonstest an
election as it requires a lot ot money. Apart
from this, fake accounts of expenditure are
submitted. I the-expenditures comes to-Rs.
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SIakh, the expenditure bill of only As. 45,0001 
- is submitted. Afterentering into Parliament, 
some of our hon. Colleagues make wrong 
statements whereas we have come here 
after taking the oath in the name of God. 

Regarding voters' lists, our han. col-
leagues have just said that they are gener-
ally incorrect Complaints to this effect are 
received from many States. It has become 
necessarytoponderoverthisquestion. There 
is a need to change the system followed b'f 
Government to update the voters' lists. 

Every citizen should be provided an 
oppt)Runityto fight the election. The Govern-
rnent should think over it and provide funds 
to them for this prospose. The Govement 
should come forward with a Bill providing for 
at least 14 days time for election propa-
ganda, at the earliest. 

The Election Commission has given 
suggestions about the deposits and these 
have been forwarded to the Government. 
Efforts should be made to increse deposits. 
A lot has been said about booth capturing. 
The penalty for booth capturing should also 
be increased. We don't get maximum pro-
tection in every election. Two policemen are 
posted on a booth but they are unable to 
control the situation. It is very essential to 
provide protection to the common voters 
when they come to tl'18~booth. 

I would like to say one thing about the 
election symbol. I have fought four elections-
two Assembly election and two Parliamen-
tary elections. I have observed that most of 
the Symbols are so similar that they create 
a confusion in the mind of voters. The sym-
bol of motor-cyde , and bicyde are very 
simil8r, thus the voters are confused. 

AN HON. MEMBER: We lost five seats 
for this confusion between motorcycle and 
bicyde. 

candidates are also influenced by electronic 
media So they should also be allowed to use 
them. There -are many more things to be 
mentioned. 1 would also like to mention that 
the Dinesh Goswami Committee was formed 
durinQ the erstwhile Parliament which pre-
sented some recommendations to the Gov-
ernment. You should consider those recom-
mendations. It should be sincerely consid-
ered in this House. 

I support this Bill but I would like to state 
that a comprehensive Bill should be brought. 
This issue is not only related to Punjab alone 
you should consider it in a wider context. 
(Interruptions) . ft should not be given a 
political colour, we should work forthe refor-
mation in election-system by rising above 
the party politics. 

·SHRI SUDARSAN RAYCHAUDHURI 
( Serampore): Sir, following my colleagues, 
Shrimati Malini Bhattacharya who has spoke 
on the Bill in Bengali, I would like to speak a 
few words on this particular Bill in Bengali. 

At the outset, I must say that I, on behalf 
of my party, CPI(M), would like to oppose 
this Bill. 

lill now in the Representation of Peoples' 
Ad. Bill, the provision was due to the death of 
any candidate cont~sting the election after 
the election process starts, the election will 
be countermanded. 

Now the amendments in the bill are that 
from now onwards election will be counter-
manded only in the death of a candidate 
belonging to some recognized political party. 
In the death of any independent candidate, 
election will not be countermanded. Election 
process will continue. Our friend from .con-
gress (I) Shri Shri Ballav Panigrahi was right 
in saying that most of the Independent 
Candidates contesting the election are not 
Serious candidates. They do not take elec-
tion that much seriously. Those candidates 

*TransIation of speech originally delivered in Bangali. 
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as he puts it, become the soft target of the Prime Minister. Whether the allegation is 
terrorist. But the difficulty is that the moment true, or false, I do not want to discuss. The 
this Bill is passed these people will become question is how to plug these loopholes in 
softertarget. Preciselyforthis reason I would the election process. For this we need a 
like to oppose the Bill. comprehensive Bill. We do not want that 

Now, suppose a terrorist group plans to 
scuttle an election. Countermanding an elec-
tion does not mean. 

Just to make the election statutorily 
countermanded, they can create an atmos-
phere of violence and that can be created by 
killing one or the other independent candi-
date. 

Besides there is one more trouble. 
Suppose two candidates, one belonging to 
a recognised party and the other an Inde-
pendent , are contesting the election in a 
constituency. I hope, Mr. Deputy Speaker, 
Sir, you will realise the problem that may 
arise in this situation. In the death of the 
Independent candidate, the candidate be-
longing to the only recognised political part 
will win. In the prevailing situation in the 
country and the state of affairs in most of the 
re-cognised political parties, it is not difficult 
to countermand election in this way. So the 
purpose of the Bill-to curb terrorism won't be 
served. Moreover we haVe! rightto equality in 
our constitution. By passing this Bill, we will 
violate that constitutional right to equality 
also. Because this right to equality is guar-
antd to all citizens and we can not check any 
Independent candidate from C9ntesting the 
election. They will contest the election any-
way. Then we have to remember that the 
terrorists have the support of many powerful 
forces even from outside. Is it possible that 
the number of Independent candidate is 
increasing so that the election is held in a 
violent and disturbed atmosphere? In tnis bill' 
Sir, the lacunae of the election process would 
continue. What he have been witnessing till 
now is, the prevalance of Muscle and money 
power. We cannot forget particularly the 
election of west Bengal in 1972. We cannot 
forget that allegations of rigging have been 
raised against the constituency of our former 
Prime Minister, either one time Rai Barilley 
or Amethi or the Nandyal of our present 

type of outregions fill in the name of solving 
matters in piece meal way. The amusing part 
is that who is responsible to create this 
terrorism? 

You are first creating terrorism through 
your action and inaction and then you are 
coming up with so many Bills in the name of 
wiping out terrorism. This is very funny. And 
it is for this reason, we cannot support this 
Bill. 

Thank you. 

[English 1 

SHRI D. VENKATESWARA RAO 
(Bapatla): Mr. Deputy-Speaker, Sir, the 
Amendment to Section 52 of the Represen-
tation of the People Act, 1951 says that: 

"H an inaependent candidate dies, the 
election will not be countermanded." 

Sir, in principle, I oppose this because it 
is affecting the fundamental rights as far as 
my knowledge goes. According to the Con-
stitution, every individual has got a right to 
vote according to his ~ill and also to get 
elected to any of these ·Legislatures. Here, 
this Amendment is violating the fundamental 
right henceforth, it is not proper to bring 
forward such an Amendment. Maybe, the 
Government has brought forward this Bill 
because of the situation in Punjab and to get 
their candidates elected as early as pos-
sible. But at the same time, they did not see 
the reprecussions involved in this Amend-
ment. 

Sir, my friends Shri Nitish Kumar and 
others have quoted the examples of many 
people who got elected to this House as 
independents. Many eminent people have 
got elected to this House as independents. 
Such type of facility is being violated while 
bringing this kind of Amendment. Instead of 
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bringing in this type of Amendment, they are 
bringing in this type of Amendment, I do not 
know much about the second part of the 
Ordinance. As far as my knowledge goes, it 
will reduce the time limit from 21 days to 15 
days. That would have been a better pro-
posal, if they have introduced it here in this 
Biil. 

You know very weI! how much money is 
involved and how much time is wasted while 
campaigning for 21 days. This could have 
been avoided if you have come forward with 
this type of Bill. On the other hand, as all of 
us are aware, you are trying to bring forward 
a comprehensive Bill regarding Electora! 
Reforms in this august House. II was told in 
this House many times that a comprehen-
sive Bill will be brought forward in this House. 
So many meetingss have taken place. You 
know very well that in 1990 a Committee was 
constituted under the Chairmanship of Shri 
Dinesh Goswami. At that time, he was the 
Law Minister. They have recommended so 
many things including delimitation of con-
stituencies, appointment of the Chief Elec-
tion Commissioner, other Election Commis-
sioners, rotation of the constituencies, etc, 
All these matters are pending before us, 

Leaving all this aside, we have rushed 
towards a hasty decision whereby we are 
violating the fundamental rights; we are 
avoiding an opportunity that is being given 
by the Constitution to every individual of this 
country to get elected to Assemblies, Parlia-
ment and other bodies. 

While bringing out such a type of Bill, I 
would like to advise the hon. Minister, the 
Government to bring out a comprehensive 
Bill whereby all the relevant problems can be 
met in that Bill like booth capturing, rigging, 
money power, appointment of an Election 
Commissioner and delimitation of the con-
stituencies. All these matters can be brought 
out in a comprehensive Bill. So, with these 
words, I oppose the Bill. 

[ Translation] 

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad): Mr. Deputy Speaker, Sir, a 
new article is to be brought in the place of 
article 52 of Representation of People Act 
1951. Elections are withheld in case a can-
didate dies before the holding of elections. 
Now by bringing this Bill election will not be 
postponed in case an independent candi-
date dies or is killed. It is clearly an assault on 
!he dignity of the Constitution. Every one has 
got a constitu1ional right to contest election, 
This right is being assaulted. The greatest 
point is that th!' independent candidate who 
is popuiar is done away with by money and 
muscle power because they are good can-
didate and there by ensures his victory with 
the fear of the postpOnment of eleetion. 
They were already apprehensive of such 
danger. Another danger that has been added 
is, it a candidate from lhe national parties is 
apprehensive of some danger. particularly 
when someone wants the ~·:>stponment of 
election. The Government has the responsi· 
bility of providing protection to all. When you 
are protecting the candidates of nation",! 
parties. is it not your responsibility to prote·~t 
the independent candidate? There is noth· 
ing like this in the constitution. It is envisaged 
in the constitution that providing of protec-
tion is the duty of the Government. You have 
made it clear that you cannot protect them, 

The Second thing is the Congressmen 
were deprived of party tickets, the same man 
fought and won the election defeating the 
party candidates. There are dozens of such 
cases. This Bill has been framed under such 
circumstances. More so, far such conditions 
as are prevailing in the Punjab. There was, 
therefore, no need for bringing this Bill. The 
Government could hold election by passing 
ordinance when the question of Kashmir 
comes. There was no need to bring such a 
Bill. H you were interested in the survival of 
del'f"locracy, you should have brought amend-
ment in the entire election code-. From the 
beginning all parties are demanding this. But 
they do not intend to do so. Now democracy 
is in great danger. They should hl!lve brought 
this Bill in the House. Terror:sm has fast 
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increased because of the irregularities in SHRI OSCAR FERNANDES: Right. 
election. Mr. Deputy-Speaker, Sir, you are Then the election will be held. The basic 
also coming after having won the election thing is you have to help in building a healthy 
and so am I. Let us considertruthfullywhether political system. The party system has to be 
the really poor, the weaker and oppressed developed. That is why what we feel is that 
sections participate in the election or not. in a country like ours, which is a vast country, 
They are prevented by money and power. there must be stability in the country, elec-
Handful of people cost all the votes of the tions should be fought on the basis of a 
village. That is why terrorism and exter- 0 manifesto, a programme, a commitment, 
emism is spreading. We have got such an whether is is at the State level or at the 
election system that it does not ensure real national level. The people should feel that 
.representation. I would like to suggest that when an election takes place they are to be· 
this Bill should be withdrawn. It should be ruled by the party which comes to power for 
restricted only upto the Punjab and Kashmir a full term. 
and it should not be made applicable to the 
whole country. There is not particular gain by 

. this Bill and it is endangering the original 
constitution. 

[Englistt] 

SHRI OSCAR FERNANDES (Udupi) : I 
thank you for calling me to speak on this Bill. 
I rise to support this amendment. This amend-
ment should have been brought much ear-
lier and I am sure that this amendment will 
strengther the party system. 

A point has been made that this will go 
against the Fundamental ~ights of an indi-
vidual. No individual is prevented to contest 
an election as an independent. 

SHRI GEORGE FERNANDES: It may 
be discrimanatory. 

SHRI OSCAR FERNANDES: He is not 
supported by any garty. He is contesting but 
in the process if he dies, then any other 
person, if he wanted to contest he would be 
also contesting in the election as an inde-
pendent candidate. And the very fact that he 
has not contested means that there is no 
other person who is interested in contesting. 
The purpose of holding an election should 
not be defeated and it should also help in 
building the party system. 

SHRI ANIL BASU (Aram!J",rhl: If there 
is one independent and one party candidate, 
what happens? 

SHRI SRIKANTA JENA: Only the sym-
bol and not the partyl 

$HRI OSCAR FERNANDES: It is not 
so. It is the party and the individual both, are 
to be taken into account. 

What has been said in the ·BiII is that 
when a party candidate dies, then only it 
need be countermanded. And if an inde-
pendent candidate contests and he dies the 
election should not be countermanded. That 
is the whole purpose of the BiD. In many 
elections we have seen, that just to see that 
the process of election is stalled, a man who 
is almost made to live on oxygen is made to 
file the nomination and when he dies the 
whole election is countermanded. The pur-
pose of holding the election is defeated. This 
should not be allowed. Non-serious people 
should not hold the country 10 ransom «take 
it as a fun. May be a party candidate himself 
may feel that a dummy who is about to die is 
contesting and wants to stall the propects of 
the winning candidate. That should not be 
allowed. So, 1 feel that this Bill has bean 
brought in the right spirit. There are many 
other things which affect the national life. A 
comprehensive electoral reform Bill wiD have 
to be thought of and brought before the 
Parliament for passing. So, this Bill could be 
a step towards that. I request our hon. Min-
ister to see that a comprehensive Bill is also 
brought while we paSs this Bill. 

I support this Bill. 
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PiIOpIe (Amend.) Ordinaf'1C8 and As passtid by Rajya Sabha 
[Ttanslation] [Translation] 

PROF. RASA SINGH RAWAT(Ajmer): 
Mr. Deputy-Speaker, Sir, the Representa-
tion of People (Amendment) Bill 1992 has 
been brought, it is related to the replacement 
of the article 52 of Representation of People 
Act 1951. This Bill is, as Ithink,quitecontrary 
to the original Bill. A provision that has been 
made in Representation of People Act that 
only the candidates of Political parties or the 
people nominated by them can contest elec-
tion and the independent cannot participate 
in it. And if independent candidate do contest 
election, the election will not be counter-
manded in case of the death of an independ-
ent candidate. Others are getting protection 
while they are being denied that; they are, 
however, also the citizens of India and they 
also contest election under the same rules of 
the same Constitution. It really calls for deep 
thinking arid wide consultations. What would 
happen if an able and wise person who 
wishes to win election as a independent 
candidate without the label of any politiCal . 
party but having the support thereof, dies? 
The Representations of People (Amend-
ment) Bill 1952 has been brought in a great 
hurry because election in Punjab was to be 
conducted anyhow in the situation that pre-
vails there. I would like to make it very clear 
to the Government that our Constitutional 
institutions should neither be disregarded 
nor made a puppet. Whichever party comes 
to power, it misuses the election Commis-
sion, Governors and other institutions. Those 
days it was stated through the ordinance of 
the President that independent candidate 
can contest election. 

SHRr NITISH KUMAR (Barh): I am on a 
Point of Order. The quorum is not complete. 

{Eng/ish 1 

MR. DEPUTY-SPEAKER: The bell is 
being rung. 

MR. DEPUTY~SPEAKER: Now there is 
a quorum. 

( Interruptions) 

SHRr GEORGE FERNANDES (Muz-
zaffarpur): Mr. Deputy Speaker, Sir, we do 
not deny that we walked out of the House 
since afternoon we have been trying to 
convince the Government about thisal3i11. 
Many Members from our party held talks, 
with the han. Minister. Many hon. Members 
from the other side also spoke in protest 
against the Bill and the logic expressed by 
them cannot be denied, because no one 
looked at it from the political point of view 
( Interruptions). 

[English J 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI K. VIJAYA 
BHASKARA REDDY): Sir, nobody opposed 
this Bill. Everybody has been telling that the 
Government sholJld come with a compre-
hensive Bill, which we are for. It is known in 
which circumstances we have issued the 
ordinance. The Rajya Sabha has passed 
this Bill unanimously. 

All the parties have agreed in Rajya 
Sabha.(lnterruptions) 

[Translation J 

SHRI GEORGE FERNANDES: The 
han. Minister is an old Member, he should at 
last honour the opinion when the House has 
reached a consensus on some 
issue. (/nterruptions) 

[English) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): We have time only 
up to Eight O'dock. let us adjourn the mat-
ter, we can discuss this later, and we can 
adjourn the House now and meet tomorrow. 

MR. DEPUTY-SPEAKER: Mr. Rasa 
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Singh Rawat, you can continue your speech [English 1 
tomorrow. 

[ Translation 1 

SHRI GIRDHARI lAl BHARGAVA 
(Jaipur): Tomorrow I will go. 

SHRI GEORGE FERNANDES: It is 
nearing 8.00. p.m. now. 

MR. DEPUTY-SPEAKER: Now, the 
House stands adjourned to meet tomorrow 
at 11.00 a.m. 

20.00 hrs. 

The Lok Sabha then adjourned till Eleven 
of the Clock on Wednesday, March 18, 

19921Phalguna 28, 1913 (Saka). 
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